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LOK SABHA

LOK SABHA

Thursday, September 10, 1981/Bhadra
19, 1903 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair]

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, the number of Lala
Jagat Narain is a very serious matter,
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SHRI RAM SINGH YADAV (Al-

war): Do not allow him. It should be
expunged from the record.
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(Sargrur): j would like to say a few
words on the brutal murder, if you
allow me now or later.
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Oral Answers

ORAL ANSWERS TO QUESTIONS

Wagon shortage for
tation

coal transpor-

+
*369. SHRI VIRBHADRA SINGH:

SHRI BAPUSAHEB
PARULEKAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a shortage of
wagons for coal transportation; and

(b) if so, what steps are being
taken to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). There is no
separate set of wagons for transpor-
tation of coal alone. All general ser-
vice wagons are available for loading
of coal and they are being supplied as
per the requirements of the collieries.
At present, there is some shortfall in
wagon supply in Jharia field only
and action has already been taken for
meeting the same by improving the
freight traffic movement in that area.

SHRI VIRBHADRA SINGH: From
the Minister’s reply it is seen that
according to the Railways’ claim
there is some shortfall in wagon sup-
ply in Jharia field only. May I know,
what is the requirement of coal in
the small scale and domestic sectors
in the country and to what extent
their requirement is being met? I
would also like to know whether it
is not a fact that due to the low
priority given to these sectors, they
are facing shortage of coal and they
are forced to buy coal in the open
market at exorbitant price? If so, I
would like to know what steps are
being taken by the Government to
meet the situation.

SHRI MALLIKARJUN: So far as
shortfall in wagon gupply to Jharia
is concerned, it is to the tune of about
300 wagons. So far as other sectors
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are concerned, we are in a position
to meet their requlrenaents. So far as
the question of tonaU-scale industries
is concerned, it is true t*at steam
coal availability is not' to the extent

demand. Nearly 3500 to 3B00
wagonp of steam coal are required for
the maintenance of stipplies to small
Siidustries like paper, chemicals, gSass
andusti® and so on and to meet the
requirements of railways. Unfor-
tmiately, as the position stands today,
we are only lifting steam coal to the
tune of 1800 to 2000 wagons. There-
fore, there is a shortfall. Whatever
€Tteam coal is available, railways are
MWtig it hundred per ceht. Railways
are also having a voluntary cut on
their own consumption to need the

‘maii*«cale industries for their sur-
idlval.

SHRI VEEIRBHADRA SINGH: Rail-
ways have introduced ralce load move-
ment, which has certainly helped the
railways to make better use of their
'"“gon stock. But have railways con-
sidered the difficulties of those who
require coal less than a rake at a time?
Are the raUways aware that the small-
scale users, particularly in hill areas,
are put to great inconvenience on this
account? Have the railways drawn
up any scheme to meet the require-
ments of small users whose reqidre-
ment is less than a rake at a time,
while ensttfing that the wagon stock
is put to maximum use?

SHRI MALUKARJCJN: It is a little
dil'AcUlt to have piec”eal movement.
However, the railwa:*s have always
taioen maximum care yggawling the
tramportation of steMn cool and other
Aoai, particularly to hilly regions.

SHRI SANTOSH MOHAN DEV:
May I know whether it is a fact that
Coal Mines Authority at Maxfa-
ireta are unable to BUmply the veqolsre-
vienta of eoid for tiie tea indurtfy kx
Cachar? What steps is the Govern-
ment going to take to redress their
SrievaBce?

SHRI MAUIIKARJUN: At the
movement, I do not have the exact

BHADRA 1», 19«8 (SAKA:)
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posifioh as to *at “xtottt the tea
indus” in Cachar is suffering.

SHRI NIREN GHOSH ; It is a fact
that the entire railways are in total
disarray as regards the ftupply of
wagons, rolling * sto(Ac, coaches and
«v»tMng. For the-last ten years, no
orders have been placed for wagona.
The coal department has repeated
stressed that because they do not get
adequate sU|>piy of wagims, they
cannot load to the required extent
All the power plants also have made
the same comi*int Ev” now the
manufacturers cannot manufacture
wagons because of the lack of st*ly
of raw materials. Is this a fact and
will you also look into this matter
or not?

SHRI MALLIKARJUN: The allega-
tion made by the hon. member is
totally wrong. Today the pow«i
lious” in the country are enjoying a
comfortable stock of coal. For exam-
ply, Indraprastha has 16 days stodc,
Badarpur 7 days’ stock, Bhatinda 4
days’ stock and Ukai in Gujarat 14
daj®’ stock. Tixerefore, all the power
houses are having 14 to 20 days stock.
So far as tiie question of placing orders
for wag”s is concerned, we hav« told
the House that we are'going to pro-

cure one lakh wagons in this plan
period.
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAM-
ILY WELFARE: (SHRI NIHAR
RANJAN LASKAR): (a) There was
no fire at Central Research Institute,
Kasauli two years ago. However there
was a fire in June, 1980, in the stores
building of the Institute. The loss is

reiported to be about Ri.- 12,28400
(Rupees Twelve lakhs twenty-eight
thousand and four hundred). The

HimacbBi Pradesh police have indicated
that this fire appears to be an acci-
dental Ole

(b) 4430 Ulth mi ol Anti-Raties
Vaccine was produced during 1980-81.
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SHRI NIHAR RANJAN LASKAR;
In fact I have already said in the main
answer that the Police have made sa
inquiry into it. They have given a
final report. According to them, it
seems to be an accidental case. Be-
sides that, a departmental inquiry wag

also held and they have also given
their findings.
> 7T : 57En8T
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SHRI NIHAR RANJAN LASKAR:
I havf got the full Police report with
me. But it is a lengthy one.

MR. SPEAKER: Give him later on.

Ad-hoc AppointmeAts of Academic
Fersonnrl in Jawaharlal Nehru
Uaiverslty

*372. PROF. AJIT KUMAR MEH-
TA; Will the Minister of EDUCA-
TION AND SOCIAL WELFARE b«
pleased to state;

(a) the number of Jawalmrlal Ne-
hru Univeriity acadamk perscmnel
who were appointed on ad-hoc baids
iritlallly arid later on regularised la
the University ;

(h) ia it the policy of GovemmMrt
to appoint people on ad-hoc basi*
and then regul«rive them;
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(¢) whether Government received
any c(Haplalnt from any Member of
ParlJanient in refCa”;

(d) if so, what action Government
dnltiated on this complaint; and

(e) whether Government propose
to stop ad-hoc appointments in
Jawaharlal Nehru University?

THE MINISTER OF STATE IN
THE ministries OF EDUCATION
AND SOCL\L WELFARE {SHHI-
MATI SICEILA KAUL): (a) to (e).
A statement is laid on the Table ol
the Sabhfi.

Statement

(a) to (e). According to the infor-

mation furnished by the Jawahftrlal
Nehru University, a total number of
87 Faculty appointments have been
made on temporary/ad-hoc basis so
far from the inception of the Uni-
versity. 46 of these personnel were
later on appointed On * regular basis
to the same posts.

The Jawaharlal Nehru University,
like any other Central University, is
an autonomous body and its affairs
are governed bj* its Statutes and Or"
dinances which are framed, amended
and repealed by the Executive
Council ot the University in accord-
ance with the procedure laid down,
and as such, the question of any po-
licy of the Government to appoint
people on ad-hoc basis and then to
refjularise them in the University
does fiot arise. Sinoilarly the question
of Government stopping ad-hoc ap-
pointments in Jawaharlal Nehru Uni-
versity alao does not arise. It may.
however be pointed out that the
Executive Council of the University
had taken a decision in July/August,
1978 to the effect that as far as possi-
ble, ad-hoc appointmKits should not
be' made, unless in the opinion of the
concerned Centre of Studies there are
pressing reasons or exigencies o( work
for suCh an appointment. The period
of such ad-hoc appointments ordinari-
ly ghould not exieed two semesters.
In pursuance Mf thlj rtsolbtion ad-hoc
appointments are generally bein£

BHADRA 10, 1903 (5AKA*
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made keeping Iq view the acade-
mic requirements and to «voi<l ao7
dislocation in teaching programmes
for a period ordiiuuily not exceeding
two semesters.

A complaint has been received from
a Member of Parliament about ad-
hoc appointments made in the Uni-
versity which is under examination.
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“Hard decifiions by appropriwte
authorities are necessary to raniedy
the situation.”
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SHRI JAGDISH TYTIJIR; Sir.
lately I have also been connected
with the Jawaharlfll Nehru Univer-
sity and the University is in a mess
partly because it is dominated by
the CPI (M) people and partly be-
cause of the recruitment policy. There
are quiet a number of Departments
where the professors are not there. I
am One who at least is going to sup-
port the ad fioc appointments. My
specific question is that in view of
the fact that there is nobody there
who is teaching and the students are
sufferini, whether the procedure of
appointing the academic personnel in
the Jawaharlal N”hni University is
not * long drawnout affair and whe-
ther qualified educated personnel,
eminently suitable for appointment
really do not wish to go through such
a long drawn-oirt affair especially in
the field of education thereby making
it essential to appoint them on ad
hoc Dbasis. (IfrterruTitionfl). Students
are suffering because there are no
teachers. It is not because...

(luterruptiofW)’'

MR. sPEIAKER: Plea«e *>n’t ar-
gue. Order please. Let her answer.

wNefV 4%
fP'T?r I
A TID arift Pb **z*
IGiAT ATh A A fft A
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83 graiadeB were iound mining from
the wagons.

toorr® 11 I TTE i) Ti<<cdr?
83 grenades reported to be miaalnj
were found,

"IdT 1 qv 3R " yS7fl1 *T (* : I
3<Tift T ™ ifr £TT * 1

A TDA : SISY
*T$'T4, * I WwtT ~
Grenades found misslnK from a Rail- ora o ren e
way WRKOO at Howrah Station STETHIY % Prrq "lEfr ST
HWfr I AN
+373. SHRI RAM VILAS PAS-
aWAN: WiU the Minister of RAIL-
WAYS be pleased to state:
rsr \

(Q whether it is a fact that as WW
imny bs 83 grenades belonging to « "IEtH
the Defence Sen’ices were found
missing from a railway wagon at
Howrah etation; « TW fiww TYWIR ~CI'T

) o 71924 iD5fr JTjtArg UM

(b) if so, whether any inquiry has
be«n conducted by the Government Sfrrrf g “ratrr A
in the matter; and npr Py’r

(c) if ... the result thereof and I T
the action taken by Government Kir* By A A7
thereon?

vii <rf*n{* : A
9 .

THE minister OF STATE IN 5 t T
THE ministry OF RAILWAYS ffTHT A i %-fT'T
AND IN THE DEPARTMENT OF Apfst % YRR <x
PARLIAMENTARY AFFAIRS (SHRI .

MALLIKARJUN):  (a) No, Sir, fra 11 11-8-81
Aedff A0 fffo ViXo 54857

(b) aad (C). Do not Brise. if 110 JTrigT: ) irr% ir 1
B3&<T™ K T A
ftwm <mwR F{*? ~» T zz BT t

A A TypAgrife Cife 54T MAX ffRo .tfro % 'TT A

Atvtv S T Srire £ ifh: w>x <Trt jfw
iff 2o 1 w A Tf *rn: ~i*-r 461, 379

13-8-8 1 ATST  ?*r % vux r?w ttt
7f 71 WEFB9 -8 - TfVJrI(( I
81 ii-s-81, m | ' ™ “nnui jrt fit ffu:,
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A A Hif A 5, % » fanpff ~»
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SHRI G, s. NIHALSINGHWALA;
I would tike to aak the hon. Minis-
ter, in view of the mismanagtment
and corruptlM In the SaUwaya, w"ie-
ther they have writt«i a letter to the
Punjab Gfovernment that U anytjody
brings a rafte of coal illegallV' to Fan-
jafai “Y«i in&rm

SHRI KEDAR PANDEX*i U doea
not arbe out <yf this.
SHRI O. a. NIHALSDfOHWALA:

Theoft la. sucb a latter with the Ptinjab
Government and I am prepare to

faring a eopv of that.

Oral ilMwer* 20-
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Movemrat of steel In Jwnbo r“kes

*374. SHJU M. V. CHAKDRASHE-
KAHA MURTHY: Will tbe Bilinister
at RAILWAYS be pteased to atate:

(n) whetioer tbe Rallw”s’ iosisteoce
(D moving ateel in *at'Size Jumbo
rakes for ease report-
ed to have adversely . affected ario-
rity seekers, like defence production,

power ]“oiocts, irrigation project*
and heav7 iixlua”’;
(b) ij so, whether the Railways

have been urged to change this deci-
oion;
(c) it so, whether Bftilwaya have

agreed to change the same; and

(d) if not, the main reasons there-
for?

THE DEPUTY MINISTER IN THK
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir. Steel is not
being moved in jumbo rakea.

(b) to (d). Do not arise.

SHRI M. % CHANDJIASHEKARA
MURTHY : The Jumbo rakea experi-
ment began in our country sometime
in 1979 in a small way keeping in
view the (aster movement of basic
coipmodities like ateel, food«rains,
coal, cement etc. In view of this, I
want to know from the hon. Minister

" why the Railways have discontinued
this Jumbo rakes concept and what
are the circumstances which led to its
discontinuance.

SHRI MALLIKABJUNt Sir. toere
are bo olroumstancM for diseontiau-
ance for the simple reason that it hs«
nevo: bren coiUliiufid. Stael is being
tmspcHKtKd tmm tiie integrated Steel
Plant on two typ” of wageni Oa»
iff Opeo "Box Wagora and anottier it

1 BPR Flat Wagon. But ttaa Jiglvbe
rakes are covered wagons and natu-
lafly stwi bu a w v b«en tianipqrted
ia this t(w>e @f oover:* wagons. An
a racult the iiitrductioa and in-
tenrtflertton of the movesaent of

BHAIHIA 19, 1909 (SAKA,)
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Jumbo rakos, todqr we are ia a poai~
tion to haul hi“er freight and even
to the extent of 18 million tonnes
per month ~ are tranyiQrting ii and
it is a good sign of augmsiiting the
traaiportatioti.

SHRI M, V. CHANDRASHEKARA
MURTHY: My second quegtiwi 1is
thia. As you are aware that wnall-
scale industries in this country are
sufitering heavily for want of timely
raw materials supply. In view of this,
I woald like to know from the Hon,
Minister what steps the QoveTDment
proposes to take for the faster move-
ment of the raw materials just to
save the small-scale Industries,

SHRI MALLIKARJUN: For the
proper functioiung of the amall-scale
industry and augmentation of its pro-
duction, there are different raw
materials which are required. What
type of raw materials « gmall-ficale
industry needs to be transported de-
pends on the industry and the Qov-
eriimwit is fully conscious and is dt-
twmined to encourage and give a
helping hand to the sufiferhig nnall-
scele industries. There are small-
agiale industries for which raw mate-
rials or finished products have to be
moved. It will be a piece-meal type.
On that also, the Government i*
concentratisig.

Bit viftfrfiimr: =Frri7? A fr

18000 ftiT A q? "
A fqr IT? $fv
tw St 3T WT

grvfisTTTnrrA” ?
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ga » % *1N av ?rqf ?srR
Ll B | spirTific =~ 1
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SHRI1 SUNIL MAITRA: Sir, in tbelr
haste to show positive restilta und in
order to make the Railways wbat the
Railway Minister called ‘&eigbt-
orientad railways’, is it a fact that
very recently the Railways have
given permission to over-load the
wagons to the extent of S tot“net?
Alter two months, the diret;tive was
that, not 5 tonnes, but a wagon can
be overloaded to the extent of only 2
tonnes. If so, what are the reasons for
giving the first directive and what
are the reasons for reducing the
overloading from 5 tonnes to 2 ton-
nes? What is the impact of this over-
loading on track?

SHRI MALLIKABJUN: It is a
simple thing. Overloading has always
been done for the augmentation of
ttie movement. So far as the reduc-
tion 1is concerned, this always de-
pends upon the discretion when and
how and where to augment the load
and so far as the track position in
meeting the overload is concerned, the
track is intact, all our concerned per-
sonnel are examining the track and
unless it is fit, we will never load and
there is g capacity always for that
portion of raising loading potential by
2 to 6 tonnes® 5 tonnes or 4 tonnes.
There is nothing surprising in it.

Reports of Pimputkar Committee re-
xardinK bunglisE ol funds in Indian
Red Cross *lety

*377. PROF. mADHU DANDA-
VATE; Will the Mlnistar of . HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether it is a fact that the
Minister of State for  Health told
UNI correspondent at Duhai on 25th
June, 1A81 that the report of enquiry
by Shri Pimputkar into the alleged
bungling of funds in the Indian Red
Cross Society has been rejected by
the Managing Board of the Society;
and

(b) 1ii so, what ar* the grounda on
which the report has been redectedT

SEPTEMBER 10, 1901
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI  B.
SHANKARANAND): (a) and (b).
It is a fact that th« Minister of State
for Health and Family Welfare, in
his capacity as Chairman of the
Managing Body of the Indian Red
Cross Society, in reply to a Corres-
pondent indicated that the Managing
Body of the Indian Re;® Cross Society
had considered the observations of
Shri M. G.' Pimputkar in regard to
certain allegations against the Indian
Red Cross Society and came to con-
clusion that the allegations had no
basis. Since this a matter concerning
a statutory autonomous society, the
Managing Body of the Society is
competent to deal with the matter.

PROF, MADHU DANDAVATE:
The hon. Minister has' in his written
reply, stated:

“Since this is a matter concern-
ing a statutory autonomous society,
the Managing Body of the Society
is competent to deal with the mat-
ter.”

I do not know whether the concept
of autonomy means that, even in the
field of corruption, there is autonomy.
Otherwise, the President of this coun-
try appointing certain vigilance bodies
to go into malpractices and corrup-
tion is meaningless. I would like to
know from the hon. Minister whether
it is not a fact that, In sariy May
1976, the then Prime Minister ,on the
basis of a prime facie CEsg had re-
quested the Central Vigilance Com-
missioner, Mr. Pimputkar, to go Into
the mattf>r in depth and find out whe-
ther there was any basis for the alle-
gation of malpractices and corrup-
tion involved in actually disposing of
the relief materials meant for the
Bangladesh refugees 'm black niarket,
and if it is so, what e”aetly is the
approach of the present Government.

SHRI B. SHANKARANAND: Sir.
autonomy and corruption, I do not
know what relations is the hon. Mem”
ber Imagining...
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MR. SPEAKER; Don't say that they
are synonymous.

SHRI B. SHANKARA.NAND; He
had his own observationB to make on
corruption. I should say that he
should have referred to autonomy as
envisaged in the Act, that s,
the Act of the Indian Red Cross So-
ciety. When I say ‘autonomy’, I say
autonomy with reference to the pro-
visions of the Act, and the Indian
Red Cross Society is functioning ac-
cording to the provisions of the Act
and also the rules made thereunder.
Under those provisions” this Society
ig competent to deal with any matter
pertaining to their functioning to
their activities.

As far as the then Prime Minister
Shri Morarii Desai's rt*uest to Mr.
Pimputkar is concerned, I can only
say that I do not know in what capa-
city Mr, Pimputkar acted as a person
inquiring into the affairg because, ac-
cording to the information, neither
Mr. Pimputkar was appointed as the
Chief of thf Vigilance Commission
nor did Mr. Pimputkar accept the
Resolution made the Indian Red
Cross Society. I do not know in what
capacity he ec”ed and what inquiry
*he has made and if he has made an
inquiry, whether it has any legal
basis,

PROF, MADHU DANDAVATE:
My question has not been replied to
properly, I asked a pointed question—
Sir, this is a part of my first supple-
mentary, In May, 1078, when the then
Prime Minister had asked the Central
Vigilance Commissioner to go into the
matter, will he not accept the fat’t
that, especially from outside India,
relief material had beai sent to this
coTintry to be handed ov”r to the re-
fugees who had come from Bangla-
desh? I would draw your attention
also to the fact that a Swiss lady had
already written a letter and actually
that was communicated. I would also
draw your attention to the fact that
the whole material of Red Cross lan-
ded in black market in Bombay in-
stead of reaching the needy victima

BHADRA 19, 1903 (SvIKA>
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of the East Pakistan tragedy. That
was the report that had appeared in
a Swiss newspaper, Sliick, Actually
that was sent to the Secretary-Gene-
ral of TRCS also. And since a lot of
publicity was given on the inter-
national plane, when such things ap-
pear and when the Prime Minister
feels it necessary to inquire into the
matter so that the image of India is
not similt, do you think that taking
shelter behind some technical aspect
of that, you can set aside the rectrn-
mendations and findings of the Com-
mission? That should be cleared first
and then I will ask the second sup-
plementary,

SHRI B. SHANKARANAND: All
this exercise for the last few yfcars,
instead of bringing out somethintf
against the Sed Cross Society about
blackmarketiijg—th” sum and sub-
stance of what they have achieved is
nothing less than blackmailing the
Indian Red Crosg Society arid roth-
ing else. It is unfortunate that efforts
are being made to unnecessarily be-
smear the image of the Indian Red
Cross Society. If there are any lapses
or drawbacks, the Indian Red Cross
Society has taken into consideratioa
and has conducted inquiries an” the
managing body has come to the con-
clusion that the allegations are base-
less,

PROF. MADHU DANDAVATE;
These remarks should not go on re-
cord, Sir, because as far as the Red
Cross movement is concerned, there
is an International Committee of the
Red Cross and the Delegation Geae”
ral for Asia in ICRC has actually
written to the IRCS and now calling
such reports as a method of blackmail
is highly objectionable. It is highly
objectionable,.,

SHRI ATAL BIHARI VAJPAYEE:
Who is blackmailing whom?

SHHI B. SHANKARANAND; Who-
ever blackmails, a blackmail Is a
blackmail against the Indian Red
Cross Society.
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PROF, MADHU DANDAVATE; I
can alto use such language against
you. but such language does not be-
come a Minister. This is very highly
ot"ectionable and I would 1l%e to
point out before asking the second
qaeaUon that it ig not merely thp
international body and its
mbearerg who have pointed out these
things but on the iloor of Lok Sabha
this was discufiscfj and one of the wor-
kers in the Indian Bed Cross Socifety,
Utb. Laila FernaodcE has also raised
this iesue. 1 do not know whether
that is also dwcribed by the hon. Min-
ister as a method of blackmail, Tirst-
ly, thii language should not be used.

Now I come to the eecond Bupple-
mentary, There were two allegations
made and 1 would put forward before
the hon. Minister the finding in that
regard and I would like to know
what is his concrete reaction to these
findings of the Pimputkar Commis-
sion. Th* first allegation was that all
relief items were not accounted for
properly and this led to large quan-
tities ol relief mfiterials being sold in
the open marlitt- Here, Mr. Plmput-
kar has opined:

“The total effect of all the evi-
denc* is that accounts were not
properly kept, perhaps negligently,
perhaps intentionally. There ap-
pears little doubt that fairly large
<[Uantitles of relief rtiaterial were
either pLHerred or mleapproprtated
and sold. Thwe was a breach of
trust.”

That is what he has said in reRard to
altetfStion No, 1. I wCrald like to know
ftom the hon. Mlrdster—this is part
of the same question—Ila it not a fact
that the second allegatioTi is thart the
process of handing over the goofla to
the Laaga, 1i.e; the International
Leage, in May 1972 was nOt a geftaine
transaction and that it was onty a
PM«r traneactian with a view to cover
up the irregularities in account*?

th*r certttim niflterfals meant for
Bangladesh were also retain”. And
on that the finding has been;
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‘ThUi, with no coirrect ledgers to
guide, and trwatfer of goods on ‘as
is, where is basis’ under the con-
trol Of the same personnel can be
justifiably describe® as a paper
transaction. The allegation has
substanct.’*

What is your reaction to the”e find-
ings of Mr. Pimputkar?

SHRI B. SHANKARANAND; Sir,
I will repeat again that there was no
Commission of Enquiry appointed by
the then Primg Minister. Mr, Pimput-
kar never acted as a Commission.

PROF. MADHU DANDAVATE: I
said Pimputkar CotnUilttion.

SHRI B. SHANKARANAND: You
said Commission of Enquiry.

PROF. MADHU DANDAVATE: He
was Ctntral Vigilant Commissioner—
that was his demgBatitm, I am aaking
you what wa” the r*sction and res-
ponse to these two findings of Mr.
Pimputkar?

SHRI B, SHANKAHANAND; I
can give my reactions to a Comnria-
sion appointed duly according to the
Commission of Enquiry. I cannot
react to the enquiries made by indi-
viduals in their individual capacity.

PROF. MADHU DANDAVATE:
fin-, the Prime Minister of the coun-
try anointed the man and he went
into the charges. An official report
ia availably.

MR, SPEAKER: Wa* he appointed
by Government?

SHRI B. SHAKKARANAND: He
was not appointed by Government
He himself said that 1 am acting in
my individual capacity.'

PROF, MADHtT DANDAVATE:
Here is the report. He was appointed
by the fortoer Prim* Minister. What
is itT

Mft. SPXAXER: He said lh»t and
lie his gone on record.
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PROF. MADHU DANDAVATE:
Do not c*ve px>tectk)n to Minis-
ter.

MR. SPEAKER: I am not giving. I
am Just saying this. He has said that
M*. Pimputlcar himself openly said
that it was in his individual capacity.
11 this is incorrect, you c<nne under
scone other rule. He said that the re-
port was in his personal ci”city. He
was not appointed by Gov«rnanent.

PROF. MADHU DANDAVATE: Sir,
the Prime Mininter of the oountry adced
him to go into the matter.

MR. SPEAKIER: That is what he
denies. You challenge him. You can
come under 115.

PROF. MADHU DANDAVATE:
'"Why do you unnecessarily give him
protection?

MR. SPEAKER: I am not. I am just
saying this. He is saying that before
yow; he has just gone on record. How
do I know? (Interruptions).

PROF. MADHU DANDAVATE: He
lias studied this report very well, 1
do not know wliether he has forgot-
ten. Instead of giving his reactions and
response of the Government, he tried
to take shelter behind some techni-
caKty.

MR. SPEAKER: He said that he
was not ftppoiated by Government. He
said that Mr. Pimputicar himself said
that he was doing it in his personal
capacity. How do I know?

PROF. MADHU DANDAVATE: Is
it the personal decision of the Prime
Minister? (Inteffupltom).

MR. SPEAKER: Can you throw
some more light on this sttbjoct?

SHRI B. SHANKARANANDT Sir, I
again repeat that Mr. Pimputkar did
A eoquirft into the aSUixu as a CWr
Thiarton. 3 « himaelf said that he en-
quired into the matter in his ci*Micity
as an IndividuiO. He Mid that did
not accept the resolution paMed by
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the mdian Red Cross Society tor en-
quiry also. He said that he was doing
it on his own. How can 1 say that
he was appointed bj*Govemment?

MR. SPEAKER; He was “ojring no
authority on behalf of the Govern-
ment.

PROF. MADHU DANDAVATE: Shri
Morarji Desai appointed him ..,.

MR. SPEAKER: He has gone on
record; you are A'recoiS. What
can 1 do? You come under some

other rule. I will have to find out

PROF. MADHU DANDAVATE: You
pull up the Minister.

MR. SPEAKER: He is denying that

PROF. MADHU DANDAVATE: Sir,
tlie former Prime Minister of the
country asked the Central Vigilance
Commissioner to go into it.

MR. SPEAKER: You probe into It
Now, Shri Harike” Bahadur.

SHRI INDRAJIT GUPTA: Mr.
Pimputkar submitted a report to the
Government.

MR. SPEAKER: Anybody can do
ttat. Under whose authority he did
that I do not know. I will have to
look into it. Now, Mr. Harike”
Bahadur. (Interruptions). I have al-
lowed him.

SHRI HARIKESH BAHADUR: Mr.
Speaker, Sir, knowing lull well that
tbe hw. Minister of Health does not
reply to any question properly in the
Heuse, I would like to ask him,
through y(m, that when auch serious
charges *ve been levelled against the
Red Cross Society and when th*
were brought to the notice ol the hon.
Minister, whether he is going to look
into the affairs or not?.

MR. SPEAKER: He Imu sdreedy
replied <Us *sstiioa.

SHRI HARIKSSH BAHADUB: He
has not replied at aOC
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MR SPEAKER; He has relied.

SHRI HAHIKESH BAHADUR: Let
him reply.

MR. SPEAKER: Why riiould he
repeat It? He has rtplled, Mr.
liskk&ppa.

SHRI K. LAKKAPPA; Sir, in 1970 I
was also a Member of Parliament.
When the Janata Government headed
by Mr, Morarji Desai came to power
they wanted to make political malig-
iilnK or every Institution which was
under the direct control Shrimatl
Indira Gandhi, They wanted to de-
moralise even international institu-
tions,

MR. SPEAKER: What is the ques-
tion?

SHRI K. LAKKAPPA; I woula like
to know whether it is a fact that
the Morarji Government had done
So much damage to the functioning oi
much an institution. If so, whether
it Is not a fact that this i; a living
example of setting up such self styled
Irresponsible enquiries.

iTeysdT *tfrtry : ~TIT 5ngr

SHRI B. SHANKARANAND; Sir,
he has made some observatioriB and
they deserved to be repeated in the
House,

SHRI RAVINDRA VARMA: Is it
a fact that in the year 1978 when
irave allegations were made aijalnst
the working of the Indian Red Cross
Society the president of India who
happened to be the President of the
Indian Red Cross Society tendered
his resiffnation as a protest sgnir’st it?
Whether the then Prime Minister of
India asked the Central Vigilance
Oommissicmer, Mr. Pimputkar in
May 1978 to go into these adleffations?
Is It not a fact that the Prime Min-
i*ter of India In May 1978 asked Mr.
Pimputkar to go Into these allegations
and is it not a fact that on that date
Mr. PltnpuUar wat the Vigilance
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Commissioner of India? If so, has
his report not been received and con-
sidereo by the Government T

SHRI B, SHANKARANAND; Sir,
as I said earlier, the Prime Minister
during 1978 should have issued cer-
tain directions under the Act itself.
According to my information.,..

SHRI RAVINDRA VARMA: That
is not my question. Mr. Speaker I
seek your protection. I am asking him
whether the hon. Minister la aware
that the Prime Minister of India in
1978 asked Mr. Pimputkar ""ho at that
point of time was the Central Vigi-
lance Coromiasioner to enquire into
these allegiitions. This 1is .ny plain
question No Act is Involved.

PROF. MADHU DANDAVATE; Also
whether the President of India re-
signed because of these mal-practi-
ces?

(rtfierrupiiom)

SHRI B. SHANKARANAND: Gov-
ernment have no authority to Issue
directions to the Red Cros® Society
under thg present Act. If the Prime
Minister wante” somebody to enquire
into certain affairs he bhould have
issued directions under certoia laws
and appointed a commission. It isa
fact that Shri Morarji did not appoint
a commission to go into all malprac-
tices, He did not appoint a Commis-
sion,

PROF. MADHU DANDAVATE; Why
did the President of India resign from
the Presidentship of the fndlan Red
Cross Society? He was connected
with the aflairg of the Indian Red
Cross Society.

(rnterrupjdioTU)
MR, SPEAKER; Let'hlm answer.

miWT
5t TO 'im I
SHRI B. SHANKARANANDt On s
matter on which the Prime Minister
acted o» his own, the Vigilance Comr
missloner acted on his own, the
House i* wastinjr its time.
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PEOF. MADHU DANDAVATE:
Why had the President of India to
leslga from the Presifltntahlp of the
Indian Red Cross Society?  Reply to
that.  Sir, please get a reply Irom
him.

MR. SPEAKER:

over.

Qufstioii Hour

WRITTEN answers TO
QUESTIONS

Aldehyde and Fusal oil contents of
Indian made Forei® Liquor

+370. SHRI A. NEELALOHITHA-
DASAN NADAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state:

(a) whether Government ol India
have any knowledge about the alde-
hyde and fusal oil contents ol Indian
made forei” liquor branded Brandy,
Whisky, Rum and Gin; and

(b) whether it is also a tact that
aldehydes and fusal oil can injure the
human system If present in large dose
in potable alcohols?

THE minister of HEALTH AND
FAMILY WELt'ARE  (SHRI B.
SHANKARANAUD): (a) Yes, Sir.

<b) Aldehydes and fusal oil, if pre-
sent in large dose in excess of the
limits laid down by the Indian Stand-
ards Institution, can be injurious lo
the human system.

Medium of Entrance Examination held
by AJIMS for MBBS Caurw

+375. SHRI D. L. BAIIHA; WiU the
Minister of HEALTH AND FAMILY
welfare be pleased to state:

(a) whether entrance oxaminatlons

are held by the All India Institute of
Medical Sciences, New Delhi for «o-
'nluion to MBBS course on All India
ba«i« every year and candidate of all
Universities are allowed to appear at
the said examination;

(b) whether medium of the entrance
examination is ‘English’ only and
there is no alternative arrangements
for those candidates who have passed
qualifying  examinations through
Hindi medium from the various Uni-
versities and if so, whether it virtual
ly bars admission of such candidates
to MBBS course; and

(c) If 50, whether Government would
give special considerations to those
candidates having Hindi ag medium of
instruction in fhe matter oi admis-
sion to MBBS course in All India In-
stitute of Medical Sciences, New
Delhi and if not, reason thereof?

*the minister of health and

family WELFARE (SHRI B. SHAN-
KARANAND); (a) Yes, Sir.

(b) The entrance examination 1is
conducted only in English, However,
this does not operate aa a bar to can-
didates who have passed their quali-
fying examinations in the Hindi me-
dium as the examlnaHon 1is of an
objective type, th©O examinee having
merely to mark the correct answei
'Yes’ or ‘No’.

(c) the admission to the All India
Institute of Medical Sciences being on
an all India basis, candidates who have
passed their qualifying examine Hons
not only in the Hindi medium but also
in the various regional languages are
eligible to seek admission.
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Ancient Herltafc In Nalanda

+378. SHRI VIJAY KUMAR YA-
DAV: Win the Minister ol EDUCA-

TION and social WELFARE be
pleased to Btate;

(a) whether it is a fact that Maha-

Miarata, Boudh and Mughal time

36

heritage are lying hidden wunder
ground on & large scale in Nalanda
District of Bihar;

(h) whether Government have any

scheme t© carry out ejtcavalion work
to locate them; and

(c) II 60, the details thereof?

THE minister of STATe IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Available
archaeological evidence indicates that
antiquarian remains from the time ol
Buddha to late Mughal period exist
in Nalanda District of Bihar. The
autheniticlty or otherwise of the
narrative ol the Mahabharata ha»
not been established by the excava-
tions conducted In this District.

(b) and (c), The Archaeological
Survey ot India wdU continue this year
the excavat'on at Sarai mound ckae to
the excavated remains of the ancient
Buddhist establishment at  Nalanda.
The excavation so far conducted at
this mound has exposed remains ol
an Imposing brick temple dedicated to
Buddha. The pedestal of the iinpge
(reduced to the lowest portion of the
leg) bears traces of paintings. The
excavation also yielded some minor
structures including votive stupoa and
Buddhist and Brahmanical images.
Apart from this, there is no other
scheme of excavation in this District.

Shipping an'eement with Sovlrt
tFnlon

+379. SHRIMATI SANYOGTTA
RANE:

DR, VASANT KUMAR
PANDIT:

Will  the Minister of SHIPPING

AND TRANSPORT be pleaced to
state:

(a) whether it is a fact that he had

recently vl*it«,i the USSR.
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(b> whether during his visit he had
secured fKcilitiei for Indian ghitP**S
£t the Soviet ports;

(c) whether during his ’ isit tie had
also signed agreement wlittl the Soviet
Union on shipping; and

(b) il flo, the details thereof?

THE  MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a> Yes, Sir.

(b) The Soviet Union had agreed in
February, 19B1 to allot 2 berths for
Indian vejssels at Soviet Black  Sea
Ports. During my visit In May, 1H8I,
they agrted to consider aUotirient of
additional berth for quicker turn-round
of I"ian Vessels at Soviet ports.
They also agreed to consider diver-
sion of some cargoes to Soviet Far
East ports to ease congestion at Black
Sea ports,

(¢) No Government-level Agtee-
ment wi* signed during the wvialt.

(d) Does not arise.
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India’s stand on deep sea bed Mineral
resources

+382, SHRI S. M. KRISHNA: WiU
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government had tak-
en any steps to malte its stand knswn
to the United Nations Law of the Sea
Conference Session hela in August
last on its share o* mineral resources
in the deep Sea bed outside its terri-
torial jurisdiction;

(b) if so, what; and

(c) the reaction of the developed
countries and particularly of 'une U-S-
Government t” reto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASI-
MHA RAO): (a) and (b), India’s
stand on the exploration and exploi-
tation of the resources of the Inter-
national Sea-bed Area beyond the li-
mits of national Jurisdiction Is In con-
formity with fhe regime set out, in
the Draft Convenfion on the Law ol
the Sea which has been adopted in
August 1981 as tHe Offlcial Document
before the UJT. Conference on the
Law Of the Sea.

(c) The views of, India and other
developing countries are identical. The
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US Government and a few other
developed countries liave expressed
reservations on the basic eiementg of
the Draft Convention relating to the
exploitation of the resources of the
international sea bed area.

PssseBgex coaches vis * vis Quantum
of traffic

+383, SHHI B. R, NAHATA; WU
the ajinister oj RAILWAYS bt pleaa-
«d to state;

(a) whether the present number of
passenger coaches is suSlcient on ecch
zone to meet the requirement of the
paaaenger traffic in the current years;
and

(h) if not, the remedial measures

taken tberelor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE department OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (aj and Cb). The pre-
sent coach holding is just about ade-
quate to meet the current level of
iraffle, but the number of coaches
(requiring replacement is very large.
Out of the 5,680 coaches for which'
Planning CommiSBlon has allocated
funds, about 4,000 will be used for
replacement against requirement of
over 7,000.

Abolition of brand names of drucs

+385. SHRIMATI GEETA MU-
KHERJEE; Will the Minfster of
HEALTH AND FSMTLY WELFARE
be pleased to state;

fa) whether Government order for
the abolition of brand names for cer®
tain drugs w.e.f. 1st August. 1981 has
been ohallenged by some multinational
drug companies;

(b) if the details thereof; and

(¢) Government’s reaction thereto?
THE minister OF HEALTH AND

FAMILY WELFARE (SHRI B. SHAN-
KARAJIAND): fa) Yes, Sir.

SEPTEMBER 10, 1981
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<b) and (e). The Ministry of Health
and Family Welfare had issued a
Notification on 17-1-1&81  wtoich lay»
down, inter alia, that Drugs contain-
ing any of the fallowing as single
active ingredient shall be marketed
only with generic names and not wit"-
brand names; —

1. Anal€lni.

. Ascirio and its salts.

[\]

. Chlorpromazine and Its salts.

Ferroua Sulphate.

ot oW

. Piperazine and its salts.

Three companies viz. (1) M/s. Hoe-
chst Pharmaceutlcala  Limited, Bom-
bay. (2) M/s. Cynamid India Ltd"
and (3) M/a. Pflzer India Ltd., have
filed writ Petitions in the High Court;
of Delhi challenging tfie validity anti
the Vires of Government orQer.

The Court has granted interim stay
ol operation and implementation o;
the impunged  Notification dated
17-1-1981 vis-a-vlB specified prepara-
tions marketed by the above three
firms and the matter is sub-judice.
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Joint ingpections by Blate Govern-
ments under Form 29 of Drug and
Cosmetic Act, 1940

*358. SHRI DALBIR SINGH: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that the
Central Government have placed res-
trictions on State Governmenta to
ensure that Joint inspections take
place before any permlssion is allowed
by State Governments under Form 28
of the Drugs and Cosmetic Act, 1940;

(b) whether thes&” restrictions ap-
ply to all Btates:

(c) if so, the reasons therefor;, and

(d) if not, whether Government are
aware that such inspections in the
State of Haryana have contributed
towards the stagnation of londustry's
effort to manufacture maore import
substitute basic drugs?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.. SHAN-
KARANAND): (a) No, 8ir, The Cen-
tral Government has nolt placed any
restriction on State Governments re-
garding the carrying out of Joint
Inspections before a Licence is grant-
ed in Form 29.

{b) to (d). Do not arise.

Free and compulsory primary educa-
tion

#389, SHRI R. N. RAKESH: wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to lay
a statement showing:

(a) what steps have been taken by
Governmeat for the early fulfilment
of the Directive Principles of State
Pollcy laid down in article 45 of the
constitution providing free and com-
pulsory primary education for all
children upto the age of 14 years; and

(b) the details regarding the num-
ber of villuges in Iadia, (State-wise)
where there are no primary schools
8y yot?
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND

SOCIAL WELFARE (SHRIMATI
SHEILLA KAUL): (ay The plan is to
achleve universalisation of elemen-

tary education by 19889-90. Towards
this end, the attempt will not amly be
to increase enrolment but also to im-
prove refention.

During the Sixth Plan period the
eoncentration will be on the primary
stage of education; and the middle
stage will be iaken up for cencen-
trated attention during the Seventh
Pian.

(b) A statement is laid on the
Table ¢f the Sabha.
Statement
S.No. State/Union Territory  Villages
without
Schools
feciions
1 2 3
i. AndbraPradesh . . Gaog
2. Assam . . . 3143
9. Bibar v ' ' 214733
4 Gujprat [B. . . 2439
5. Haryana § . . 910
6. Himachal Pradesh . 11654
9. Jammu & Kashmir . 1fgg
8. Karnataka , v . 5598
9 Kergla e N.A. |
1o. Madhya Pradesh . . 244924
11, Maharashira . ' w24,
12, Mpoipwr (B . 193
13, Meghalaya . . 1784
t4 Nagaland . . . - 52
3‘5: Orissa ' . . 18364
6. Punjab ' . v Bg1
1. Rajesthan | . . 14369

ofl. Bikkim . - 20
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I 2 3
19. Tamil Nadu i . 2268
20. Tripurs > i " N.A.
21, Urntar Pradesh 60179
22, Woeat Bengal , . 12046
23. A & N Islands . . 2%
24 Arunschal Pradesh . 2108,
25. Chandigarh 3 . 2
26. Dadra & Nagar Haveli 2
27. Delhi » " . at
28, Goa, Daman & Diu . 4%
29. Lakshadweep '
go. Mizoram . . ' 31
31, Pondicherry . . 1
AL 200141

Proposal of an instltution for inland
vessels development fund

*300. SHRI HIRALAL R. PAR-
MAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government propose
to get up an institution for inland
vegsels development fund;

(d) whether it i5s also proposed to -
frame schemes for inland water traos-
port development;

(¢) whether any study has heen
made gbout the length of riverine
waterways mnavigable for country
crafts and big mechanlsed erafts’

(d) whether it is also proposed to
seek World Bank aid for this gurpose;
and

{e) il 50, the detalls' therest?
THE MINISTER OF .STATE- IN- ¥HE

MINISTRY OF SHIPPING A
TRANSPORT (SHRI BUTA 4IN
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<a) Oovernment of India has

ed on 19-6-80 the Loan Interest Sub-
sidy Scheme for IWT entrepreneurs
under which banks flnandal Institu-
tions are to advance loana on subsidi-
sed rate of interest.

(b) A provision ol Rs. 45 crorea has
been made for execution of various
Central and Centrally Sponsored
Schemes included in the Sixth Five
Year Plati®of the Central Government
of development of IWT,

(¢) According to the present in-
formation available, the total length
of waterways Jn the country is 14778
ItTOS. approximately out of which the
navigable lenirth by boats in 7705 kms.
approximately and the length navig-
able by steamers is 51fil kms, approxi-
mately,

(d) and (e). A prefeasibility Study
of the river Narmada and the Nar-
mada Main Canal for nevigation is
being carried out by the Government
ol Gujarat. The Government bf Inaia
is to give technical help to the State
Govemment for tHIs purpose. The
ifudy has since been ent'- isted to a
Arm of consultants by the Govemtrient
of Gujarat and the cost ol the study
is to be reimbursed by the World Bank.

Akall Leaders Activilles In UK uid
CSA
3601, SHRI N E. HORG;
SHRT CHINTAMANI JENA:
SHRI K. MALLANNA:
SHHJ MADHAVRAO
SCINd IA:
SHRI S. M. KRISHNA
ACHARYA BHAGWAN DEV:
SHRI R, N. RAKESH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(aj wbethar  Govexnment have re-
ceived jalormation that some Akali
leaders on tour to Britain and US. re-
cently were In”ul“ng ;n aptujwiira
Gpvenuijept pfopagaqda there;

(b) whether some
had been trying'to'meet US Prtsi“nt

of these leaders

and enlist his support to get associate
membership of the United Nations for
Sikhs;

(c) if so, the details thereof; and

<d) whether Government propose to
exercise check in permission

to such persons to go abroad and In-
dulge in anti-Govemment activities?

THE minister Of external
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (¢). Government are
aware that certain elements as stated
have breri active abroad iu propagat-
ing ideas not in harmony with Gov-
ernment’s overall policies Such acti-
vities include an approach to the UN.
authorltieij as well,

(d) Appropriate measures are taken
against those who indulge in anti-
national activities.

Teachers Provident Funds Account in
Abner Memorla] School, New Delhi

3602. SHRI K MALLANNA: WtU
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the accounts regarding
the Provident Fund of Teachers is be-
ing maintained properly in the regis-
ters in the schools of ABNER Memorial
School, 26, Ferozshah Road, New Delhi
and Summer Villa School, Daryaganj,
Delhi;

(b) whether a part of the building of
these schools is occupied by the Mana-
ger of School while parents are paying
heavy fees and their children have to
sit in the open and in heavy congested
rooms;

fe) what ate the detail® regarding
the ratio of representatives of mem-
bers in Manasement Board of Schools
consisting ol meraberB;

Cd) whether Government realise that
these public schools being conducted
by the for&ign missionaries In India
have become means of heavy business
by their representative and are not
benefltlng our children; and
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1 so, would it be advisable to are,

examiae sucli problems in every Pub-
lic School run by the foreign misaion-
aries la IndiB?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL  WELFARE (SHRIMATI
SHETLA KAUL): (a) According to in-
lormatioEi furnished by the Delhi Ad-
minigtration the  Provident Fund
Accounts  of teacherB employed in
ABNER Memorial School, which is a
recognised school, are being maintain-
ed. Summer Villa School, Daryagand,
Delhi Is an unrecognised school.

(b) Tile inadequacy of accommoda-
tion in the schools has come to the
adverse notice of the  Directorate of
Education, Delhi and the Manage-
ment has been asked to remove this
defflciency at the earliest.

(¢) Rule 59 (I) a) and (b) of the
Delhi School Education Rules 1873,
tramed under the Delhi School Educa-
tion Act, 1973 provides for the scheme
of management of recognised schools as
under:—

“50 <I) (a)—The managing com-
mittee of a recognised aided school
shall consist of not more than fifteen
members, and the managing commit-
tee of a recognised unaided school
shall consist of not more than twenty
one members;

59 (I) (b) subject to the total num-
ber of members specified in clause
(a) every managing committee shall
Include the follow-ng namely :—

(1) the head of the school;

(11) one parent, who is a mem-
, ber of the Parent Teachers’
Association  of  the School,
constituted in accordance
with such instructions as
may be issued by the Admi-
nistrator, and is elected by

that Association;

(ii1) two teachers of that school,
to be elected by the teachers
of that school from amongst
themselves;

(iv) two other persons fof whwn
m® shall be womanl, who

SEPTEMBER 10, 1981
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or have been, teachers
of any other school or of any

I college, to be nominated by
the Advisory Board,;

(v) two members, to be nominat-
ed by the Director® of whom
one shall bj° an educationist
and the other an officer of
the Directorate of Education,
Delhi not below the rank of
the Principal of a higher
secondary school;

(vi) the remaining members to be
nominated or elected, as the
case may be, in accorda’e
with the rules' and regulations
of the socierty or trust by
which the school is run:

Provided that in the case of an im-
aided minority school, such members
of the managing committee, as are
required by this rule to be elected,
may, instead of being elected, be no-
minated by the society or trust by
which such unaided minority schotd
is run:

Provided further that in the case
of an unaided minority school, the
educationist to be nominated by the
Director shall be a non-official who
shall belong to the minority by which
the school is established and run."

But in the formation of the Manag-
ing Committee of the ABNER Memo-
rial School some contravention of
Delhi School Education Rules, 1973
has come to the notice of Delhi Admi-
nistration and they are taking neces-
sary action in the matter.

(d) and (e). From the returns and

documents submitted by the School
under Rule 180 of the Delhi school
Education Rules, 1973, it is not reveal-
ed that the Society managing the
school is running it for profit of any
individual group or association or any
other person. As such the question o*
taking legal action against this school
under the provisions of Delhi School
Education Act, 1973 and the Rule*
made thsreunder does not arise.
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(1) @1z aftarz & fagm
Farar AW o fafew  qw
facras fafgdt £ Safm sary &
faa <t w1 7agth W aer o
3 33 ¥ gt &1 ok wiEw
% fear 7ar & 1 3@ FT  EW
YT A7 ArEAY safr Fifas
“vitfer faral, Tieed) wreed, ey
Wedt va gwEa sEwR ¥ (-
B9 L®ATTT TF  LIFTATO 497
FEud & arfrws sdww ¥
fawma 2t nar qreedfor  gweqy
& afrg frar o w@r &

(w) wfrare famiqa srows &1
Txfmm a7 & o emw) F
faorear &% Fr %17 gwar Wk
g ganga & fawes W g
g2rv fagwren & wqreaw & fanr wray
ga¥r 92 amadt § A ¥ ve-ery
aft wear srar §

exreen Eaowt ¥y afy aufeer sflfr
ad v uf ofa

3604, &I HATCW WA : Aqr
ey it ofeere wsiw Ha
Y TIMT X P w4 e

(%) #ar ag aw § fv 5 e,
1981 ¥ Fawyea zrgs ¥ gwifva
AT F QAT wrH §fEar Srtvn
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ars ¥faa< wwed LT 3TH
qagar X wgr @y 5 gk Xm A
syreen Pawy ¥ faa wfa efE
wfuferaga € v7 Ul &< F1 A,
W, Ta% NG K KT 24T AR
avere Tt B gy ® wE wfw gk
mfsa wfafza of 98 3 g & AfTF
dzqr ¥, wh

(m) afz g, @ e Gyl
% frd sTRre gra Shat gA fead
ofn % 5 I & 7

sqreen wYT afTarT FwAT TR@A T
s i (s PrEvT <EA wEwT)

(x) 0,78 |
(w) ag @A Adt IS0

Handicapped persons,
Kolhapur

3605. SHR1 R. K. MHALGL: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

{a) whether the Government have
received a representation dated the
24th April, 1981 from Kolhapur .Diuf
trict Apang Yuvak Kriti Samiti
(Maharashtra) regarding the de-
mands of Handicapped persons,

(b) if so, the details thereof;

(¢) what action has beep taken by
the Government in this matter; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (8HRIMATI
SHEILA KAUL): (a) Yes, Sir,

(b) The details are contained in the
Btatement~—1I.

(¢) ang (d). The Goverament has
been receiving number of representa-
tions placing demands|suggestions of
varying nature from time to time
from a number of organisations|meso-
ciptions, atc, particularly in the .con-

Demands ol

SEPTEMBER 10, 1861
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text of the observance of the Inter-
natjona} Year of he Disabled Persons
—1881. These puggestions/demands
are considered and taken into account
while extending vagious concessiona)
facilities or modilying the existing
schemes or evolving new schemes for
the disabled persons. Statement—IL
indicates some of the major programe
mes for thg disabled persons,

Statement--1

The maln demands made in the letter
dated 24.4.1881 of the Kolhapur Dist-
riet Apang Yuvak Kriti Samiti, Kolha-
pur (Maharashira) addresseq to the

‘Minister of Educatlon.

1, 10 per cent of India’ population
is disable, deaf, dumb, mentally re-
tarded, orthopaedically handicapped
or suffering such illness. But Govern-
ment has not done any concrete thing.

2. A disable persan is capable of
doing each and every thing, but Gov-
ernment offices though there is rules,
are not employing handicapped per-
sons, employment Officers are not for-
warding the cases, though there is
rule that priority should be given,

3. Railway stalls should be givén to
handicapped persons.

4. Handicapped students should get
free hostel accommodation on priority.

5. All education should be free and
with free travel facility. If not free
hostel facility is available,

8. There should be Distriet and
State Level Committees at each State
and Distriet to selve the problems of
handicapped persons, and handicapped
persens should be on the Committee.
But it is seen that such persons who
hgye nat done anythingefor handicep-
ped are sitting in the Samiti and not
doing anything,

7. Those handicapped pergons who
are unable to come out-pt house
should be given work at their homes.
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8. Government should build a build-
ing at tach district for activities of
handicapped persons or should p”y
the rent for it,

9. All types of handicapped persons
should be treated as ‘We”er Sectiori*
Are we not weak? Are we strong?
Give us jobT We want to work.

Statement—II

Note on some of major program-
mes for the duable persons.

1. The existing scheme of Integrat-
ed Education has been revised and
provision has been made for setting
up of assessment facilities, resource
room, preschool and parent tounsei-
ling unit, supply of equipment, incen-
tives for treachers and supply of aids
and books to the disabled children,
ete.

2. Scholarshis are given under the
Scheme of "Scholarshipa for the Blind,
the Deaf and the Orthopaedically
Handicapped" to the physically handi-
capped persons from Class IX onwards
to assist them to secure such educa-
tion, academic, technical or profes-
sional training on the ahop|floor of the
industrial establishment as would en-
able them to earn a living to become
useful members cff the Society.

3. There are 12 vocational rehabili-
tation centres for the physically handi-
capped set up on various States by
the Ministry of Labour which are
giving vocational training and helping
the handicapped persons to secure
gainful employment,

4. A number of Voluntary organisa-
tions: associations seek central assis-
tance every year under the scheme of
'Assistance t<* Voluntary Organiea-
tiang fpr the Handicapped’ for promot-
iiig education, training and r*abUi-
tation programmes. These proposals
sre ©xamined i« “rms.of the scheme

assistance and where the prescribed

are satisfiled, the financial
asilstaitce is given upto 90 per cent
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of the Intimated cost for boh recurring
at"d npn -recurring items. In regard
to proposals for construction of build-
ings tbe assistance is subject to a
maximum of Rs. 250 lakhs-

5. 3 per cent vacancies in Group C
and D postslserviceg under the Ceii-
tral Government and comprable posts
in the public Sector Undertakings
have been reserved for the handicap-
ped persons (1 per cent each for the
blind, the deaf and the orthopaedically
handicapped persons) A 100 point
roister lias also been prepared for this

6. There are 18 Special Employ-
ment Exchanges to identify and pro-
vide placement facilities for the handi-
caped. Opening of more Special
Employment Exchanges and a Special
Cell for the disabled in other selected
Employment Exchanges is under coti-
sideration.

7. Ministry of Petroleum have de-
cided to reserve 10 per cent of dealer-
ships! agencies for certain categories
of disabled persons and have prescrib-
ed a roster for this purose.

8. Ministry of Communication have
decided to allot telephone booths for
the disabled persons, including the
blind.

9. Under the Differential Rate of
Interest Scheme, loan 1is available to
the disabled persons and institutions
upto Ks. 1,600/- as workina Capital
loan and Rs. 5,000|. for a term loan at
4 per cent rate of interest to promote
self-employment ventures,

10. Weighted  deduction of 1—13
times the salary paid to the handicap-
ped persons by employers, wjlere
euch salary does not exceed Rs. 26,000
per annum, is allowed to employers
under Income Tax Act to encourage
employment of handicapped persons.

11. To enooiirage the employers
to olfer more openings to the handi-
capped persons. National Awardb to
outstanding emdoyera of the hapdl-
eapped p“rwns are given every,year.
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12. A scheme of giving lree| subsi-
dised aide and appliances to the dig-
-abled persons is in operaUon from
1980-81. Aids and appliances includ*
ing artificial limbs, etc.. are available
to the disabled persons depending up-
-on the income of the disabled persons
or his parentEjguardians in case he is
dependent.

Show-Cause Notice Issived by Xuti-
coriti Port Trust

3606. SHRI D. S. A. SIVAPRA-
KASAM Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
.state:

<a) whether any show cause notice
has been issued by the Port Trust

Namfofthc party

I.  M/s. Binny Ltd., Tuticorin

SEPTEMBER 10, 1901
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Tuticorln Major Port to any party
under Section 56 of Major Port Trust
Act during the year from Ut April to
date; and

(b) it so, the names of the parties
and the amount involved in the case
of short levies, erroneously refunded’
and final disposal of the case under
eub-section (2) of Section 56 of the
Act?

THE MINISTER OF SHIPPING
TRANSPORT (SHRI Vt'EHEN-
(a) Yes.

and

DRA PATIL) ;

(b) (1) Show cause notices have
been issued by Tuticorin Port Autho-
: "5 Ul.vards collection of charges m
siioit-levied to the following parties:—

Amount

involved

Position

floa6-ac1 Collected
Collected

a
3 New India Mar itime “encie*, Tuticorin
4. M/1. Cumpniar ine Scrvicci, Tuticorin
5. ;1 V.V. Dhanus hltodi Nadar & Soni, Tuticorin
6 , Corora Shipp ing Corporation, Tuticorin
7 ./ Subramany Shipping Agenci«, Tuticorin
S. 7 Diamond Shipping Agendc*, Tuticorin
9 , J.M. Baxi & Co., Tuticorin
to. ” Shawwallace & Co., Tuticorin
II. A*pinwall & Co. Tuticorin
IS. " Gokak Patfl Volkart & Co., Tuticorin
tl. » Mochado Broj. Tuticorin
H " I’f‘ﬁ?ﬁ:%%ir?nal Clearing k& Shipping Agencuy
+3 Indian Oil Gorpn., Tuticorin
16. P.S.T.S. ThirvaUrathn* N«d«r & Soiu, Tuticorin
*7 Poroira S Roche (P) Ltd., Tuticorin
18 Sjuthrm Trading Co. Tuticorin

South India Gorp oration (A) Ltd., Tuticorin

i3.875'8n
1,633 00 Collected
90-60 Collected.
608 50 Collected
3461-50  Yet to be collected
2455-40 Colkcird.
13,977-65 Yet to br collected.
17,675-Bo  Yet to be collected.
Yet to be coUected.
Yet to be coUcctul

«i"9*co

1,60[ -50
Vet to be collected.
Collected.

4.950-90

'0,340-35

8,346-65 Yet to be collected.
a3,516'i5

'.794'3S Yft to be rolkcted.

Vet to be collected.

03,029-35 Yet to be collected.
8flo4'35 Yet to be colkcted.

;3 (il There w*t no ewe of rrroneoui refund under Sec. 56(a) of Major Port T*u*« Act, 1963
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Seniority List of Female P.G.Ts.

3607.
RAJAN: WUl the Minister of EDU-
CATION AND SOCIAL WELFARE
be please® to refer to the reply given
to Unstarred Question No. 6450 on
6th April, 1981 regarding seniority
List of female FGTs and state:

(a) whether in the seniority list of
FGTs (Scale Rs. 550—900) finalised
and issued by Delhi Administration on
1st August, 1979, any mention was
made that it will tie joint for scales
Rs. 550—900 and Rs. 775—1000; and

(b) if not, how the seniority of
these two scales Rs. 550—900 and
Rs. 775—1000 is now being treated as
joint particularly when the substan-
tive holders of scale r s. 775—1000 had
xelinquished lien of scale Rs. 550—900
on 5th September 19717,

THE minister OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b).
According to information fumif*ied
by Delhi Administration the seniority
roster of PGTs (Female) issued on
1.8.79 does not refer to the scale of
Rs. 775—1000 though it contains the
names of appointees in this scale.
Since, however, appointees in the se-
lection grade and in the ordinary
grade of a particular category hold
posts which are created for work of
the same nature and as such iorm

>part of a single “grade” (as per defi-
nition of “grade” under the Rules re-
garding seniority) with a common
seniority roster, it is sufficient to in-
dicate the “grade” in the seniority
roster without specifying the scales of
pay.

Setting op of AIMS in Southern
Region

3608. SHRI M. RAM GOPAL RED-

DY: Will the Minister of HEALTH
and family welfare be pleased
to state:

(@) whether Goverxunent have any

proposal under their consideration to

SHRI CUMBUM N. NATA-
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set up AU India institute of Medical
Sciences in the Southern region;

(b) if so, whether the names of
cities where these will be opened have
been identified; and

(c) if so, the details thereof?

THE minister OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR); (a) No.

(b) and (c).

Do not arise.

Payment made by WHO for under-
taking certain studies

3609. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HEALTH
AND family WELFARE be pleased
to state;

(a) whether World Health Organi-
sation grants substantial money to
various D.G.H.S. officers for under-
taking certain studies on Health mat-
ters;

(b) the amounts so received by sudt.
officers during last three years and
whether any part of this amount re-
ceived by them is paid to Central Go-
vernment; if so, how much and if
not, the reasons thereof;

(c) whether these assignments are
undertaken by them in addition to-
their normal duties;

(d) if so, whether their normal duty
suffers by paying more attention to-
their money spinning assignments and
shuttling between Nirman Bhawan and
WHO’s office;

(e) wlty these officers are not paid
through Government channel so as to
exercise some check; and

(® whether Government would
make It obligatory for them to get its
prior sanction before taking up such
assignments?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND*
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR); (a) to ().
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The requisite iaformation is being col-
lected and wiU be laid on tlie Table
mof the Sabha.

Conversion of Madliavn&£ftr.San;ll
Line

3610. SHRI N. K SHEJWALKAR:
Will the Minister of RAILWAYS ae
pleased to refer to the reply given
to Unstarred Qii”“Btion No. 2380 on
5tb March, 1981 regarding conversion
*(f Madhavnagar-Sangli Une and state:

(aT'"e progress made so far, in the
matter;

(b) if no progress has made,
the reasons thereof; and

<¢) tbe plan lor further implemen-
tation of the said scheme?

the deputy minister in the
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALr
UKARJUN): (a) to (c). The res-
toration of the 7.77 kms. long Miraj-
'Sangli and the work of bringing old
Madhavnagar station on the main
line is an approved work. There is
no conversion involved, The estimate
will be scrutinised and sanctioned

At stations

Panenger,  Good*

Trains

&Mai!

traim
Jftttuary, 19S1 11 27
February, 1981 1 19
March, 1981 7 18
April, 1981 10 16
May, 1981 7 23
June, 1981 10 16
July, 1981 10 40

Total 56 161

after the ptogfct 1* cleared by the
Planning Commission for execution,
subject to availability of funds.

Number of trains derailed from Juia-
ary 1981 to 31st July, 1981

3611. SHIHI A. C. DAS: WiU the
Minister of RAILWAYS be pleased to
state:

(a) the details of passenger, ex-
press and goods trains derailed at and
betweefi different railway  stations
from 1st January, 1981 to 3lst July,
1981 (date-wise);

(b) the reasons for deratlmertts;

(c) the approximate loss of proper-
ty and the total loss of lives du” to
derailments; and

(d) the steps taken to check and
avoid such derailments?

THE deputy minister IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAI-
Lffi:ARJUN); (a) During the period
from 1st dJfanuary, 1951 to 31st dJuly,
1981, there were 525 train derailments
at and between different statlojis as
per details below:—

D trailm inti

Betwcerntiticms
Total Pavet\ger, GRds Total
rew Traing
& Mail
tramns

38 6 31 37
20 4 34 38
25 9 28 37
26 10 37 47
32 11 34 45
26 16 31 49
50 B 47 55
217 64 244 308
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(b) The c«u»« of thfte dermilmenu ue as uadef

(i) Failure of Railway IUfT
(i1) Fulure of other tban Railway itaff
(iit) Fditet ot t-tutpmmt

(al Meclmnical
(b) Track t
@iv) Sabotage
(v) Aceidcntal . 1

(vi) C*wr could not be cf»blivhed
(vii) Ceuwe not finalised

Total

(c) The coat of damage to railway

property has been estimated at ap-
proximate-ly Rb. 320 lakhs. In these
accidents, including the one to 410
Down PaEsenger i N. E. Railway on
“mel 826 persons are known to have
lost thei'r lives.

(d) To count#r-act fauman failures,

safety Organisations on the railways
are carrying out an intensive cam-
paign to create greater safety consci-
oufiness amongst the staS connected
-with running ot trains pud to ensure
that the staff do not violate rules or
indulge in short-cut methods that may
lead to accidenfs. Rolling stock which
requires greater attention 1is being
segregated from the re«t so that con-
certed att«ntioti eouia be paid to it
promptly. Greater care Is being paid
for proper maintenance of track.

Instruction have been given to car-
ry out patrollfiig bf gangmen ia con-
sultation with State GovernmentB on
sections which are vulnerable or id
reapect of which definite pointers to
sabotage are available,

Ingtructions have also been issued
that BPPToaoitM to all major ‘girder

oridgel should be more iateosivelv In-
spected.
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176

132

44

1M
525

A special saMy team has been corv-
stituted in fhe Railway Board to car-
ry out field checks. The trend of ac-
cidents is being constantly reviewed
by the Railway Board and remedial
measures are being taken.

General Managers have programm-
ed to make a special safety inspection
of all the trunk routes by November,
i6ai.

Integrated seniority of EmpleyeM

3812. SHRI KRrSHAN KUMAR
GOYAL: WiU the MiWTster of RAIL-
WAYS be pleased to state;

(a) whether there 1s a procedure
to declare integrated seniority of em-
ployees who appear lor selection of
class II post on Railways and at wfaat
Stage this seniority is published;

(b) integrated seniority of staff who
have appeared in written test on 7th
June, 1981 find 5th July, 1981 for port
of Aasiatant Personnel Officer of West-
ern Railway have been circulated;

(c) whether candidates are called

for viva-voce according to marks ob-
tained for post of APO;

<d) whether mariu obtained by «acli
individual are advi«d or the Integra-
ted seniority; and
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(e) what is the result of selection

heH in 1975 ol Western Railways and
also ol the present selection?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) In the departments,
where 75 per cent of tlie vacancies in
Group ‘B’ are filled on the basis of
selection® Group ‘C’ employees coming
within the zone determined with re-
ference to the number of vacancies
based on their integrated  seniority
are called. The Integrated seniority
i* notified at the time of initiating
selection.

For the post of Assistant Personnel
Officer, there is no limit on the num-
ber of employees to be called for the
selection and all'*“ose wRb are eli-
gible and who volunteer to be consi-
dered are called. Integrated seniority
is not notified at the time of selection
because all eligible employees regard-
less of seniority are allowed to talce
the selection.

(b) Does not arise in view of reply
to part (a) above.

(c) Yes.
(d) No.

(e) A panel of 32 employees "was
declared as a result of selection held
In 1975. The selection initiated in
1981 is in progress.

D.T.C. Bus Services from Mayur Vihar
to various Important Terminal Points

3613. SHRI T. S. NEGI: Will the Mi-
nister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether it is a fact that Mayur
Vihar (near Trilok Puri) a Delhi
colony Is facing great difficulties for
want of sufficient Bus service;

(b) whether >t is also a fact there is
no direct Bus route from Mayur VihaB
to Central Secretariat except in the
morning and evening;
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(c) whether Government propose
to introduce more buseg from Mayur
Vihar to various important terminal
points; and

d) detailed list of the bus routes on.
which buses ply from Mayur Vihar?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(@) to/(d). Mayur Vihar is situa-
ted in close proximity to Trilok Puri
resettlement colony in trans Yamuna
area. Mayur Vihar is served by-
route No. 321 operating between
Shahdara and Chilla Village. For
the convenience of those working in
Central Sectt. Complex, from Mayur
Vihar three trips in the morning at
0800, 0830 and 0900 hrs. have been
provided for Central Sectt. and two
trips_in the evening at 1720 & 1740
hrs. have been provided from Cen-
tral Sectt. to Mayur Vihar. The resi-
dents of Mayur Vihar can also avail
of a large number of services operat-
ing from Trilok Puri to various
parts of the city. Trilok Puri is ser-
ved by route Nos. 118, 304, 306, 307;
309, 321, 322, 351, 390 and M-29 (Mint
Bus). Transportation requirement*
of various areas served by DTC are
regularly assessed and wherever re-
quired additional buses are providedt
depending on the availability.

Unauthorised passengers in Neelachal
Express between Kanpur and Gaya
and vice versa

3614. SHRI K. P. SINGH DEOr
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the fact about the entry and
unauthorised occupation of some un-
scrupylous elements into 175/176
Neelachal Express bet"Kieen Kanpur-
Gaya and tAeC-versa;
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(b), whether it is also a fact th&t the
condlictbr and tHe ptAa on
duty afe not silcft de-
ments from entering into t)ie train;

6)f it so; thet aottOK Qhradmunent
propose to initiate against the st” oa
duty who are not checking auch un-
lawftil Wkupeitoe; Antt

C4> th” details about the stegB hts
Minittry propose to take to r*orc the
safe” and security of the passengers
travvlUaf in’ Neeiaclvel-

THE BEPUTY METOSTKR HT TJW
MiraSTHY or RAILWAY AM&
IN THK DaPAHTMENT oP
PABUAJVBMTPAKY AFFAIiB CSHSH
MAHJKARJUN>; <a» U *>. Gfc-
sea  of unauthorised passengers en-
t«te(g remrvedf ooachn on liilg dli-
tnwft trdtis Isclt«liti9  He«jachsl
Express hwre- b e» iKnortetl. H«vA-
ever, thg Travelling Ticket Examin-
ers and Coach Attendants have ins-
tructions to prevent entry of unautho-
rised passengers in reserved coachei.
At times, however, it l;ecomes diffi-
cult Jer tivem to eontrol such paecftn-
gers dac to their latge numbers.
Intensive surprise checks are con-
ducted from time to time deploying
large number of TTEs. R.P.F. and
G/ ItP; personnel with REllwaj' Msff-
latrates and unauthorised passengers
trftVWing in these ocrttches are dealt
with as per rules. Cases of deliberate
ne’iffWice on the part of staff are
viewed seriously and appropriate ac-
tion is taken against them. Armed
G.R.P. and R.P.F. personnel are
provided in all important long dis-
tance Mail/Express trains Including
Neelwchal Express lor the security
and safety of passengers.

AtcUlenti of Dacolty, TIheirts and
Rape in trains

3615. SHRI CHATURBHUJ, Will
the Minister of RAILWAYS be plea-
sed to state the total numb» of In-
cidents of daeoity. theft and rape that
too* (I0ace in trains in the country as
a whole during the short period fcrom
1st January to 15th Jifly, 1981 Indicat-
in* ttu names of the pOaoes railway-
wiao where these incidents took place

and the details theareof?

THE DEPUTY MINiaTKR IWTM
MINISXRY OS RAILWAYS AND IN
the department of PARLIA-
MENTARY AFFAIRS (SHRI MAL-

mtbrmadbii  is
bBitt; collected from tiu State FblicW
auttux”ties and wiU be placM at thd
table Sabho.

Apptrfntoieot of Substttates la.
Dhanbad Divisioii

3"Se. SHRI A. 1?, ROY: Will the
Mfafter of* tAE-WAYIS bfl pjieasftf to
Etafr;

totia numbsr of subdaiutea «)-
pota”d im difFeieat Depai"Unsnte at
Rattw«ys in Dtaanbad Lr«n
1979 to dJuly, 1981

Cb) out of those substitutes, total
linmber of candidates who are the
sons/wards of Railway employees
and who are the sons of non-Rail-
wajrmej;

(¢) names of the local people in-
cluding AdiYflsi, Harijans appointed
In the said period as substitutes; and

(d) details of the Notification” is-
sued from time time hy Divisio**!
Railway Manager, Dhanbad regard-
ing appointment of substitutes?

THE DEPUTY MINISTER IN THE
MtNISTRY OF RAILWAYS IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): a) to (d). Information is
being collected and wiU be laid on
the table of the Sabha,

El*trillcation of Unes in Kanuttika

3617. SHRI JANARDHANA POO-
JARY: Win the Minister of RAIL-
WAYS he pleased to state:

(*> whether Karnataka State Gov-
ernment has sent proposals for elec-
trification of cwtain linea in th*
State;
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(b) il 90, wliat are the details In
this regard; and

<c) M the
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALU-
KARJUN); (a) No. 4

(b) and (e). Do not arise,

reaction of Crovemment

Raiiwa; Time Table

8618. SHRI ARUN SETHI; WUl
the Minister of RAILWAYS be plea-
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(b) the average site ol each edi-
tion, language-wise and zone-wise;

(e) whether Government propose
to 1iniblish it in some other language
also; and

(d) the details regarding the pro-
fit or loss incurred by the Railways
in this regard during the last two
years?

THE DEPUTY MINISTER IN THB
MINISTRY OF RAILWAYS AND IN
THB DEPARTMENT OF PARUA-
MENTARY AFFAIRS (SHRI MAL-

d . UKARJUN): (a), (b) and (d). A
ted to state: statement is attached.
(a) what are the details regard-
ing the languages in which the Rail- (¢c) From April, 1981 issue, Nor-
way Time Table are published, zone- thern Railway are publisliing Time
wiae; Tables in Urdu language also.
Railway Languagfsj in which Time T»blei are Average siic Total loss
Published. (InCms) druing 1979
and 1980
(In10)
Central , English, Hindi 20-Jx13 7,1 1.844
Eutem Englahj Hindi, Bengali 20'5x15 6,82,432
Northern English, Hindi, PunjabL, 15-2x21-5 24,39,815
North Eaatern . English, Hindi (Hindi Folder) 11%1)(82;421
(Hindi Folder) 3,24,299
Northeast Frontier English, Hindi, Bec"U, Anunese 14- 8x21 75,429
Sautherc English, Hindi, Tanril MakyKlam, Kannad* 20x15 6,25,485
South Ontnl English, Hindi, Teiegu, Kannada, Mara.tiu 20x15 32,522
South Eutem English, Hittdi, Bengali, Ortya, Telegu, 14- 821 11,08244
Knglith, Bengali (Pocket).
9-2x12
Wertem English, Hindi, Gujanti 14-8x27 14,78,750
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M&ternitr Cratres In Orlsu

3619. SHRI K, PRADHANI: Will
the Minister of HEALTH AND
WELFARE be pleased to state:

(a) whether Government are aware
that the number of Maternity Centres
in the State of Orissa is lesB while
compering it to other States;

(b) if so, whether the State Gov-
ermnent of Orissa has approached
the Union Government to extend its
financial co-operation to the State of
Orissa; and

(c) whether any provision of
financial assistance to the State of
Orissa has been made during the
Sixth Five Year Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR); (a) Maternity
services are  provided through &
variety of institutions like Primary
Health Centres and Sub-centres in
rural areas, Maternity & Child Health
Centres, Urban Family Welfare Cen-
tres and Hospitals in urban areas.
Their .number in the State of Orissa
is cwnparable to what obtains in
other States.

(b) No specific request has been re-
ceived from Orissa for financial assis-
tance from the Central Government
for opening more Maternity Offhters;

(¢) Yes, Rs. 46 Crore for family
welfare programme which includes
Maternity and Child Health Care.

Kottor—Davan*er« Line

3620, SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the

Hallway Board faaa commimlcated to
the State Government that extension
of tha railway line from Kottur to
Bav«nsere in Hospet will have to wait

for better times 83 the laying of 70
)an. route would need about Ra. 12.6
crores;

(b) if so, what are the other
reasons for not agreeing for the ex-
tension of the railway Une from
Kottur to Davangere; and

(c) whether this will put people to
a great loss?

THE DEPNTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) Several repreaeait*-
tions for construction of a railway
line from Kottur to Davangere were
received were replied that the
fluggefltioin has to wait for Dbetter
times.

(b) In view of the constraints of
resources, it will not be possible to

take up construction of the line at
present.

(c) Does not arise.
PriMclplea for Seniority of Railwsy

Employees.

3621. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleaaed
to state;

(a) whether directives issued by
Home Ministry vide letter No. 8]|li-
55 RPS dated 22nd December, 1959
regarding principles for determining
seniority of Central Government emp-
loyees were received by his Ministry;

(b) whether one of the principles
embodied in thia letter  determinea
seniority in cadrea where  recruit-
ment is made by two sources or more
their seniority should be based on
basis of quota laid down In recruit-
Illgnt for both aources;

(¢c) if so, whetiiear said principle
was not adopted on Railways on plea
that earoe will not be practical for

implementation in organisation Hk®
Railways;
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(d) wherther there were gdlier re-
asoQs iot not tdlteri® M Mtte;

(e) if O wltot are thoae;

<f) wbcther Kome MniAry’s
miblstarteg whicbh tbair not aifeitt
I4Aclplej| ettumertited IbiteUi, w«re
to aeek a firofln
Ministry of Home Affairs;

(g) if so® whether s”id exei®;0"oa
-was sought by Railway Ministry; and

(i) if 60(, feajson* tSeretil?

THE DePtPT? MimSTKR t1? THE
MimSTRY OP RAILVAYS AMt) IN
THE CE3>ARTMIENT Of PAHO-Wi-
MSaflITARY A ir AIRS (ffitelt MALLI-
KASJUN): <a) Yes.

(b) The flaid order provided that
the relative seniority of direct rfK?ni-
its and prometees  shal)
mined apcwdi®jg to the rotati|>n pf
vaceiiciGs hetween direct recruit* and
pr<»notees which shall be based cm
the qiiotas of vacancies r«erved for
direct recruitment and promotion res-
pectively in the Recruitment Rules.

(¢) to (e). These orders were not
ad(®ted in 9o far ag Railways are
cooo*med, one tff the principal reason
being the practical difficulties whidi
the Implementation of the principles
would have involved,

(f) It was stated in the Aftnexure
to the O.M. dated 2iod December,
IftSe of the Ministry trf Home Affairs
that whenever it was conaidered ne-
cessary, to follow pridplee, different
from those laid down idierein, a
specific reference should be made to
the Ministry at Home Affairs.

(g) and {h). Havlne regard to the
powers vested in Qie Ministry JI'
Railways in the matter of framing
rules governing the conditiona  of
«ervl«e of Railway sarvtats the ques-
tion <f «eekiag exemptikin’by  that
HinlBtry from the Miniafcy o! Home
Affairs Th thi* matter, did not arise.
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Allotment of Wagon oa Out of Turn
BMte

36M, SHRI BAPUSAHIB PA'fttTLE-
KA«r Will the >IliniBter of RAK--
WAYS be pleased tp st,ate:

() whetjapr wagons ilave  been
allotted out of turn to CM”am private
contractors (for coal transportation);

(b) the details thereof; and

(¢) the number of wagons allotted
on ‘out of tarn’ baMs flilring the paat
four months (April to Jiry  ~81)
with the particulftEfl of th” contrac-
tors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
T&E DEPARTMENT C~  PA#tLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARirUN): (a) to (c). Railways
supply wagons lor loading of coiil
against the demandK sponsored by
the St&te Governments and  other
Central “sioting authorities oftly
and hot to ~fk*ate contfftctofs fllinc-
tiy.
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DcT*opment of NHAVA.SHEVA Port

3625. SHRI A. T. PATIL: Will the

Tifimster of SHIPPING AND TRAN-
SPORT be pleased to state:

<a) the present progreas of the de-
velopment of NhBva-Sbera Port
(IMharaflhtra);
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(b) whether the progresg is in con-
fOTinity with the time-stiiedule envis-
aged in the original plan;

(c) whether there are varia-
tions in the plan and time-schedule;
and if so, what are the particulais,
causes and consequences thereoef; and

(d) actletti taken by Government to
remove the causes and consequences
of variation in the plan and in its
time-achedule and to achieve epeedier
implementation of the project  amd
maintenance of the time-schedule
thereof?

THE MINISTER OF  SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) to (d), Nhava-
Sheva  Port Project hag  not
been sanctioned so far. The Consul-
tants have been appointed for  the
preparation of a Detailed project Re-
port which ~ expected by the end of
1981. The detailed project planning
can be finalised only after the inveet-
ment decision has been t”“en.

Apple Loadinjf at Klntpnr Bahib
Rallwa;* Station
3626. PROF. NARAIN CHAND

PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Northern Railway
Administration hag received a demand
for the proviadon of certain facilities
at the Ktratpur Sahib Railway station
of Northern Railway for loading Po-
tatoes and Apples from Himachal
Pradesh; and

(b) if so, the details about demands
and the action taken by the Admini-
fftration to provide these facilities in
view of the approach of the loading
season (October-Novemher) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
UKARJTJN); (a) Yes.

(b) The facilities demanded include

provision of platform rain shelter
Telephone. The matter is under con-
aidwaticBi,



717 Written Answers BHADRA 19, 1903 (SAKA)

Low (ff Balhray Consigitmentv

36217. SHRI MANMOHAN TUDU:

Will the Minster of RAILWAYS  be
pleased to state;

(a) whether it ia a fact that the
loss of railway con”sifinmenta is incre-
Etsing every moath;

(wb) whether it is a fact that in the
flrst four months of this year con-
signments worth  Rs. 1.96 crores
booked on the railways were either
stolen or pilfered;

(c) if so, whether any case has
toecu registered and tnMlprita have
been booked;

(d) the action taken so far against
the employees responsible for the loss
of consignments; and

(e) the steps proposed to be tak«a
to check the missing of railways con*
Kignments?

THE DEPirrY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN); (a) An increasing trend
is noticeable in losses due to thefts
and pilferages of booked  conoigia-
ments during the current year.

(b) Yea.

(¢) and (d). During January—
April, IM1, 1&332 cases were register-
ed in this regard and 1721 out-siders
and 201 railways employees were
arrested. Their cases are being pur-
mued.

(e) The foUoTving preventive meas-

ures are being taken by the Railways
for prevention of theft and pilferages
of booked consignmenta:—

(i) As far as possibly, wagons
containing high valued commodi-
ties, when running in block loads,
are being escorted by RPF per-
sonnel.

(ii)) AU important and vulnera-
ble yards, good” sheds, etc. are
guarded ro\md-th&.dock by  RPF
pereonncl.

WHmn Answers 78

(iii) Special attention 13  being
paid to places which are known as
plack spots.

(iv) RPF staff are detailed at vul-
nerable outer signals, engiiieeriiig
restrictions, and upgradiente where
the trains slow down.

(V) At way-side stations when
loads are stabled, they are guarded
by RPF staff.

Cvi) Intelligence about movement
and activities of criminals anti re-
ceivers of stolen railway property
ia collected by the Crime  Inteldl-
gence Branch of the RPF and
raids are conducted to apprebend
criminals and receivers of  stolen
property.

(vii) Close coordination is main”
tained by the Railway Protection
Force with the Government Rail-
way Police and Civil Police for
effectively tackling the problem of
thefts and pilferages on Railway*.

Us Chinese Decisioti to Snp”
Pakistan Air Beconnaissance Aid

362a. SHRI MADHAVRAO SCIN-
DIAr Will the Minister of EXTER-
NAL AFFAIRS be pleased to state;

(a) whether Government’s atten-
tion has been drawn to the reported
US and Chinese Government decision
to supply to Pakistan special air re-
connaissance aid including Advance
Warning Control System; and

(b) if so, what is the Government’s
assessment as to how far it Is likely
to affect India’s security and Air
defence ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO); (a) Government have seen
various reports describing the scope
and content of the arms deal between
the USA and Pakistan which is re-
TI«rted to be still under negotiatlito.
Government have no authentic infor-
mation on supply to Pakistan of any
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ipeeific Air wevmatsaBncee sjvtan of
advance warning and contvol
by the USA or any othgx county.

4b) <30veinment would like to
dbtafai «anflVi»sUon *at thb« «up * «nd
the quanUty iBWIWed (») tftwve
before making an assessment.

fteellitlcs >0 Budioqipda Ctail*Mt for
Admission at mrnary W j«e, 6di«tar.
ship, etc.

3629, SHRI CHIMTAMANI JENA:
SHRI R. N. SAKaEai:
SHRI K. f. SitNGH DEO:

SHM KUSUMA KRISHNA
‘MUATHYV:

WUl the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to fltftte;

<a) whether it is  fact ;th«t Obv-
«ftnment liave dcciied to extend «er-
in 1atiUties to -the ;handicBg ped «)iil~
dwn duitog 'the 'Intemational Year
for Disabled Persons;

if po, the detiiills r«sarditlg
thaae fadlittt” -with rsfsreiiQe to rthe
admission to such children from the
jHjinary stage JScholarshjpB; eng

(o) what are the other
that are being extended in favour of
wu<> hafltUoceqipea <*iidrMi .particul-
irfiy in the Oapital?

THE minister of STATO IN THE
MINISTRIES CfP EDUCATION AND
SOCIAL WEI*ARE (SHRaiATE
SHEILA KAUL): (a) and fb). Some
of the existing prograrames for handi-
capped children have been strengthen-
ed and new programme have also
been evolved during this year. Signi-
ficant programmes]schemes are as
under:

(1) Special schools for providit”
in the ctmntry. Some of thaoe
education to dijfferent cat”or”ss of
handlcflpped children are fusetlon-
Ing in the country. Some of these
schools are run by Government ol
India/State  Government” while
others mte being rUn by voluntary
organ! lations.

SEPTEMBER 10. 1«81
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@ii> Assistance is provided by
Govenun£nt of Inflia to volvWtWy
or”onltotions under fb”* ‘“*Sdbeme of
assistance to voluntafy orgttnlsa-
‘tlana" for setting up “ojltties  for
«*uoction, tK”~ing and rehabili-
tatlon. Under tli* atfheme 90 fxtr.
cwt cost of new ivojeets fuoded
by the GOiVenBBent.

(Hi) Tinder the revised et“eme ol
integrated education  introftucefl
from 1.4.1981, Government of India
meets 100 per oent th” ooft of
education of Iwndigm”p” children
in the normal school “ssje” qp
certain items on a fixed scale.
These are® among other tilings,
salary of cost of  boolm
and stationery, Bsssessment coft and
cost of initial efii*pment.

(iv) Scholarships are given by
Government of India  under
"Sciieme of Scholarship's for  the
Blind, the Deaf and tbe Orth<g?aedi.

Handic*ped” to children
from Class IX onwards to pursue
efliwation or  iriplant  trainii®,
iJost of the State 'Goventmenfe/
Union Territories have schemes df
Avlng the acholarihips to children
up to class Vni.

(v) A new scheme of giving Bssis-
tauce for pifoohase of aida and
Apliances for the ii«adic”pped iper-
aons including children has  been
introduced A currant cal-
ender .year. Under this eaheme
aids and appliances are given to
handicapped persons free if the in-
come of handica{"ii persons or
hts parents to Ss. 750/_ per month
end at 50 per cent of tbe cost if tbe
income is friHii its. 7S1—ISOO/. per
month. Aids *ind appliances UP to
the value of Rs. 1500”. can be .given
under this scheme. Limb fitting,
low vi“on aids, hearing aids and
other aids and appliances can be
given to the handicaig>ed i>ergons!
children far fityaiaal, (social
or economic rchabilitetion.

(c) The schemes referred to above
are applicable in Delhi also. Some
of the specific schemes formu-
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lated by Delhi Adminiptration dur-
ing the current year are :

(i) Opening of Nursery/Primary
wohool for &he deaf in the Trans-
Jamuna area.

(i) Opening of an Institution for
the severeky/profoundly menetally
retarded chilgren,

(1) Eohancement o! rates of the

stipends for physically handicapped
shildren up t» Bth sstandend,

{iv) Grant-in-aid to the volun-
tury insttutions for the welfare of
phywically tandicapped children.

(v) Expansion of integratedr edu-
cotion sthemg for the  phyasieally

‘hap@icaped chlldren wherein ftree
text books, statiomery, attis and con-
veyanee will be provitted.
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Complaints regarding Railway Level
Crossing in the Capital

3631, sHRI BHIKU RAM JAIN:
Will the Minister of SHIPPING AND
TRAINSPORT be pleased to state:

(a) whether it is a fact that the
residents of the Capital have com-
plained of rallway level crossings
standing in the midst of the crowd-
ed roads around Lajpat Nagar gla-
tion near Okhla Industrial Estate and
Seva Nagar,

(b) it so, whether the project to
remove the leve] crossingg will be
taken up soon; and

(¢) it 80, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SRRI BUTA
SINGH); (a) to (¢). The Delhi
Municipal Corporation have intima-
ted that no such complaints have
been received by them. An over-
bridge on the Bhisham Pitama Marg
is under construction, which wil] be
substituteq for the Sewe Nagar level
crossing.

The Lajpat Nagar leve) crossing 18
already by the side of the Defence
Colony over-bridge and there {g no
proposal to provide any other over-
bridge at the site at present.

The Delhi Administration hl!.ve
sanctionel an estimate for prenm::;
ory soll investigationa etd, 'IOrm
Rallway over-bridge near the O
Industrial Estate, -
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Number ot Vessels operating nnder

Shippliur Cog;K>ratioii of India

3632. SHRI S. B. SINDAL: Will
th« Minister ot SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of vessels beinf

operated under the Shipping Oorpo-
ration of India;

(b) the profit earned by the Ship-
ping Corporation of India during the
last three years;

(c) whether it is a fact that S.C.I.
is inclining a loss at severeai ports;
and

(d) if so, the reasons therefor and
the steps taken to remedy the situa-
tion?

THE MINISTER OF SHIPPING

AAND TRANSPORT (SHRI VEERB-
NDRA PATEL): (a) The number of
vessels being operated xmder the
Shipping Corporation of India is
147.

(b) The proflt/loss ctt the SCI

during the last three years is given
Gs under;

Year Profit Loss
(Rs. in erores)
1978-79 — 37.01
1979-80 — 1.89
1980-81 17.40 —
(Estimated)
(c) and (d). The SCI has incur-

vered some losses due to bertting del-
ays at some ports. In order to offset/
reduce the losses, the SCI have in-

* troduced containerisation on several
sectors with a view
waiting time of vessels and improv-
ing their turnloimd. Also,
Apropriate pattern ofloading
*ners and break bulk cargo has bewn
developed keeping in view the facili-
ties available at Indian Ports.

Determination of Numerical Eaniva-

lence of Grades

3833. SHRI ARIP MOHAMMAD
KHAN: Will the Minister of EDU-
SOCIAL WELFARE

CATIQN and

~ pleased to state:

to reducing

an ap-
contai-

what is the system that Delhi
University follows for determining

the numerical equivalence of the
grades awarded to students by
other universities and institutions

using dissimilar grading scales;

(b) which authority of the Delhi
University is competent to decide
the corresponding value (numerical
equivalence) of grades a“d grade
point average awarded by other ins-
titutions whose diplomas/degrees
are recognised by Delhd University
under status B(IX) and whether
such authority has determined
corresponding value of grades and
grade point average in respect of
grades of Diplomas awarded by LI.
M. Ahmedabad; a*d

(c) whether equivfdent o* grade
points have been worked out in
respect of 4 point, 7 i>oint and 10
point grading scales?.

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL); (a) and
(c). For purposes of admission to ft
higher course of study In the Univer-
sity Of Delhi, each Individual case is
considered on its merrits by the Aca-
demic Coimcil of the University.

(b) The Academic Council of Uni-
versity. The Council has not y«t
determined the corresponding value
of grade “ >d grade point averages in
respect of the diplomas awarded by
Indian Institute of Management,
Ahmedabad.

Opening of Filoria Control Unit In
the country

3634. SHRI HARIHAR  SOREN:

Wm the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state;

(a) whether Government have
proposal to open some filoria control
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Umits o &he auniry duging the Sixth ;ﬂ {c) the steps Goverqurept are tak-
Fiyve Year Plan; : ; ing to tontro] thTs diszase?
{‘

(b) if so, total number of centres L’Q
T THE MINISTER OF STATE IN

to be opened; (' THE MINIS HEA AND
)
(¢} the number of such flloria con- F MY WEIEKM%‘ (SHB{-I,TII\-IIIHAR-

trol units going to be
Origen; apd

{d) the dgtpils ahout the places
‘Whexe such unitg ﬁ be Jocated?

ﬁ'gm M,In]aqmrsmn OF STATE IN
MINISTRY OF HEALTH AND
FAMIL' WELFARE (SHRI NTHAR

RANIAN LASKAR): (a) Yes.

(h) 28 Control Unitg are propoased
10 be opestd in the country durning
the Sixth Pan.

(c) 5 gre proposed to bhe set up in

Q;inn.
(¢)y Of he _3 coprtrol units allotted
to Orissa ®tate during the Stxth

Plan, there have already been estub-
Iiﬁhﬁd at Krnflrnpa{i,la' Paradip and
Sajippur. The Tocation of the remain-
ing tw, unlts wouly he determined,
Py the State, on the basis of the
results of the Survey heing conduc-
$cd by the fllonia survey umits In  the

Btate. Ly

Increase In Incidents of Malarit

435, SHRI MOHANRBHAL
WATEL:
SHRI N, DENNIS:
BHEI DAULATSINIIT
JADEJA;

Will the Minister of HEALTH AND
FAMILY WELFARE be plegged to
state:

(a) whether it 15 a fact that incl-
fleants of malaria hag incremsed dur.
ing raimy season in plmost all  the
States;

(by if so, the number of deaths
occurred quring this monsoon geason
due to malaria in each State; and

opened In 4

JAN LASKAR): (a) Statement
showing the incidents of Malarie
during this year 4s compared to the
ineidence during the corresponding
periog last year ix attached .

(b} Date is available regarding
deaths due to malaria from April to

duly this year duri which the
Slates of Assam, Madhya Predesh,
West Bengal and D.N.K. Project

regorted 11, 3, 1 ang ! deathg xes-
pegtiyely.

(¢) The following steps are being
taken by the Goyernment {n this re-
gard under the National Malaria
Fredication Programme to control
the insiflence of Malaria: —

(1y A Modified Plan of Operation 18
being implementeq in the country
with the objective of preventing the
apread of Malaria.

(2) Every village is to be visited

. fobttnightly by a surveilliance wor-

ker to detect fever cuses, callect
blood smears and to glve presumptive

traatment.

<3y The laboratories have been
decentrilised &nd these function In
each Primary Health Centre for pro-
mpt exammation of the blood smears
and  institutlon of radical treatment
of the malarie positive cases
..
(4) Drug Distribution Centres un¢
Fever ‘Preatment Depots are func-
tioning in the villages so that the
drugs could be made available with
no Joss p! time to the fever cases.

6. Insecticidal spray operations aﬂ;
to he pugdertaken In alj the rure
areas which have incidepce of iwo

Or Tare rases pPer thousend popula~-
tion pﬁl‘ yenar,
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Introductioa of A.C. Second CUM
Steeper Coach In HuiHhani Express

between New Dellii and Bombay

3636. PROP. MADHU DANDAVA-
TE; WUl the Minlstef of RAILWAYS
be pleased to state:

(a) whether A,C. second class sle-
eper coaches have been introduced in

the Rajdhani Screes between New
Delhi and Bombay; and

(b) if «o, whether the same facility
will be given on the Hajdhani Express
between New Delhi and Bombay; and

(cj if bo, when will the new lacl-
Uty be evailable to the passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMEKT OF PARLLA-
MENTAEY AFFAIRS (SHRI MAIJJ-
KARJUN); (a) Yes.

(b) and (c).
load of 151/152 Bombay Central Raj-
dhani Express is under consideration
and when this materlalisee, provision
of one A.C. 2-tier coach will be con-
sidered.

Openinr of Central Schools In Tribal
Areas

3637. SHRI CHRISTOPHER EKKA;
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to

state;

(a) whether Government have a
proposal to open some Central Schools
ia the tribal Districts of various
State during the 6th Plan period;

(b) If so, the number of such Central
Schoola proposed to be opened in the
tribijl DUrtrlcts of QrlBSa;

(O the places where tbey will be

locatBfl;

(d)
Is likely to be opened

whether any stich Central School
In Rouikela,

Written AruWers BHADRA 19, 1903 (SAKA)

The augmentetion of
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Sundargarh Or Rajgangpur towais in
Orissa; .Hnd

Ce) If so, the details about the im-
plementatic® action of thi* propoaalT

THE MINISTEJI OF STATE IN
THE MINISTRY OP EDUCATION
AND SOCIAL WEU*AKE {SHRI-
MATI SHEILA KAUL): (a) to
The Kendriya Vidyalayas (Central
Schools) are primarily intended to
provide  educational facilities to
children of tnan&ferable C*tial Go-
vernment employees. These VidyalayM
are opened at those .places where
there is a sizeable concentration of
Central Government employees, or
where public sector undertaking!/j
institutions of higher learning are lo-
cated, irrespective of whether such
places are in tribal districts or not. The
question of specifically locating the
Kendriya Vidyalayas in tribal areas
does not, thereore, arise.

(d) an<j (e). A proposal *or open-
ing a Kendriya Vidyalaya at th« «ite
of the Steel Authority ©f India Ltd.,
Rourkela, is under consideration of th«
Kendriya Vidyalaya Sangathan.

Gnijarat Committee on Urdu

3638. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to refer to the reply given to Unstar-
red Question No. 81q on 23 February,
1981 re: Gujral Committee'Urdu
and state;

(a) whether the Committee consti-
tuted to consider the recommenda-
tions of the Guiral Committee for pro-
motion of Urdu with respect to the
Ministries/Departments of the Central
Government have flnalised their deli-

berations; . d, .
(b) if so. the details ttjereof and
government's decision ©n their im-

plementation;

(c) whether with respect to »oom-
mendations of the Gujral Commltte*
iloport relating to state, the vl«W8 of
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all tbf states bav« been received wd
If ittit, the names of states wEo hava
otill to submit their views;

(d) th« details of the views receivea
to far "Tom the state Government;
and

(e) what St4M «re b«it)( takoi to
secure earijr taplemantKtton of tlie
Guir«l Canunitt*t ncoromaotlattoQcT

THE minister $TATE IN THE
>roa3TIiIfiS OF SPUCATIQ* awd
SOCSAL WSLTAIitB (SHBIMATI
SHKILA KAXIL): (a) to (»m A state-
ment is attached.

Statemeitt

the Sub-Committee constituted tu
ceftisider th« reoomendations of the
Oujra] Ctmimfttee for Promotion o
Urdu with respect to the Ministries/
Departments of the Central Govern-
nrtnt has held hitef-dfl*tartriwntal
iwfctints, last of whkrh wa” cBnve-
m?Aon 17-in the fepr«Bntattves
of Jfintftry of HalTways; Mint*try ol
CornmunicKtion tP*T Board), and
Ltepartment  of Official Language,
The Sub-Committeie is flnaliaing its
comments and wiU be pr««titing a
detaUed report thereon shortly.

2. Comments cm the recommenda-

tions of the Gujral Committee Report
have been received from the States of
Andhra Pradesh, Bihar, Haryana. Hi-
machal Pradesh, Maharashtra, Punjab.
R'ajasthan and the Union Territory Ad-
miniatrationa of Chaadig*rh and Delhi.
The State Governments of Nagaland,
Sikkim, Tripura, Mc«ghalaya and 1b«
Unian Terrilory  AdministratioiiB ol
Dadra, Nagar & Havrii, LakshadwMp,
Mizoram, Pondicberry and Arunachal
Pradesh have stated that they bffte no
comments to oflTer, The State Govem-
metits of Quiatat, JsmWu & Kaflanir,
Wikt Bengal and Uttar Pradetth h(rp#
stated that the report is under stutft
and iheiy comments would be available
IbMwfter. They ate h«Jng r«mindad
regularly. Coounarttfl from tbe Statw

SSPTEliraCR 10.

Writttn Atitwwi 9

of An«am, Ke”la, Kup&tadUi
Prrd”, Tnfyu” O ij”~, Yamit Nadu
and Oie Ohlon T«rritérlr AdmS*sfra>
tions of Andaman & Nlcobar Islands

Goa, Danua |pd Diu ar« wtited,
TWy are also belii|p lethlnad i«suUr-
ly.

3. The Ministry is making all efforts
to sxtHEdite' fbe matter by way ot con-
tacis witi the coftcefiefd aufhorflfw
and through personal visiU of oflloArs
including the Special Officer who &as
be” ssstgMd «](!diMtvely charge of
this work.

Overt>ridte at WeowdJTarwatar

3039. SHRt iSUBHASH CHANDRA
BOSE AU.US1: Will the Ministar ot
R ailWAVS b« pleewd to state:

(a) wfe«th*r tJ.P. Oow fuiweut hfcve
re<tu«Bt«d the mftways to eonstrtrct a
Pedestrian overbri#ffi ai  Muzefltbr-
nagar (N.R) connecting New Mandl
with Rithvay Road in tbe city a#ea;
and

(b) if so, whether any decision haa
been taken about the construction of

the above over-bridge?

TIiE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFTAIftS (SHRI MAT~
LIKARJUN): (a) Yes.

th) According to the extent policy,
cost of new loot over-bridgea, to en-
able the public to go from one aide ol
the railway yard to the other, is to be
borne by the State Government/Local
Authority. The Executive Engineer,
Public Works Departinwit, Muzaflap-
nagar deposited charges for survey
and preparation of plans and estt-
mates for he projmsed foot over-brtttge
in January, 1981. The work of survey
snd preparation of plans and estimate*
is In progress, estimated cost will
be intimated to P. W. D Authori-
tias a» soon as survey and design is
completed. The work will be taken i»
hand as and when the «stlmat« Is ac-

cepted and ooat deposited b7 ttie State
G«venwaent.
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*rc 'en”pN ffvrtw

»40. ~ BT WT

ftwr «ftr ffRtw “nwm mfr A
iy FIT fv

*?) WT A Aworfl
~ Pp vrar*~" 97rr/  tifATa
arnpiRfr # <M-fir« fA*wH fanrFr
A ifrc  RESTWI 2mr<T tt
31 2 1981
A TP~ PATIX ‘fftsSI' ~

Y%rmitsfr %qT »r

)

(s) TIT ~ fTTTt iftsSr *
ATTITR 8T IT? wPT Iff *ft fr
anrniRft jf 'R
svinrzlT A F*rmr ~ &TM Arrfr
51T T? fIV »ror A »if *ff A

ftgT A~ TPSA
FITT «fffr fw 5t xftK
(n) Mt BIIT
MWH *r w *Ri*<™N A sn A

I ?

ftwT fftr fwnr vwm qstw
TW *TW («fNrft ni T
(t) 7 I

werrs™ wn-

A d ~, irrxpjRh' ~ Jre”
% 1irrar?, * fim -
nrtiMit % TTsr v ft?rm AT
gtpftr If 31 o2

1981 B5RT A %(K PRWfn
mnw" >n t*P «mfrfii?T
fw 1w ~rfwKif %
nt*>irw(taa *r f<RR fvrtf
ftwr *PIT

1. "(wtTfw" ~ if

n BI™I I

2. $TSF? ~ rfipff A ftwnt 1
1994 Ua—4

98
3. trrrr xftr grmrf?
firom 1
4 TTA A
ITT 1
5. A WT IWRff
vr I
(«) r 1
(it) *r'?fr fV
*ror T, dAW5HT % 2t *H
arfw’Tr ?nnfRiT J TfW 2
% ?F5Rr Jf AA
Katlwar Bettrtn€ Rooms
3641. SHRI HARISH KUMAH
GANGWAR: WiU the Mimster of

RAILWAYS be pleased to state:

(a) what is the total njmber of
railway retl*ng rooms in the coun-
try toffether with their locations;

(b) what i1s the ayatern/procedure
Of their allotment together with the
charges  therefoi®, accommodation-
wiae;

(c) whether Government servants
are given preference in their allot-
ment when on L.T.C. tour or other-

wise, at subsiaized rates, to help them
to boost tourist traffic; and

(d) U not, reasons thereof?

THE DEPUTY MINISTi IR IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAREIA-
MENTARY AFFAIRS (SHRI MALU-
KARJUN); (a) The Information U

being collected from the Zonal Raii-
ways.

(b) Public retiring
tlons are meant for the use of bos»-
fide passengers on th© basis of first
come first served for a short atay to
enable them to catch connecting

fel - 'm --

rooms at gta-
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trains at odd bourB, The charses ol
rooms ficCQpimod*UonS'Wue
are being collected from the rallwH"E.

() and -
of ansvvr to part (b) above.
Wixr A A

finTwrr fvq in( nifrfT

3642. wwrd fijr
'1fwT Twrrr

") "
ThDf H A % fifc*
Jr irer A
TmrrrT | ; wtr
(®) A »mFwift »
fipqr irflr ~ ifk sirfANE

% fW  vwEftfl: »

FWW bVt iirrntT tr?jn«r siwrRa
TF TTwrnflft (ift :
(fi) xtn (ff). A3t

t 'SIRT' "I38T T? TV
A3inpft 1

VUU of Mrs, Jca» J. Elrkpatflc”

3043. SHHI S. A. DORAI SEBAS-
TIAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state;

(a) whether Government had bila-
teral talks with Mrs, dJeane J. Kir-
kpatric, permanent r«preseaUUve of
U.8. to the UN. during her recent
vijit to Inoia; and

(b) if 60, the outcome thereof?

the minister or external
AFTAIRS (SHRI p. V. narasimha
RAO): (a) Yea. Sir.

(b) The visit of Mrs. .Teane J. Kir-

kpatrick provided an o[kportuaity Cot

SEPTEMBER 10, 1981

Do not arise In view

Written Ang*trt 100

an excbange of views refanUng vtH-
04* jmpo;trnt hglprf tbe UN
General Assembly, Indo-US bilateral
relations as wtil as important regio-
nal issues. These talks served the
useful purpose of maintaining a dia-
logue betwiedi India and tb* United
States and of malting bath sides
aware of each other's respective con-
cerns.

Wy([T5T
36 44. WTTTTIN*?? .
A Ml in(
" ft?:

(v)y W TTH* ?Tffrn
TIVIR fsrfe' % #°ef?TET HitTV
t ifiT r, M
Awrwzr % iisjt wrtrrar 7T

wr I ; irtr wr %iTT r
fwr<™MiT TC gf I wr fTfft
A TC ; qY»

") HVimPw JT%
ir w

Jt LRTiT fArr “n
A~ T?

firtfrr iftt nsrr rtff
»I- fTTH tisft 2wt wall) :
{")' TI«” #FapT, ANTITTA
iNhm Srftf*iR, 1860 % IRTifa,

fWT iAt TrrralT %
A A A A M]II‘
ir'cr sr” A
'wm?”, fm 7R
A % "IH fiegTTr if trip.
A 37-RAV % q? % NESWTH

I1
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geqm ¥ freelt, ormy, T,
qft, fawfr aw (@I ¥ T
o: gwew faurdis & wwd wisforr
Fw & fefgw wrff & @@ =g
22 g ¥ ®seWTA AT AW
wigitg, v gwvem  fadd #
YA ¥ Warar gvga ¥ Th 9HAT-
9 QIEFHA WAt §  JWr %
ol wmmm cfawr sfgg s
frwrerar ¥ €@ TR xah wrd-
we TH fraframg & R OE
g g ¥ e wEiwg & wfa-
wifwt & qgamw, foer aa aegfa
Faa & wdid wer o0 ff @
FrsAt A qgfa & wraTe T F

(®) ®@eqm & FTdmAN gER
I A Wi v ® ogves @Y
¢ ok fao saet cqmar 1
Ll

foeolt § e weel W e w g
@raal wr wrafrag

3645 it wEqar  WAwe : war
e wYT @A wEqer ST Oy
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Clerical work by DM.C. Teachers

8647. SHRI R. 5. MANE: Will the
Minister o¢ EDUCATION AND SOC-
IAL WELFARE he pleased to state:

(a) whether teachers in the Schools
run by the Municipal Corporation are
made to do certaln other work apart
from teaching like preparation of pay
billg and other clerical jobs,

(b) it so, whether [t affects the
teaching of children; and

(c) whether Government would
consider appointing regular clerks for
preperation of pay bills and other
clerical jobs in the interest of proper
education of children? 5

THE MINISTER OF STATE IN
THE MINISTRIES OF KEDUCATION
AND SOCIAL WELFARE (SHRI-

. MATI SHEILA KAUL): (1) to (¢).

According to information furnighed by
the Municipel Corporation of Delhi,
regular clerks haye already been ap-
pointed for preparation of pay bills
ang other clerical jobs.. However, In
the exigencles of work the serviceg, of
teacherg are utilised for 2 or 8 hours



109 A<“erB BHADRA 19, 1903 (SAKA)

oDce or twloe a month to expedite the
prepata”“on of pay UUs etc. The job

enttuited’ to the ~chers before or
after school hours or during vacant
periods. Hence, it does not effect thS
teaching Of children.

Allowances paid to present rector of
JJf.U.

3648. SHRI C. CHINNASWAMY:
WiU the Minister of EDUCATION
AND SOCSAL, WELJARE be pleased
to state;

(a) the total allowances paid to the
preset Hector of Jawaharlal Nehru
University since his appointment in
1977;

Wrttten Atuwer# no

(b)  the traveliinf expenses incurred
Ob him <fui”rf the same period,;

<c) the names of the places inhere
hfe has gone, the purpose of Jhe each
visit and duration of Sta/; aBd

(d) the expetlditure incurred on
each ol the visit?

THE MINISTER OF STAT6 IN
THE MINISTRIES OF EDUCATION
And social welfare (shri-
MATI SHEILA KAUL): (aj The total
pay .and allowanc”es paid to the pre-
sent Rector of the Jawaharlal Nehru
Univenity from the date of his ap-

pointment till  31-8-1981 is Rfl,
1,36, me6.

(b) Rs, 21,275.90.

(c) and (d). The information is

given in the statement enclosed.
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Proposal to set up ‘Health for
all PfOgimmine

3649. SHRI
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
State;

(a) whether It is a fact that the
blrtb and death rates have descreased
sdgniflcantly in Kerala, Orissa, Tamil
Nadu and Puniab and It is hieh in
Bihar, UJ*, M.P., Rajasthan and
West Bengal;

(b) il so, the reasons theiefor;

(C) whether it is also a fact that the
Hindi heartland and Ganga Dbfisin re-
present area of high density, aignify-
in” increasing pressure of vpopulaUon
on land, low literacy” particularly
among females, and high material and
infant mortality;

(d) whether Government
to establish ‘Health for All program-

SEPTEMBER 10, IM1

HARINATH MISRA:

propose

Written An#wm ii6

(e) if 8o, when; ii not, the neasoos
therefor?

THE minister or state in the
ministry of HEIALTH and
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): The birth
atiQ death rates have falilM in Kerala,
Orliaa, Tamil Nadu ftnd Punjab though
the decline In the death rates Is not so
significant.  The birth and death rat-
es in respect of Uttar Pradesh, Madhya
Pradesh and Rajasthan are generally
high. Estimates of vital rates for Bi-
har and West Bengal are not available,

(b) The differences in the vital rates
between two groups of States can be
attributed to better implementation of
health programmes and acceptance of
family planning methods.

(¢) The area canprising the States
of Haryana, Delhi Rajasthan,
Madhya Pradesh, Uttar Pradesh, Bihar
and West Bengal which cover the
Hindi heartland and Ganga Basin, has
a high density of populati«i, low.lit-
eracy (both among males and females)
as well as high infant mortality rates.

me’ universally without any further The comparative figures are given
dalay; and below:—

Deraity Litcimcy Rate Inftnt
mortality
rate

(per tq. '}per jooo perwjnl) <per looo
kin. ot; Females live birthi)
oo
Bihu and Weat Bengal - 345 39.8 17'6 155
(i) Rett of IndU - ao0i** aa S«-5** no
(i) All IndU » MT** 36 ad'9« 130*

* +Exdudet Attain and Jammu & -Kjuluiiir.

* EwJudei Bihar Weit Bengal.

The figures on density and female lit-
eracy are based on the provisional es-
timates from 1981 census while the In-
fant Martality rates are for 1077 from
the Sample Registration System, In-
formation is not available on the mat-
ernal mortality nile.

(dl and (e). The Government of In-
dia have prepared a perspective plan
to achieve the objective of “Health for
all by 2000 A.D.” The plan is envisag-
ed to be Implemented in phases by
the State/UTs, from: the Sixth Five
Year Plan onwardg.
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Grants by USIC. during 1880-81 for
Research and Developmenti of Regliomal
Languages

3650. PROF. RUPCHAND PAL: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleazed to
state:

{a) the amounts of grants given by
University Grants Commiszsion to dif-
ferant univergitieg during 1980-81;

th) what amount was earmarked for
development of regionhl languages;
and

{¢} what amount wat earmarked for
research?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI.
LA KAUL): (a) The total grants paid
by University Grants Commission dur-
ing 188081 are:—

(i» Non-Plan grants
for maintenance
and Schemes of
Beholarships &
Fellowships Rs. 4290.28 lakhs

(i1) Development grants
under Plans Ra. 2659.96 lakhs

(b) According to the procedure fol-
lowed by the Commission, the develop-
ment progammes of varfoug ynivergi-
ties for thetr departments, includ-
ing those of hmans. are scrutinised
for a Plgn Period as a whole, ang the
quantum of grant to be pajd during
that plan i{s det¢rmined, There
grants .are released from time to tlme
an the bagls of the progress of expen-
diture on approved gchemes intimated
by the universities. There ls, there-
fare, no earmarking of funds in any
particular year for the development of
different departments separately.

(¢) The amount of grants pald fo
Unlversities during 1080-81, for various
research programmes, for which ac-
counts gre separately maintained, was
Ras. 7.40 crores.

Payment of Bills tp School Teachers of
West Zones, Dethi

3651. SHRI TARIQ ANWAR: Wil
the Minister of EDUCATION AND S0O-
CIAL WELFARE be pleased to state:

{a) whether the higher officialy of
Education Department ave ever oone
ducted any surprise visit to the schools
of West Zones in Delhi to check the
working clerical staff In different
schools;

{b) whether in some schools the ele-
rical staff have not beepn transferred
and have been werking in the same
school for more than 10 years;

(c) whether the clerical staff of these
schogls delay payment of some blllg to
the teaching and other staff

(d) if so, the nuyrober of bills pend-
Ing for payment with each school; and

{e) the action Government propose
to take for quick payment of bills to
teachers and other staff?

THE MINISTER OF STATE IN THE
MINISTRIES QF EDUCATON AND.
SOCAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) Yes, Sir,

(b} Yes, Sir.

{e) According to Delhi Administra«
oo, no such complaird has been re-
celved

(d) and (e). In view of reply to
(¢y above question do hot arise.

Vacattons availed by Janior and Semior
Residents Working in Institute of
Medleal Setences, New Delhl

3852. SHRI K. A. RAJAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleazed to atafe:

(a) for how many dayas are the
Junior and Senlor Resldents working
In the varlous elinlcal pre-and para-
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clinical departments of tbe All India
Institute of Medical Sciences, New
Delhi allowed to avail of tbe summer,
winter and ooja vacations: and

(b) are these resident doctors in the
LM.S. allowed to avail of these vaca-
tions even when tbej puteu« their
Post-garaduate studies?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAH RAN-
JAN LASKAR): (a) Junior and Senior
Residents of the All India Institute of
Medical Sciences, New Delhi, not

‘-entitled to summer, winter and Pooja
vacaticHU, separately. Instead, they
are entitled to 24 days all inclusive
leave during the first year and 30 days
leave each during the second and third
years. The Senior Residents are .tem-
porary Government employees and are
entitled to 12 days casual leave and 30
tiays earned leave in a year.

fb) Does not arise.

Bos Acddent near CJ*ain

-365S. SHRI RAJNATH SONKAK
SHASTRI;

SHRI B. V. DESAI;

WiU the Minister of SHIPPING AND
.-TRANSPORT be pleased to refer to the
tragic accident near Ujjain on 27th
Jdmie, 1981 involving Delhi Teachers
and to state:

(a) the reasons why the passengers

list was not In the custody of the trans-
porter and how was the over-loading
allowed in the bus from 52 to 58;

(h) are the transporters not suppos-

ed to submit a list of passengers to the
State Transport Authority so also to
the income-tax authorities together with
the details of the party leader, In all
cases, to ersure proper accounting and
checking of tax evasion; and

(cl whether proper receipts were
issued by the transporter to the pas-
sengers and was the party leader trom

s£PTia(BEB 10, 1881

Written Aiuta«r« lao

amoncst the Delhi Teachen; If so, hi«
details together with that of the traiU'
porter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AMD
TRANSPORT (SHRI BLiTA SINGH);
(@) to (c). The transporter, while ap-
plying for a special tourist permit
under Section 63(6; of M.V, Act, 1939,
has to submit a list of passengers in-
tending to travel in the bus, Ttie per-
mit-bolder transporter had submitted a
list of passengers to the State Trans-
port Authority, Delhi. The list was of
57 persons Including 20 minors. The
transporter was supplied with the at-
tested copy o( passenger list by STA
Delhi, at the time of the grant of the
permit. Delhi AdminlstraUon have in-
timated that taking into account the
number of minors included in the Ust,
there was no overloading. The are,
however, not aware whether at the
time of accident, the transporter was
in actual possession the passengers
list and whether he had prior to jour-
ney issued receipts to the passengers.
The Leader in this case was a teacher
—Late Shri R. Singh, R/o Munlrka,
Delhi and the transporter’s name and
his address is—Shri S. K. Bhastn, B-
130; Kalltaji, New Delhi.

Compulsory use ol Helmet for Scoo-
ter Driven

3654. SHRI G. Y. KRISHNAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a)  whether it is a fact that wearing
of Helmets while riding on two whee-
ler scooter is cowulsory;

(b) whether it is also a fact that it
is not compulsory in every State:

(c) whether it Is also e fact that com-
pulsory wearing of helmets bas brought
much money to helmet manufacturers
and sellen; and

(d) whether it has also been noticed
that helmets provide ‘no’ protection
the event of an accident?
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THE MINISTER OF STATE Iff THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
<») Section 85-A of the Motor Vehicles
Act, 1939 relatin* to compulsory wear-
ing of Helmets, was inserted by M.V.
AAmendment) Act, 1977 (27 ol 1977).
The date on which the provislonj were
to come into force was to be appointed
by the Central Government. The en-
forcemeot of the provisions meant si*
multaneous prescribing of Rules. Even
though the provisions were contemplat-
ed to be brought ijito force Irom 1-11-
1980, the relevant notifications were
cancelled on 31-10-80 in view ot the
fact that the draft rules framed by the
Oovernment had to be re-ejtamined.
The net result is that so far the provl-
sions of Compulsory wearing of hel-
mets by Scooters drivers/riders have
not been brought into force.

(b) Yes.

(¢ Government have no such infor-
mation.

(d)  No. The general experience is that
helmet acts as a good protective head-
gear.

Settlnc up for Institutions In Envlron-
mcDtal Sdenoes, Technology and
MDMiacement

3655. SHRI R. P. GAEKWAD: Will
the Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether Govenunent propose to
set up Institutions of Advanc” Study
in aiviroruneiital Sciences, Twhnology
and M.anagement; and

(b) if so, the location of the institu-
tions and their functions?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL); (a) No, SJr. There
i* no proposal at present for the set-

ing up of such institutions.

(b Does not ariM.

Written Angwers BHADBA 19, 1903 (SAKA) Written An*u)ers

laa

Cxcludoa of RcjHit«d Bo(* B.A. from
(*irtory) Courne of Delhi GniverBHy

365fi. SHRI RASHEED MASOOD:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that books
of some reputed historians have be«n
excluded from the new syllabus for
Delhi  University B.A,  (History,)
Course resulting in controversy in a
section of teaching community; and

(b) if so, the details thereof stating
the reasons for the exclusion of the
books of the reputed Historians and
the step taken by Government to end
the controversy?

THE MINISTER OF STATE IN THB
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEL
LA KAUL): (a) and (b). B.A. (His-
tory syllabus of Delhi University gives
alist of such books as have been sug-
gested for reading in connection with
each course. According to University
authorities efforts have been made to
sj*gest such books as are based on
original source material or are of a
hi"h standard from varioug points of
vies™. It la, however, neither desirable
nr feasible to have s comprehensive
and nil inclusive Ust of books suggest-
ed for reading.

The question of Govt, taking any
steps also does not arise.

3651. A iTTftm : WT

(r)
nrjTiFe"T ~ A

'ITH <<h
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Rewel"hmeDt etc. of Coal Wagons at
Mazaeabn Sewri reclamation belong-
inc to BomlMlLy Fori Trust

3658. SHJU HATANSINH RAJDA:
Will t1* Mini?t«r ol SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the plot holders at coal

depot at Mozagem Sewri Reclamation
1%el.onsjna to the Bombay Port Trust
are experiencing untold hardship with
retard to delivery, rewetghtmenrt «te.
ol coal and coke wagons;

<li) whether deciaio>n arrived at a
Jotet meetliut for smootfatng out these
~"Bd Otber l«ueB wttb BPT Bailway

SEPTEMBER. H 18«1

TVFitte» Anj)y>e« 124

authorities, are changed b? dow RsH~
way Managers;

(c) whether there are frequent com-
plaintG regarding pilforage of coal wa-
ggqns and for missing wagons and con-
sequent claims lor Portages/“amagea
pending since long time and inordinate
delay takes place In the settlement of
legUinjate claims;

(d) how many such cases are pend*-
Ing since the year 1979 undisposri of,
figures of cases foi* Shortages, damages
pilleraging and missing wagons-itenar.
wise; and

(e) what steps are contemplated by
the Government to improve the situar
tiom?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI1 VIffIRErN-
DRA PATIL): (a) No.

(b) It I8 not correct that decisions
taken in  the meetings are changed
later on. Since Decemtter, 1976 all
decisions taken in the meetings have
been implemented except two decisions
relating to the:
\
(1) Release of wagons to plot hold-
ers without insisting on railway
receipt and wagon documents;

(2) deliveries of more than 3 waf
ons withoiit asking for cash de-
posits.

These two decisions  (concession¥)
were later on withdrawn on December
18, 1HR0 when malpractices started due
to the shortage of coal. Even these
concessions were withdrawn after gi™*
ing due notice to the parties concern-
ed.

(¢) and (d). As regards complaint!
regarding pilfer*e of coal on the BPT
Railway and also of missing wagons,
tb~ PFftQedure 1s that whenever ovet”
du”® wagon is not received or the con-
tents of the wagons are short, claims
are lodged by the parties In accordance
with the provtslons ol the Indian Hall-
ways Act.  Generajly the cam ai*
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decided within six months or even
earlier. Only those cases which are
complex and lequiie clarlflcatlons from
different Government Rallvajra take
more than six months. The Infonoa-

.. 1979-80
SatuTe of Gaici
Total No. C»rte«
of caics Kttled
Musing wxgoni 174
Shortage! aad pilferage 7

(e) The Chairman, Bombay Port
Trust has reported that as no malpra-
ticea are noticed In respect of the said
matters, no remedial measures are
contemplated.

Transfer of 1UdiognipheTs, Dark
Room Assistants and Nnrsluf Orderly
from Safdaijang Hospital

3059. SHRI L. S. TUHT

SHRI NAWAL KISHORE
SHARMA;

Will the Minister of HEALTH AND
FAMILY WEnLLFARE Dbe pleased to
state;

(a) whether it Is a,fact that Dir-
ector General of Health Services
transferred the  services of Radio-
graphers, Dark Room Assistants and
Nursing Ord”*ly from Safdarjung
Hospital to  Central® Government
Health Scheme;

(ta) if so, the rtasons for such trans-
fers as the persons did not belong to
Central Government Health Scheme
but are on the strength of Safdarjung
Hospital; and

(e)  the steps Government propose to
taka to bring them to their respective
parent departments?

minister of state in
health and

the
the ministry of

FAMILY WELFARE (SHRJ NIHAR
RANJAN LASKAR): (a) Yes Sii.
One iUdiograpber and one Nursing Or-
<A wer« transferrfld to the Central

tion about the number oi cases of

shortages, damages, pilferage and

massing of wafODA are

givdii be*

low:—

Fending TotalNs. Cmm Pending
ofcues  lettkd
19 >39 79 60
1% 80 53 07
Government  Health Scheme, Delhi

and one Dark Room Assistant was
tranaferred to Dr. Ram Manohar Lohla
Hospital, New Delhi.

<b) Transfers of these persons were
ordered as they were reported to be
involved in a case of man-handling of
senior officers of the Hospital.

(c) In persuance of the orders of
the Court 00 a writ filed by the Dark
Room Assistant, he has been re-tran»*
ferred to Safdarjung Hospital, New
Delhi. Be-transfers of Radiograph-
er and Nursing Orderly to Safdariung
Hospital, New Delhi has been defer-
red.

Mexico Summit

3060. SHRI SATYENDRA HARA-
YAN SINHA: WiU the Minister of
EXTERNAL AFFAIRS be pleased to
state;

(a) whether the prospects of North
South summit at Mexico have bright-
ened in the last few months as a re-
sult of pressure from Northern trade
unions for implementing the Brandt
Commission Report; and

(b) whether Government would be
demanding specific comtnitoents from
the Northern States Tegardlng ca”tal
and fechn<Aogy transfers and access to
markets at the Mexico Suromit?
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THE MINISTER' OF EXTERNAL
ATFAIfIS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Government
of India has no specific inlonnation
about the pressure which the trade
unions of developed countries are sup-
posed to have put on their govern-
ments for implementing the Brandt
Commission Report.  However, giv-
en the role of the trade unions in the
formation of the policies of the gov-
ernments In the developed countries, it
is likely that their views might have
contributed to the generation of the
awareness of inter-dependenoe amongst
nation* in these countries. It is too
early to. comment on the proapecta
of the restricted North—South Summit
that would be held in Mexico on Octo-
ber 22—23, 1981. It may. however,
be noted that the Foreign Ministers of
the 22 participating countries held a
successful preparatory meeting on
August 1—2. 1981 in Cancun (Mexico)
(luring which agreement was reached
on the framework or discussions in the
October Mexico Summit meeting and
other procedural matters.

The Govemm”t is currently fina-
lizing preparations for our participa-
tion in this meeting. The question of
financial flows, transfer of technology
and access to markets are among
those which are being considered.

Renoest to revive Central Sector
Schepine Road and Bridges of Natio-
nal Importance

3601. SHRI P. RAJAGOPPAL NAI-
DU: WiU the Minister of SHIPPING
and transport be pleased to state
whether the Andhra Pradesh Govern-
ment has requested Central Govern-
ment to revive the Central Sector
Scheme under which roads and bridg-
es of National Importance could be
taken up?

THE MINISTER OF STATE IN
the ministr y O f SHIPPIN& AND
TRANSPORT (SHRI BUTA SINGH):
There has been tio general request
from the Andhra Pradesh Government

SEPTEMBER 10, 1981
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for reviving tbe scheme of 'Special
Road/Biidge works of National im-
porjtance', as such. However, they
requested for the develoixnent of the
road from Tada in Nellore district to
Ichapuram in Srikakulam district un-
der this scheme. It could not be ac-
ceded as the Scheme of Road/Bridge/
works of National Importance Is not
included in the Sixth Plan.

Indlrenoas computer technotogy (or
Modernization of Railways

3663. SHRI JAGDISH TYTLER,
SHRI B. V, DESAI,

Will the Minister of RAILWAYS
be pleased to state;

(a) whether it is a fact that Gov-
ernment are thinking of utilizing
indigenous computer technology for
the modernization of the railways;

(b) whether the World Bank which
was to give substantial assistance for
the medernization of the railways,
backed out because of our insistence
on indigenous computer technology;
and

(c) if so, Government’s thinking in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Computerisation of
Freight Operations Control on Indian
Ré&ilways has been under consideration,
of the Government lor some years,
and the need for se'tting up such a
system on a carefully planned basis,
has been accepted. To the extent
feasible indigenous technology will be
availed of.

(b) The Bank had written that
prior to n”otiations for loan for
modernization etc., they expected an
assurance from the Government of
India] Indian Railways that for the
First Credit the appropriate licences
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and ai”rovali for introduction of a
real-time Operation InftHinatlon 83’8
tem for Freight Opmttiona Control
will be forthcoming and for the Se-
cOTid Credit for Railway Electriflca-
tion th”~ would expect that felection
of existing proven equlianent for
import will be well underway and an
Implementation programme agreed on.

(c) A decision on this issue wUI be
based on Railways* needs and merits
of various proposals. It has also been
decided that to the extent necessary,
the hardware and software required
for this scheme would be imported in
consultation with the concerned De-
partments of the Government of India.
A decision on whether import of a
complete Operating Information Sys-
tem would be necessary can be taken
only on evaluation of the systems in
vogue on foreign Railways in relation
to the needs of Indian Railways as
well as the technology available in
India.

sufferliiff from Golallre over
the cODBtry

People

3864. SHRI RAJESH KUMAR
SINGH:

SHRI RAJNATH SONKAR
SHASTRI:

SHRI JAGPAL SINGH:

SHRI JANARDHANA
POOJARY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
national goitre control scheme started
sometime at the end of the second
plan has Jailed to control goitre nnd
that millions are suffering from the
disease all over the country;

(b) if so, whether Government have

identified the reasons for the failure
of the scheme;

(q) if so, the details thereof; and

(d) the steps contemplated by the
QovepMMmt in the laatterT

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH . AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The Nat-
ional Goitre Control Programme is a
gradual scheme for meeting the goitre
problem by issue of iodised salt in
endemic areas. The implementation of
the programme is largely vested in
the States concerned. Where the pro-
gramme has been effectively imple-
mented, the Incidence of goitre has
been substantially reduced.

(b) and (c) These are: —

(1) Inadequate
mpriority attached to the implementa-
tion of the programme by the States
concerned.

Ci)) Non-lifting of aUocated quota
of iodised salt by the agents appointed
by the State Government.

(ii1) Non-eflfective implementation
of restrictions imposed on entry of
non-iodised salt in the notified areas.

(iv) Non-creation of goitre control
cells in the State Headquarters/Divi-
sions concerned for proper implemen-
tation of the scheme.

(v) Non-availability of covered
wagons from Railways for movement
of iodised salt, particularly in rainy
season.

(vi) Under production of iodised
salt, partly due to poor off-take.

(d) The importance of taking effec-
tive steps to implement the National
Goitre Control Programme has been
brought to the notice of the Chief
Ministers personally by the Minister of
Health and Family Welfare.

A Scheme has been developed for
installation of additional plants during
the Sixth Five Year Plan period to
cover approximately M per cent of
the end«tnic population ~th supply
of iodised salt.

appreciation and
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CatiHA of CHQC4U»Ugb ** CwjiUaen-
Ury Paces

8665. SHRI MANGAL RAM PRKMI,;
Will the Minister of  RAILWAYS
pleos»l to state:

(a) whether it is a fact tbat recently
Rallwayfl have discontinued and can-
celled Bome cateioriea ol complim”-
tary passes; and

(b) if so, tbe reasons thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN); (a) and (b) On a review of free
travel facilities extended to various
Ministry of

cancelled all compli-

Individuals/organisations
Railways have

mmt ry card passes issued to i~ vi-
duaU/organisations w.e.t 13-B-81 ex-
cept those issued to the Members of
the following committees associated
with the Railways:—

1. Railway Hindi Salahkar Samiti
2. Hindi Shabdawali Samiti

3. Standing
mittee

Voluntary Help Com-

4. National Railway Catering Con-
sultative Council

5. Programme Implementation Com-
mittee

a. Passenger Amenities Committee,

RepUcement of M.AAIN. Type EMC
Coaches in Bombay

3696, SHRI = KRISHNA CHAHPRA
HALOrR; wm t*e Minister, oZ B*ILr
WAYS be.pl*taaed to state:

(a) whether he Is awwre that the

Committee on Coach Augmentation had
that, all the MAN-Type KMU
Bombay are long 'mfwdue

fr and

tak” in this matter?

SSPTKMBER 10, IM1

Written An>w«r* 13a

THE DZPUTY MINISTKB IN THE
MINIST~AtV OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMBN-
TARY AFFAIRS (SHRI MILUKAB-
JUN): (a) The Report (January, 1879)
of the Committee on Capacity Aug-
otentatiojl. fbr Coach Production doefl
not mention about MAN typ® £MU
coaches in Bombay area as >verdue
for replacemet,

(b) Does not arise.

New steps to check p« HilAtloii
Growth

3667. SHRI CHITTA MAHATA: Wtil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government have taken
or proposed to talte any fresh steps to
check the population growth iT the
country; and

) if so, the details thereof?

THE MINISTER OF STATE IN THH
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (> The
family planning programme in the
couptcy is kept under constant re-
view. In consultation w”th, tile various
State Governments” in order to d-;tect
any deficiencies and undertake neces-
sary corrective action so that the tem-

po of the programme is  kept up.
EfTortff for extending  the awareness
about, and adoption of, the 'Small

Family Norm’ are being improved and
the Services and  Suppllea delivery
Astem is bein” strgtheiDed and ex-
pand”.

AjurrAdlfi or Honoei>pattiie Divm.
aarifl* opened durint the Uat two
Tmts

3«8. BRHI RAJI "WADH; WUI tbe
Minister of HEAL'rff AND.FAW1V
WELFARE be pleased to state:

Gy the State-wise number of Ayur-
or, I(«noeopatfafbs dlweiuwlefl
opened duriag tiielattttwtoijpMm .Mid
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(b) the assistance
Central Government
jeat?

THE minister OF STATE IN THE
MINISTRY or HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
iAN LASKAR): (a) Health Is State
subject and It is for  the respective
State Governments to open dispensa-
ries according to their needs. How-

beiiV Siven by
tberelor every

1979-80
Ayurvedic

Dflhi
Bonibay —

Fuoe —

(b) The Government of India does

not give assistance to the State Gov-

ernments for opening dispensaries.

IMS .ISAKA)

under  Central
Schemes are provide by tte Govern-
ment ol India in their own budget.
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ever, the information regarding the
number d Ayurvedic and Homoeopa-
thic dlspensarlee opened by the State
Governments as intimated by them i«
given In the attached statement. The
number of Ayurvedic and Homoeopa-
thic dispeasariea”unita opened .by the
Ministry of Health and Family VfiU
fare under the Central Government
Health Scheme is as foUowvsS:

1980—81
Homoeo Ayurvedic Homoeo
3 + 3
_ I
I 1 !
Funds lor the dispensaries opened

Government Health

StmtemeDt

Ajnavtdic and Homotapathic Diipmianei op<md bj tu Sutu GsbU-IU.Ts during 1979-80 & 1380-81
miimaUd by Hum

S. No. States/U.T».

[ Andhra Pradesh

A, ANAM e
S B ih @ I ettt
Gujarmt

5. Haryana

Hlmattal Prad

7; Jattunu St Kadiinir

8. iCam atAa

10. Madhya Pntdeth

ta. Manipur

15- M eghalaya

11 liahithuStra......cciniiinnenn.

Ayurveda Homoeopathy
€979-90 1980-81 [979-80 igSo-Bi
4 5 6
— 7 t 3
4 8 — _
6 — —
f — i —
57 ao — 5
77 8 — 1
3 6 31 4
174 150 5 [4
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I 3
15.
16.  Ptu\j«b

»7-  RajAithan

t8. SiUcim

>9  Tamil N*du

0.

SI.  Uttar Pradeah .

az. Wcit Bengal

83' A. &N. Islandi.

34- Arimachal Pradesh

35- Ch«Qdigrrb -
a6. D. & N. Havecli

a?. Delhi . . . ,
38. Goa, Daman & Diu

«9'  Lakjhadwcep

O
31-
TOTAL 1 .
_ = Nill
+ = Not availsbk.

L»te Ronnini of BL K. Express

3M9. SHRI GEORGE JOSEPH
MUNDACKAL; Will the Minister of
RAILWAYS be pleased to state:

(a) on how many days K. K, Ex-
presi the longest routed train in our
country reached its destination in
time during the last three months;

(b) whether it is being stopped to
«ive way to other tndn; and

(¢) -whether because of frequent
delay passengers are not getting
tbelr meal in time aa dinning car 1®
not provided in this train to save the
pMsengera from starvatlonT

SEPTEMBER 10, 1981

Written AnguterM 13%

3 A 5 &
40 8 4 “ »
s8 98 7 9
104 111 5 tr
- — 4
R [— 7 N
49 5a + 35
+ [O
_ _ ] _
— — 10 s

53a 414 103 106

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALUKAHJUN): (a) The running
of 125/126 bi-weekly K. K. Express
was not satisfactory in the past
mainly diie to Alarm  chain pull-
ing. In the mMiths of June,
July and August, 1981, 125 Dn K. K.
Express reached destination right
time on 3, Z and 1 occasions and 129
Up K. K. EJtpress reached destination
right time on 2, I and 3 occasions.
Every endeavour I3 being made to
run these train in time.

(b) Me.

(¢) A pantry car is provided on
K. K. Express. Heals are picked up
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from base kitchens en route, In case
«of abnormal late running of the train
supply of meals is guitably re-adjust-
«d, Besides, snacks like uppama, cut-
let, bread, etc. alongwiih other a-la-
carte items are also available to
passengers on demand during meal
hours.

Allocation ef amonnt for three Medi-
cal College of Orissa

3670, SHRI RASABEHARI BEHE-
RA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the amount allocated and pro-
vided to the three Medical Colleges
of Orissa during the Fifth Plan;

(b) the amount spent on the cons-
truction of building in the campus of
three Medical Colleges; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) An outlay of
Rs. 255.90 lakhs was approved for the
three medical colleges of Orissa by
the Planning Commission under the
gtate Health Sector during the Fifth

lan;

-

(b) and (c). The Government of
Orissa has informed that during
1674-78, the expenditure incurred on
construction of buildings for the three
medical colleges was Rs,  165.00
lakhs, The college-wise break-up is
reparted to be as under:—

1. 8.C.B-Medical College,

Cluttack. Ra. 57° 31 lakhs,
2. V.5.5. Medicai Callegr,
Burla, Sambaipur. ., Rs. 62’17 lakhs

’. M.h“ﬂi' KIGIGI MCdi-

cal Cofl 'ge, Berhampur Ru 45 2 lakha,
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Seaty for MBBS AND B D.S. Reserved
for Government of India

3871. SHRI HAHRIKESH BAHA-
DUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

{(a) what iz the number of seats
for M.B.B.S. and B.D.S. reserved for
Government of India nominees for
the vear 1881-1982;

{b) what are the catepories of
students entitled to these seats;

(c) whether there iy any discre-
tionary quota with the Minister;

(d) what is the procedure of allot-
ment for these seats being followed;

(e) the details of the allotment
done this year; ang

(f) what is the number of remain-
ing geats, if any, and what are the
reasons for not having allotted these
sepats so far?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B, SHANKARANAND): (a) to (f).
Government of India have not made
any reservation of MBBS. and
B.D.S. seats in  Medical/Dental
Colleges. However, the State Gov-
ernments place at the disposal of
Government of India certain seats
(which vary from year to year) to
take care of States and Union Terri.
tories which do not have Medical/
Dental Colleges, Children of Defence
personnel, foreign students ete., ete.
Allocation is based on over-all avail-
ability of the seats vis-a-vis the de-
mands from deserving categorieg and
other harg caseg fulfllling Medical
Council of India criteria, All avail-
able seats are being allotted, There
is no discretionary quota with the
Minigter.

Pesion for Rallway staft

3672, SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
Pleased to state:

(a) whether the pensionary benefits
of counting half the casual servies
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for calculating pension lor railwar
staS absotted later Into pennttnent
eervice applied to casual workers on
projects who were later absorbed Into
pemanent railway aervice; ajid

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
TH* DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

LIKARJUN); (a) No,

(b) Casual Labour engaged on
projects are not entitled to Tempo-
rary status, which the open line
/+ayial labour are given on comple-
tion 130 days continuous service.
CancelUtloD ti¢ Bhavnarar PaOiUna
train

M73. SHRI NAVIN RAVANI: Will
the Minister ol RAILWAYS be pleas-
ed to state:

(a) whether the Divisional Railway
Manager of Western Railway has
received a letter dated 22nd June,
1091 regarding cancellation of Bhav-
nagar Falltana train;

(b) whether the authorities are
aware about the tremendous difHcul-
tiea faced 'b; milkmen, students.
Businessmen and Government and
other employees wtio travel or this
train; and

Co) if 50, the steps taken to restore
this train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (MIRI MAL-
LIKARJUN): Yes.

(b) and (c). One of the two pairs

of trains namely, 288/284 Bhavnafar-
Palitana mixed train was cancelled
from 16-6-81 to 17-7-81 and again from
20-8-81 to 24-881 due to acute
shortage of loco ooal. Thi* has since
been fftintroduoed.

SSPTEB4BEB 1Q 1881

Writteo 4iuVm

3674, SHRI CHINGWANa KOK-
YAK: Vmi the Minister of RAIL-
WAYS be pleased to ptate;

(a) the targets set by the different
coach production units of the Rail-
ways for the year 1980-81;

(b) the number of coaches manu*
factured by each of tfae” units;

(c) the capacity for prqgductiom of
locomotives und« the railway pTO-
duction unit and number oj locoiiao-
Uves produced; and

(d) what is the number of dipeel
locomotives produced during the
same period?

THE DEPUTY MINISTER IN THE
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARUAMENTARY AFFAIRS (SHRI
MALUKARJUN):(a) The target set
by the Productioji units for the /ear
1980-81 was as under:

1. ICF 720

2. Railway Workshops 1(10

(b) The production wunits have
manufactured the following number
of coaches in the said year:

1 ICF 720
2. Railway Workshops 92
Total 812

Capacity Production

Elec. Diacl El«. Diocl

loco. loCo loco loco

aL.W. 66 40 69

D.LW, - 140 M.

(d) Total 203. diesel
were mutuftetUMd' during THOJI.

locomotives



141 Written Answers DBHADRA 10, 1908 (SAKA)

Leasing ont ‘Tin Bigha to Ban{ia-
flesh

8675. SHR] CHITTA BASU: Will
the Minister oy EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 5157
dated 26-3-1981 reflarding Indo-
Bangladesh land boundary dernarca-
tion and state:

{a) whether the agreement has since
been ratifleq by the Parliament;

{(b) whether the details of the leage
terms have since been finally worked
out;

(c) if so, the details of the terms;
and

{(d) whether the lease in perpetu-
ity by Indig to Bangladesh of an
areg near “Tin Bigha" is pot virtually
a transfer of a part of Indian terri-
tory to any foreign state?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. v. NARASIMHA
RAQ): (a) The Land DBoundary
Agreement between India and Bangla-
desh signed on 16 May, 1974 has not
vet been ratified by our Parliament,

(b) and (c). The termg of the
letmeé-in-perpetuity are still under
negotiation with the Bangladesh Gov-
ernment.

(d) Under the terms of the Agree-
ment, lease-in-perpetuity of an area
near Tin Bigha in the Cooch Behar
District of West Bengal to connect
Dshagram  with Panbari Mouza
(P. S. Patgram) o Bangladesh does
net amounp to transfer of Indian
territory to Bangladesh. Sovereignty
over the )eased area will continue to
vest in India, Moreover, the lease
terms proposeg by Governient of
India adequately proteet free passage
of Indian cltizens ang their goods
Across the area to be leased, There
is tinws no question of ahy trunsfer of
4 part of Indian territory.
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Increased surcharged on cesl salt and
cement carried through coastal

3676. SHRI SONTOSH MOHAN
DEV:

SHRI B, V. DESAI:

Will ¢the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

{a) whether it is a fact that the
spurcharge on coal, salt and cement
carried through coastal ahipping
vessels has been increased;

(b) the reason for the extra levy;
and

(c) what would be its effect on the
consumers of these commodities?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR[ VEEREN-
DRA PATIL); (a) Yes, Sir,

(b) The gurchmrge has been in-
creased on account of the increage in
bunker prices.

(cy The increase in bunker sur-
charge is likely to have only a mar-
ginal effect on the prices of these
commodgdities,

Rallway lines for Backward Arcas

3677. SHRI RANJIT SINGH: Wili
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the
Railway Department had decided to
connect by rallway line the backward
areas of the country:

(b) if so, whether he had given an
assurance in the last Session to start
railway lines connecting backward
areas like Palanur, Hajaribagh via
Sherghapi, Himanganj and Gaya in
Bthar; and l

(c) whether sitivey worlt for the
new lines has actually started and if
riot; the redsonsy tHéMdrY
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THE I>EPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFrAIRS (SHRI MAL-
UKARJUN); (a) Though the Gov-
ernment would like to lay additional
railway lines especially in backward
areas, the constraint ol resources ne-
ceseitates certain priorities  being
fixed.

(b) and (¢). No assurance ag such
was jgiven. However, the question
of providing new railway lines in
some of these backward areas is
under Government’s consideration.
Surveys fOr the following new lines
are now in hand: —

(1) Gaya to Rajgir: The Prelimi-

nary Ekjgineering-cum-Trafflc Survey
has "been completed. The report is
under examination.

(Hi Giridih to Ranchi via
Koderma and Hazaribagh,

These

(1i1)) Devgarh to Dumka surveya
via Basukinath; and /m are in
f progress

(iv) Madhupur to Dumka. J

In all these cases, a final decision
will be taken by the Government with
due regard to technical feasibility and
financial viability of the schemes and
availability of resources.

‘Open Scbool Byitem

3678.SHRI CHIRANJI LAL
SHARMA,;
SHRI SATYA GOPAL
MISHRA:

Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased
to state:

(a) at what stage is the plan to
Uunch K syntem of *Open Schools* for
persons near 14 yean; and

(b) the nu” featuTM of th« plan?

gGPTEMBEK 10, IM1
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCLAX- WELFARE (SHRIMATI
SHEILA KAUL); (a) The Central
Hoard of Secondary Education has al-
ready launched its Open 3chool
project for persons of 14 years of age
and above, Leaaons are being mailed
to students in a phased manner start-
ing from the 2nd September, 1981.

(b) The of the
project are:

main features

(1) Freedom to the learner to
select subjects of hisjher liking:—
The open school intends to give
students an opportunity to choose
the subjects of their choice from a
given Hat of subjects. The idea be-
hind this approach is that it is a
student’s preogative to choose
subjects of his liking and relevance.

(i1) Flexible Scheme of Examina-
tion:—Examinations can be taken
in one or more subjects, subject to
a limit of five subjects at a time.
When a student passes in five sub-
jects he will get a certificate of
having passed the Secondary School
Examination of the Central Board.
The pass in five subjects may be ob-
tained simultaneously or in parts. In
the latter case, credits subjectwise
obtained will be accumulated until
a pass in five subjects is reached
within a period of not more than
five years.

(ii1)) Open Entry System:—Any
learner who is more than 14 years
of age and who can read and write
is eligible for admission to open
school.

(iv) Provision for multi-track
registration;,—The open school has
provision for two types of registra-
tion—Core registration and Bridge
registration. Core registration 1is
meant for the leamen who have
passed class VIH, while the Bridge
recistration is meant for those who
have not passed clus VIII but can
Jiut read and write. Such learners
are admitted for bridgelpreparntory
courses.
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(V) Provision for
BOurce'-cum-Study Centtes;—
Open School proposes to set up
Regional Resource-cum-Study Cen-
tres in different parts o* the country
where there is a concentration ot
Open Bchool students, to assist lear-
ners to undeftake self-study and
avail of resource facilities offered
at theae centres. At these centra
one teacher (on part time basis)
will be available to students for
personal guidance. Students will also
be able to borrow some learning
materials from these centres.

Regional Re-

(vi) Multi-media  Instructional
packages:—In addition to printed
materials open school shall also
provide:

(1) Pace to face contact program-
me;

(2) Other audio-visual aids like
cassettes, special charts and maps;

(3) Use of radio lessons.

Subsequently open school also pro-
poses to provide education through
the television media,

Cvil) Minimal fee;—A  student
will be required to pay a sum of
Rs. 25 per subject as tuition fee sub-
ject to a maximum of Rs, 125 only
for the entire duration of the course.
Overseas candidateg will be requir-
ed to pay Rs. 200 only as tuition fee
(Rs. 40 per subject) plus postal
charges.

(vili) Provision for study at stu-
dent’s own place and in his|her own
time.

Pimetiullty of puMnger utd good*
tnlns daring last * numtlu ..

3«79. SHRI ATAL BIHARI VAJ-
PAYEEt

SHRI R. K. MHALGI:

Wm the Minister of RAILWAYS
be pleased to state;
(a) zone-wiM uonthlr rccord

punctuality of differeat  paMmgefr
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trains and Important goods trains
during the last six months and

comparative performance In the same
period In each of the last three years;
and

(b) zone-wise reasons for lack of

punctuality, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI
MALLHCARJUN): (a) A statement
regarding Passenger trains is laid on
the Table of the House. (Please tn
Library See No. LT—2809/81, Goods
trains do not njn as per any fixed
Time Table, Hence, there Is no dat»
regarding their punctuality.

(b) Punctuality perfonnanee of
pasenger carrying trains on some zonal
Railways has been affected adversely
on account of alarm chain puUing,
miscreant activities, disconnection of
hose-pipes, rolling stock failures, acci-
dentsv signal  failures/defects and
other miscellanous factors.

Late nulnr of 2 SB Bhlldi Samdail

passenger trains
3680, SHRI VIRDHI CHAND
JAIN: Will the Minister of .RAIL-

WAYS be pleased to state:

(a) whether it is a fact that 2 SB
Bhildi-Samdari passenger  train
arrives at Samdhari railway station
late on 25 days in a month;

(b) if so, reasons therefor;

(c) whether this inordinate delay
causes a lot of difficulties to the pas-
sengers of 2 JB Barmer-Jodhpur train
as they cannot get the connection 2
SB train; and

(d) if so, the steps proposed to be
taken In this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLI-
AMENTARY AFTAIRS (SHRT BAAL-
LOCABJUN): (*> Y«a,
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(b) On account of tight engine
link,
{c) Yes.

{(d) Necessary changes in the Octo~
ber time Table are belng made.

Stdoents registered for M Phil/Ph, D.
Programme in Jawahkarial Nehru

University
83861. SHRI ZAINUL BASHER:
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleasad
to state:

{(#) how many studeuls were regis-
tered for M. Phii| Ph, D, programme
in Jawsharlal Nehru University,

(b) the Centre/School and the topic
far which they were registered and
8ls0 the name of the supervisor and
the year of registration,

() the number of the remearch
scholars who were awarded fellow-
ship and yet did not complete their
programme of study and reasons there-
for; and

(d) the names of research scholars
who have left the University and the
amount spend on them during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRIES QF EDUCATION AND
SOCIAL WELFARE (SHRIMATT
SHEILA KAUL): (a) to (d). The
information is being collected and
will be laid onthe Table of the Sabha
in due course,

fadwt % fawit
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rroviakm of Sheds at gUttou between
Blkane u4 S«ntg«rh Junction

3683. SHRI KUMBHA RAM ARYA:

Will the ol RAILWAYS bo

pl«wed to stat«:

(a) the names o the railway
stations between Bikaner junction and
Suratgarh  junction In Rajasthan
where sheds at platforms have not
been provided for passengers as a
re’j*t of which they h«ve to face
sreat difficulty during summer, wipter
and rainy seasons; and

(b) in case there are such Stations
where sheds at platforma have not
been provided, the steps proposed to
be taken by Government to provide
sheds there for the convenience of
passengers and the time by which the
sheds are Ukety to be provided there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
i"IKARJUN): (a) and (b). The fol-
Iwing 12 stations between Bikaner
and SuratRarh are not provided with
platform sheds.

. Kanasar

. Jamsar

Lo N =

, Jagdevwala
Dhirera
Dalmera

o &

. Lanlijaransar
Nathwana

. Nalki®ar

. Mahajarj

© 0 a1 o

10. Arjansar
11. Rfljiyasar
12. Biradhwal

Except for Biradhwal, all the other
above stations are, however, provided
wltti second class waiting halls which
provide accommodation for passengers
mwaitiag fw trains.

The l«vel of traffic dealt with at
staiione i* cimiptmtively low

and ii) coiuequsnce, tl“e itations are
small. For the pre««ntlevel of passen-
ger trafEJc, existing waiting facilities
by way of waiting halls are consider-
ed adequate,

ChecUni' of tiiroa”h trains from fnd
to end

3684. SHRIMATI KISHORI SINHA,;
WiU the Minister of RAILWAYS te
pleased to state;

(a) whether it is fact that the
Southern Railway has issued a circu-
Iv to Guard, Engine Drivers and TXR
staff not to waste time in checking
through trains from end to end;

(b) if so, what are the details of
the circular issued by Southern Rail-
way, Transportation branch; Pslgtaat;
and

(¢) the reasons for issue of the cir-
cular?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLLA-
MENTARV AFFAIRS (SHRI MAL-
LIKAHJUN): (a) and (b> The details
of circular issued by the Transporta-
tion Branch, Palghat Division are as
follows:—

“Having noticed, that guards sent
as relief andlor with fresh engine
to work trains either from through
yards or from way side stations are
spending considerable time in chec-
king the formations before start-
ing the train. Attention of all the
guards has been drawn to the ex-
tant instructions in force which do
not permit for such checking by
guards on through formations.
Checking of fonnations of
through trains is not being under-
taken even by TXRs and there is
no question of the guards checking
such formaUons. All guards have
been notified that when they are
asked to t* e over diarge of through
tnuns either la marshalling yards
or at waysids stations they should
d«ist from cduckirtg sach forma-
tions and murt stwt the train within
the mtniMiim poaslbkr- time."
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(c) The extant
Southern Railway are:—

“Through and intensive examina-
tion ol the trains must be done at
the train originating points. Before
being supplied for loading Jumbo
ra&es will he examined and certified
fit for loading so as to avoid detach-
ment of loaded wagons. At the ori-
ginating pcdnts itself it will be ensur-
ed that Jumbo rakes start with not
less than 85 per bent brake power.
Box rakes are also to be run from
end to end without further exami-
Tiation. Any portion to be attached
to brake vans should also be check-
ed in advance so that there is no
need for fresh train examination at
any point where the composition of
the train Is disturbed by detach-
ment and attachment of a part of
the train.”

The instructions mentioned in ans-
wer to (a) & (b) above were issued
when It came to notice that guards
sent as relief and|or with fresh engine
to work trains either from through
yards or from way side stations were
spending considerable time in check-
ing the formations before starting the
train.

Tariff on Reserved Tourist Coaches

3685. SHE! KUSUMA KRISHNA
MURTHY; Will the Minister of RAIL-
WAYS be pleased to state:

Ca) whether it is a fact that the
Railways have recently increased the
tariff for reserved tourist coaches;

(b) if so, whether he is aware that
Huch increases in tariff are likely to
hit the tourist industry; and

(¢) whether Government propose
to restore the normal tariff for reserv-
ed tourist coaches?

THE DEPUTY MINISTER IN THE
MINISTRY or RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). The charEe«
lor reserved coache* and tourist cars
have been revined with effect from
1-S-1981, The rervialon is based on the
recommendations of the Rail Tariff

s**PTEMBER 10, IM1
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Enquiry Committee which took Into
consideration all related aspects inc-
luding International levels of rail
fares, effect of global Inflation, coat
of rail haulage and likely impact on
tourist trafflc. The effect of the revi-
sion will, however, be closely watched.

IJJlain Nal Kherl and Nagda.Piplod
Bagla Railway lines'

3686. SHRI SATYANARAYAN
JATIYA: Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether it is a fact that the
work of doubling- Ujjain-Nai Kherl
and Nagda-Piplod Bagla railway line
has since been completed; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLLA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Ujjain-
Nai kheri is already a double line
section. Doubling of the section from
Nagda to Piplod Bagla has been com-
pleted and this section has also been
opened to traffic on 3-6-81,

ElectrLlcatlon of some line in OrKsa

3687. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
given any priority to the electrifica-
tion programme in Railways;

(b) whether Orissa Government
has sent any proposal for electrifica-
tion of some lines in the State; and

(¢) if so, the details thereof and
reaction of Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) Yes.

(b) No.

<¢) Does not aria#.
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QMta of ReMmUoB of 11 Slnv»
Berths at RajKbmnndry

3688.SHBI P. K. KODIYAN: Will
the Minister of RAILWAYS be

pleased to state;

(a) whether he has received any
representation from Kerala Samajam,
Rajalwnundry asking for quota of
reservation of II sleeper berths by
131/132 J. J. Express from Rajah-
mundry towards Cochin; and

(h) if so, what action has

taken thereon?

THE DEPUTY MINISTER iN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AETAIRS (SHRI
MALLIKARJUN); (a) and (b). A
representation has been received by
the Railway Administration for allot-
ment of quota Of reserved accommo-
dation to Rajahmundry station by
132 Up Nizamuddin-Ernakulam
Jayanti Janeta Express. A quota of
2 second class sleeper berths is pro-
posed to be allotted to this station
from 1-10-1981.

Simplification of Curriculum of studies

36B9. SHRI ERA ANBABASU: WUI
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether he proposes to an-
nounce a fresh change of educational
system which we are thinking of
every now and then; and

(b) whether Government propose
to simplify the curriculum of stwiies
and reduce the burden of small
children in their tender age and in-
novate the pragmatic syston for
lighter studies on scientific methods?

THE MrniSTER OP STATE IN
the MINISTRIIS OF EDUCATION
and social WELFARE (SHRIMATI
SHEILA KAUL)] (a> ITo, Sir.

PHADRA 19, 1908 (SAKA)
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(b) Curriculum rrform Is m conti-

nuous process. NCERT ia d”elopin®
through its project on Primary Edu-
cation Curriculum Renewal, Inno-
vative curricula lor the primary
Btage which lays stress on using local
environment for meaningful learning
and adopting activity-oriented teach-
ing-learning.

The scheme of studies prepared by
NCERT for the ten-year school ha*
already been reviwed with the objec-
tive of reducing the curriculum load,
by the Review Committee on the
Curriculum for the Ten-Year School,
1977. The recommendations of thii
Committee were considered in the
Education Ministers' Conference and
the Conference of Boards of Second-
ary Education in India and accepted
for implementation. The syljabi and
courses prepared by the Boards of
School Education for the secondary
and senior secondary stages are
reviewed by the Boards from time to
time with a view to up-dating and
rationalising these as well as to re-
duce the workload, wherever consi-
dered necessary, on the Dbasis of
feedback from the affiliated schools
and other agencies.

NCERT ia also making continuous
efforts to “prove the quality of
education by developing improved
teaching-aids and techniques.

RepUcetnent of overared railway
Tracks

3691. SHRI GEORGE FERNAN-

DES:  Will the Minister of RAIL-

WAYS be pleased to state:

(a) what is the length of railway
track that is overaged and is in imme-
diate need of replacement;

(b) wtoat are the sections where
such track b located;

(c) whether the Railwaw have set
a time-Umit tor replacing these <rrit~
aged tracka; and
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(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-

SsEPTEMBER 16, 1981
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LIAMENTARY AFFAIRS (SHRI
MALLIRARJUNY: (a) The total
length of track which is in need of
immediate repldeerhertt on condition
basis iz ag under:

Primary Renewal Scconda-ry gcmwd
Rails Slmpl!n Rails Sleqam
Promd Gaoge 3325 kind  9%%0 kihs 790 krmt 21 kmin
Metre Gauge 1387 knus  z53a kms 78y ke 578 kms
TotaL . 4712 kmy G252 kms 1719 kma 1299 kms
(b) The Hailway-wise distribution of these renewals iz as under:
Railway Broad Gauge Metre Gauge
"~ Primary  Secondary  Primary  Secondary
Rnl; __S‘Iee;-l_'l m ‘_Sﬁle_-ep;;- _EIIE;—-gI‘;p;- Railr Slecpers
Central . . . 621 633 87 69 "~ 42
Eastern . . 561 641 307 afs
Northern . . 437 606 129 108 68 207 188 o0
N.E. . . . P . . va 263 486 265 258
N.F. . . . Bo 158 e o 565 s
Southern . . 281 413 a5 a7 260 400 102 1o
8.C. e 315 443 97 97 128 237 147 124
8.E. 446 384 bo 15
Western . . . 584 443 59 38 103 405 28y 9
T Tromar . ases gm0 730 ga 1g8y  asza gdg o8

_— _— — M

(a) whether the Railways foliow
the instructions of Ministry of Rail-
ways dated 12 Junie, 1881 regemding
entertaining the request of partner-
ship of unemployed gradiuetes in get-
ting bobk-stalls’ beyond five and what
are thd safegtards to ensure that the
Reilways will approach the Ministry

{c) and (d). It is anticipated that
all, these renewals which hawve already
been sanctioneq; and included in the
Rallway's. Work: Programme would
be completed by 1984-85.

Book Stalls for Unemployed Graduates

3802, SHRI JAGPAY, SINGH: Wil
the Minister o HAILWAYS Ye
meued to refer to the reply given to
- W Quut!o N‘o. 988{!. r;x;
holding of boonmﬁ and’ ili]&ﬂ

for approval;

M(b] whether it is not a fact that
inistry of RaHways-ere discourag.ng
the unemployed. M' who form
in: getting book-salls
Deyond. five and | more and:

partners gre unmﬁlhyod; and
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(e) whether it is not a f*ct that

at present Societies/Associations of
yiMrytoyp.® graduates could be
auocess”yl and ttae Ministry ol R4IT'
ways do not want tp sive any re-
laxation to a partnership of un-
etwfley®d graduate in holding Book-

ftalls byroad

DEPUTY minister IN THE
laiNIpXIRY Of RAILWAYS AND
IN DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). Most
of th” upemploj”e” graduates holding
bookstall coi“racts are having only
one bookstall each. To encourage the
cooperative movement and also in
i*aideration of large number ol
members of a cooperative society/an
a”octation of unemployed graduates,
llie zonal railways have been autho-
rised to allot bookstalls to coopera-
tives/associations beyond 5 without
seeking approval of the Ministry,
Compar” to cooperative society, the
ipemtwrship of a partnership is very
limited and this can be formed by
two Individuals. There is, therefore,
no Justlftcatioii for applying the same
exemption as given to the coopwutlve
societies/associations to the partner-
ships of unemployed graduates. In
view of clear insfructionfl to the
2tonal Railway Administrations, the
Zonal Railways after examining the
justification (or alloting bookstall con-
tracts to Individuals and partnerships,
can approach the Ministry for exemp-
tion. The individual of a partership
firm can alway;® represent their case
to the higher auWiority on the zonal
railway or to the Ministry.

AUotment of Box CJt, T, Wagon to
Kenla

3«ft3. SHRI M, M. LAWRACH:
Will the Minister of RAILWAYS be
pleased to state:

(«) how many BOX CRT wagbns
hav* been allotted fftr loading tiles
itt Kerala diurlnj the year 19817

(b) whether  Obvenmieut havp

received any representation from the

ftff. the allotment
of Box wagons; and
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(c) if so, what measures Oovem-
ment have taken to fulfil this?

THE ESBPirrY MINISTER iN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS CSHRI
MALLIKARJUN): (a) BCX/BOX/
CRT wagons are meant lor loading
is full traia loads and not for ptece-
njeal Joading. Since the ptrties re-
quested for piecemeal loading, they
were allotte(i only ordinary covered
wagons. During the period January
to August, 198j a total of 337 wagons
were loaded for clearance of tiles
from Kerala. On 31st August, 1981,
no demands for movement of this
traffic were pending,

cb) Yes,

(c) In view of reply to part (a)
above, tWs does not arise.

Calcutta Metro Rail

3694. SHRI AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that craclgt
have developed in the buildings of
Colleges, Hospitals, Cinemas and
residential houses situated in the
South Calcutta as a result of the
earth works relatinj to Calcutta
Metro Rail; and

(b) if flo, the number of the parties
to whom Government have given
compensation and what further steps
Government propose to take in this
matter?

TME DEPUTY MINISTER THU
MINISTRY OF* RAILWAYS AND
IN THE EWPARTMENT OF PAJfc-

LIAMBNTARYy AJT'AIRS <SHKI
MALLIKARJUN): (a) Cracko w«re
noticed) in one colles* building, one

Cinema Houae and in some old’ reil-
dential houses due to unavoidaUe
aettlement' of adjacent «U during
eMcevtttion,

(b) CpjOPpriMttoo.  tpT, rewiring
ijjuch (Uowaps to th*, affected-,
is determined by an. Independent
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Autiiority—”ompetent Authority*
appointed under the Metro Railways
(Construction of Works) Act 1978
and |[>ayment8 made by Metro Rail-
ways. Eight parties have so tar pre-
ferred their claims amountlxig to
nearly Rs. 20 lakhs. These are under
consideration of the Competent
Authority. Wherever immediate
repairs are considered necessary for
safety, these are also arranged by the
Metro Railways.

Devadasi System

3695.SHRI PIUS TIRKEY: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the news-
item appeared in Indian  Express
dated 27th July, 1981 ‘Devadasi sys-
tem goes on secretly’;

(b) if so, whether Government
have tried to And out the whole truth
of this matter; and

(c) what steps are likely to be
taken by Government to do away
with this system?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b).
Yes, Sir.

(c) The Devadasi
hibited by the Bombay Devadasi
Prevention Act of 1934 and the
Madras Devadasi (Prevention of
Dedication) Act, 1947. The Suppres-
sion of Immoral Traffic in Women
and Girls Act, 1956, inhibits prosti-
tution in the commercialised form as
an organised means of living. The
Act provides ample safeguards for
women and girls from being exi”t-
fid for the purpose of prostitution.
Further steps to be taken include
education and awareness about the
social, economic and legel aspects of
ttie problem ahd providing o|>portuni-
ties for training and income geneft-
tlon activities for women.

SEPTEMBER 10, 1981

system 1is pro-
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Railway halt at Mahendranath

3696. SHRI KRISHNA PRATAP
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a
proposal for providing railway halt
at Mahendranath between Chainwan
and Ekma stations on North Eastern
Railway was under consideration of
Government and a siirvey was also
made in this respect; and

(b) if so, when the s&d haltis
likely to be provided there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OP PARLIA-
MENTARY AFFAIRS (SHRI MALU-
KARJUN): (a) and (b). It was
decided by North Eastern Railway in
the year 1979 to open a halt station
at km. 359/8-9 between Chainwa and
Ekma stations with the condition that
the eartiiwork will be done by the
local people through Shramdan.
Construction of the halt is being
delayed due to non-fulfilment of this
assurance by the local people. Stat«
Government of Bihaf has also not yet
furnished the name of the proposed
halt. The said halt will be opened
as soon as the requisite formalities are
completed.

Draft National Health Policy

. 3697. SHRI LAKSHMAN
MALLICK:

SHRI XAVIER ARAKAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) .whether the Central Ck>uncil of
Healtb and Family Welfare in its
report has recommended the adoption
of the Draft National Health Policy;
and

(b) if 80, the decision of Govern-
ment thereon?
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THE MINISTER OP STATE iK
THE MINISTRY OP HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR); (a) and ,0.
The Seventh Joint Conference of the
Central Councils of Health and
Fatnily Welfare, which took place in
June, 19B1, has recommended the

. adoption of the draft National Healtii
Policy with certain observations. The
policy document, recast on the basis
Of the aforesaid recommendations has
also since been considered by the
Consultative Committee of the Parlia-
ment. The document will nOw be
proceseed further.

Demand for passenger ships betwi*n
Bwnib«7 and Mangalore

s 3698. DR. SUBRAMANIAM SWA-
MY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state;

(a) whether there is a great de-
mand for passenger ships between
Bombay and Mangalore;

(b) if »o, what action Government
has taken in thlg regard; and

(c) the details thereof?

THE MINISTER OF SHIPPING
and TRANSPORT {SHRI VEEREN-
DrA PATIL): (a) Some requests
have been received for operation of
passenger service between Bombay
and Mangalore.

(b) and (c). Mogul Line Limited

is considering a proposal to introduce
Roll-on RoU-ofl passenger.cum-cargo
service between Bombay and Goa
which may be extended, if necessary,
to Mangalore.

Betel Leave Booking in West Bengal

3899. SHRI HANNAN MOLLAH;
A WU the Minister of RAILWAYS be
pie” to state:

(a) whether he Ig
betel leaves worth crorei of rupees are
»«it to otber States from West Bengal,

IBM LS—«.

aware that tbe
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(b) whether be is aware that tor the
last one year, tbe Railway Kuthorltles
are denying betel leave booking from
various railway stations like Ulberia,
Bagnan, Hecheda, Panskura, Seram-
pore, etc. by reducing the time of
stoppage of various Mail and Express
Trains and thus running economically
about ten  lakh lamilies of West
Bengal;

(¢c) if so, whether he would look

into the matter to save the economy
of West Bengal; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT  OF PARLIA-
MENTARY AFFAIRS (SHRI MAI*
LIKARJUN): (a) Betel leaves Traffic
is being offered for booking from sta-
tions In West Bengal

(b) Betel leaves traffic is being
accepted for booking from the stations
under reference and cleared by nomi-
nated trains.

(¢) and (d). Do not arise.

Israeli Type Raid on Pak Nnclear
Complex

3700. SHRI SUBHASH YADAV:
SHRI S. M. KRISHNA:
SHRI R. L. BHATIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
of the report pubhshed in Pakistan
Press Baying that military advisers In
India have suggested an Insraeli-type
raid on Pakistan’s nuclear research
centre; and

(b) if so, the
ment thereto?

reaction of Govern-

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO); (a) Yes, Sir.

(b) The report is baseless, tendm-
tious, and mlscblevou& It is surpris-
ing and regrettable that It has been
given currency In Pakistan. We have
expressed our serious concern to Pak-
istan over the report.
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Tr»TcUi>f Ticket builaflT'B Hud-
qaftrtera la Soufliertl. Railways

3702. SHRI M. ARXJNACHALAM:
Will the Minister of RAILWAYS bo
pleased to statg;

<a> t'Se at
TravelUn* Ticket

sleeper co«oh
SKanOncrg (TTE»>

SpPT*MBER 10, 1881

Wrtten AtwWiaj

Head Quarters are In each Dtvi-
sicn ol ttie Southern Rallnra?.

(b) the reason Madurai Ddvistoa
baviflg only one Hetad @u«i*r at Ifla-
(#rar w th 120 TTKb and »ix Travel-
ling Ticket XnsffWttors;

(c) 'wbelhsr saving can be effected
if the sl«er cc”ch of Msduxai Head
Qu~er is fjifurFat®  >ltp “hree or
tour Head QuKXtfrp and banded over
to the General Cbeckiog SecUooa; and

(d) "he reaction of Ministry therP-
on?

THE deputy minister IN THB
ministry or BAU-WAYS AND IN
THE department OF P4BI"MEN-
TARY affairs (SHRI MALLIKAB-
JXJli): (ai Number of Headquarters
tl[teprts) or Sleeper Coach Travelling
Ticket Examiners ia the DIviBions at
Southern Railway is as follows:

Madras Divisic”
Madurai Div*shm
Bangalore Division
Mysore DlvisloTi
Trivandrum Division

Tiruchirappali Division

g R N DN ==

Palghat Division

(b) Madurai Junction being central-
ly located is most convenient from
operalionBl po’'nt of vlwv.

(¢) No

(d) Bifurcation ol the Depot is not
considered desirable.

Demands of Bailway traction wotkeri

3703. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether it 1s a
traction writers of Indian RaOwayi
have submitted a memorandum listing
th”ir demands; and

fbj If so, wiiat steps Government
have taken In this negard?

fact that the
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THE DEPUTY MINISTER IN THE
MiNiSTRy Of railways and in
THE ETEPARTMENT OF PARLIA-
mentry affairs (SHRI MAUJKA-
RJUN): (a) Yea.

(b) In accordarice with Government’s

I>olicy, staff reprcKCtations received
trom any s”“utc” get due consideration
aad action, af cpn”idt*i® neceasary,
On nierits, U taken. The demands of
the riitway trarttnn workers have also
beeu deait within the framelcork
cf this policy.

SellnQuent Officers of N. F. Ballway.

3704, SHRI KAMM MISHRA MAI>-
HUKAR: wm the Miniiter of RAU*
WAYS be pleased to state:

);a) whether It is a “fct that the
Railway Ministry delayedto take action
agBInst  delinquent  offlcers of N. F.
Railway Head  Quarter? who were
<brin”® responsible by the liallway Vigi-
lance in conm”on with malpractices
and “rruption  a3op'ted in awarding
handling contract MG and BG at
1?2;*lhihar sta.tipn;

(b) if not, reasons why action has
jiot been taken so far against such
officers -when Bailway Ministry ad-
Tnitted the action o( malpractice in
handling contract;

(c) whether it is a fact that a vigi-
lance ease was registered against cer-
tain offlcers ol Engineering depart-
ment oj Kathlhar who were working at
Kumedpur lor earth work in connec-
tion with BG linse In N.F. Railway;
and

(d) if so, who are responsible and
what action is taken so far against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
'"The DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALU-
KARJUN): (a) No. Inveatigatlons have
been completed and the Investigation
report Is itfKier exapdnatlon in the
Ministry.

(b) Does not arise.

W Yes.

(d) Detailed investigaticni is in pro-

gress to fix responsibility,

Pafeenture of renlt in ex»mlna.tlfla
conducted by Central Board of Secon-
dary Education

3705. PROF. P. J. 'KURIEN: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to sUte:

C> the cumber of students appeared
(or the All IndFa Senior School Certi-
ficate/All India Secondary School/
Delhi Senior School Certi&catejDelhi
Secondary Examlnartion conduct” by
the Central Board of Secondary' Edu-
cation and the percentage of result in
each of the above examinations durinS
the last three years;

(b) the number of students applied
for re-check and the number of cases In
each of the above examinations in
which the marks were corrected;

(c) the number of first class science
students who passed the All India
Senior School Certificate and Ail In-
dia Secondary School Examinations
this year but could not get admission
for Degree courses in the Delhi Uni-
versity; and

(d) the steps Government propose
to increase seats for degree courses
proportionate to the number of stu-
dents qualifying for tEe courses each
year?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE <SHRIMATI SHEI-
LA KAUL); (a) and (b) A statement
is attached.

(¢) and (d). There are more than
8,000 stud”ts who ”~ve passed fpd
secured 40 per cent and above marks
and are otherwise eligible for admis-
sion to undergraduate courses. Out
of 8,000 students more than 5,000 stu-
dents are 1st divisionert whereas only
4,080 seats are available in  all the
Science Courses at the under-gr«duate
level, Honours as well as Pass Course*
In Delhi University,



167 Written Answer» SEPTEMBER 10, 1931

Written AnsVilert 16g

The University proposes to have ade> is under consideration in consulta*
Quate number of additional seats in tion with the Univeitity Grants Com-
various science courses. The matter mission.

Stmtement

Pmiraagt (f Rtsudt in Elimination amtbul 8 fy Cintrd Board  Sconduury Edlucotion

(a) SIL Name of Examination
No.
(i) All India Secondary School Examination . .
(i) Delhi Secondary School Examination . . D

(iii) All India Senior School Certificate Examination

(iv) Delhi Senior School Certificate Examination

(b) SL Name of Examination
No.

(i) All India Secondary School Examination

(ii)) Delhi Secondary School Examination

(iii) All India Senior School Certificate Examination

(iv) Delhi Senior School Certificate Examination

Year

*979
1980
1981
1979
1980
1981
*979
1980
1981
1979
1980
1981

Year

*979
1980
1981

*979
1980
1961
*979
1980
1981

*979
1980
1981

Nimiber of Percentage

candidates

ai”seared

3*014
36871
40409
63308
73736
7246a
11909
17900
19750
94238
3524a
35479

Number of

candidates

who applied

for rc”eck-
ing

626

975

1070

477

709

of result
1
87-7
90%»
93-9
5T7*«
55%9
56-4
83*0
84%0
85*4
635
64%0
78%7
Number of
cases in
which markt

were cor-
rected

10

*7

1

10

»

10
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Unconfirmed Class IV staff at Howrah
and Sealdah stations

3708. DR, SARADISH ROY; WiU the
Minister ol RAILWAYS be pleased to
Ktate:

(all pumber- ol class IV stafE who
Still r~.aiq  uqconftrm”” at H<?wrati

fend S7aldaii Railway Stations of Eas-
tem fftilwiiyB;

(b)  period for wWch t*ey have serv-

ed the HiUways;

tc> whether swaie pt them were em-
plpyeg without any r”ul”r peciyit-
ment%>roc68s; and

(dj*,when they sure Jiicdj.tp be. coo-
flemH? !

SKPTEMBER 10, 1981

Written ArwWm i?7*

THE DKPtTTY MINISTER IN TH»
MINIST** CF KA1LWAY8 AKD IN
THE DEPAJITMENT OP PARUA>
MENTAIfY 4JTAIRS (SHRI MALLI-
KARJUTJ*t (a) 289. As staff belonging
to Traffic and Ctitmmercial DepaHttient
only are posted at the stations proper,
the figures of 289 relates to these de-
partments only.

<b) 2 to 13 years,

(c) r"o.

(d) As donftnhalion of stiff de-
pehda upon the availability of the

permanent vacancies, no definite date
can be Indicated.

INTERNATIONAL YEAR OF HANDI-
CAPPED

S709. SttRT T. S. sHAMANNA; Will
the Minister ot EDUCATION AND
SOCLU. WELFARE be pleased to
state the measures tafeen to make "The
International Year of Handicapped' a
success?

THE MINISTER OF iSTATfe IN'
THE MINISTERIES OF EDUCA'riON
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): To make
mthe intematitinfl Year if  Disabled
persona a success, » Natitmal eomfait-
tee- wih the Minister of Welfare
as Chairman has been se'{ up to act as
an Advisory 'Aoiy to the Oovenunent
of India on the JEormulatioin of i*ec-
tives, priorities and pro“graw”n”® of
action and reviW, from time to time-
the ijro”eSs in thig field. With the
approval of this Conamittee, a :“lat-
ional Plan of Action has been formu-
lated. Keeping in view the obiecti-
yeg and priwities laid down in the
Plan of Action ihe esdqtitig progra-
mmes lor the disabled persons are
~einj streo((t4iened and ijew-" wog-
rammes are being evolved. Significant
piforrammes which have been taken up
during the International Ybbf oftois-
Aarl” Perso«s and th<?s« already in
existence are enumerated in the att-
ached siattement.

2. Ulcewis® a majority of (be State
Oovettoo”*ts/Uifidn Terrilorfes have-
$tat(( level Comnd*es”

and fomtdaied their Plan of Action.
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to take oooeidexation  spociAc
needg of the handicapped persons in
their respective States and mobilise
popular support fcr the actioti prog-
ramme.

To make the people aware the
aigniflcanc* ql1 the Year tmd to focus
attention on handicapped concerted
efforts are being made by the Central
and State Governments to launch pub-
licity campaign through various med-
ia, by organising exhibitions, func-
tions, competitions etc.

For specific proeranmje® of the dis-
abled, ">lan outlays in Ministry cl
Social Welfare have been raiaed to
Rs, 24.43 crores in the Sixth Plan.

Statement

Some of the existing programmes
for the disabled persons are being
strengthened and new  programmes
are berug evolved in th”contort of
International Year of Disabled Persons.
Significant programmes  which have
been taken up during the Iritemational
Year of the Disabled Persons and
those already in
under; —

PrOirTirmTne/Scherhe taken tip duT-
tnp 1981;

1. A new scheme of giving Bssist-
ance for purchase of aids and appli-
ances for the handicapped persons has
been introduced during the current
calender year, 1981. tfnder the sc-
heme, a sum of Rs. 48.3B lakhe has
been distributed to leading organisa-
tions for purchase of aWa and appli-
ances to be given free or at 50 per cent
subsidy to disabled persona. 100 per
cent post en this soheaje will be met
by the Central Gaveifunent.

existence are as

2, Under the revised “heme of
Integrated -Education introduced from
1f4.;~1, Government of India meets

per cent of the ooet on certain
items on a fixed scale. These include
amang other things, mlary of tea-
rhers. cost of traiMlng of tea-
chers, trarip«ftation cogts, foot of
books and stationary” assessment costs
and tost of Initial equipment. TTsder
the a<herti«, t1* cort waa being
*hWed by the Central and State 0<j*-
emmenti on 50:50 baala and  that

sdheme did not cover all tfae above
aspects.

3. 18 Special £mploym«nt B3C<an-
ges for physically handicapped per-
sons were set up in the country from
1969 till the year 197B to identify and
prtvi(Je pdacemfent facilities to
hahdh”apped. During the current
year 3 more such employment exchan-
ges have been set up at Baroda, Raj-
Icot and Surat.

4. There were 11 vocational rehab-
ilitation centres for th«  phyaic&Uy
handicapped set up in various atate«
which are arr”ging vocational ti:” -
ing and helping the handicapped per-
sons * secure gainful employmwt-
One nevir centre hap been added dur-
ing the current year at  Sitamarbi
(Bihar) raising the total to 12.

£.11 Kural Rehabilitation  Bxten-
Bion Centres attached to 5 Vocational
RehabiUtatwn Centres have been set
up during this year. Tbe** centres
will provide tanning ary other Uoili-
ties in sural areas. During IfIM, 15
per cent a( dealerships/agencies of
public sector oil compenieB have been
reserved for disabled persona. A ros-
ter has also been prescribed to ensure
allotment of agencies to disabled
persons.

6. louring t>e year 1081, a National
Award ha* been presented to an out-
stai*te>g placement Officer too. In
the past National Awards were pres-
ented only to the outstanding handi-
capp”-eniploxees | self-erapioyed wor-
kers and employers of the handi-
capped. This Is ifttanded to encourage
placement of tl>e handicapped.

7. a per oenf posts of Group C and
D categories under the Central Gov-
ernment fthd Public Sector Urtder-
tekings hsd 'been reserved for physi-
cally handltapped persons. A 100
point TtBter has no\v been prescrtbed
to ensure employment of the handi-
capped. Suitable *obs which can be
P"t<<aned by them without loss  of
productivity have al«> been idenKfled.
FoUo”g the lead given by the Cen-
tral GovBpwwKi, the St«te Oorera-
menti have #1*0 prewpved e«rWn per-
centaﬁes of vacancies tor tbe fiMdi-
capped.
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Lislaon Offloers have been dealsnat-
ed by all the Ministries of the Govern-
Rient of India ta coordlDAte the
ployjnent ol the handicapped.

8. Ministry of ConunuiucRtiona has
decided to allot telephone booths for
the disabled persons, including the
blind.

£a:(jting prof*ramtnes/schemea

9. Scholarships are given to disab-
led persons from class IX onwards to
pursue education. Stipends are also
given for in-plant training. About
10,000 students/trainees are annuall?
getting  scholarships  under  this
scheme.

10. Grant is given to voluntary or-
ganisations up to 90 per cent of the
cost for training® education and re-
habilitation programnies for the dis-
abled persons. During 1980-81, app-
roximately Rs. 16 lakhs were give
more than the amount of grant given
in the preceding year. Rs. 112
Crores was disbursed to 114 organlsa-
tiom.

11. Under differential rate of Interest
scheme, loan ig available to disabled
persons and inatitutltMs up to Ra.
1500/- and working capital loan and
Rb. 5000/- on term loan at * per cent
rate of interest. This Jy promote
silf-employment ventures.

12, Weighted deduction of 1-1/3 times
the aalftTy paid to blin”® or physically
handicapped personK by an employer
in respect of empl«y#«| whpse salary
does not exceed Rs. 30700/- In a y«ar
is allowed und« Incqi® T*« Act
This Is to encourage «B”layinent of
physically handicapped persons.

IS. Government ipotwors research
In areas of reh»MUtational aids for
the handicapped.

14. Cost -of djief«{/petnol Is being
subtfbotod io facilttate tnobii:ty of the
diwbbd.

S~~SIMBER 10, 1981
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Increwe to U.S. Naval Power tn
ittdian Ocean

3711. SHRI DAULATSINHJI JAD-
EJA; WUi the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government are aw-
are that V&A. is Iztcreaalng its aanral
power in Indian Ocean;

(b) If so, what Is the total number
of alr-cralt carriers which, are active
in the Pacific, Arabian and Indian
Ocean; and j
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(c> wbat i] Govemmenfg reaction
in regard to th« Increase in naval
force by U.SA.T

THE minister OF EXTERNAL
AFFAIRS (SHRI P. V. NAKASIMHA

RAO): (a> Ye*. Sir.

(b) Currently two U.S. Hlrcraft
carrier taak forces are Ijelleved to be
operating in the Indian Ocean area,
iDcduding the Arabian Sea.

(¢) India has conaiatently opposed
Great Power Military presence in the
Indian Ocean area. There has been
a sharp increase in th” Us military
presence in the Indian Ocean in the
recent part. We have voiced our
opposition to this both St the UN and
other international fora as the pres-
ence  of outside power” Introduces
tensions and conflict In our neigh-
bourhood constitutes a thirAt to
peace and stability. India is working
with Other Non-Aligned as well as
littoral and hinterland Stated with a
view to implementing the 1971 UN
Resolution on the concept of Uu In-
dian Ocean as a Zone of Peace.
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Cieatlon of Legal and Treaties DIvIgi<N

3713. SHRI MOOL CHAND DAGA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a> whether one of the objects in
creating the Legal and Treaties Divi-
sion was the publication of treaties;

(b) if so, how many treaties have
been published so far, yearwise;

(cl how many are proposed to be
published in future; and

(d) if they have not been published
So far, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V, NARASIMHA
RAO): <a) The principal object of
creatli® the Legal and Treaties Divi-
sion in 1956 in the Ministry of Ex-
ternal Affairs was to deal with the
questions of intemational law and
tite law of treaties. In 19U, publl-
catkm of treaties wa# included as one
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of the functions ©f
Treaties Division,

(b) and (d).
ties Division has been collecUnR au-

thenticated copies of all treatlog and
agreements concluded by India. A
list ot these treaties and agreements

enclosed with tjie Annual Reports
of the Miliistry External Affairs.
Tfcits oi treaties and agrertieftt* b*ve
been published in th« following offl-
cial publications:

1) Official Garette:
requiret} iinder a atatute, such as the
agr ments relating to avoidance of
cloable taxatidn, iraritSfitli bOtlnSbry,
ete,

Legal and

{lir Foreign Affairs Record: (Pub-
lish® by the MiMstry ol  Hxternal
ASaiTB, GnvemiEffint of Tndia, New
Delhi).

(ii1)  Foreign PoUcy of Indian texts
of documents, 1947— 1M4. (Publi-
shed by Lok Sabha Secretariat, New
Delhi).

<lv) faidian and Foreign iWvlew:
(PubUshed by the Ministry of Inior-
faation and Broadcasting for the Min-
Istiv -@¥ External Aflalirs, Government
of India, New Delhi).

(v) India's Trade Agreements with

other coujKtri®; ss in force on "May
1976, (Publish” by the Ministry of

Cdtomerce, Govemtttent of India,
N«tv Delhil.

A MTOprehensive cbra”ation of
Treaties has been planned.

Co) The Ministry of External Aff-
airj intends to publish during 1982
treaties concluded by India in 1980
and 1981.

OMUtmctlvtU causliLE paraly”

3TIA. SHRI RAM SINGH YAt)AV:

the Minister of HEALTH AND
FAMILY WELFARE be plrt«d to
«ta*e:

(a) whether Government ate »w-
-oC a newg item publiilted in *3Sie

gtPTEMBEB 10, iM1
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Indian Qrpreas® an Etiglifti dally
dat«d August 17, Ttffll irhieh incRcates
that conjunctivitis can cause para-
lysis;

tb> whether it 1) also a “ct that
detailed investlg”ons done in the
J. J. Group of Ko”itals at Bombay
and National Institute cit Health in
Tokyo have riveftled that 'Thet« ia
high d«” e of (tomalatlop betv~ten
the serolo”si e”dence df CORJtit)-
tivitis virus infaction and neurologi-
cal disorder which offers convinoipg
evWeftc'e o the etiological role of

Cbnjfect~vltls virus in the paralytic
dls~de; and

(c) whether Government
tak«n or propose to take Wme nMdi-
cinal apd clinical measures to prevent
the al>6ve dijeaee?

T«E THINrSTtIR OF STATE IN *mE
MINIFY OF flEAI"Tfi ANt> FAM-
ILY W«LPARE (SHRI NIHAR RAN-
JAN LA-6KAR U) Yes.

(h) Yes.

O Yes, Preventive measures by
health etiUctittoti Were tsaten. No
specific treatment is known,

Uvtowvrd *icid«ts at Nafle*ral Lib-
rary, Calcutta

3715. SHRI R. P. DAS; Will 4he
Minister ot £DUCATJON AND SOC-
TAL WELFARE t)e pleasied to statf:

(a) whether GoverrLment are ware
of various untoward incidents oc-
currina daily with in the premises cf
the National Library at Calcuttji;

(b) whether recurrence of ,si|ch in-
cidejits are due to inapt administra-
tion of the authorities; and

(c) if 30, what action is beinf£ tak-
en "by dovCTnment In this regarff?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AWD S<1)C'AL WELFARE (SHRI-
MAT1 SHEILA KAUL)i Ocv-
emmetit are not aware of any un-
tow»-d inekhffits oWOrJSng daily in
th&preous” of. the Katiaoa} LA«ry,
mfiarcuttaV. However, the two A«w»c-
'fcHorfg o1 -fenifyTles »t*%ie ?1B"fional

h«ve
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Librify, CalCHtta have h«ld demon-
fitrations during lunch hour ffgit&l-
ing for tiieir dfemands connected with
their welfare.

(b) No, sir.

(c) Does not arise. ,

Demand of Dnlted Committee of
KKdlwaimen

3716. SHRI
CHAHYA,; Will the MinUter of ftAtL-
WAYS be pleased to state:

(s) whether attention of govern-
mem has been dr»wn to the demand
of the United Committee of Rail-
mwitjTr.en, Northeast Frontier Rail-
way Pftndu, Gauhati that the Aptien-
dix ni-A (IREM) which wa» osr,-
celled by the Admimstratjon; should
be held again so that the examinees
can derive the benefit of sentority,
promotion, etc® and

(b> if so, the remedial stepa taken
in this matter?

THE deputy minister IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLJA-
MENTARY AFFAIRS (SHRI MAL-
UKAHJUN); (s) and (b). Ye» Ti'c
Appendix III (TREM) Examination
was not cancelled by the Adminis-
tration. In fact, like all other cen-
tres_ necessary arrangements to coi-
duct this examination at Maligaon
were also made. The request made
by United Committee of Railway-
men (tJRC) ‘foj holding a Supple-
mentary Examination wa® examined,
but was not considered feaaible »d-
ministratively.
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Traffic on long distance roates

S71B, SHRI RAM SWAROOPRAM;
yrm the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether Govemicent are con-
sidering to introduce alternate inetboda
(inland waterways, etc.) to relieve
the heavy traflflc on long-distance
TiKites for the transport ol good”;
«nd

(b) if so, the details of the schemei
drawn up regarding the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH);
(a) and (b). The following meaaur-
«B are being taken to relieve heavy
coneestlon on lonfj distance routes
for transport of goods:—

<i) Inland Water Transport

A provision of Rs. 45.00 crores has
been made for execution of various
development  schemes included in
Sixth Five-Year Plan of Ministry of
Shipping and Transport for Inland
"Watei Transport. Some of the im-
portant schemes pertain to acquisi-
tion of vessels for 'replacement/ad-
dition to the fleet of Central Inland
"Water Transport Corporation Limit-
ed, capital repairs to its vessels, dev-
elopment of Hajabagan Dockyard,
provision of infrastructure facilities,

techno'economic studies, hydrogra-
phic surveys and commodity mjve-
ment studies for important water-

ways, loan interert subsidy scheme
for rWT *ntrep»neur8, running of
feny and cargo services in the Ganga,
capita dredging of Zu”-Mandovl

S£PTEMBKR 10, 19S1
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and Mapusa rivers and iinpravein«nt
of Udyogmandal Canal. With  the
acquisition of fleet for replacement
and addition and capital repairs ol
CIWTC’s vessels” the pressure on lail
and road transport to the North Eas-
tern Region is likely to be relieved.

The Government has also detiided
in prihciple to declare Allahabad—
Haldia stretch of the Ganga-Bhagira-
thi-Hooghly river system as a National

Waterway, For this purpose a draft
Legislation  will be brought before
Parliament,

(11) Coastal Shipping ~,

Government of India attach con-
siderable importance to coastal ship-
ping as supplementary mode of trans-
port to relieve pressure on rail and
road transportation. Considering its
increasing importance in the years
to come, Government had constitut-
ed on 15-9-1B80 a Committee under
the Chairmanship of Director General
of Shipping to prepare a plan for
Eighties in respect of coastal ship-
ping. The Committee’s Report has
now been received and is under exa-
mination.

B.G. Double Lines Ulfl during

1980-81

3720. SHRI A. A. RAHIM; Will the
Mkiister of RAILWAYS be pleased to
state; w

(a) the number of Broad-gauge
double lines laid duritig 1980-81; .

(b) which are the routes that would

have double lines during 1981-82;
and
(¢) w’ether Government would

consider the proposal to ley double
line on Madraa-Trivandrum routeT

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARIJA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) 182.11 Km. of Dou-
ble line were opened daring 1ttO-81.
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(1)) A Statement U attached

(©
G, raute, the line from Madras to
Palghfit Junction is already doubled.
Doubling of the line from Falghat

LhublittE Warh uttludtd ia w81*89

I. Shahabftd-Oultwrga

9. Rohtak-JaUial—PhsK I . ,

Bhainikhurd'ShahAbad Markanda on
Panipat-Ambala Scction

Shbraniir-Alwayc *ectioii—Patch
doubling . . .

i- Hyderabad'Tclapur on Secundcribad
-Wadi Section . .

6. Manick?arh-Wirur and Sirpur Tovni-
Rcchm Road on Grand Trimk route

f. Pembarti-Pinidal on Secunderabad*®
ICazlpet Section s

8. Shahibagh-Viramgam-Balancec line

between CMarodi-Viramgam

(Pha*e r 1)

Nagda*Ujjain section— Balancc doubling
between Piploda-fiaEla-Naikheri

To t al

Oyeraged 1Uilway Coaches and
Wagons

3721.
the Minister of RAILWAYS be pleas-
ed to state;

(a) how many overaged railway
coaches ami goods wagons were con-
demned as unusable in the period
between dJanuary, 1980 and Decem-
ber, 1960 and between January,
1981 till Slat July, 1981,

(b) is It a fact that because of
forced running of such overaged wa-
gons, frequent accidents are taking
place; and

(c) if so® what steps are contem-
plated to remedy the “tuation?

THE DEPUTY MINISTEB IN THE
MINISTRY OP HAXLWAYS AND IN
the DEPARTMENT OF PABUA-
MINTARY ATFAIKS (SHRI MAI*

On the Madras-Trlvandnun B.

SHRI SUNIL MAITHA: Will
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Junction to Sboranur and from Sbo-

ranur to Emakulum, in patches, 1*

ia progress.
double the line from Ernakulam

There Is no proposal t»
to

Trivandrum” at present.
Statement

a6'33 km. Central Railway
76-00 km. Norther Railway
48-01 km. Northern Railway
114-33 Southern Railway
97-57 kro- South Central Railway-
i8-2 km.
46-TOkm. South Central Railway
45-40 km..
as-35 km
3a-8a km. Weifem Railway.
370 46 km.
UKARJUN): Ca) The following
number of coaches & wagons were
condemned due to overage:
Juuary, to
DecembM, 1980
B.C. M.G.
Coachcj 158 108
Wagoni . 3399 f1*»
anuary, ig8i to
July. 1981
B.G. M.O.
Coachci . 188 14ft
Wagwu . 6999 BS8ft
(b) No.

(c) Don not arise.
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Review Cominlttee on luactlonliif of

NatfaKial Ubcairr, Calcatta

3722, SHRI MUKXJNDA MAKDAL:
WUI the Midiifltef of EDUCATION
AND SOCIAL welfare b#
to state:

(a) whether it is a fact Thit the
NationBl Library of Calcutta .3 raar-
aged by the Government;

(b) if flo, the details thereof;

<c¢) whelit*a: any "V?ipw Cof»"jt-
tee was set up for the better func-
tioning and management of the Lib-
rary; aivd

(d) if «?, fNets *ppf and how
far the recommendations of the He-
view Committee have been imple-
mented?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): Ca) and fb).
The National Library, Calcutta is a
subordinate office of the Government
of India under the Department ol
Culture. During 1976, both Houaca
of Parliament passed the National
library of India Aet® 1976 which en-
visaged an autonomous Board for
the National Library, Calcutta; but,
during 1977-78, the Janata Govern-
ment decided not to bring the Act
into force ang therefore the National
Labrary continues to be a subordin-
ate office of the Department of Cul-
ture.

(¢) Yes, Sir,

(d) A Committee under the chiiii-
manship of Prof. V. S, Jha was set
up by the Government in May, 1968
to review the working of the National
Library® Calcutta and to suggest
measure's for Ug efficient functioning
and further development. This Com-
mittee, inter-alia, recommended that
the then Advisory Council ahoujd be
replaced by a Governing Council edt-
erciain® real authority which meana
vesting the Governing Council of the
National Library, Calcutta with com-
plete autonomy l,«. delegated auto-

SEPTEMBER 10, 1981
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nomy. The Governmeot Frwing
with most of the recommendations of
the Jha ConunittM, la princiRl*i de-
cided to give tte National *jilifaryj
CalcHtta the Iw g” measure of auto-
nomy and sccordtagly *“ov” the Nfi-
tlpnal Library Bill in the Lok Sablw
on 12U-1772. The National Ubrary
of India Act, 1976 was enacted and re-
ceived the assent of the Prejd4eot on
11th June, 1976, The question of
bringing the Act into force is now
beiog ex”miited afr”.

Firing oa Indian Workm in Nepal

37?3. SHRIMATI PIIAMILA DAN-
DAVATE: Wtli the Mincer'oC ex-
TERNAL AFFAIRS be pleased *
state;

() U is a-“act that g large
number gt'Inman wprdcierB "~ *ing In
Raghupati Jute Mill at' Birat Nagar, .
Nepal were Uthl-charged and fired
upon on May 4, 1981;

(b) whether it I3 also a fact that
several died in the firing ang their
dead bodies were not given tO their
relatives residing in India;

(c) w.“ther it is alao a fact that
when some workers demonstrated
before Jogbani P.S. in India, the
S.P. of Purnia District ordered lathi
charge ang drove all the workers In-
side Nepal; and (

(d) if so, what ere the
thereof?

details

THE MINISTER OF EXTERNAL
AFPAtRS (SHRI P. V. NAKASIMHA
RAO); (a) Government have seen re-
ports regarding police firing at the
Raghupajti Jute Min ~ Bi**t Nagar
(Nepal) on May 3, Iftfll, According
to these reports, incidents of labour
trouble led to the firing. There is no
information as to whether there was
any lathi charge »t the Jute Mill
premises on that date.

(b) As repprted hy th« Nepalew
authorities o Ae adminia-
tration Rt Pumia (ipilwr), tbe police
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flring resulted in tbe d«ath of one la- MENTARY AFFAIRS (SHRI MAL-
bourer injuries to five others. LIKARJUN): (<} J9Dmetime% trains
The deceas”j Shri Biswanath Ram, bavia to wait outside Howr” station
had apparentTy no relative at Jdg- for want of a platfohn in casi* trains
bkiif tfieugh he was ten”oniT* reil- are running out of ivth.

d"nt tllefe. The Nepalese autboii*

ties have informed uspthat they han- @ (c). A new Coaching

ded over the body to the manage- Terming ~t Padmé&pukur has beeoi

ment pt the R hupat® Jute Mill who planed. The completion will eynch-
in turn conveyed thg news of his ronisj; n’itb the construction, of Se-

death to Ms relatives. Since the re- cond Hooghly Bridge, Thia will ease
lative took some days to come and as the isiftition at Howrah considflrajjly.

there were no facilities for preaerva-

t*n of d*"4 <30"" in Birat Nagsr, Number ®f peisons gained every year
the body to be crema- by the Merchant Navy Establixbment
ted. According to the Nepolese au-
thorities, cotnpensatjon was paid tio 3795 SHRI F. H MOHSIN: m il
the relatives of the deceased and a the Minister ol SHIPPING AND
si*ed receipt obtained from them. TRANSPORS b6 pleased to state:

(c) A (d).. A.ccording t.o r(.e.ppA J*W many tring eft"bUA-
FfK"veq £rop", ttie Bihar 1*venimeiit, ments are there tq train Merchant-

thie death of Shri Bi#wanath Ham

! 4 Navy Officers and ratings;
created some ten”n in Jogbani with

several “yorkerji of Jute Mill (fal how many are trained every
crossing ov<" fc Jojg”nl, On receipt year from these efitabliahment;

of this ii“ofmaigon, the Pumia dis-

tal authofities proce”ed to Jogbani (¢) how many are still unemplo-
and made necessary arrangements yed among thoge trained; an”

for the maintenance of law and

order. The Superintendent of Police, (d) what efforts are m?de to get
Purnia, has however, denied ordering employment for them?

any iathi charge on the workers to

drive them back into Nepal THE MINISTER OF SHIPPING

AND TRANSPORT (SHRI VEEREN-
DRA PATEL): (a) There are six
More PUtforms at Howrah Station Merchant Navy Training Establish-
ment for OBlcerg and Ratings. Out
3724, SHRI NIREN GHOSH: Will of these six, three are imparting

the Minister of RAILWAYS be pha- training to Cadets/Officers for ser-
sed to state: vice as Navigating and Engineering

Officers in the Merchant Navy and

@) whether it is a fact that many the ottier three institution# are giv-
trains have to Wait outaide Howreh Ing training to young boys for service
stailon for want of a berth; Deck and Engine Room Ratings

on board the ships.

(b~ if so, wbether Goveminent A
would take urgent steps to increase (>) 47p padets/Officera are train

tbe numb” Of platforms at the Howrah every year for service as Navtgatlng
.and Engineering Officers ia the Mer-

apl
chant Navy and 640 young boya are
(c) if not, t’>e reasons thereof? trained every year *>r service as
and et"ne Room Ratings on
Doard the

THE DEPUTY iuiINISTEH IN THE
MINISTRy OF ~ILWAVS AND (¢) fio far aa the tnuned cadets cf
IN THE DEPARTMKNT OF PAHUA- T. s. Raiendra and D.M.E.T. es-
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tabllshioeiitx &re conccorned, then la
no unonploymeiit < mong them; on
the contrary the present annual turn
out falls short of th« Induitry’s ra-
quirement. Th« Sfaitg>in€ Compa-
nieg are [>«nnltted to r«crult direct
deck and engineering apprentices.
The number of trainee women (Rat-
ings) walling tor jobs at Bombay and
Calcutta is 437 and 188 reipectively.

<d) Efforts are mad* to minimise the
waiting period o( trainee seamen by
parsuading the Shipping Compamea to
onploy more of them along with
regular seamen on their rosters. The
Government have also appointed an
Apert Committee to go into the prob-
lem of unemployment among seamea.

Ezpanaion of Mecheda and Haldla
Stations

3726. SHRI SUDHIR KUMAR GIRI:

Will the Minister of RAILWAYS be
pleased to state;

(a) whether there is any proposal

for expansion of Mechada and Hald'a
stations by providing marshalling yards
at both the places;

(b) if B] the details thereof;, and

(¢) 1if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN); (a) and (b). There
is no proposal for expansion of Haldia
and Mechada stations. However, there
la a proposal for shifting of existing
Parcel and Booking offices of Mechada
rtatton in connection with work of
provision of private siding and Ex-
change Vard to serve Thermal
Power Station at Kolaghat.

(c) The expansion
Mechada stations has not been consi-
dered Justified In view of existing
(ralHc facilities bdng ftdeuate.

SEPTEMBER 10, 1981
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Cltiei Sarred "hj CGHS

3727. SHRI XAVIER ARAKAL: Will
the Minister of HEALTH ANO
FAMILY WELFARE Dbe pleaaed to
state:

(a) the names of cities having faci-

lities of Central GovemmeDt Health
Schemes;

(b) what are the criteria tor allt®

cation of amount to such units; and

(¢c) what are the facilities given in
these centres?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Delhi (in-
cluding peripheral cities of Ghaziabad,
Gurgaon and Faridabad), Bombay,
Calcutta, Patna, Madras, Hyderabad.
Bangalore, Pune, Nagpur, Ahmedabad,
Jaipur, Meerut, Kanpur, Allahabad and
Lucknow.

() The funds are provided to
C.G.H.S. units, as specified in the bud-
get approved annually, according to the
requirements of staff, medicines, hospi-
talisation, equipment, material and
supplies and administrative functions.

<¢) The medical facilities provided
under the CGHS consist of (i) out-door
treatment through dispensaries; fll)
supply of necessary drugs; (ill) labora-
tory and X-ray inveatlgaUonS; (Iv) do-
miciliary visits; (v> ambulance ser-
vices In Delhi; (vi) in-patient treatment
for all medical and surgical cases Inr
eluding operations; (vU) specialists
care; (vUi) ante-natal care, confine-
ment and postnatal care for women|
(Ix) emergency treatment; (x) advlo#
of family planning including ftipplr ot
free contraceptive appliances etc.; and
(xi) hospital treatment In speclall**!
hospital for disease* like cancer,
tuberculosli, polio, mental diseasei.
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1D««aM in DistresMd Railway M decw

3729. S«RI E. BAUUfANDAN:
Will the Minister of iI"ILWAYS be
pleased to ftate:

(a) la it ft fatft th»t the niitither of
flistjesaed Ralfwa” biidffet ia on the
inci'eue;

(b) 1li w, the teMotiA thafeof; and

ttfi the ilattdbet ttiereof?

rtim deputy sunisteii in the
MINtSTRY OF RAILWAYS AND
IN THE DEPAHTMENT OF PAB-
LIAMENTARY  AFS'AIRS (SHRI
MALUKAiIUUN): (a) No.

(b) Do€g not arise.

(¢c) iflil (One thousand nine
hundred and lorty one).
tm~*emartxUoK  of t>r. Aiuttuatiua
Committee's Ite®ort on PUC Tfeoclrffa

Of BHU
3790. SHBI SATYA  SADHAN

CHAKRABORTY: Will the Minister
at EDUCATION AND SOCIAL
WELFARE be pleased to atiite:

(a) whether fie ifi aware about the
affairs of Banaras Hindu Universi”
particularly the problems of PUC

ttadiet#1 and

(b) if BQ) what steps have bteti
taken by Government to resolve the
duptrtf arising out cl the jion-teii-
laMontatfon of Dr* An«itrr«n»a
Ammittse’s recommendMtiena te
solve the problems af PUO teachers
at Baoares Hindu Unlw«Hiit|rf
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TKB 1UNISrCR OF STATS IN
THE MINISTRIES OF EDUCATION

and social welfare (SHKI-
MAT! SHEILA KAUL): (a) YtB,
Sir.

(b) The recommeiidations

Anantharaman Committee an” other
relevant records were further conai-
dered by a Committee appointed by
(the Executive Council icider the
Chairmanship ot the former Vice-
ChanceUor, In the light of the recom-
mendations of this Committee, the
Executive Council decided on 22-7-79
that the vacancies of Lectures existini;
at present and arising thereafter in
the Departments concerned may be
first filled from amongst the “P.U.C.”
teachera subject to their suitability,
and the post be advertised ior ol>en
selection only in the event of non-
availability of a suitable  teacher.
This decision was reiterated by ihe
Kzecutive Council on 8-3-1&80; and
is being implemenited by  the
Banaras Hindu University.

Repraentatloiis of tbe Workers Union
ot Madras Port Trust

3731.DR. A. KALANIDHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether any  representatlooB
have been received from the wor-
ker, union of Madras Port  Trus¥*,
Madras for the grant of certain con-
cessions/ex-gratia payments in the
year of the centenary celebrations
of the Madras Port Tnirt; and

(b) if 80, the action taken on them
and the policy of Government in thb
matter?

*

THE MINISTTO OF SHAPING
AND TRANSPORT (SHRI VIEER-
ENDRA PATILV <a) Unlona of
workers have made representarUons
to the Uadn« Port Trust for snnt
of bonui, gift, and a number of

SBPTEMBEB 10, 1981
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conceBaioDB in cooiMctioti with th«
centenary celebratloni of Mad-
ras Port Trukt Thesa demand* are
under disciitnon between ,th« Port
Truft's Chairman and the unl(uu.

(b) If the Port Trust authoritie
make any recommendations to the
Ministry which require Government
approval under the rulei, these will
be examined on merits, when
received.

New Maynaforl'Sltal Line

3732. SHRI SUBODH SEN; WUl
the Minster of RAILWAYS pleaaed
to state:

Government have
any proposal for laying railway
track between new  Maynagurl
(North Frontier Railway) and Sitai,
District Cooch Behar, Weet Bengal;

(a) whether

(b) if so, whether preliminary
aurvejr has been undertaken; and

(¢) what are the prlacipal places
the proposed railway is likely to
pass through?

THE DEPUTY MINISTER IN THE
ministry OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-

LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN); (a) to  (c).
Traffic-cum-Reconnaissance Engin-

eering Survey for the construction of
a new BG railway line from New
Maynaguri to Sitai via Saptibftrl,
Ranirhat, Jamaldahat, Nayahat, M«-
thabhanga, Rangamftti & Sitalkuchi
ca3.75 km*, was carried' out durlhg
1977. This revealed that the iffo-
ject would not he financially vUMe
(return being negative). Duo to
limited financial rasourceg and
remunerative character of this pro-
ject, it ha« not bejen pottibl« to take
Up the construction of this' piteject
so far.
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New FrouotlMi Sdbeaie tor No«-AM'
d«nUe staff of All IXT".

37S3. SHRI SAMAR MtJKIHXR.
JEE: Will ttie Minister of EDUCA-
TION AND SOCIAL WELFARi: be
pleased to state:

(a) whether he has received a
meiBorandum on  new promotioiti
Mbem« lor iton-academje staif of all
ITTb from the Co-ordination Com-
mittee, AU-IIT Employees’ Union]
Association, Khsragpur; and

(b) if so, the steps Government
propose to take in tMs matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
ANB SOCIAL WEUARE (SHRI-
MATI SHEILA KAUL): (al Yet.
Sir.

(b> The memorandum is being
examined.
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Pak bid to Influeooe eveote In
Bangladeata

3735. SHRI R L. BHATIA: WiU
the Minister ol EXTERNAL AFF-
AIRS be pleased to state:

(a) -whether his
heen invited to the newj item cap-
tioned 'Pak hid to influence event!
in Banftladesh* appearing in the
Times of India, New Ddhi dated 2nd
July, 1981; and

(h) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EJCTKRHAL
AFFAIRS (SHRI P. V. NARAjSIMHA
RAO): (a) Yea, Sir.

(h1 Government would not
t» comment upon bilateral relattlona
between two other aovarelcti Mates.

attention hai
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AAdItfwi&l OnAotpaMlIc $ped>lbtt for
COH*. In Br. BJfX. UoqpilUl

3736 SHRI SAJJAN JCUMAR; WilJ.
a» Minirter of USAITH AK3 ItAMI-
X>Y WELIFARE toe ple"Md to itate:

(a) whether it is a tact that ffiovem-
nieot assured the Hou8e that in Dr,
AM.L. Hosxrital, New IS”*hi, one aA-
ditional orthopaedic specialist wiU be

madfe available for C.a.H.& betifeftcia-
jries;

(b) ft so, the reasons tor not pto-
vkBng lHe siftne so far; ana

(c) what steps Government propose
to take In this rergatti?

THE minister of STATE IN THE
MINISTHY OF HEALTH AI?D FAMI-
LY WELFARE {SHRI NIHAR RAdJ«-
JAN LASKAR); (a) Jfo.

(b and (c). Does not arise.

FroKren in Stablli®*s Popnlatioii In
India

3737. SHRI JAI
WiU the Minister of HEALTH AND
FAMILY WELFAKfc be pleased to
pleased to state;

A«) whether  Govemineot hnve
achieved any progress in stabUshiiyr
the population in India; and

(b) if so, the details thereof?

THE minister Of STATE IN THE
MINISTRY OF HEALTH AND
LY WELFARE (SHRI NIHAR RAN¥*
JAJJ LASKAR): (a) (b): Ttte
stabilisation of the population in India
would be  achieved only when the
arowth rate becomes eero, whaa
the birth rate becomes equal to the
dearth. Tate. Currency, the Tate
is as a result T1 ttft bitft rate t*-
ina much higher tiian death
The national eobl is to  reduce tfae
btrth rate to 2j per ihousand and the
death rate to fi jter thounntd ftoipul®*'
tlon far 3000 U  Ults taicet «

fiSa*T«MBan le, I« 1

NARAIN ROAT:

wm>tn Ans"Si? €eoo

tehf«v«Al ft ts ttMt fte ~ > ~ -
Utm of ic«With' XtM fet «febilised
by about 2050 A.D.

AUotment of Foreir* bcktuue for
ireatmmt of Prime Aduistera

ST». SHRI JYOnRMOT BOSUi
mu lh« iKifliiter of fiXTEaWAL AT-
FAI~ b« to 4t«tt:

(a) details ol aittovint of money and
foreign exchange allotted and spent
ftrr tteattn«it tot  Prime  BtirttSters
during 10 yeftrs precedfiftg 30th
1981, with dates and amount Lndicat-
ea agafelrt eftch;

(b) amount spant ia foreign
bliange on average for tour, travel, en-
tertainment etc., everything inclusive
for each trip made by Prime Minia-
tets tJurifttr th*  same period with
dates and amount against eacftt; and

(c) other relevant' details In connec-
tion with foreign exchange expenses
reHsrtinc to Pritne Hltiioters durtns
aforesaid period?

THE MINISTTER OF EXTERNAL
APFAIRS f»Hin P. V. NABASIMHA
EIAO): (a) ITie Priine Minishter ia a
beneficiary of the Central Government
Health $cheme. No separate accounts
are maintained i“garding individual
members’Of tfee  Centrtl Oovertiment
Health Sc"me, and this would include
the Prime Minister. As far as hos|K-
taHsatteiil is emiceraed no bfils liave
been received for reimbursenfcent in
resp” of any of the Prime Ministers
themselves during the 10 years pieced-
irtg 5P-6JB1.

Ho lortslgB «*(Shaft«e was «i*11t <fer
treatment of Prime Ministers dudng
the same period.

(b) and (c). The reuired in4o0" -
tion Is i"Iveti in (be attached state-
menjt,
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ElecdOB of Eoflneen for GaTuw
3738. SHRI MAN!

Will the Minister of EXTEIEINAL, AF-
FAIRS be pleased to state:

(a) whether Government of Guyana

offered permanent service to the En-

iwt a period of three years ang

a selection was imde anA

I"tierf ware “Iso issusd thb« csndi-.
d»S;

(b) if so, the name of persons whom

appointments were offered and whe-
ther it is also u fact that the name? of
five candidate* were cancelled at the
last n:\pnient when they ha” completed
ail thf formatitiea for passport®, their
tLciets had already be”n received and
they were ready to go; and

(c) the action Qovepiraent propose

to tak» to send Thsee five engineers?

the minister of external
AFFAIRS (SHRI P. V. NARASIMHA
RAO); (a) to (¢c). The Government of
Guyana had sought, through their
High Commission in New Delhi, a
panel of names of Engineers for con-
sideration and selection to appoint-
ments in the Guyana Electricity Qpr-
Soratiop, A panel of names received
Irom th” Dcpartmeqt of Personnel apd
Admmmtrative Ref*rtn® was forward-
ed to the High CorOBiisaJDn of Guya”a.
SubBequenUy, eight oflicvs were select-
ed by Guyanese authorities from out
off the names tuensmltt® «irou”h the
High Commisaion of Guyana. How-
ever, oa Tth July, 1981, some of these
persons to whom apipolntments had
been offered by, the High Commissl»n
«f Guyana we?e inttwatod that the
offers w w beiiig wi”r”*. We-h”ve
infopEed’ the Dep”miftit ol Person-
nel and AdtnlaXstrative Heferms. who
are primarily c*nccpied wilt drawing
up the panel about this to enable them
to ta>(Ce further suitable action.

SEPTEMBER y|, 1i"Sl

RAM BAGRI:

Written AnfWerj ao8

FlUing' up »f re(ul>r Vwuicies of
Fenule Prindpaia by I>elhi AdmiaU-
trattoa

3740. SHRI CUMBUM N. NATARA-

JAN; Will the Minister oi EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Department of Person-
nel and A R. In its circular dated 30th
December, 1976 bad deflnea ad hoc va-
cancy and laid down that regular var
cancies exceeding one year should be
filled by regular method and not by #d
hoc appointmeutfi;

(b) if so, how felection ma”e on 3
January, 1970 hy DellSf'Adminlstrriion
through regular DPC, in acrardance
with apDroved  recruitment rules
against regular  vacancies of female
Principals are still being treatod as ad
hoc even lapse of 11-1/iZ years;

(c) whether to term such jelection
as ad-hoc is a mianomer particularly
when UPSC’S prior  approval under
UPSC tExeroption from oans”Jtation)
Ro*ulatiipn had boon obteiaei every
tiin® d”*rln”® past decade; and

(d) how long more it will take ta
mitigate this hardship keeping In view
that these female officers will be reach-
ing maximum of scales by ne«t four
months?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) According to the De-
pactment c¢f Personnel anti A.R.
meujorasdum dated 30-1jvi97«, it la
permissible to make, in the exigencies
of work, ad-hoc appointment 'against
regular vacancies, pending “let"“ion of
eligible offlcors for  regular appoint-
ment.

(fe) to (dX In dJanuary, ,1970! a De-
partmental Promotion Committee was
mconstituted to mrecoriunend names o*
Post-Graduate  Teachers for ajupo”t-
mment to the -posts of femal# Prlpcipals
on ad-hoc basis as at that tie™e the
seniority lists pt female PGTs. had
been flnalised. Peraon* reeommended
by the DP.C* w«-. app»tnt«d and the
emjwneUed principals Iwre aubse-
quetrtly regulBrised  on the biisis of
T«commenddttlona of the  D.PjC. At
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thwt titae tW post ot Principal was
C€my;1i post Hdwmrer.as a msult of
Mvl«to& of pay aeale of Bdndj;”, the
post waa clfuwified as CL ts I Dost in

vittt odnmpectinM  ftflect from
» AV 82Q Ute ardor rsMteiftioc the
aspolntm”ite ot such Pciiaeijpals had
conseqiietQtly to be revoked as advired
by the U.P.S.C.

Till now ttie senicrrity list of Vice
Principals, one of the feeder grades
lot promotion to ttio post of Piioelpal,
has not been finalised on account oi
varies writ petitioas pendiniT in the
Delhi High Court. Under the circuni-
ataaCji®, tHe existing ad-hoc arrange-
ments had to be  continued and the
question of maS'ng appoftitments on r«-
aular basis will be taken up oady
after tJie writ petilions have been de-
cided and the seniojiitff. o1 vice-Princ’-
pals /s finalised.

Pak Nuclear Test on Turkish Terri-
tory

3741. SHRI RAM VILAS PASWAN:
SIIRI RASHEED MASOOD:

Win the Ministar ot EXTERNAL
AVPAfSa be ploead te slate;

(a) whetbej; Government are aware

of Pakistan's proposal to conduct Its
nuclear test in the Turkish territory
and uaA’e eacau*ag«ment fox Pakis-
tanr’Funkisb ca»saltat«uis in tfcis res-
pect; and

(bj_ hi' so, raaction Of
mswitb Mgsad' tbher»in?

GovarrraerLt

THE minister of EXTERNAL
AFSAISB (SHftl P. V. NARASIMHA
RADJ; asd yi> o*werm»mt have
seen pnss rwc*ts aUe«mg titiat Teq>-
key Is providing Pakistan -wiHi ~ test
site for its first nuclear device in the
sh”~ of a tunn” in  Sbuth Turkey.
Tbwt rirp<irt» indlcat* that BwdJor i*-
t&aijre* and Wtilte HboM oertdalB
wtthin the Americsn Qovvrament are
Pneoumgteff Pafci«t*n-Turls” consul-
tattina on ftil» nj«ttrr. Government
haw jiMK} th» duHal* issuwd by
GowemdMrtff of Pakistan alid tai*ey.
GaWaiBiMlu aiie  tbttowlhir «M e d«-

on a contlnalng

BHADHA 19, U08

WHtt«n AmWer” 310-

Gdir*-. kenoMSf to shars SqMCienoe
in Eural Finance and Agrlmltnal
DerdDpment

3742. SH?U JAGDISH TYTLER:
Wiii tke Minister of EXTERNAL AF-
FAIRS be pleased to statei

(a) whether the Peoples’ Republic
ot China has Shown its keeonMS to
share with India its experiencas in
rural flnancing and agriculture deve-
lopment as stated hy &e Deputy- Di-
rector of A«riettiture of the fiftnk ot
China; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHEI P, V. NARASIMHA
RAOJ: (¥ and (i)). We have had OO0
Buitationa with the GovBmment it
China on exchanges in the fteki of ag-
ricutture which would b« of interest to
both, sides. U is preposed to contijaue
these exchanges.

ABNm Memorial actaocol, liiew Oelkl

3743. SHRI K. MALLANNA; WiU
the Minister ot EDUCATION AND

SOCIAL WELFARE be pleased lo
state:

(@> the powers of Mana*er» of the
ABNER Memorial School 26 Feroze-
shah Road, New Delhi and Summar
V2lla School, Daryaganj, Delhi to run
the school slong:witk the authority.
Mission from abroad haa given to them”

fb) the detail, regarding the deal bet-
ween the landlord of 20, Ferogeshah

building a«d the Management of
ABNER Memonial Seboel whBe put**
d*aaiog the butUUag;

how the ABNER Memorial
Sel"IMlls manager is collecting; donation
irf the name of school Jbuilding fund

anJi what is the account poaition and
wfeeflief ft ig beinff aufflted;

(d) "hat are tb& serui{» coodHloss
Ifijd. down In nspeci of scbedl fer os-
ploying Teaching Staff (ud Oast IV
sftrvantg; and



211 Written An»to«r«

(e) whether there are cases tbdt the

Teachers are kept on probatiw foe ten
years while appointing them in 1968
and conflnning them in 1976?

THE MINISTER OP STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WEILPAKE (SHRIMATI SHEL
LA KAUL): (a) Of the 2 schools, only
the Aboer Memorial School, 26 Feroze-
sbah Road, New Delhi, is a recoKnised
unaided minority school. According to
the scheme of the management fram-
ed by the school In terms of Section 5
of the Delhi School Education Act, 1973,
the Manager has powers with regard
to finance, supervision and Inspection
of teaching and non-teaching staff, pur-
chase of stationary/stores, malnt”-
ance of building etc,

The SummervlUa School functioning
at Daryagand, Delhi Is an un-recognis-
*d School having pre-primary classes
and Claages I and II. This school does
not come within the purview of Section
6 ol the said Act.

«

As ascertained by the Delhi Admin-
stration, the overall control of the two
schools Is exercised by the Lott Carey
Baptist Mission Society in India, a
body registered under the Societies Re-
gistration Act, 1860.

(b) The details about this deal are
not available.

(¢c) According to the facts available
with the Deihl Administration, the
School is not collecting donations for
School BuUdlng Fund. The School,
however, submits returns and docu-
ments In accordance with the Rule 180
of the Delhi School Education Rules,
1B738. Surfh accounts upto the year
1979-80 hare been audited and alm
counts for the year 1980-81 a» under
audit. The School maintains a sepa-
rate Building rund but It is Mveaded
that the accounts with regard to this

nd are not being maintained In the
nsnner proscribed under section 18(3)
of the Delhi School Educatlwi Act,
W73.

W> The servtoe conditions are as

“Mctfled under section 13 of the Delhi
ScSjol Educatton Act, 1973.

SEPTEMBXR 10, 1981

WHtten Anavftn 3lit

(e) Out of 30 teaohen only 7 appoint
ed on or after 13*7-81 are on proba-
tion; the remaining tMCherv have been
cmtlrmed. It has also been aseeftaliii*
ed that one teacher qvointed io Julr
1968 in SumooerviUa School (Unrecog*
nised School) was confirmed In May,
1978.

Brld~ at Nangal Bal, New Delhi

3744. SHR1 RAM LAL RAHI: WiU
the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether the work of construc-
tion of a railway bridge at Nangal Rai,
New Delhi, is In progress;

<b) if so, Its width and one-side
length and when the work Ib schedul-
ed to be completed;

(c) whether the bridge will be sup-
ported by pillars or by walla and if it
is to be supported on walls, the length

thereof;

(d) whether the construction of the
bridge Is likely to effect the existing
position of the market if so what will
happen to the ahops on either side of
the market, whether some road or pas-
sage to the shops will be given; if so
itg width in feet;

(e) whether these shops will have to
be demolished and. If so, to what ex-
tent; and

(f) whether alternative site will 6e
allotted and if so, when, and procedure
thereof?

THE MINISTER OF STATE IN THE
MimStRY OF SHIPFING AND
TRANSPORT (SHRI BUTA SINGH);
(a) Yes, Sir.

(b) to (f). According to the Monid-
pal Corporation of Ddhl who are con-
cerned in the matter, the bridge is ex-
ported to be completed  October 1982,
The bridge, Including apiPioachet,
would be six lanea with facility for
padMtrlaan The bridge would be
about 133 m. long and appmacbes m
Tlhar Jail side and KJAy place std*
would be about 427 m. and 381 m. lonc
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respectively. The approacheg are part'
on pillars and partly earthflUed. The
lengtb of earthflUed portloa shall be
about 122 tn. and IflIS m. ., Tihar Jail
and Kirby PlaCe sides reepectlv«lj. A
path iseasurlng 3 m. to 4 m. lo width
will be available in front of the exlst-
faig properties on both aides. Some
unatttiiorised structures on Municipal
land have been removed by the DDA
and there is no further proposal to
denjoUsh any stmcture except ec-
croachmenta on the Municipal Land.

Him Sh”Hnent from CSSB

3745. DR. VASANT KUMAR PAN-

DIT: Will the Minister of SHIPPING
AND TItANSPOHT be pleased to state;

(8) whether the attention of the
Govemnient has been drawn towards
a news it«n appearing In the ‘Econo-
mic Times’ dated 9th May, 1981 under
the caption “USSR agrees to bulk itrea
bbXpmeat”;

(b) H so, the outcome of the meeting
of Indo-Soviet Joint Committee and
decisions arrived at; and

(¢) when will the first instalment of
urea teach India, the mode of pay-
ment to be made by India Le. In rupee
or rouble?

THU MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PAITL): (9 to (c¢). The news report
referred to has came to the notice of
the Govumment. Sotne of the Import*
ant item* discussed in the 3rd meetln*
of the Indo-Soviet Joint Committee re-
lated tor—

' (> 3ettlknent of levy of tonnage
dues at the ports of eacli other;

W AcBon to be taken on short
of cargoes;

(lii> Fertiliwr sUiment;

av) fa thicA oouatry

(v) Cargo movemffiit fnom India to-
USSR-Far East;

(vi) Contalnerisatlon in the lodo*
Soviet Trade;

(vil) Turn-round of ships at Indian
and Soviet ports;

(viii) Utilisation of Indian fleet for

the carxiage of Soviet Cargo,

2. While some of the iasues mention-
ed above were settled, consideration oa
some others was deferred to the next
meeting of the Joint Committee. An
Agreement was reached that conse-
quent on the coming into force of the
International Convention on Tonnage
Measurement of .Ships, 19Q9. the prob-
lem of levy of tonnage dues would
stand resolved. It was also agreed that
Soviet side would consider India’s re-
quest for diversion of cargo Irom Black
Sea ports to Soviet Par East ports with
a view to easing congestion. Further,
the Soviet side was prepared to hi”
containers from India. They also ag-
reed to reserve two berths exclusively
for Indian vessels at Black Sea ports
with a view to avoiding delays to
Indian vessels. They also agreed to
utilise Indian vessels for movement of
their dry bulk cargo subject to Indian
rates being Internationally competitive.

3. As regards the shipment of bulk
urea, it was agreed that an experimen-
tal beginning would be made in this re-
gard with a view to finding out mea-
sures necessary (or regular bulk move-
ment of urea. The first instalment oif
13,000 metric tonnes has reached India
on 28 August, 1981,

Payment of T.A., D.A. by WHO for
WittttBg Artides od Healtti Matten

3748. SHM SANAT KUMAK MAN-
DAL: wm the Minister of HEALTH
AKD FAMILY WELFARE be pteasad
to State;

(a) whether It is a fact that ttie

World Health Organisatloii makes huc«
payment by way of TX, Hoikh
raria and ex-vratfa payment to th*
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various offcers in his Minkiry includ-
ing DIG.H.S. znd other atdached &nd
auberdinate offices for writing articles
on health matters;

{b) wheiher these rates are very re-
murnerative and much above the Cen-
wral Gevernment rates ang no portion
ol this surrendered by these officers to
the PubMc Excheguer when they get
Bull-time salary and allowances from
the Central Revenues and such assign-
ments are looked afler by these offi-
cers in addition to their day-to-day du-
ties which suffer when fhey are run-
ning after such lucrative tax free as-
signments; and

() what steps Government propose
to take to set matters right and safe-
guard the Interests of the Public Ex-
chequer?

THE MINISTER OF STATE IN THE
MINWSTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) No.

(k) and {c). Dy not arise

Praposal of Enieodoce Lomger Traiss
to be Hauled by Coal

3747. SHR1 SANAT KUMAER MAN-
DAL: Will the MinTster of RAILWAYS
be pleased to Etate:

(a) whether there is™ any proppsal
under consideration™o? his Ministry to
introduce longer trains to be hauled
by coal;

(b) if 8o, ss brosd outiimex and on
which routes these traina wil)l be -
troduced;

(c) how far it will cut down the
transmit time and the maximum load
that could be cgrried by one train;
amd

(d) how the milng stock will be
utilised on its return journey—whether
the trafic potential has been studied,
# s0, whot is the assessment?

THE BRPUTY MINGSFER IN TAE
MINISTRY OF RAILWAYS "AND 1N

SEFTEMBER 18, 1961
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THE DEPARTMENT OF PABLIA-
MENTARY AFRAIRS (BHRAI MALLF
WARIUN): (my to (d). 'Dhe Rallway
Minigicy sre cenedecing  running of
freight trming haubed by diesel of elfcr
trc locameatives with loads upie 7,508
tonues, with new type of BOX ‘N' wa-
gons, fitted with gir hrakes, waich are
uncter manufactusa. They vwill pot Le
bawled by coal fized oogineg The
7,500 loppes (mins will cqmprise of
ya BOX ‘N' wagons. Rouies are belog
selecied taking inta account the load-
ing and unloading potentla] of these
long trains essentlally for mineral
traffic. It 1s espected that thoee Wwrains
wiil improve throughput with the
same pumber of trains and thus im-
prove utllisation of section capacity

The use of the stock on the return
jourpey is being simultaneouly stu-
dled,
commn-

Policy Directive to import
ditles on F.Q. B, basis

3748, SHRI  SANAT KUMAR
MANDAL: Will the Minister of
BHIPPING AN TRANSPORT be
pleased to state.

(a) whether his  Ministry  has

taken up at the highest level the
issue of Public Sector Undertakings
fouting pelicy directive (o Import
commodities on 1.0.b. basis;

(b) if so, what are the serious
Hopliowtoas of the matter and whe-
twr the Commerog Ministry was
®lgo consulted in the matter ang it
%0, their reaction;

(c) ﬂieh are the Public Under-
takings fnrvolved; and

(d) what jig the outcome of the
action taken by his Ministry?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEER-
ENDRA PATIL): (a) te (d). There
ere Government instructiens that as
a general policy, all import of com-
modities - Gowernmemt  Pepart-
ments/Public Sector  Un3drtakings
sholld be on fob, basls, Ag It it
not slways possible to buy f.0b, de-
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pirturte In softrfBI* cases are fftnnft-
tefl in eonatUta'tidft With the Mlms<
try o* Shlffping ft "Trftnspert, These
instfBCUtnis have Tec«itly lre« t«-
ite"tttea to TSrtEWs flHnirtrtes

diUg ttie Cormmerce Wihtitty. TWs
has been taken up more «s a gttienfl
. matter to be re-empha»i*” than *ny
flouting o” rulas by any Public Tln-
dftrthkings. This has been aone to
Support Indian shipping  especiSHy
at ithe present juncture  when the
freisbt offerings and freight rates i*>
the world shipping adJe showing a
.declining trend.

I»reas«tw to prewnt citxrfing Pis-
sspitgew *n roof lops of Bosm

A 3749, SHHI SANAt KUMAR MAN-
DAL: Will the Minister ol SHIPP-
ING AND THANSPOKT be pleased
to etate:

fa) whether in view ot the 'part
in Bus mishaps, the latest the
one which took place near Pahalgam
in Kashwiir on the I7th August, ISSI
in large numtrer of death.
Gtoverfnniwit *will consider urgentty
need for amending the Mtdtor Vehi-
cles Act or rules made thereunder
bamunjj strictly the carriage of pas=-
engers beyond the licensed capacity
and particularly on the roof tops:

(b) if not, the reasons therefor;
and

(¢) what measures are taken to
prevent carrying of passengers on
roof tops of buses particularly in
hilly areas and making it a cognisable

offence under the Motor Vehicles
Act?

THE MINISTER OF STATE IN
the ministry of SHIPPING
and TRANSPORT (SHRI BUTA
SINGH): (a) to (c). Section 62 of
the M.V. Act, 1939 inter*olia pro-
vides that no person driving or In-
ohargt of e motor vehicle shall carry
any peraon or permit any person to
be carHed otberwia« than "within
the body of the vehtcle”. Th* can-

A«Wr.A mg

tmnrmtton o( the {irtvMon er Oils
SH:ti«n affracts Impotftton of  4he
fine wAer SeKfttott ¢/ at tbe Att. In
a*Wtton, <h(  Tkaniport Auttiorlty
Wlfich gMntrd the panfdt may «ni«r
SVetiwn 00 of the MV. Act, 1%9
(?iRel or jwipend Ifte “ftrmit lor ui-
ii* tfte vAtele In b manner not au-
19w*SzM by The pcmidt. *nie exte-
ttng provisfonfl are constderetj salllo*
ietit to “get«r ihe permit-hoMaes to
u*e or ewtHe or a’low the vdhide to
be USHl tn afiy maniwr n*t arutbortced

by the pemft.

Rejiresentatloii  frosi A-tS C/T Rail-
way Employees AsNOclatioa, Cestrjl
Railway

3T50, SHRI N. K SHEJWALKAR;
Win fhe Mitrster of RAILWAYS be
plhapefl tn state-

(a) whether it ig a fict that the
Dh’rslonal Manager, Central ftaifway,
has received a representation dated
ISth October, 1980 from AH India
Scheduled 'Cast«/Tribes;

(b) if so, details of said demands/
suggestioHR made therein;

(c) Whbat action hag been taken by
the coBewned authorities on each of
the said demands/suggestiona; and

(d) if no action has been taken go
far, the reasons for delay therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN): (a) YeS.

(b) to (d). A statement giviag the
position is attached.

Statement

It is a fact that the D.R.M. Central
Railway, Nagpur received a represen-
taUon dated 13-10-1980 from the AH
India SC 4 ST Railway Employees
Association, Kajtpur. Position In
r*rd to th* variov, points rai*ed
therein i* as follows :—

/tern No, 1; DdfloieAcy in reser-
vation for Scheduled Caste«/Sc-

heduled Tribes apecially In Medi-
cal Dspartmatit.
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Continuanc* efforts are being made
to wipe out shortfalls in the various
categories ol ports in all departments
on the Railways. A crash Prog-
nmme hag been launched w.el,
1.4.1981 for a period of six months to
wipe out shorUalls in Class III  and
Class IV categories of posts on In-
dian Railways. «As regards the case
oi Dr. M. B. Sakhare, AMO (Class
n>, Nagpur, he was promoted to
Senior “ale as D.M.O. purely ag-
ainst a leave vacancy and this arran-
gement had Iq be terminated on
23-11-1076 when the incumbent of
the post resumed duty. However,
hia case for promotion is brtng fur-
ther examined.

Item No. 2 : Informal meeting
with the Association represent-
atives.

Two groups exist in the All India
Scheduled Castes and Scheduled Tri-
bes Railway Employees' Asaocation
each claiming t* be the real repres-
entatives of the Association. One of
the Groups went to the Court  of
Law, restraining the other from us-
ing the name of the  Association.
It was decided by the Ministry  of

S. No. Housing Comniittee
I AJni
fl. Nagpur s

3. Wardha .

4. BalUaiA ah .,

oo VW tEIrm e
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Railways that norne of the two groups
will be entotained in  Informal
Meetings till their claim is settled
in the Court of Law. The matter is
further under examination a* per the
recent court order furnished by one
of the groups.

Item No. 3: Harrassments and
trwsferg of the Office Bearers of
the Association.

The procedure applicable to ot&ce
bearers of recognise” Unions in the
case of their transfers etc., is not
extended to the unrecognised An-
ociation/Union. However, it is *ta-
tei that transfers are noimaUy or-
dered Oh promotion/shrinkage in the

cadre or in the Interest of adminls-
tration. There has been no prejudice

in regard to transfers of SC|ST
ofllce bearers of this Association.

Item No. 4 Representation to the
Association in the Divisional Quar-
ter Committee.

Details of Housing  Coromitteei
functioning on the Cential Railway
with members ©f SC/ST communi-
ties are as under :—

Totil Memben bFlon“g to
Members SC
9
— 3
a 1
9
I
4
1 X
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Thw, it will be seen that th«i« Is
adequate representation ol SC/ST on
the Housing Committeea.

Item No. 5 ; St motherly trea-
tment given iQ the Control Office
of Nagpu” Division to the SCi and
STb - Sluri R. K. Vaidy# not con-
sidered lor offlciatinf as Chief
ControUer.

Shri R. K. VAya wag,.promoted
:as Chief Ctmtroiler dtiring the leave
vacancy from 30-4-1970 to 9-7-19T9
but his work wOf considered unsatis-
factory. Shri F. M. Bhamgara, Sec-
tion  ControUer Junior to  Shri
Vaidya stated to have been promoted
as Chief ControUer, was never pro-
moted ag Chief Controller as alleged.

item No. 6 : Activities of the so
called Akhil Bhartiya Soahiit Kar-
amchari sangh on Nagpur Divi-
sion.

So far no incidence has occured to
mestablish that there will be commu-
nal riots in the area of Nagpur Divi-
sion. It ifl alleged that Adminlstrm-
«tive Officers are supporting the acti-
vities of Akhil Bhartiya Soshit Kar-
amchari Sangh. Since the Associa-
tion has not quoted any speclflc ins-
tance it 1s not possible to comment
on this Issue. Akhil Bhartiya So-
shit Karamcbwi Sangh is al*o an un-
reoognised body and aj auch no faci-
lities to this unrecognised body have
been exitended.

Item No. 7 Instructiona pub-
lished in the Brochure by the Rail-
way Board for SC/STs not being
compiled with.

It is correct that vaciuu” of Dy.
*Chief Controller occurred on 31.0.80
end the Nagpur Division had to make
«d hoc arrangement to man the poet.
Tlie post i* controyed by the Head-
(fuarters g”ce and the rosters are
nwintalned by Hd. Qrs. It there-

iorej become necessary for Nagpur
Dividon to stake ad ™ arrange-
mtata according to the divisional

i“ntarity landing posting from the
«d. Qrs. O«c*. Shri Markam who

halongs to Scheduled Tiifae Comm-

. uni”®, Imi since been promoted, as

Dy. Chief Controller with effect
from 27.12.1980 againit ST quota.

Item No, 8 ; Harrassment to Shri
T. U. Nandenwar, Train Conduc-
tor, Nagpur belongkig to  Ualba
Community (ST),

Shri T U. Nandaawar, TTE was
promoted on 31-12-77 against ST
quota as Train Conductor, On a rep-
resentation from Shri M. M. Bamte-
kkar, TTE, Kagpur Division who
claimed to be an ST and senior to
Shri Nandanwar, the latter was re-
verted to make room for Shri Ram-
tekkar on 17-3-1978, The€feaft«r,
Shri Nandanwar represented that
Shri Ramtakkar did not belong to
ST commimity. On  verification
through Civil Authoritjea, the allega-
tion of Shri Nandanwar wag found
to he correct and Shri Ramtekkar was
reverted as TTE, Subsequently,
Shri Ramtekkar made as complaint
that 'S*ri Nandanwar also did sot
belong to ST community. On veri-
fication through the Collector of Nag-
pur and Chhindwara it was found
that Shri Nandanwar also did not
belong to ST community. Accord-
ingly, he wa» also reverteid from the
post of Conductor to that of TTE,
Subsequently, Shr] Nandanwar went
to Nagpur High Court and brou”t
a stay order directing that he may be
given a chance to produce evidence
contradicting the letters of Collec-
tors, Nagpur and Chhindwara can-
celling his caste  certificate. Shri
Nandanwar was given a chance to
produce hlg evidence in i Fact Find-
ing Inquiry but he fail3 to attend
the inquiry and failed to  prodtice
any evidence refuting the letters of
Collector, Nagpur and Chhindwara
with the result that orders for reve-
rsion were issued finally. Since then
Shri T. U. Nandanwar has been mak-
ing repeated repreaentalUon to  all
authorities without produdqg any
letter to cancel the letter* of CoDec-
tor, Nagpur and Chhlndwan under
which the Caste CertUteatea Issued
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to Shri Ksndaiiwar was cHMlled.

Thus, privtl«g«B «dmis8ible to tbe ST.

ccwunitleg p«rsoBs are iK>t bdag «c-
tenited to Nandanww,

{Um No. 9 : Mass tramrfers of
SC»/aT8 wcrkiag <n Nagpur Divi-
sion.

The position in respect of the emp-
loyeea mentioned under this item has
been examined and it hfis been found
that nti transfer has bsen done caug-
iii£ Severe hardship to SC/ST staff
purposefully. It is not correct to
say that they are office bearers of
this Asaoclatfon and they have been

di*berately transferred out of Nag-
pur.

item No. 10 ; Spoiling of Con*
fldential Reports.

in order to make the writing of
Confidential Reports ir.ore objecUves
based on the recommendations of
Adminiatrative Reforms Commission,
»ew C,R. forms have been intro-
duced on the Indian Railways since
1S77. These forms together  'with
guidelines to fill these forms ensure
tliat CHs are written more objoctl-
wly and there ig no scope for spoil-
ing the CR oi anybody intentionally
% as much as besides the
reporting officer, CRs are review-
ed by a Reviewmg Officer and by a
countersigning officer. However, de-
tails about the individual cases men-
tioned- are being collected from Cen-
tral Railw”~. A. regards the sugges-
tioB to take the gradation one step
higher in the case of SC1ST candi-
dates, this is ot permissible as per
axtent orders.

Item Ho. 11 : Celebration of re-
ligioufi functions on Railway Lender

In terms of orflefs, permbs-
ttbn to "hoW meetings In faiTw*?
hihd to unrecognisod onion [assod-
tiflns it not lAmiseible.

Ug. 12 : Threatsning by
ADRMID” to the officiAl« of the

~ifloclatioik
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ffitiee flie Aflwoiation net
intod out sflvy fictlicul”® «ase, n« coa-
ments could be ollersd.

Item Ho. 13 : Promotion in the
class IV CBtofory again” reserved
qucrta.

Wifh rofercnce to hi& application
mdrted 22-10-1(«0 Shri Prsmdag M*ro-
ti, Yard Khalasi was informed "at
there was no post of Mate under Loco
$tareman, Ajmi However, he will be
ccnAldered to the post of Muccadam
which Is in his channel of promotioR.
as *nd wh” his turn comes.

Item Ho. 14 ; 13ealing of policy in
the DRM's P. Branch Nagpur.

Shri Shyam Naidu, Sr. Clerk in the
Traffic Section of the ptrBonn«l
Branch of Nagpur Division, was sup-
pvsoa to inititate omce ootea for
Orders of the oSftcen concern-
ed, However, his note# were Dbe-
ing sent through Office Supt, incharge
o( that Section. Shri Naidu has
bfeen now itransferred to other Section
under normal rules.

Item No. 15 : Functioning of Wel-
fare Organisation in the DHM»
Office.

It has been observed that Shrf
Khartjade, Sr. Labour Welfare Ins-
pector is not capable of extractioi
weFtk from the Typist working untier
hfMi, Shri ffinjarde, Typist, has to
wwrk under Shri Kharbade.  Ho-W-
even Shri 23njarde, has been given
additional work of WSSCtScoot
Guides and Cultural Academy as the
SL.WICG) who norinally wused to
look after  this work, is  not
capable of looking after this work
independently. Several warning have
bflsn issued to him. Still keeping in
view that he was an ST employe¥,
driterviitg all syBipftSiy and nttefid**
ing maximum giAdanoe to him,
hag not been able to come up to ttit
rtandards of otheir Wrifare InSpecto*!.

Item tfo. 16 ; Misbehaviour of
Shri Radhakrishnan, PWI, Pulgaofc

Th« aHegattons Bg»bttt Shri Ito-
d)iakrickb«an have been found to b»
bastfeos,



a«b

Item itfo. 17: Posting as Guard of
departmental candidates,

Slui Kaiicharan Manlram, Trains
Cltrk will be promoted to the post of
Guard in Us turn.

Ittm No. 18 ; Full recognition to
the Association.

Under extent orders of the Gov-
ernment, any Association of Govt.
£mployees formed on the basis of
ckste, reUgion or creed 15 not to be
Jecogniaed,

ftem No, 19; Provision of separate
Cell for SC|ST employees.

Instructions exist that a Reserva-
mtion Cell should be opened in each
+divlsionlworkBhop and Asstt. Person-
nel OfiRcers should be nominated to
look after this job who will be as-
.eisteci by at least one Inspector. The
Ministry of RaDways have instruc-
ted the Central Railway to foUow
ihese instructions, strictly,

/tern No, 20; Supply Of informa-
Ititm regardiufi the roster  points
vacancy position and appointment |
selections to Association.

According to
Boster Registers

the extent orders,
are not open for

inipection by the members of As-
sociation.
ASupply Of Wacons at Ballarshab

Station

3751. SHRI N. K. SHEJWALKAR:
WiU the Minister of RAILWAYS be
pleased to -state:

Railwar

(a) whether Government have re-
scelved a representation dated 3ist
March, 1981 from Vice-President of
the Ballarshab Charcoal Forest Con-
tractors’ Association, Ballarshah, Dis-
trict Chandrapur, (Maharashtra)
garding irregular Supp” of wagons
for ‘E’ Class loading at Ballarshah
Railway Station;

(b) if BQ the detail* of grievances
made;

(c) what action has ben taken wirth
regard to the demand# in the said
repteaenUtlon;

im LS—8.

re-
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(d) if no action has be«i taken so
far, the reasons thereof; and

would fin-
said dem-

(e) when Governnjent
alise tha decision on the
andaT

THE DEPUTY MINISTIR IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). Yes.
thf representation Is about <1) in-
adequate and irregular supply of wa-
gons for movement of charcoal from
Ballarshah station under priority
‘B (i1) restrictions on registration
of indents for allotment of wagon*
under priority 'E', and (iii)) for Is-
suing necessary instructions for re-
gular supply of wagons for move-
ment of this traffic.

(¢) The supply of wagons is be-
ing imade in accordance with the pri-
ority and seniority of indents. During
the period January to March, 19Bl1, a
total of 80 wagons were loaded at

Ballarshah under priority 'E' (oot 25.

as brought out in the representation
of the Association), During January
t< July. 1981, a total of 368 wagons
were supplied for loading of this
traffic and only 15 demands remain-
ed pending. To assist in regular
clearance of this traflficc a commodity
quota ensuring a minimum daily lo-
ading has already been prescribed
on the Central Railway, Further, in
order that the traff? under prioriy
‘E’> does not suffer, two days in a
week ie. Sundays and Wednesday*
have been set apart on that Railway
for loading on the basis of the se-
niority of indents irrespective of the
priority of the traffic,

(d) and (S). Do not arise.

Memorandam Refmrding 8topftate and
Allotment of Berths in layanti Janat&
Expr«M at Wariha

J7S82. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleas” to state;

(a) whether it is a fact that
memorandum dated 1st May, IfIBl ha*
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been received by the Chairman, Rail-
way Board from the "Pravasi Man-
dal” unit Wardha (Maharashtra) re-
garding stoppage and allotment ol
berths In Jayantl dJanata Express
(Train No. 131 and 132) at Wardha
<Mahrashtra); and

(b) what action has been talten or

proposed ~ taken in that regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No. How-
ever, a representation dated 26-3-81
was received in the Ministry of
Hallways from Sarva Seva Sangh,
Wardha on thg same subject.

* (b) Wardha is served by two Rail-
way stations i.e. Wardha Jn. and
Wardha East. All trains on Bombay-
Nagpur-Howrah route except 59:60
Gltanjali  Express are stopping at
Wardha Jn. At Wardha East, of
these trains only 29Di1/30Up Bombay-
Howrah Express stop. As regards
trains to and from socth 17/17 Mad-
ras-Jammu Tawi Janata Express stop
at Wardha Jn,. 15116 G.T. Express
and 21|22 Hydedrabad-New Delhi
Dakshln  Express stop at Wardha
East. Adequate number of trains are
thus serving Wardha.

Proposal to Provide Greater Autonomy
to AKMS

3753. SHRI GXJLAM MOHAM-
MAD KHAN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government pro-
posed to provide greater autonomy
to the All India Institute of Medical
Sciences in its functioning; and

(b> if so, the details thereof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND): (a) and
(h). The Rules and Regulations un-
der the All India Institute ol Medical
Sciences Act, 1056 have recently been
renewed and modified to provide
fester autonomy,
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Eastern Railway Training School

3755. SHRI A. K, ROY: Will the
Minister of RAILWAYS Dbe pleased
to state;

(a) is it a fact that a good number
of candidates selected through Rail-
ways Service Ckjmmission, North
Eastern Railway have been  given
appointment in Eastern Railway 'and
sent for Training in Eastern Railway-
Training School;

(b) if so, the details of the relevant
Employment Notice of the Railwax
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Service Commusion, North Eastern
Bailway, the lists of successful candi-
dates for different categories who have
been appointed in North Eastern Rail-
way and in Eastern Railway; and

(c) reasons for sending those can-

didates for appointment in Eastern
Railway where Eastern Railway has
got its Service Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (c). Recruit-
ment to non-technical popular cate-
gories for Danapur and Dhanbad
division of Eastern Railway was
earlier entrusted to the Railway Ser-
vice Commission, Muzaffarpur. Rec-
ruitment to these Divisions is now
being done hy the new Railway
service mission  established at
Danapur.

(b) Information is being collected
and will be laid on the Table of the

Sabha.

Victimisation of Loco rmmln; staff

37i6. SHRI A. K. ROY; Will the
Minister of RAILWAYS be pleased

to state;

(a) the details of victimisation
Loco Rimning Staff in the form of
removal from service under Rule 14
(i) of Railway Servants’ D&A Rules,
1963, forced retirement, suspension,
penal transfer and wé&ge cuts;

Cb) particulars of Locomen  who
have got ,stay order from the High
Courts against removal from service
under the said Rule forced retirement
and penal transfer but not allowed to
ioia duty;

(¢) whether all the Running staff
who were on forced retirement in N.
P, Railway have been taken back to
dbty by the administration; and

(d) if so, the reasons lor not tnklng
back the other Locomen on duty who
were forcibly retired?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND pi
THE D13>ARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No railway servant
is victimised for legitimate trade
union activities. It is only for speci-
ilc acts of omission and commission
that a railway employee is taken up
after following the procedure laid
down in the rules. In the context
of illegal mass sick leave movement
resorted to by Loco Running Staff
during January-February 1981, the
following action was taken.

No. of employees dismissedjremoved

Iterminated 588
No. of premalturely retired

on review of service 603
No. of employees suspended 193

Information regarding transfers and
wage cuts is not available,

() A number of employees have
gone to the Court against their re-
moval from service/premature retire-
ment penal transfer. The Railway
aomlnistratlon is taking necessary
action. Th exact number of such
action. The exact numfjer of such
court cases is not available.

(¢) Out of 138 railway employees
prematurely retired, 122 have been
taken back to duty on consideration
of their appeals,

(d) Appeals preferred by employees
against the action taken after follow-
ing the procedure laid down in the
rules are considered by the competent
authority, who decides each case on
merits.

Leprosjr patients 1/i Karnataka

3757. SHRI JANARDHANA POOJ-
ARY: Will the Minister of HEALTH
AND FAMILY WELFARE b« pleased
to state;

(a) the names of  States where
leprosy is prevalent; and

(b) the total amount allocat«d to
Karnataka Government for upgrada-
tion and maintenance of leprosy cen-
tres in 1980-81 and the amount ear-
marked durjiyt 1981-82?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The lep-
rosy Is prevalent in almost all the
States and Union Territories,

(b) The total amount allocated to

KamatAfca Government for upgrada-
tioa and maintenance of leproay cen-
tre* for 1980-81 and 1981-82 imder
National Leprosy Coirtrol Programme
is as under:—

(1) 1980-81—Re, 1360  lakhs
(equa] amount to be spent by State
Government during 1980-81).

(i) 1981-82—Rs. 29.70 lakhs.

Declaration of nation” Hlicliways in
Karnataka

3758 SHRI JANARDHANA POOJ-
ARY: Will the Minister of SHIPPING
AND transport be pleased to
state:

U) the number of State Highways
in Karnataka proposed to be declared
as National Highways during 1981-82;
and

(b) ivhat are the
regard?

THE MINISTER OF STATE IN THE
MINISmV OF  SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Government do not propose to

declare any Stat” road as a National
Highway in 1981-82.

(b) Does not arise.

Traction Motors

3T39. SHRI K. MALLANNA: Will
the Minister of RAILWAYS be pleased
to state;

(a) what are the details regarding
the number of traction motors needed
lor a rake;

(b) whether it is a fact that the
Railway authorities use these motors
«lter the normal life;
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(c) whether these motors ar”® re-
paired pr*>«Fly; and

(d) if not, the reasona thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OP RAILWAYS AND IN
THE DEPARTMENT OF PARLU.-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The fr~ach, Elec-
trical Multiple Unit rakes have 8
traction motors. The 9-co«ch rakes
have 12 traction motors. Some »-
coach rakes have 16 traction motors.

(b) Yes. If any motors are in
good condition even after normal life,
they are continued in use.

(c) Yes.

(d) Does not arise.

Ose of Communicatioa Technology B
Health Field

3760. SHRI K. MALLANNA; WIU
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are using
communication teclmolojiy like T.Vs.
flhns and slides in the health field;

(b) i1 so, the details regarding the
nature and extent of requirement of
hardware, number of mobile jnits of
Tv type, films and glids for this pur-
pose;

(c) wtiat is the financial worth of
these” technologies  purchased so far
and the area of public health, child
health and immunizations were cover-
ed; and

(d) how many of these technologies

were developed locally and how many
imported?

THE minister of STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes.

(b) to (d), nims, slides and other
Budlo-vifeual efforts are carried on
through the media organisations of the
Central and State Govemmenta and
other agencies. These organisation®
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do not conflne themselves only to com-
muDication of Health and Familjr Wel~
tare messages as these are Interspers-
ed other films and slides. Thus,
the financial worth of these cannot
be aeparately identified, for the heal/th
field alone. Technology required for
these purposes is mostly available in
the country.

National Hirhwars in Orissa

3761. 3HRI K. PRADHANI: WiU the
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

(a) what are the details regarding
the specification lor  construrtion of
National Highways;

(b) whether it varies from State to
State;

(c) whether it is a  fact that the
construction of some  National High-
ways in the State of Orissa was to be
started and it so, the progress there-
on;

(d) whether Government have been
bearing the entire cost of construction
and maintenance of National Highways
in Orissa during last tHree years; and

(e) if 80, the details in this regard?

THE minister OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
<a) The width and thicktiess of pave-
ments on National Highways are decid-
ed primarily on the baais of traffic and
soil characteristics. T "re are three
components in a payment-firstly, the
sub-base consisting of stabTUsed soil
layer or compacted stone-metal; se-
condly, the base usually consisting of
stone-metal compacted in place and
bonded by water or  bitumen and
thirdly, surfacing comprising usually
of asphalt carpets. After tbe thlck-
riess and type Of each component
layer harve been decided based on
rtrafflc and  local  conflitioaa, the
apeclfic«tiona  ior materials and
metiiods of construction are fol-
lowed untformly (or each layer ac-
cording to guidelines laid down In the
800k of fiperfflcafions of the Ministry
of Shipping and Transport,

(b) Specifications for construction
of individual items of  work do not
vary from State to  State. But the
width” total thickness as also tpye and
thickness of each component layer of
pavement may vary from State to State
and even within the same State
depending on traffic conditions, envi-
ronmental conditions and avaUabHity
of materials.

(c¢) It is presumed that the Member
has in mind the construction of new
National Highways. Owing to finan-
cial limitations, Government of India
do not propose to make any new addi-
tions to the existing National Highway
system at present and attention Is
proposed to be concentrated on the de-
velopment of the  existing National
Highways which is a continuing pro-
cess.

(d) Yes.

(c) The yearwise expenditure incur-
red Sn the construction and mainten-
ance of National Highwajfs in Orissa
during 1978-70, 1979-80 and 1980-81 ie
as follows:—

Yorr Expenditure on

com true- Mminte-

tion/or  1lancc and
im- Repair*
provcment mi
{R*. in Ukh)
078-79 39201 io6‘oi
1979-80 = 370-31 "34
1980-81 . 374'13 '58-37

Grant out ot Health Minister’s Discce-
tlonery Fund

3762, SHRI D.S.A. SIVAPEAKASAM,;
WiU the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the purpose lor which and under
what condition grants are given from
Health Minister’s Discretionary Fimd?

the MINISTER OF STATE IN THE
MINISTRY or health AND
FAMILY WELFARE <SHBI NIHAR
RANJAN LASKAR): The purpose*
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and the condiltions lander which grants
are given from Health Minister’s Dis-
cretionary Fund are given below;—

(a) Providing comparatively smalU
scaie financial help to individuals,
voluntary organisations and  private
hospitals and dispensaries for the pur-
pose of medical relief and health de-
velopment and carrying on researches
in the field of medical treatment and
public health;

(b) Giving relief to the poor and
needy chronic patients, suffering from
T.B., Leprosy, etc. and to the blind
and disabled;

(¢) Providing amenities for the in-
mates of Leprosy Asylums, Crippled
Children's  Homes etc. (Govern-
ment servants Centre as well as Stale
Government Employees) will not,
however, be eligible to receive financial
assistance out of the Health Minister’s
Discretionary Grants;

(d) All grants shall be made at
the discretion of Health Minisiter and
imder his orders given (personally)
in writing;

(e) The amount of the grant in any
case shall not  ordinarily exceed
Rs. 10,000 during a financial year. In
special circumstances, however, a
larges amount may be expended with
the prior conoerrence of the Ministry
of Finance;

(f) All grants shall be of a non-re-
curring nature and no recurring liabi-
lity shall be underCaken;

(g) The grant shall be utilised by
the grantee within a year of its sanc-
tion;

(h) The grantee shall have to furnish
a certificate to the effect tEat the grant
has been utilised for the purpose for
which it was sanctioned. The utilisa-
tion certificate shall be supported by
the grantee  either by the audited
statement of accounts (audited by a
Chartered Accountant) or by details of
wqgpenditure supported by relevant re-
scripts, vouchers etc., as the case may
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(1) Grants or aids out of the Healtl
Minister’s Discretionary  Grant will
not ordinarily be made to individuals
or voluntary organisations if grant*®
or aids for the same purpose or obj«ct
have been made*” another Ministry
or Department or under any other
Schemes of the Ministry of Health.

Reserved Accommodatidai
for Kalyan

Quota for

3763. SHRI R. K. MHALGI; Will th
Minister of RAILWAYS be pleased tp
state:

(a) whether the General Manager,
Western Railway, has received in the
month of March/April, a representa-
tion from Kalyan  (District Thana,
Maharashtra) demanding some quota
of reserve accommodation for Kalyan,
on all down trains of Western Rail-
ways from Bombay Central;

(b) if so, the details thereof and
what decision the Railways have taken
in this regardf and

(¢) if so, decision has been taken so
far, the reasons therefor and when a
decision is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN- »
TARY AFFAIRS (SHRI MALLIKA- ~
RJUN): (a) Yes.

(b) and (c). A demand for aUotment
of 25 to 30 seats each by 15 Da Sau-
rashtra Express; 11 Dn. Gujarat Ex-
press; 17 Da Saurashtra Janata Ex-
press; 7 Ita, Ahmedabad Janata Ex-
press and 27 Dn. Vadodara Expr*s
(trains was made in the representatioa
Since Kalyan station its a suburban
station of Bombay area and the pas-
sengers can reserve the accommoda-
tion from the reservation offlces at
Bombay Central Churchgate along
with either passengers, it is not cozuti-
dered necessary to earmark exclusive

quotas of reserved accommodation for
this station, ,
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Claw K Officers In HechanlM1 Degart-
inent

3784. SHRI SURAJ BHAN: WiU the
Minister of RAILWAYS be pleased to
state:

(a) whether It is a fact that class I
officegs In mechanical department, who
are recruited on Indian Railway basis,
are promoted as senior scale officers on
iiie basis of their zonal seniority in
Junior officers grade;

(b) If so, whether it is also a fact
that while promoting them to the
Junior Administrative grade, their
length of service in senior scale grade
ia not the criteria, instead they are
promoted to J. A- Grade on the basis
of their seniority in class I ie., the
<3ate of their initial  appointment as
Junior scale officer, made on the In-
dian Railway basis;

(c) if so, what is the reason for ad-
opting this proc”ure, and

(d) the reason of  their length of
«rvice as senior scale officers is not
counted for proiriofting them as Junior
~dniinistrative ofBcer?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS fSHRI MAI»
LJKARJUN): (a) Junior Scale (Class-
I) officers of the Mechnical Engineer-
ing Department are generally promoted
to the senior scale on the Railways on
which they are posted. It is not con-
venient at these earlier sta” of their
service to make inter-K*way dianges
of ofBcers on all-Railway  seniority
tasifi,

(b) Appointment to the Junior Ad-

ministrative Grade of the Mechanical
Engineering Department are matie by
selecrtion on  merit and all-Railway
seniority from amongst officers in the
Senior Scale, taking Tnto account their
length of service in senior scale. Their
Mnlorlty however, counts from the date
of their Initial appointment to Junior
Scale ClasB-r.

(c) and (d). Overall, seniority
Class-1 Officers is  dependent on the
date ol initial appointment. This is>
therefore, a prime criterion In asses-
sing each officer’s turn for promotion*.
Service in Senior Scale ia also taken
into account to ensure that he has Put
in the requisite  minimum service in
this grade before promotion to dJunior
Administrative grade.

Cotifintution.of Direct RecniUB and
Promotees n

3765. SHRI SURAJ BHAN; Will
the Minister of RAILWAYS be pleased
to state;

(a) whether the Railway Board’
letter No, E(NG) I-70-CNY-31 dated
2nd December, 1970 read with its letter
of Even No. dated 1st January, 1971
implies that save with the concessions
given in Board's letters referred the
confirmation of employees In the RaiU
ways is to be done according to the
quota of reocuitment fixed for direct
recruits and promotees respectively;

{b) if not, what are the rules of con-
firmations of direat recruits and pro-
motees who are recruited to a category
in a stipulated quota; and

(c) whether the rule of not follow
ing the quota of  recruitment at the
time of confirmations is not contrary
to the rxxles o: confirmation meant for
all Civil service employees of Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARUA-
MENTARY AFFAIRS (SHRI MAL-
LJKARJUN): (a) to (c). Railway em-
ployees are governed by rules framed
by Railway Ministry and not by the
rules applicable to Qvil Service em-
ployees. Railway employees are con-
firmed according to seniority subject to
the availability of permanent vacan-
ciea. Board’s orders of 2-13-1070 rwad
with those of 1-1-1971 had been Issued
to cater to a particular situation then
existing, when a number of promotees
were awaiting confirmation even though
permanent posts were available.
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Flxatloik of Seniority of Head Train
Examlnen

3766. SHRI SUHAJ BHAN; WiU the
Miniver of RAILWA5 be pleased to
state;

(a) whether there are number ol Ir-
reqularitles in fixation of seniority in
cadre of Head Train Examiners grade

Rs. 550—750 (RS) of Northern Rail-
way;

(b) whether a  number of persons

were protroted to gfade Hs. 550—

750 (RS) later have been shown senior

to persons who were promoted to this
grade earlier;

(¢) If so, the reasons therefore;

(d) whether Northern Railway ad-
ministration has received o number of
representations against senioi”® list;

(e) if B]) what action has been taken

toy administration to correct the seniori-
ty list;

(o whether last selection for grade
Rs. 700—900 was  conducted on the
basis of this defective  seniority list

despite number of objections to this
eft”; and

(2) what remedial measures are pro-

posed to be taken by administration of
Northern Railways to avoid same?.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS~AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKRJUN): (a) to (b); No.

(¢) Does not arise.

(d) A few repreaentations have been
receive.

(e) Representations have be«i re-
Jilied but a Writ Petitio» has been

flled in High Court by some of the
Train Examiners.

(f) Selection bas been conducted on
the basis of the existing seniority Iirt
provislAiaily aubj* to High Court's
deciKloq.

(g) Does not arise.
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KaUwa; Diylsioii at Bangalore

3767. SHRI S. M. KRISHNA;

SHRI S. B, SINDAL: Will the
Minister of RAILWAYS be pleased
to state;

(a) whether a docuslon has been
taken to carve out a separate Rail-
way Division with Headquarters at
Bangalore and whether the existing
Mysore Division will be allowed to
function Or it will be re-organised;

(b) what is t"e estimated expen-
diture involved on building  the
Headuarters and residential accom-
modation for Officers and staff; and

tc) where will the Tleadtiuarter®
of the new Bangalore division be
located and built and how long wik
it take for this new division to
start functioning?

THE deputy MINISTER IN THE

MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Bangalore

Division hag been formed by reor-
ganising the juriadiction of Mysore
and Madras Divisions which will alBo
continue to function with’ the re-
vised territorial limits.

(b1 Allocation of some land free
of coat by the Karnataka State has
been procttsed and its location is
under way. Eventual cost can only
be detiarnlned after full details of
the land avaflabilily by the State are
worked out. The rough estimate for

the works would be around Rg. 4
crof”.

Ce) Some -departments and opera-
tional controls for the new Division
have started functioning after the
fHvision was formally inauguratod
on 27-7-1981. Other acUTities shall
be progressed d”>ending upon the
land/resources. availability.
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Cost of Social obUxattolu to RailVhys

3766. SHRI S M, KKISHNA; Will

the Miniflter ot KAILWAYs b® plea-
sed to Btate:

(a) whether his atentioa has been
drawn to the newg item ‘Obligations
coat Railways Rs. 104 Croree’ ai>- m
pearing in the Financial Express, New
Drihi dated the 17th August, 1081,

(b) if so, what are these ‘social ob-
ligations’ on account of which the
Railways suffered t1” loss; and

(O how long the RaiVways are re-
quired to discharge their so called
social obligations'

THE DEPUTY MINISTER In THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY affairs (SHRI
MALLIKARJUN): (a) Yes.

(b) The details of these ‘social

obligations' are given in the Chap-
ter ‘Social Costs’, of the Indian Rail-
ways Year Book 1979-80 which was
circulated among the Members of
Parliament along with other Budget
documents during the last  Seaaion
of Parliament.

(¢) The question of ‘social obliga-
tions’ of the Indian Railways has
been examined in depth by the High
Level Comtnittee on Social Burdens
and the”Rail Tariff EnQuiry Comrnit-
tee who have given their recommen-
dations in this regard. These re-
commendations are under examin-
ation in the Ministry of Rallwaya.

reneis with

to CIWTC

Transfer of Commercial
their Stafl

3769. SHRI RAMAVTAR SHAS-
TRI: Will the Minister of SHIPPING
and TRANSPORT be pleased to
state;

(a) whether a decision has been
taken to hand over the commercial
veaieJi with their staff to CrWTC
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for running conuoercial mer\ice in
the Genga;

(b~ whether this transfer wOutd
affect most adversely to the entire
complement of work-charged  staff
taken over from the Farakka and
permanent regular staff as well; and

Co) if the reply of (a) and (b) is
in affirmative what stepg  Govern-
ment propose to take to ensure that
the pay prospect and  pensionary
beueflt of aH the affected staff would
be ftiUy secured?

THE MINIS'ER OF STATE IM
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (aj It is proposed to trans-
fer comnjercial gerv'ices along with
its vessels and the staff connected
with these services run by Regional
Office of Inland Water Transport Dir-
ectorate at Patna to Central Inland
Water Transport Corporation  Ltd.,
Calcutta, which is a public sectoi-
undertaking under the control of
this Ministry. No decision bas;

however, so far been taken in this
regard.

(b) As the proposal has not yet
been finalised, th” categories of staff
which are to be transferred, will be

fecnown only after a decision has been
taken. A

(cl A decision about pay proipect
and pensionary benefit of all the aff-

ected staff will be taken under the
rules. s 4

DTC Bus aerrlco to Uttari Pltampura

3770, SHRI BHEEKHABHAI; Will
the Minister of SHIPPING ANI>
TRANSPORT be pleased to state:

(a) whether Government are aw-
are of the hardships an” lot of In-
convenience caused to residents, es-
pecially young children of  Uttar
Pitanipura, Residential C 01~ deve-
loped by the Ddhi Development Au-
thority, which is at a distance of
about 3 Kms, from the Ring Road.
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Wizirpur Depot because there Ig no
DTC bua facility available for them
at present; and

(b) if 80 whether DTC bus facili-
ties will be provided to the residenta
mof different Blocks of Uttarj Pitam-
pura, Pitampura Residential Scheme
*of Delhi Development Authority to
mitigate their dally hardships?

THE MINISTER OF STATE IN
THE MINISTRY OF  SHIPPING
and TRANSPORT (SHRI BUTA
SINGH); (a) and (b). Pitampura,
a D.D.A. Colony is served by the
net-work of DTC buses plying on
routes No. 114, 141, 921, 933, 833, 163,
184, 170, M-8 and 901. Recently
Sharmik Sewa, a new route, has also
been introduced from Kingsway
Camp to K. W, Camp via Pitampura
w.e.f. 30-3-81. Besides, tte  trans-
foration requirement of Pitampura
colony ig assessed regularly and
and when considered necessary, add-
itional services are provided.

Clearing of Goods from the ships ol
Shipping Corporation of India la
Bonil>ay and Calcutta

3771 SHR1 A. NEELALHLOHITHA-
DASAN NADAR; WiU the Minister
of SHIPPING AND TRANSPORT be

pleased to state:

(a) whether the clearing of goods
from the ships of the Shipping Cor-
poration of India has been  under-
taken by the Shipping Corporatioii
itself in Calcutta and Bombay; and

m(b> what 1» the procedure adopted
in Madras city?

THE MINISTER OF  SHIPPING
and TRANSPORT (SKRI VEER-
ENDRA PATIL): (a) No, Sir.

(b) Loading and unloading  of
goods from “pa Is done by Steve-
dores appointed for the purpose at the
Port of Madras,

SEPTEMBER 10, 1981
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Grang to State Government for Pro-
motion of Family Welfare Programme

3778, SHRI N. E. HORO: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) what are the details regarding
the quantum of grantg given ip the
State Governments for the promo-
tion ot the family welfare program-
mes and the number of sterilizations

that took place in each State during
the last two years; ang

{b) whether the State  Govern-
ment of Bihar has approached the

Written Answers BHADRA 19, 1903 (SAKA)
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Union Government regarding finan-
cial assistance in this regar?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): {(a) Two state-
ments giving deigils of grants given
to State Government fer promaotion
of Family Welfare Programmes anc?

number of Sterilisations performed
during 1978-80 and 1880-81 arc
attached.

(b) No separate and specifis req-
sest has beep received from Gov=
ernment of Bihar for any additionat
financial assistance in thiz regard,

Statement I

Diacls of Goan's provid+d to state Gavern nents for promation of Family Welfars programmaes during 1979-8o
and 1980-B1

(Rs. in lakhs)

Grants-in-Cash

Value of Awistance in

Kind
1979-80 1680-81 1949-80 19f0-81

t. Andhra Pradesh Bii _(-;:- 1011 44 ;_, 22 44 03
4. "‘f“-“a'“ 162+ 66 160+ 46 o 69 1279
3. Bihac 712103 783" 48 4387 37'92

4. Gujarat 685 74 74345 52151 6 5
8. Hnaryana . . 18797 226420 2183 2880
6. Himachal Pradesh 8548 11251 g B2 10 41

7. J &K Ba+81 94+ 08 911 91

B. Karnataka 637-;” 590497 51'9% 55_78
9. Kerala : 43679 449°35 2365 1349
10. Madhya Pradesh £8a- 8o 66885 4070 8745
11. Maharathtra 98123 1038 g6 67 24 8426
1. Manipur . 30°05 4455 26t 1:09
13. Meghalaya . 1199 17:19 1+63 015
14. Nagaland . - 4'51 489 g2 1:88
tg.  Orisea . . 44098 567 11 2804 28- 00
16, Punjab . . ' 227+ 36 236+ 95 29+B3 4052
17. Rajasthan 393" 11 54535 33'35 9626
18, Sikkim 8:91 947 0:93 08y
19. Tamil Nadu c 72532 77267 55+ off 3949
go, Tripura . . . ' ‘ 16:50 20 gb 081 1:68
a1. Uttar Pradesh . . . 1989 .69 1443+ 46 9468 107106
a3, West Bengal . ' . 395 to 73469 4625 3
ToTAL . ] . . . 9909+ 18 10989 14 669 48 699-20
Nete 5 Duriag 1 1, an amount of Ra. a86.16 lakhy was also provided as arrear of s
tance to Government of Karnataks
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Dietails of Sterilizations dons in States during 1979-80 end 1980-81

248

Sl. No.

g 1979

State g‘t;?orh:::amd
Bo & 1980-81
197g-80 1g80-8¢
1. Andhra Pradesh 182, 3688 233. 448
2. Amam 22,259 [=3.92%
§. Bihar 81734 (92,481
4. Gujarat . 220,203 200,594
5. Haryana 26,043 32,527
6. Himachal Pradesh [ro5:1 14,900~
7. Jammu & Kashmir 8,420 10,530
8. Karnataka - 117,167 142,775
9. Kerala 99,026 104,564
10. Madhya Pradesh . 125,760 120,926-
11, Maharashtra ' 289,173 a8y
12, Mantpur 2,475 2,193
13. Meghalaya . 19y 26y
14 Nagaland . 120 138
§5. Orissa . 90,676 90,810
16.  Punjab ' . ‘ 28,011 47,632
1y. Rajasthan 47,316 100,341
18, Sikkim 303 300
19. Tamil Nadu 157,642 131,224
go. Tripura , 879 457
=1, Uttar Pradesh 56,550 46,865,
20 West Bongal . 155,804 209,940
B ’7-'9-5;7

19,56,878

*Figur &v are provisional.
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Bzteraal PnUhdtr of National Aaki.
evements

3774, SHRI N. E. HOKOr Will the
Minister ot EXTERNAL AFFAIRS
pleased to state;

(a) whether  Government  have
examined th” adequacy of the pub-

Jicity given abroad to highlight the
nati«nal achievements;

(b) whether Government have
laid down some guiddines to various

missions abroad and other agencies
<iuring the last two years In this re-

gard; and

(c) if so, the details thereof in
ihia regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHEI P. V. NAHA-
SIMHA RAOJ: (a) Yes Sir, The ed”
mmquacy of publicity activities to high-
light India’s achievements abroad is

constantly under review and it is
being improved.

(b> Yes Sir.

(¢c) Details are as follows: guide-
lines have been issued on; (i) high-
lighting of major Indian  political,

economic, social, scientific and tech-
nological achievements;

(i1) the manner in which adverse

publicity being given to develop-
ments in India should be countered;

(1) Dbriefing foreign visitors of aD
categories coming to India regarding
India’s history, cultural traditions
and matters relating to current de-
velopment in India;

(iv) the treatment of Indian visi-
tors to countries abroad, particular-
ly political leaders. Journalists, artiits,
writers, authors;

(v) the wutilization ol sui* visits
abroad by prominent Indians, to

project Tndtans developments and
«chievement, in a positive light;

(vl) tnodernlaing th« publicity eq-
xiipment, both In terms of printed

BHADRA 1#, 1«03 (SAKVI]) ffrttt«n Alwwers ago

put”~cations and equipment for
audiO’ visual publicity;

(viil) updatiof and modernlBtng
their libraries, with particular atten-
tion being given to books and perio-
dicals, highlighting development!
and achievements in India with special
emphasis on economic scientific and
technological achievennentfi;

(viii) the utilisation and diatrlbu-
tion of publicity material continuously
being produced by the External Publi-
city Division of the Ministry of Exter-
nal Affairs and the Press Information
Bureau of the Government of India
which Is despatched to them on a
regular and continuous basis;

@i*> Apart from these, specific
briefg and guidelines 1%ave been des-
patched to interpret critical deve-
lopments in India in correct perspec-
tive. Full background information
has been supplied to them on events
like communal incidents, disturb-
ances in the North Eastern states, the
so-called claim for Khalistan Move-
ment advocated by some persons of
Indian origin staying abroad and bo
on.

{x) The adequacy and improve-
ment  of India’s external publicity
activities and guidelines thereon are
constantly under review at two
levels: (I) the  Minister for External
Affairs and the Minister for Infoi>
mation & Broadcasting meet perio-
dically to review developments In
India and give periodical instruction*
to meet publicity requirementa.
(1)) a Committee of o®cials under
the Chairmanship of the Foreign
Secretary  consisting of  representa-
tives from the Ministry of Informa-
tion and Broadcasting, the All India

Radio, the Doordarshan, the Press
Information Bureau, th* ICCR and
other concerned Ministries meet

once every two months or quarterly,
as required, to discuss problems re-
lated to external publicity and to
take prompt and adequate steps to
meet the external publicity reqafre-
ments.
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(xi1) guidelines have issued
on updating and utllization”of basic
reference material on India wbich la
despatched to Indian Missions Rb-

road on a regular and  continuous
basis. A
Pending Proposals received An-

daman and Nicobar Administration

3775.
KTA; Will the Minister of HEALTH
AND FAMILY WELFARE Dbe plea-
sed to state:

(a) whether many proposals from

Andaman and Nicobar Administra-
tion are pending belore the Govern-
ment for approval concerning medi-
cal care, training, improvement and
other matters etc. pertaining to the

Union Territory_ of Andaman  and
Nicobar Islands;

(b) if so, the details thereof; and

(c) when these proposals were
received and  what action has been
talcen and if no action has been
taken yet, when it ig likely to be
taken? , 1

THE minister of STATE IN
THE ministry OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
HANJAN LASKAR: (a> YeS Sir.

{b) and (c). The requisite Informa-
tion is being  collected and wiU be
placed on the Table of the House,

Secularisation of Ad hoc Appointment
in edacation department or A and N.
Admlnifrtration

3776.
KTA: Will the Minister of EDUCA-

TION- AND SOCIAL WELFARE be
pleased to state:

(a) how many D.E.Os.,

3Wrectors, Principals in the  Educa-
tion Deptt. of- A & N Administration

SEPTEMBIER 10, 1881
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are in ad-hoc employment and since
when;

(b) whether any feculrtment rules
have been framed after sucb ad>hoc
appointment for regular appoint-

ment in such category of posts;

(c) if so, whether any provision
hag been incorporated in the
recruitment rules to regularise the
services of the adfw> employees

working for a number of years; and

(d) if not, what action Govern-
ment propose ~ safeguard the In-
terests of such employees?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (d).
Information Is being collected and
will be laid on the table of  the
Sabha, a3 soon as possible.

Change in Primary Education By A &
N Administration

3777. SHRI MANORANJAN BHA-
KTA; Will the Minister of EDUCA-

TION AND SOCIAL WELFARE be
pleased to state;

(a) whether the A and N Adminis.
tration is changing the pattern of
primary education with effect from
1881-32 education year and if so, the
salient features thereof; and

(b) whether the primary educa-
tion win be taught through the me-
dium of mother tongue and il not, the
reasons therefor?

. THE MINISTER OF STATE IN
THE  MINISTRIES OF EDUCA-
TION AND SOCIAL welfare
CSHRIMATI SHEILA KAtJL): (a)
and (b). Information Is  being col-
lected and will be laid on the table
of the Sabha, a® soon as possible.
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j f xHtari.PMonttt Dehta Dttn Line

CHAND

377a. PROF. NABAIN
of

PARASHAR; WIU the Minister
be pleased to state;

railways

(a) whether Government havg re-
ceived the suggestiona for extensions
of the proposed Jagadhari-Pnonta
Railway line to Dehra Dun in U.P,
go 8a to provide a direct link bet-
ween Haryana, H.P. and U.P,;

(b) if so, the action taken by
Government in this regard; and

(c) if not, action has been taken,
the likely date by which the decision
would be taken and the survey or-
dered?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-

LIAMENTARY AFFAIRS <SHRI
MALLIKARJUN): (a) Yes.

(b) and (c). .Due to scarcity of res-
ources, it will not be possible to
undertake the scheme, for the
present.

Co-Education Higher 3ec<Htdiuy School
X* Block, Ashok Vihar, Delhi

3779. SHRI RAM LAL RAHI: WU
the Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state;

(a) whether co-education Higher Se-
condary School, 'D’ Block, Aahok Vi-
har, Delhi which was being raised to a
Model School has been bifurcated into
separate shifts for Boys and Girls and
If so, the reasons therefor;

(b) whether the Lady Principal and
the Lady Teachers have not yet been
posted for the Girls Shift and as a re-
sult no regular classes are being taken
since this bifurcation, and If so, the
reasons therefor and by what time the
new Incumbent are expected to take
up their mMignments; and

(c) whether the Laboratory oi the
School not properly equipped as a
result the Science Students are ejtperi-
«ncing a great diffleulty in doing prac-

Written Answert BHADRA 19, 1903 (SAKA)
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tical experiments and if »o, what action
is being taken to equip the Laboratory?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATQN AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL); (a) Co-education Higher
Secondary School 'D’ Block, Ashok VI-
har, has been bifurcated Into separate
shifts for Boys and Girls owing to large
enrolment. There was no proposal for
raising thig school to a Model School.

(b) The Principals for both Schools-
have been posted. The teachers have
also been adjusted.

(¢) There was shortage of equip-
ment in, science laboratory. The equip-
ment is being made available to the
school.

Facilities for Clinical Check np In
favour of Government Employees
covered under C.G,H,S

3780. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

s'ate:

(a) what are the details regardinff
the facilities for comprehensive clini-
cal check up extended in favour of
Government Employees covered under

C,GH.S,;

(b) whether it is a fact that they are
put to severe hardship due to absence
of any X-Ray, Orthopedic, Cardio
check-up facilities; and

(c) if so, the details regarding the re-
medial steps Governroent propose to
take without delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) The (aclUUes for-
clinical examination/investigation viz.
routine blood, stool, urine and bioche-
mical tests are provided to C.G.H.S.
patients at CGHS laboratories in dis-
pensaries/polyclinics. X-ray, Cardio
and Orthopedic check-up etc. are con-
ducted fn the approved hospitals,

(b) No.

(c) Does not ariae.
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Underground Railway tor Capital

3762. SHRT BHIKHU RAM JAIN:
SHRI JAGDISH TYTLER:

Will the Minister of RAILWAYS te
pleased to state;

(a) whether it is proposed to repdace
the existing circular trains in Delhi by
electrified ring railway trains;

(b) whether there is also a proposal
f(3 an underground railway in the
Capital;

(c) if so, the estimated cost of the
project; and
1
(d) the capacity of passenger trans-

portation as a consequence thereof?

THE deputy minister IN THE
MINISTRY OF RAILWAYS AND IN
THT: DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a] Yes,

(h) No.
(¢) and (d). Do not arise.

Members of Railway Board ..

3783. SHRI D. S. A. SIVAPRAKA-
SAM : Will the Minister of RAILWAVS
be pleased to state;

(@) how many members are there a
present in the JteUway Board, tbelr
dates oi aBaumptlon ol office and juob-
able date ol retirenjent from the mem-
bership of the Board; and
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(b)  whether any member of the Board TARY AFFAIRS (SHRI MAUilKAR-

has been given extension of Mrvlce, it
S0, on what basis the extension was
given?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHHI MALLI-
KAJUUN): (a) There are at present
five Members of Railway Board. The
Chaiiman, M«nber Engineering, Mem-
ber Staff and Member Mechanical as-
sumed office on 17-11-1980 and the Fin-
ancial Commissloiier, Railways, on 29-
12-1960. Their probable dates of re-
tir*ent are as under:

1. Chairman —30-6-1883
2. Financial
Commissioner -30-4-1984

S. Member Engineering — 31-10-1981
4. Member Stefl — 31-12-1983
D Member Mechanical — 31- 8-1982

(b) The Chairmim, Railway Board,
"has been approved by the President to
continue in service till he attains the
age of 00 years, In administrative In-
terests, with a view to maintaining the
tempo of vital transportation needs of
the country.

Betnud ot All India Station Masters’
Association, Madurai Division

3784.
SAM; Win the Minister
WAYS be pleased to state:

of RAIL-

(a) whether the Madurai Division
Unit of AU India Station Masters’ As-
sociation has submitted any demand
for consideration to the Divtslonal Ma-
nager, Railways, Madurai; and

(b) if 80, what are the demands and
wbat are the responses to each demand
by Government?

THE DEPUTY MINISTER IN THE
MmiSTAY OF RAILWAYS AND IN
THE DBPARTMENT OF PAHT.TAMI1EN-

SHRI D. S- A. SIVAPRAKA-

JUN): (a) Yes.

() The demands put forward by tb*
Station Masters, inter alia, contained
the Issues like revision of grades ot
Station Master*, parity In percents”
distribution of posts, uniform avenue of
promotions and service conditiona, pro-
vision of leave reserves, supply uni*
forms ete.

In accordance with Government’s
policy, staff representations received
itxxa. any source, get due considera-
tion and action as considered neces-
sary is taken.

The demands of the All India Station
Maiten' Association have also beffit
considered by the Government from
time to time within the financial and
administrative constraints, and appro-
priate action has t>een taken on me-
rits of the demands.

Conversion of Medical Stores Oi]ganl.
satltm Into Government Company

3785. SHRI,D. S- A. SIVAPRAKA-
SAM; Will the MinUter of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether It is a fact that Govern-
ment have proposed to convert the Me-
dical Stores Organisation into Govem-
merst Company under section 29 of the
Company’s Act;

() If so, at what stage the proposal
stands at present; and

(c) what benefit the conversion will
give to the public?

THE MINISTER OF STATE IN THE
MINISTRY OP HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR BAN-
JAN LASKAR): (a) to (c). A propo-
sal to convert the Medical Stores Or-
ganisation into a GovemixMnt Company
under Section 25 of the Company’* Act
was considered in ail aspects but was
not accepted by the Government.
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Rail India Tourism Development

Corponrtion

3756. SHIU VntBHADRA SINGH:

SHR1 SUSHIL BHATTA-
CHARYA;

Will the Minister af RAILWAYS be
pleased to state:

<a) whether Government propose to
set up a Rail India Tourism Develop'
ment Corporation under the Railway
Board for promoting tourists traffic;

<bj whether this will aflect the work-
ing of India Tourism Development
Corporation or supplement its activi-
ties; and

(c) what type of activities will be
taken up by this new Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): <a) Not for the prewnt.

(b) and (c). Do not arise.

Endemic of CongetivUlen in  State
CaipAtals «nd iDdnstrial Centre*

3787. PROF. MADHU DANDAVATE;
Will the Minifter of HEALTH AND
FAMILY WELFARE be pleased to
«tate:

(a) which were the State capitals or
Industrial centres where the epidanic
at congetivltles had spread widely dur-
ing recent times; and

{b> what concrete measures were
taken to check the spread of this «pi-
d«nle7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AKD PAMI-
t*Y WELFARE (SHRI NIHAE RAN-
JAN LASKAR): (a) and (b). The re-
quired information Is being collected
and will be laid on the Table ol the
Sabha.

s"EPTEaiBER 10, 1081
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Expreai Timln between Ranchi aad
Jhanrafuda via Rourkela

3788. SHRI CHRISTOPHES. EKKA;
Wm the Minister of RAILWAYS be
pleased to state:

(a) whether Government has a Pro-
posal to provide an express train bet-
ween Rarufhl and Jharsoguda via Rour-
kela;

(b) if so, when this pnqwsal is going
to be implemented; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) and (c). Do not arise.

Bediicinr WwUn, Qoor, # Central

Schools

3769. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EDUCATION AND SOCIAL WEI>
FARE be pleased to state:

tft) whether any decision has been
taken to reduce the working hours of
the Central Schools in New Delhi; and

<b) If So, when the decdsion Ukdy
to be implemented?

THE MINISTE”]l OF STATE IN THE

MINISTRIES OF EDUCATION AND
SOCIAL WELFARE  (SHRIMAtl
SHEILA KAUL>: (a) and (b). Hie

matter is still under consideration.

Members of LagtaA”oreg holding office
vnder Foreign State

3790. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
EXTERNAL AFFAIRS be pissed to
state:

(a) the details of the members of
tbe Houses of Legialafurei in India
who hold office xmder a forelsti State;.
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(b) the details of the tnembers ot
the Houses of Parliament who hold
offices under a foreign State;

(c) the details of tha posititsis held;
and

(d) the
held?

THE MINISTER OF EXTERNAL
AFFAIHS (SHRI p. V. NARASIMHA
RAO): (a) to (d. An MLA in the
Tamil Nadu Assembly ia Honorary Con-
fful General of Turkey in Madras. Gov-
ernment are not aware of any other
legislator hoiding office under a For-
eign State.

conditions of the services

Ajiiralntment of Sdence TeacdierB in
D.M.C, School?

3791.
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to atate:

(?) whether In Schools run by the
Delhi Municipal Corporation, there are
no regular quaHfled Science Te*<*ers;

(b) whether teachers of the Corpo-
ration are made to teach science after
undergoing a seminar of a short dura-
tion they are not even Qualified or have
tio knowledge of the subject;

(c) whether in certain cases teachers
have been aaked to teach science even
when they have never undergone
Bcience seminars or never studied
science in their academic career; and

(d) If so, whether Government con-
sider appointing qualified science tea-
cherg In the Interest of proper educa-
tion of the children?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCTIAL WETJ-AHE  (SHRIMATI
SHEILA KAUL>" (a) to (c>, According
to ftiformation fumiahed by the Muni-
cipal Cwporation of Delhi, m the Pri-
mary das«es there Is no system of ap-
pointing subject teachers. Teachers are
required to teech all the subjects.
Languages, Mathematics;, Social Studies
and Science, Art and Drawing. There

SHRI K, S. MANE; WUl the

are quite a number of teachers who
had offered Science subject at the High
School or Senior Secondery School le-
vel and who are capable of teaching
Science Prinwry Clftssea. For tea-
chers who had not odered science sub-
ject at the Senior Secondary or High
School stage, special seminars/ratre-
sher courses are organised with a view
to equipping them, with Methodology
and context of Science Teaching con-
sistent with the syUahus of Bcience
subject in Prifttary classes. These tea-
chers are capable of teaching science to
children in Primary schools.

(d) Does not arise.

Vending llc*ices to aictuai Cooperative
SocieUeB

BHOGENDRA JHA:
of RAILWAYS be

3792. SHRI
Will the Minister
pleased to state:

(a) whether Railway Board’a Policy
Is to allot vending licences to actual
Vendors’ Cooperative Soieties in pre-
ference to private contractors;

(b) if so, the respective total number
of railway canteens in the N.E.R. run
by private contractors and Vendors’
Cooperatives:

(c) whether vending and canteen co-
operative society. Ltd,, Darbhanga, has
been staging its claim for allotment of
the licence for Refreshment Room at
Darbhanga junctions through represen-
tations to blm and the General Mana-
ger, N.E.R.; and

(d) if so, decision taken thereon?

THE DEPUTY MINISTER tpf THE
MINISTRY OF RAILWAYS AND IN
THE department OF PARLIAMEN-
TARY AFFAIRS OHRI MAUJKAR-
JUN): (a) Yes.

(b) Number of Railway Refreshment
Rooms run by private contractor* on
the North Eastern Railway Is 27 and by
Vendors’ Cooperative Society Is one.

CO Yes.
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(d) Tbe matter is under examinatloD

bj the North Eastern RfaUway AdmiO'
IftratioD.

Ofttcali unde «f Opttulmle Glaas

3793. SHRI Jt N, RAKESH; WUi the

Minister of HEALTH AND FAMILY
WELFARE be pleased to sUte:

(a) whether Govercunetit are aware
that a large number ot opUcals sold in
the market, espieclally in the rural
areas are not made of optbalmic glftU
but of LOP (optical! made o" window
clan):

(b) that theee opticals are very
harmful to the human e”ea and can
lead to blindness; and

(c) if, B) whether Government p»

contemplatins any legislation to curb
this menace?

THE MINISTER OT STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAH RAN-
JAN LASKAR): (a) Yes.

(b) These glasses can be harmful In
causing discomfort to some extent but
do not lead to any permanent damage
or blindness.

(c) Yes.

VMiitloiig aTailed by JuntOr and
Saoior Residents WovUng in Institute
of Medical Sclenoea B.H.U., Varwual

37B4. SHRI K. A. RAJAN; WiU the
Minister of EDUCATION AND SO-
CIAL WEXJARE be pleased to state;

(a) lor how many days the Junior

and 'Senior Residents working in the
various clinical, pre-and paradinical
departments of Banaras Hindu Unl-
vwalty, Varanasi are allowed to avail
of the summer, winter and Pooja vaca-
ttooa; aod

(b> whether these resident doctors
in the BHU are allowed to avail these
vacaticms even when they pursue their

post-graduate studlesT

SEPTEMBBIR 10, 1081
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THE MINISTER OF STATE IN
THE urniSTRIfiS XfF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and <b); The
inlormatioa is being collected and wUl
be laid on the Table of the Sabh* In
due course.
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C.8. Attitude towuds Norlli-Soatk
IsMie

3799. SHBI & B. SIDNAL; Will the
Minuter ot EXTERNAL. AFFAIRS be
pleaied to state:

(K) whether it U a fact that there
a major shift lo US attitude to North-
South problems;

(b) whether negotlatloas  still con-
tinue between the two countries with
a view to make the October aummlt
frultiul and the  eBtablisbment of a
more rational economic relBtionahip
betw ~ tbe Norlh and the South; and

(c) If 8o, the details thereof?

THE minister o f EXTERNAL
AFFAIRS (SHHI P. V. NARASIMHA
RAOr; (a) Defining the principal fea-
tures of the foreign  policy of the
Reacan Admrnlstration the US Secre-
tary of State, Mr. Alexander Hals,
sai”.on 11th August, 1961 that one of
the four pillars of its foreign policy
was “our (US) commitment to pro-
gre» In ttA developing  countries
through peaceful change”. Mr. Haig
also stated that the US stands ready to
assist the developing countries and
participate tn the North-South Dialo-
gue. At the same time he remarked
that “Pr~ldent Reagan recognises that
the essence of development is the cre-
ation of additional wealth rather than
the selective distribution or existing
wealth from one part to another”.

US policy on  specl&c .North-South
issues Is still evoTvIW ud, as such. It
is not possible to comment on whefher
there has been any shift in that coun-
try's aWtude to North-South problems.

() and (c). The
India are In touch with the Govem-
meota of other parOdpatjag countries,
Induding the USA, with a view to
nuking the forthcoming restricted
Summit nmetlnj fmltful. There Is
xenertl agreefnent that the meeting
wm be political In charmcter, conducted
1° an open and lidcrnnal stmofphere,

BHADRA If, 1903 (SAKX)

Government of
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without a set agenda,
a trank meeting ot minds on major
issues of international economic
operation for development Consults”
tion with other partidpantl is con-
tinuing.

i«ovidiqg for

D.Si. Anns Sales PoUey

37B7. SHRI MADHAV RAO SCIN-
DIA: Wil the Minister of EXTERNAL
AFFAIRS be pleased to gtate;

(a) whether Government have not-
ed any shift in US-arms sales policy In
so far Bs the new policy directive sign- .
ed by Mr. Reagan in the second week
of July, 1981 had made no mentloa of
the Human Rights considerations;

(b) if so, what is the Government’s
assessment about the nature aod ex-
tent of such shift; and

(¢) what Is the Ukdy impact ther*-
of cti the prospects of world peaoceT.

THE MINISTER OF EJtTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQj; <a) Government are aware that
the new US arms sales policy announc-
ed in Juiy. 1B81 marks a shift from
the policy followed by the previous
US AdmlDiatratlon and also that the
new arms sales policy does not malce
any specific mention of Human Rlghte
considerations.

(b) It is the stated view of the US
Administration that in order to re-
tain maximum  flexlbiUtT in termi of
protecting US interests, their policy in
this area should not be made subject
to any limitations, and that arms
transfers to friends and alUea, compto-
ment American security commitments
and serve important foreign policy
objectives.

(¢) Government have constitentlf
upheld the crucial role of disarma-
ment In bringing about a greater mea-
sure of peace and security in the world.
An arms tales policy  which might
lead to a quantitative and qualitative
Increase in the availability of lethal
weapons in various parts of the wofU
can only be vleved by us with os«-
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c«rn. Government have noted, bow-
ev«r, that the US Administratlbii has,
wtxUe, flntiniitiein|[ Its new aims sales
poUcr, indicated tbat this should not
be seen as heralding a period of un-
tranflers. The
United States has also stated its Inte-

rest in exercising

restrained military

restraint in arms
transfers and its willingness to con-
slder specie? proposals  directed to-

wards this end.

New Lone Distance Trains proposed to
Introduced

3799. DR. KHtrPASYTTOHU BHOI:
Will the Minister of RAILWAYS be
pleased to lay a statement showinjC:

(a) the details of new long distance
traidiS proposed to Htroduoed from

November, IfiBI;

(b) Uie names of the trains whose
frequency of service is proposed to be
increased from  November, this year;

and

(¢) whether in order to meet itie
long pending demands of the people of
Whifterii Orissa Government would tnr
crease the frequency of Kallnga Ex-
press to 3 days in a weefe from Novem-

ber) isai?

THE DEPUTY MINISTER IN THE
MINISTRY Or RAILWAYS AND IN
THE DEPARTMENT OF PAHUAMKN-
TARY AFFAIRS (SHRI MALLIKAR-
jndN): (a) and (h). There Is no pro-
posal to Introduce any long distance
train in new Time Tables to come Into
1-10-1B8L. It is proposed
to Increase the frequency of 59/60 GI-

force from

tan)«li lixpress and 173/174 Himagiri
Express.

(©) No.
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rwfliij iiifI of ForiDer POfVICB Saere-
tarles with tI8 Foandatioiis

MOO. SHRI INDRAJIT GUPTA:
SHRI KBISHNa CHANDBAf
PANDEY:

WUl the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether it is a  fact that ISiri
Jagat Mehta and Shri Kewal Singh
who recently retired from the post of
Fore”n Secretary are serving one or
the other Ug foundations;

(b) if B] the details;

(c) whether they have taken permis-
sion;

(d) if so, when;

(e) whether it ia a  fact that tTO
yeart have to elapse /or a retired ¢W -
Uan to take up a private job; and

tact tfaat
complied

(U if 8o, whether it is a
Shri Jagat Mehta has not
with this reQUiiement?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO); (&> and (b): Yes. Sir, acoortt-
ing to infonnation  available Shri
Kew.al Siogb, formerly Foreign Secre-
tary, tias been a Visiting Professor of
Political Science, at tiie college of Arti
and Sdences, University of Kentucky,
Lexington. Shri Jagat Mefata, aleo
former Forel«n  Secretary, presenQOy
has a‘fellowship at the Woodrow Wil-
son International Centre, Wasbington,
DC.

(¢) No. Sir, under the rules aeeking
prior permiaBion was not required; but
they kept the MnLitiy inlonned.

(d) Does not arise.

(e) Yes, Sir: u”~det the OCS (Pen-
sion) Rules 1972 Government servants
are required to take prior permission
within a period of two years from the
date of their retiroroent, in case th*y
wish to accei>  commercial emplOT'
me”it

(q Thjiv i!*llowrhip does not faU 1A
the category of  commecttlal emplaT"
meat,
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U.M lui.

BE. REPOBTED MURDER OP IALA
JAGAT NARATN, FORMER M.P. AND
MANAGING EBRECTOR OF HIND
SAMACHR, JUIIUNDSR.
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MB. SPKAKEB: Have you any other
point?,
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17} Re. Murder of

SHRI NIREN GHOSH: (Dum Dum):
Lat them bring out the facts. Let
them bring the culpriis to book. Mr.

Speaker, I request you to issue g direc-
tion,

(Interrupkions)

SHRI R. 8. SPARROW (Jullundur):
Sir, Lala Jagat Narain Mms been mur-
dered. He was an eminent and notable
writer and journalist ag also ap old
freedom fighter. The murder, as it
appears, seems to be motivatedq politi-
caly and we have to condemn that
after we bhear what the hon Minlater
has to gsay in this case. So, I have given
a Calling Attention Notice for your
consideration,

PROF. NARAIN CHAND PARA-
SHAR (Haminpur); 8ir, I object to the
remerks of Shri Atal Bihari Vajapyee
that the Central Government iz res-
ponsibie for the murder of Lala Jagat
Narain. This should be expunged.

ot gfedn wpye (dewe) ¢
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(wawata)
MR. SPEAKER: Not allowed.
(Interruptions)*
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Lala Jagat Narain 2Te

It should not form part of the re-
cord. J did not allow him.

(Interruptions) *

SHRI K. P. UNNIKRISHNAN: (Ba-
dagara): Sir, you are aware of, more
then anything else, the great contribu-
tion that Lala Jagat Narain has made
for our country. He waz a freedom
fighter. I would theréldre request you
to direct the Home Minister to make
a statement today  itself about the
whatever evidence that he has and
whatever information that be hes
must be shared with the House.
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(wtwarn)

MR. SPEAKER; Not allowed. Ne
adjournment motion Is allowed.

(Interruptions) *

PROF. K. K. TEWARY (Buxatr):
Sir, my po'nt is that I have given =»
Caling Attention Notice about the two
State Government declaring war with
the Central Government.

MR, SPEAKER: Not allowed. You
come {o me,

*Not recorder.
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SHRI INDRAjrr GUFTA: (Baiir-
tui): I gave jrou a notice ot an
uifent matter. I woiild like to know
what action Government la taklnf
about the report which appeared in
th* newspapers that currency notes
are being circulated in the name ol
Khalistan. (Interruption®), I want to
know what the posititHi is and what
the Government is dolnf about it. It
la serious matter (Interruption).

MR. SPEAKER; This Is also connect-
ed with this thing.

SHRi INDRAJIT GUPTA: Not con-
nected with this, (Ititemipttons),

MR SPEAKER: It is very much coft-
nected. Thlg is one of the coroUariee.

(Intemtfttiont)
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Anjrthing naw 1 have alreRdjr talcen
action on that.

3IWW f»5 A
l, af™ irfAT

MR. SPEAKER: Now, let me make
my statement,

SHRI N, K. SHEJWALKAR (Gwa-
lior); T am on a point of procedure',
Sir. I am backbeaicher. I have not loud
voice. People give notices, I do not
know what ia the procedure you are
adopting In allo-wing tbe people here
to apeak. People who have not even
given Adjournment Motion have been
allowed to speak.

MR. SPEAKER: I was just aUowin*
them on a point of order. I wiU ~ p
all of them, if you like.

SHHI N. K, SHEJWALKAR; What 1
want to say is that at least allow those
who have given AdjoummeHt Motion
to ipeak artt. AfteraU, you ha* got
the list of personB who S&ve given you
the Adjournment Motion notice.

Mb . SE>S,AKER; You come to me I
will tell you wiTat It is. Your name is
Ifcere. You must realise the gravity
of the situation, *r, Mr. ffliejwalkar,
you muBt understand what it Is,

I have received notices ol Adjourn-
ment Motion from,;

Shri T. S. Negl

Shri R. L. Rahi

Shri Ram Vilas Kswau

Shri Satiah Afarwal

Sirl Harikeah Bahadur

Shri Bipu8ahet> Parulekar

Shri K. K. Goel

Shri George Femafldes

Shri Mani Ram Bagri

Shri N. K. SheJwaJBur

&EPTEDU & ~ 10, IftBI

Lala Jagat Narain afi

on the gruesome mu”er on the
hlana-JtuliUUhir hij*w&y of one of our
very leading  joumallstB, Shri Jagat
Naraln, who was a former Member of
Parliament and Managing IMrector oC
Hind Samachar, JuUundur. It Is
shocidng that, accoi;dlng to Press re-
ports, he should have fall«i a vlctiia
at the hands of asEaiiants who want to
spoil the peace, harmony and integrity,
which has existed in this ancient and
holy land of ours and which has had
the good fortune of being nurtured in
values of spirit and soul by innumer-
able saints of each and every religion
here. This is a d”stard” .act by re-
portedly anti-nationai men ol eictr»-
mist belief which are contrary to the
traditions of the country and no words
can be too strong to condemn aictl
dastardly  acts which are a crime
against secular, democratice polity ard
against aUo the freedom for which our
forefathers and mertyrs toiled and
gave their lives. This is too precious
for ua to loss '[ike thia.

I am sure the House will join me
In this sense of sorrow.

I will also aak the Home Minister to
make_ a statement on the floor of this
House,

(rnterrontio’M)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VEIfKA-
TASUBBAIH): Thia dastardly act,
as you have correctly described it has
got a ramification which disturbs the
poliUcal 1Ue ol our country. Our
Home Minister has loart no time iii
going to that area, and he has goae
there He has had a talk with the
people concerned, and he has come
back. Whatever are your direction*, I
will convey them to the Home Min-
Istei”-* make a stat“nent on this.

im i
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MR. SPEAKER: Let the statement
come,

SHRI ATAIL BIHARI VAJPAYEE:
RN X AWM WH F @
gt ?

Then you will gquote the rulee and
will not allow Members even tp ask
for a clarification
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1217 hra, "
PAPERS LAID ON THE TABLE

ANNUGAL Accotuntg of CENTRE POR CoL-~
TURAL RESOURCES AND TRATNING, NEW
DeLret ror 1879-80, ANNUAL REPORT AND
ReviEw or BOARD OF PRACTICAL TRAIN-
DerHr yor 1979-80, ANNUAL RePORT AND
1878-80, ANNUAL ACCOUNTE OF VISUA-
BHARATI, SANTINIKETAN FOR 1878~80,
ETC. ETC.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
S0CIAL. WELFARE (SHRIMATI
SHEILA KAUL); I beg to lay on the
Table; —

(1) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Centre for Cultural Re-
sources and Training, New Dethi,
for the year 16878-80 alo with
Audit Report therean, laced in
Library. See No. L'T-2783/81)

(2) (1) A copy of the Annual
Report (Hindi ang English ver-
sions) of the Board of Practical
Training Fastern Region, Calcutgs,
for the year 1879-80 along with
Accounts and the Audit Report
thereon,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Beard of Practical Training, East-
ern Reglon, Calcutta, for the year
1979-80,

[Placed in Liprary, See No, LT-
2794/81)

(3) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of Visva-Bharati, Sanitineke-
tan, for the year 1878-80 along with
the Audit Report thereon.

(4) A statement (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (8) above,

(Piaced in Library, See No. LT
2108/81)
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S) A cQpr of the Anniul Ac-

countf (Hindi and Englith v«r-
mions) of the Aliguh Muslim Uni-
versity. Aligarh, lor the year 1978-
79 along with Audit R«port there-
on.

(8) A stat”ent (Hindi and Eng-

liah venioiu) ahowing reasons for
delay In laying the document! men-
tion” at (S) above.

[Placed 1T library, See No. LT-
2796/81]

(7) A copy of the Annual Ac-
counts (Hindi and Endliflh v«r-
ilona) of the Begional Engineering
College, Silchar (Assam) for the
year 1979-80 along with Audit Re-
port thereon, tPlaced (ti IXbrary.
See No. LT-2797/81]

(8 A copy of the corrected ®
Annual Accounts (Hindi® version)
of the Technical Teachers' Training
Institute (Weitem Region) Bhopal,
for the year 197&-80.

(9) A itateanent (Hindi and Eng-
lish venioni) explaining reasons
lor laying the Annual Account®
mentioned at (8) above.

[Ftaced in Lilmirv. See No, LT-
arfe/Bi]

COMMTTTEE ON PAPERS LAID ON
THE TABLE

MnrmBS

SHRI SHIV KXJMAR SINGH THA-
KIfR (Khandwa); I beg to lay on the
Table Minutes (Hindi and EngUib
waions) of the litUngs o* the Com-
mittee on Papers laid on the Table
rdatlnf to their Eighth Report.

U.19 MU
MESSAGES FROM RAJYA SABHA

SECRETABY: Sir, I have to report
the following messages received froBi
the Socretaiy-General of R« y»
Sabha: —

(1) "In accordance with the pro-
visions of rule 111 Of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Plantations
Labour (Ameni“ent) BUI, 1981,
which has been passed by the Rajya
Sabha at its sitting held on the 3rd
Septnnber, 1881.”

(2) "In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Amu
(Amendment) Bill, 1981, which has
been pass€?d by the Rajya Sabh*
at its sitting held on the 8th Sep-
tember, 1981,"

(8) “ In accordance with the pre-
visionI of sub-rule (6) of rule 18*
Of the Bul«j of Procedure and Con-
duct (if Business in the Rajya
Sabha, I am directed to return
herewith th” Clne-workers Welfares

Ceas Bill, IM1, which was paMed
by the Lok “bha at Its sitting held
on the 3rd Septunb”, 1981, and
transmitted to the Rajya Sabha tor
It* recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha In
regard to the said Bill."

(4)"In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busineu
in the Rajya Sabha, I am directed
to Inform the Lok Sabha that the
Rajya Sabha, at Its atttlnf held on
the 8th September, 1981, agreed
without any smendmect to the

9Annual Accounts, t>oth Hindi and EngUjfa versions were laid on the 23rd
March, 1981, Correeied Annual Ac- counts in ffindi are being lakt be-

cause of nristakea In IDndl voteloil
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ClIne-ivorken WelfEtre Fund Bill,
1981, which was pamed by the Lok
Sahha at Its sitting held on th« 4th
Seirtember, 1981.”

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the following Bills,
as passed by Radjra Sabba;—

(1) The Plantations
("~endment) Bill, 1981..

Labour

(2) The Amu (Amendment) Bill,
1981,

COMMIITEE ON PAPERS LAID ON
THE TABLE

Eight Repoht

SHRI SHIV KUMAR SINGH THA-
KUR (KhBndwa):l beg to present
the Eighth Report (Hindi and Engliah
versions) of the Committee on Papers
laid on tlie Table.

12.20 hrs.
[M». DEPUTV-SpsAKm in the CTwtir]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RZPORTEX threatened sntlKE OT Asiad
FROJZCT LABOVB

SHRI INDRAJIT GUPTA (Baair-
hat): I caU the attention of the Min-
ister ef Labour to the following mat-
ter of urgent public imi>ortance and
request that he may make a statement
thereon:

“The reported thresteoed strike by
Asiad project labour and urgent
need to avoid It by settling th~
~evMices."

BHADRA. 1ft, 1981 (SAKA)

by Asia Proiect aSa
labour (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHHT-
MATI RAM DULASI SINHA): Re-
ports luve aiveared in certain news-
papers thaf construction labottrers of
the Asiad projects and the DJDA”.
win go on a strike from Thursday,
the 10th September, 1981 to press
their demands for better wages and
improved working conditions.

2. Reports had appeared earlier that
labour laws like the Minimum Wages
Act, the Inter-State Migrant Work-
men (Regulation of Era®loyment and
Conditions of Ser”ce) Act, and
Bonded Labour System  (Abolition)
Act, were being violated.

The matter was brought to the
notice of the Delhi Adminlstratio®.
They have reported that the following
project sites were inspected by a team
of ofilcera of their Labour Depart-
ment;—

(1) Construction of Fly Over at
1.P. Estate.

(i) Construction of Fly Over at
Oberoi Hotel,

(lii) Construction of Fly Over at
Lodhi Hotel.

(iv) Construction of Fly Over at
Mooi Chand Hospital.

(v) Construction Indoor Stadium
at 1.P. Estate.

(Ti) Construction of Village Com-
plex for Asiad-82.

(vi) Construction of a swimming
pool at Talkatora.

The records of various contractors
connected with these projects were
examined and enquiries were made
regarding the various welfare facilities
and other benefits required to be
provided to the workers under the
Labour Laws. Some discrepencie* in
respect of certain contractors were
detected and neoessaiy steps are being
taken to get them rectified and for
taking legal action wherevet con-
sidered necessary. Eighteen prostcu-
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tions have already be”n launched g4o0d
qiore cases ate beluj pnicessed. Tiw
Central Ipdiistrial Relatidfts Machi-
nery has also carried out inspections
of CJ.W.D. oontraotors and issued
flhow cause notioeft in  boihc cases for
paying less than the statutory mini-
mum wages.

The Officers of th# Delhi Adminia-
tration also had talks with some la-
tiourers working or the sites. How-
ever, there was no complaint aTsout
Incidence of banded labour.

The Delhi Administration has been
asked t© look into the demands,

SHRI INDRAJIT GUPTA; This
matter, ag the hon. Minister has ad-
mittffd, has sppeare” in a number of
newspapers for quite a few cteya and
tiiturally these reports are very dis-
turbing. Up till-now, until this Call-
ing Attention notice had betfn admit-
ted, ncfthing had been said on the
subject publically by the Government
or by the DDA or by any of the autho-
rities who are connected in any way
with this construction work.

Now the statement which has been
read out, I am afraid, is a typical
routine sort of rtfply which any bu-
reaucrat in the Ministry could have
prepared. The point is that you have
to consid'eir this question in the back-
ground of the facts from the reports
which are available. I do not know if
the Government will confirm that, A
sum of Rs. 700 to Rs. 1000 crores is
goigg to be spent on this Asiad pro-
ject. Asiad project no douht is a pres-
tlgAius affair; and since India  has
been selected as the venue of the games
next year, unltfss the games are
cancelled for any reason, everybody
is Interested to see that the work in
CorniecftJon with the preparation for
these games is done efficiently, with-
out any waste of public funds, with-
out any corrupt practices and so on.
In the background of this huge
amount of money which is gbing to
be spent, these reports have emerged
of the way the labour which is em-
ployed on these projects is being

SEPTEMBER 10, 1981
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treated. I take the stattoent cf the
Minister to be a sort of, vtdiat ~all 1
Call, It, half admission that some teri-
ous irregularities—to put it at a very
low key—and malpractices are there.
They are being looked into, she says.

Some officers had inspected vatious
sites and given some reports, but’
nothing has emerged clearly from the
statement at all. One should also bear
in mind that today Is Thursday, the
10th September, 1881, when, accord-
ing to the reports appeared in the
Press, the strike ol these labourers is
to take place. There is a report which
says that they are going to hold de-
monstrations in front of the Parlia-
ment House after going on strike
today; and their demands include ra-
tion cards, provision of water, electri-
city, medical and educational facili-
ties at the worers campus, adequate
compensation in the case of death or
injury and DTC passes for an amount
of Rs. 10 each.

Now a statement had also appear-
ed in yesterday’s paper in the name
of Shri V. K. Malhotra who, as you
all know, was incharge of the pre-
vious committee for these Aslan
games, which was later derecognised
by the Indian Olympic Association, A
new committee has been appointed
called ‘The Special Organising Com-
mittee’. Many eminent gentlemen
sitting here are probably members of
that Committee. 1 was also Invited to
be a memtar of that Committee, but 1
declined. Now, Malhotra’a State-
ment may be criUclsed by some people
as motivated or something; I do not
know. But some reply i«ust be given
to the public charges which he had
made because they have a bearing on
the conditions In which the labour is
working. According to hln:, the pro-
gress of thtJ work at the various sites,
that include various stadia which
being built, the flyover, the various
hotels which are being constructed
including some private five-star
hotels, for the con”niction work of
one of which Mr. Stephen's house
has been levelled tg the ground,
here on Kalsina Hoad, in order to pro-
vide a plot for a private flve-rtar
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hotel. But accordiiig to Mr. Ualhotn,

progress ol th« qq theie
sites is very slow and vecy highly
exaggerated daimg are being made on
b~ alf of the Special Organising Com-
mittee. For exaniple, he has said, that

the main S>tadium which is being built
at the Lodi Road, according to the
Special Organising Committea, about
55 per cent oi the work is already
complete. According to My, Malhotra,
it is only 35 per cent. I canntft eay

anything about this. These are all
judgments which are; being made by
different people. But what is the Gov-
ernment version? Moreover, he has
stated something.-which I do know,
that tliere is no trace of any trarfi
being laid! Theidea of the Qames was
tirat 4 months to one year before
the Games, the track must be laid so
that our own Indian sportsmen and
atheltes can get into training and prac
tise on that track There is no sign
Of a track so farl And, thereiore, Mr.
Malhotra has expressed double whe-
ther the deadline fOr oonrtruction by
J*ne 1B82 will be fulfilled or not.
Whatever it is, it is in this context
that we have to find the discontent of
these thousands and thousands  of
contract labourers who are being em-
ployed on these sites, which has

reached a boiling or bursting point
that today they are probably going
on strike, which will mean further
delay in the construction work and
the Government has been sleeping
over it though the reports have been
appearing in the Press for several
weeks now. And an organisation, the
bona fides of which I think nobody
will doubt, it is not a  political or-
ganisation, the People’s Union  for
Democratic Rights, has made an In-
tAislve survey of the conditions of
the work which is going on and they
have published a report. It was given
wi” publicity in all sections of the
Presf, though the Government is
sleeping soundly over it.

So, I Just say, to point out what
th*y »al” briefly w*at some of these
reporta say. The main thing is what
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mhe hsji mentioned, tliat allegations
have been made that the labour laws,
like the Minimum Wages Act, Inttr-
State Migrant Workmen’s Act, Bond-
ed Labour Law, are ell being vlo"t-
ed. Also. I should say that the women
labourers also should equal pay
for eflual work. I had reports fhat
the minimum wages for unskilled
labour wordelng at these sites is Hs.
0.25 per day. It has been fixeo at
Rs. 9,25, But the reports claim, ac-
cording to these sources, that  the
male workers in fact get only Rs. 8
brause the* rest of the anfount is
paid to people called Jamadars, v ho
are the recruiting agents of the con-
tractors who have brought these
peopg® from villages' in distant Slates
They come from Rajasthan, Uttai
Pradesh, Madhya Pradesh, Bengal and
from Orissa. All these impoveris*/*
unemployed peoplo who are really
migrant labour under the terms of
the law, have been broaght here by
these jamadars, acting as the agents
of the contractors an(j from every one
of them, from their daily wage the
Jamadar takes his cuf, becatee, the
contractor who 1is employing the
Jemadars pays him no salary, 'Phe
contractor gets the benefit of thrtr

service and gets th« worker and he
does mnot pay him any salary
or any commission. The Jama-

dar makes his income by taking a
cut out of the miserable daily -wage
of these workers. This is the situa-
tion, Wtomeh are being paid only R»-
7 and children—it is a shameful thing
and photographs havg appeared—we
working jn some of these construc-
tion sites. Some of them gje too small
to work, but they are pitying in the
mud, filth and dust while their
fa&OTs and rif'others are working on
the sites, and some are being used
on half the wage. They should not
be employed at all. They are there
at these sites which are hazardou®
and there are chances of accldens,
and aH this has been banned Ly law,
but they are there. The Labour
Minister can go and see for himieK.
And 1 wunderstand that an jffllirC
etigineer U quoted W have atatjM:
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"We will employ ehUdrtn' if It is
-neceBsary".

He does not bother about the laws
and other things passed by this House.
This scandalous state of affairs s
golhj on. The Minister said that the
officers of the Delhi Adminlatration
had talks with some labourers work-
ing on the Bite and there was no cotn>
plaint about the incidence of bonded
labour. When the officers of Delhi
Administration come and talk to the
workers in the presence of the Jama-
dais and contractors, is any of them
going to give any evidence about
banded labour? The reports appeal”
ing say that they are brought from
their homes and they are made to
sign a bond which many of them do
not understand. They cannot read,
they are illiterate. Many of them are
coming from b5tal,es where they do
not know Hindi. The bonds are writ-
ten in Hindi. I would like to know
whether the Government knows about
these bonds and what is stipulated In
those bonds. As far as I have been
able to make out once they have
signed It, if they are dissatisfied with
the conations of work, they cannot
leave. The contractor Ig shifting them
from site to site. Once they are
brought by a particular wmtractor,
they cannot be released without the
perulBsion of that contractor. If that
ia not bonded lalwur, I would like to
know what bonded labour is. It is
going On here under the very nose
of the Government in the capital city
of this country. Yesterday  during
Question Hour, all sorts of statlstlcB
were reeled out as to how bonded
labour is being detected and elimina-
ted. Why not make a start from your
own backyard and see what is going
on here? Just because a prestigious
Aalad Project Is connected with it,
Government should not shut iU eyes
to that and try to see that the whole
matter is blacked out. They arc liv-
ing In utter squalour. No housing is
provided. They are living in leaking
tents, Jhuggls and hovels. There ia no
proper water supply. In one place I
am told, two hand-pumps have been
Tirovided and they are connected to
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a nearby nullah with dirty water. All
their requirementg of water have to
be met with thatl It is no wonder
that a lot of diseases are spreading
among them. Some people have died.
Some children have died. Diseases
like blood dysentery are rampant,
nicfre is hai’y any sanitation. Ther
are supposed to be provide” with some
medical facilities, but nothing ,haa
been provided. Instead of telling us
clearly about these things, the state-
ment of the Labour Minister ssys:

“Some discrepancies in respect of
certain contractors were detected
and necessary steps are being taken
to get them rectified."

What is the meaning of this? We want
to know who are those oontracton.
He could tell us their names, how
many have been detected, for doing y
what and—what punishment or penal-
ties have been imposed on them. We
do not know anjibing. Some con-
tractors have been issued show cause
notices in some cases for paying less
than the statutory minimum wage.
Currently they have won q ease for
issuing show cause notices to them.
It means it was detected that they
were not paying the statutory mini-
mum wage. This Is nothing nev;. This
is going on everywhere in our coun-
try. All  tbese Rood laws which we
pass here, so many lawg we pass, but
in the field implefmentation these
laws are non-starters. Nothing hap-
pens. Benefits which we are laying
down statutorily for the poorer sec-*#
tlona of the workers—construction
workers and the like—do not reach
them. The crybig shame is that it i»
happening in Delhi, in a project where
nearly JU. 1000 croreg are gerfng to
be spent, tor the benefit of whom, I
would like to know.

Therefore, I would like to  know
frcHn the Minister whether this flys-
tem of allowing these recruiting Jama-
dars to make forcible d*ductions from
he daily wages of workws will W
stopped or not, whether any steps
will be taken to see that these* wor-
kers st least recrive In full the statu-
tory minimum wages which have
been notified for them and whether
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women are “Qing to ) ou”®  equal
wages when they are iloisg equal
walk wit|i men.

SHRIMATI RAM DULARI SINHA:

Of coursel

* SHRI UADRAJIT GUPTA: What do
you mean by saying ot course? They
are not Paid euual wa&es
now. Iliey are aetl*g Rs. 7 instead
of Bo- 9M. 1 like to

why children are allowed to work in
swjh hazardous construction sites.
Children are never employed there
in aiily civilised country. What are
they goin® to do about elementary
human facilities like water, medical
cdire, accommodation and sD on? These
workers are not sub-human beings.
They are not animals brought here
like slave labour to construct some
five-star hotel, some fly-over and
some stadium for the greater glory
and prestige of the special organising
committee. I am very glad now that
I Jieiu*ed to be a member of this
Committee because so many stinking
things are coming out. The Indian
Olympic Association which de-recog-
nised the earlier Committee and has
approved the present Committee—I
do not want to go into that contro-
versy—1* not represented On the exe-
cutive administration of this special
Organising committee. I have got with
fne the figures. There is no official re-
presentative of the 10A on the special
Organising committee. So, on the one
side, th® Government is sleeping and
On the other the Indian Olympic As-
sociation seems to have left eveiy-
thing to this special organising com-
mittee. And in tetween, this kind of
things are goin” on.

Of course, it is not my headache
though as an Indian I will regret if
we make some kind of a laughing
stock of ourselves in front of the
world if We are not able to discliaije
the responsibilities w”ich we have,
Mghtly .or wrongly, taken upon  our-
selves, of playing the host for  the
Asian Games. So, thesfe things are
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to be completed on time. On time
means only for the foreign guests
who are coming but also for cur own
athletes and sportsmen, who should
first be given a chance for training
and practice in the indoor stadium and
on the astro turf which is to be
brought from abj«)ad and laid. When
are these things going to be comple-
ted? If the people who are made to
work as labourers for constructing
all these things, are going to be treat-
ed as slave labour and bonded labour
and worse than su'o-humaii being*,
then I »m very sony to say that no
decent citizen in this country can ap-
prove of this kind of thing which is
going -on. I want to hear from the
Minister some concrete things that
they propose to do, why they have
not done anything so far and not
these generalities.

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): While I greatly ap-
preciate the basic sentiments expres-
sed by the hon. Member and his con-
cern, which we all share, for the wel-
fare of the construction wotkers, who
are engaged not only in the Asiad
but everywhere, wherever construc-
tion activities are going on. I would
like to assure the House that t"e
statement that my hon. colleague has
just made, is a factual one. And you
would agree that a factual statement
can, of course, be caled bureaucratic.
But facts remain facts.

SHRI INDRAJIT GUPTA: What ar”
the facts? There are no Tacts—
some contractors, some defaults.

SHRI CHITTA BASU (Barasat):

The facts have been  suppressed.
(Interruption)
SHRIMATI ram DULARI SIN-

HA; Why do you not bring their
nam”g before the Government?

SHRI INDRAJIT GUpTA: Why
do you not find it out? You have got
the machinery for finding it out. I
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have got no m«chtMry. (interrup-
tion) I &m i*ad tlutt TOUr c<dleacue
also seems to be agltat® (Intetrup-
tion). Thousands o( women si» woricing
there. (Interruptionf),

SHRI NARAYAN DAIT TIWA«I:
There are two or three matterB.
There is a mention of a rtrlke no-
tice, a possible strike which, the
hon. Member says, is takln|r place to-
day. There has been a reference to
the Btetement released to the press
by the Peoples Union (or Democratic
Rights which, I find, has been issued
on the I7th of August. The hon. Me-
mber has generally pointed out the
progress of the work on the Asian
Games. He seems to be dis-satlafled
with the progress of the worle.  You
will agree that the Calling Attention
Motion does not cover this aspect of
the matter.

But I would like to tell him
that, as far as my information goes,
progress Is continuing satisfactorily
and almost all these projects are ex*
pected to be completed within the
schedule time.

Begarding the expenditure as * he
luMwa Well perhaps, many state-
ments have been made In this august
House that the total expenditure en-
visaged fcr Asiad ig Rs. 306 crores
outside the Plan and Rs. 54.83 crores
is the provision for Aiian Games, So,
the total expenditure would be around
Rs. 361,20 croles, and not about Rs.
1,000 crores. The infra-structure that
is built up in the process would be
available irot only for the capital dty
ol Delhi but also for those who come
to the capital city. It will be a per-
manent Infra-structure facility built

up.

Coming to the pith and substance
of the points made by the hon. Mem-
ber regarding the conditions of la-
tx>ur fu the statement itself says, de-
ficience* were found when the Delhi
Adminiitration labour machinery
went to the site. Therefore, 18 pro-
secutions were launched against dif-
ferent parties. For eKample® for the
indoor stadium executed * Tarapore
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discrepancies were to*n”***efudlng
the wage sUpe; for the Oiberot 4 y-ovei’
laterines and canteen* Indoor
stadium, application for licence vast
not filed pp(cerly; for another indoor
studium the latrine was not there
and so pK»recution was launjchsd; for
the dress room of Lodi Hotel (fly-
over, notice was not property display-
ed and for » latrine notice was TH>t
diplayed and lienee not filed, indoor
stadium notice not displayed and so on
and so forth. 18 pvosecution® have
been launched,

I have never elatned total com-
pliance of the labour laws. I only
say that wherever deficiencies were
found, we have taken proper action.
The Delhi Administration 1is the
appropriate authority in the matter. I
have dicussed this matter with tho Lt.
Governor and the labour relations
people of the Delhi Administration.
We had meetings twice or thrice and
we have requested them to enforce
the Minimum Wages Act, i fully ag*
ree that there should be no place Xot-
a jamadar. We have eeid that there
should be no place for a jamadar,
who deducts a portion of the wage.
The inspection office of the Delhi Ad-
ministration have found this in, one
case. We have asked the Delhi Ad-
ministration to see that this sort of
malpractice does not creep jn of de-
ducting the duly earned "wage c? the
construction workera. So, we want
to atop this practice of jamadar”

Regarding the concept of equal payT
for equal work, we have asked the
Delhi Administratiotv to see that this
concept is brought into practice,. We
have also said that all the facilities
mentioned in the Act, like canteens,
pure and safe drinking. watw etc,
should be provided t* them. We have
further asked the DdM Aximioktra'
tion and the DBA to provide
hospital to go round eat* and every
construction site *o jfive succwir to
the workers who require medical as-
aistance.

We have further sugdJMted that
compenaation 10iOuld be prorUed
der the Workmen’s CompeMaUon
Act and Injuries Act to «ny worker
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who iMetB Dith an accident. We have
aim kiifg«B:M tihvit tmpectlon ihould
be nutde by file offlcials of
the DeUd Ado*fiistratlon all over the
work sites coneenied, «o thftt the
contractors Or the sub>contracton or
whoever it mi~t be, are on their
tow all the time 90 that they know
that the a’in”“biJetration ig dert on
this score.

Ab far as other questions are con-
cerned regarding the supply ol bon-
ded laboiir, cny hon. Trlend asked:
mHow dta we say that they are not
bonded labour?’ Just filling in a bond
does joot make one a bonded labour.

SHRI INDRAJIT GUPTA: What
ii the content odJ that bond? Have
you examined?

SHRI NARAYAJf DATT TIWARI:
My hon. dJriend With aH his knowle-
dge for which I have great respect,
knows that just filling in a form does
not make any one bonded labour.

There is a statutory difference bet-
ween a contract labourer and a bon-
ded labourer, and there is a Migrant
Labourers Act and in most oi the
cases this Act is, I think, under op-
eration and to the enquiries made by
the Delhi Administration staff, some
of the contractors have shown them
their agreements, they said that they
liave duly registered these agree-
mentg with the concerned State
Governments, but I have aaked the
Delhi Administration people of the
Labour Department to visit each and
evwy construction site and verify
whemer or not these bonds have
been properly registered with the
concerned ’ State Governments. If

li*e QAt been done, they should
take appropriate action under the
available laws. 1 share the concern
of the hon. M “ber in this respect,
but ‘he wotild agree that the Asiad
project 1is a very prestigeoua pri’eci
He has i*htly mentioned this iact and
I hi@» ihat notblBg shall be done
whidi will provide a hlnderance to
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the tlmedy fuiaiment o(f this prMtige-
ous proj” which la a national stro-
j«ct. But in Uw meantime Z share the
concern of the hon. Member and I
assure him' axid throu” you, the
hon. House, tiiat the Government
wUl do whatever is practlcahdJe and
possible and legally possible to Pro-
vide succour and help to the cons-
truction workerg in tile Ajsiai pro-
ject.

SHRI INDRAJIT OUFTA: Sir, the
Calling Attention notice talks about
the threatened strike and the need
to avoid, it by settling their grievan-
ces. About that, what are tiiey do-
ing to see that the grievances and
demands are settledT He has not
said anything. Will they be given any
ration cards or they are not expected
to eat any rice or wheat in Delhi?
Will they be given any ration cards?

SHRI NARAYAN" DATT TIWARI:
The hon. Member may agree that
cither there can be canteens which
can serve them a meal on a sub-
sidised basis or ration cards. When
they get rations they have to cook
their own meal, but when there la a
canteen on a subsidised meal basis,
we have to be selective on this and
see what serves the need of the in-
dividual construction worker at in-
dividual construction site. We can-
not generalise thesg matters.

SHRI INDRAJIT GUPTA: How
many workers can be fed in a can-
teen? How many worker* are em-
ployed on this Aalad project? Can
he give us the figure?

SHRI NARAYAN DATT nWARI:
There are 5000 workers engaged in
the project in the I>elhi Devek”Mnent
Authority area and 1500 workers lo
the ~ew Delhi Municipal Committee
area and 200 workers under the

Central Public Works Department
SHRI INDRAJIT GOTTA: This 1*
the total?

SHRI NARAYAN DATT TIWARI:,
Yes. !



Threatened strike

SHRI P. K. KODIYAN (Adcecr):
Mf, D7 uty-iip~aker, Sir, the prob-
lems the donrtfuction workers
who aii 1lltHftly migrant workers are
rtot mew. In th” capital city const-
ruction 'work of various types has
been going on in the last several
years. Repbrts have appeared ftom
time to time aboUt the conditions of
work and the sufferings of these con-
struction  workers. Asiad project,
of course, i1s a prestigeous one and
the number of workers engaged on
this  project is* also considerably
higher. But thig problem of mig-
rant worker” in the capitiil city of
Delhi is a part of the problem of
migrant workers all over the coun-
try. I would like to bring lo die
aotice of the hon. Minister that there
appeared reports in the press about
migrant farm workers being recruit-
ed from Bihar, Orissa and eastern

narts of UP. They were brought
ft'orii Punjab Haryana, Rajasthan
and elsewhere, They were subject-
ed to inhuman exploitation. It was
rejjorted in the press —“some of
them were ti%eated almost like bon-
ded labourers, kept under guard.

After tbe work was over, armed
guard were posted lest they should
escajie”. This is the first point that
I want to bring to the notice of the
hon. Minister, Is not a new prob-
lem at all. The problem of .nigrant

workers has been there in many
parts of the world. I would like
to ask the hon. Minister when con-

struction work at a large scale in
ASTAD Project is going on in which
hundreds ajid thousands of workers-
Thw*n® women and children have been
employed, why did the Central La-
bour 1|]|QstZlr and the Labour Dec-
partacent of Delhi Administration
not care to to these sites to find
IOttt that real working conditions of
thes® workers? iJow  from the
statement of the faon. Minister it
seemg only recently the Labour De-
part*nent hu Started moviag in this
direction. That is why in the state-
ment it has been said:

“g0Ome  discrepancies in reapoct
of certain contractors were detect-
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ed ahd necessary steps are being
takeii to get them rectified and
for taking legal action wherever
cdnsidered necessary”,

ASIAD construction work had
started Several months back. Why
did the representatives of the
our Depattment of Delhi Adminia-
tration not care to go and inspect the
sites? WI1*n did the representative
Q{ the Iuadour Department of J*lhi
AdmiaisirBtuMa make ISui kispection?
It resKHIfead tiiait some oflftcers have
talked to foitie labourers. i« it not «bZi"
«at«r|r «Bider the 10nlmiun Wages Act
that the fftrweipal «nif>kirer has to lamp
the record, has to keep a re”ster or a
muster roll of all workeca? Has this
obligation been cdmtilied with Igr the
cdtttractdra(? In the statement it hks
been mentioned:

“However, there was no com-
plaint about the incident of bonded
labour’*

Here in the Report of the P.U.D.R.
it has been mentioned that “In any
case, near the Mool Chand Hospital fly
over site, 100 workers belonging to
Orissa recruited by the contractor W«Te
treated as Ironded labour. They were
beftif Siv«n 75 paisa each and some
rice

“They had been promised better
jobs in Iraq.”

Promises havB been given by the Con-
tractors that they VK>uld be provided
better jobs in Irag—not in India.
Therefore, I want to know whether
there is ang—proposal to undertake an
eiEtensive survey to find out the Teal
conditions of the workers and whether
bonded labour also exists. Merely be-
cause some ofificers had talked to some
labourers, you cannot find this out.

Is the Government aware that these
agent” who recruit labourers are free
to recruit migrant worker* from any
State without the knowledge of the
State Government? Ig there any pro-
posal under consideration of the Gov-
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ernmenl lo set up some machinery in
the States, a sort of employment ex-
change or something like that, where
migrant worKers can get registered and
the ag«nts or the contractors can re-
cruit them only through these employ-
ment exchanges?

Lastly, I would like to ask, in view
of tW large number of workers involv-
ed in the Asiad project sites and jn
view of the large number of serious
allegations levelled against the em-
ploJWrs, wi)Mther there is any prOpo”l
under consideration of the Government
*0 appoint some special officers either
by the Delhi Administration or by the
Central Labour Department to see that
all the concerned labour laws are
strictly implemented.

SHRT NARAYAN DATT TIWAJil;
I agree with the hon. Member in the
sense that he said that it is not a new
problem. This problem has be«a going
on or some time. It was, therefore,
that the Parliament, in its wisdom, en-
acted the Inter-State Migrant Work-
men (Regulation of Employment and
Conditions of Service) Act. It was
exactly to meet the challenges of this
problem that the Parliament was good
arom'h to enact this law. The appro-
priate State Governments throughout
the country are implementing and ad-
hering to the provisions of the statute.

As far as my information goes» in
Dplhi, the Delhi Administrations La-
bour Department has been inspecting
the construction sites. It was not just
because of this strike notice or because
of the statement that inspections were
made. But they were making ins”c-
tions even before.

13 hn.

As regards the particular point men-
tioned by the Hon. Member regarding
Ijibourers coming from Orissa, the ins-
pftCtion team that went to see that
particular site mentioned in the Mu-
khlya report mentioned that the con-
tractor who had brought the Orissa la-
bour from Orissa Informed that he has
Tjrought these workers after entering

Labour (CAN

into a written agreement with each of
these workei's, that the ag*««ments
were entered under the provisions ol
Orissa Dock Labour Control and Regu-
lation Act, 1975, and the copies of the
same were endorsed to the Deputy La-
bour Commissioner, Bhubaneswar. In
the agreement specific provisions have
been made for the payment of advan-
ces, railway fares lor transportation,
daily supply of foodgrains, payment of
minimum wages of Rs. 120 per month,
weekl(y holiday” overtime  payment,
supply o1 drinking watej; aiidd temjp"
rary accommodation etc. The contrac-
tor had also furnished Money Order
receipts in respect of amounts sent by
sgme workers to their families in Oris-
sa. It is further informed that there
is no restriction on the movement of
workers and they are free to return
to their native places as and when they
desire. According to him, a number of
workers have already returned iU”ce
the comm«icement of the work. The
last batch of 21 workers who have gone
back left on the 18th August, 1981.
dividual enquiries mad« from the " r -
kers have also confirmed th# above
statement of the contractor.

Regarding the particular point made
by the Hon. Member I have this re-
port to make which has been provided
to me by the Delhi Administration.

I once again assure the Hon. Mem-
ber that whatever is possible under the
law will be done to help the construc-
tion workers who are working in the
Asiad Project.. They might be. mi-
grant labour or contract labour or who-
soever they might be, we shall try our
utmost to enforce rules and gtatutes.

% mj
sft qrf
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SHRI CHjriA BASU (Barwat); I
have listened to the statemeot of the
hon. Minister of State and abo to the
replies given by the Minister to the
various questiona raised. ..

MR. DEPUTY SPEAKER: Yours
will be a new one.

SHRI CHITTA BASU: I can assur*®
you.

The statement, to begin with, does
not carry conviction primarily because
of the fact that there has been no re-
ference about the attempts bein* made
for the settlement of the disputes and
settlement of the demands for which
these large number of workers are pro-
bably goinj oo a strike to-day. There
is no reference about that. Secondly,
beoause of tb« fact that th« statement
doea- not accept the existence or Incl-
deuce of the bonded labour system in



303 Threatened strike

[Shri Chitta .Basud

this project. Thirdly, the statement is
not only, what 1 would say, half-heart-
ed but a iull-fledged attempt to sup-
press certain facts. A deliberate at-
tempt has been made to suppress facts.
It has not revealed any facts. It has
reveal((J certain facts but it has con-
c. aled more.

MR. DEPUTY-SPEAKER: The state-
ment raad« by a Lady Minister will
never be liked by a bachelor.

SHRI CHITTA BASU: This is a dif-
ferent kind of statement. 1 am sorry
that statement is neither wanted nor
d sired by me.

My first charge against the govern-
ment is that while the Government has
accepted in this statement that certain
laws have been violated and mention-
ed two, as a matter of fact, after
going through (he conditions of work,
I have come to the conclusion that not
less than sij” existing labour laws have
been violated and you, beiftg a man of
labour, would understand. I am mak-
ing a list of these Itws which have
be'*n violated by the Asiad project,

(1) The Bonded Labour System Abo-
lition Act, 1976 which was brought to
prevent economic and physical explol-
t,iiion of the weaker sections.

(2) The Minimum Wages Act of 1948,
the object of the Act being to fix mini-
mum wages with a view to obviate
chances of exploitation of labour.

(3) The Equal Remuneration Act,
1976 which is an Act to provide for
the payment of equal remuneration to
men and women workers and for the
prevention of discrimination on grounds
of sex.

(4) Personal Injuries (Compensation)
Act. 1963.

(5) The Workmen’s
Act. 1923. and, lastly

C) The Employment of Children’s
Act 1938

Those ar« the existing taws which have
violated in the ASIAD

That is the moot point. Now, T should

hive The chance of explaining as to

Compensation
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how these laws had been violated. I
shall be very brief. Regarding the Mi-
nimum Wages Act and Bonded Labour
Act, T have come to know that all the
workers were getting less than the mi-
nimum daily wageK and, in some
cases, were leading a life of *bonokage—
lied, to the Jamadar—that 1is, during
the entire period of work—without any
right to quit and join sdme o’ hcr
work. This is the violation of Bonded
Labour System (Abolition) Act and Mi-
nimum Wages Act. I think these wor-
kers were getting Rs. 7 only as has
been mentioned by Shri Indrajit Gupta,
The second violation is the Inter-State
Migrant Workmen (Regulation of Em-
ployment and Conditions of Service)
Act. Such migrant labourers are en-
titled to certain benefits. The benefits
are displacement allowance, suitable
residential accommodation during their
period of employment, prescriljed me-
dical faciKties free of charge and re-
gular payment of minimum wages.
These aTe the facilities which are pro-
vided under the Inter-State Migrant
Workmen (Regulation of femployment
and Conditions of Service) Act. These
workers of the ASIAD have been de-
nied the benefits like the displacement
allowance which is «:iual to 50 per cent
of the monthly wages payable to them
or Rs. 75—whichever is htgher to be
paid to the migrant workmen at the
time of recruitment by the contractors.

Then there are no provisions for suit-
able residential accommodation, no mi-
nimum prescribed medical facilities.
Therefore, Sir. the Inter-State Migrant
Workmen Act has been violated in al-
most all the cases. Both under th@ In-
ter-State Migrant Workman A<t amd
the Standing Regulations, the contrac-
tors are expected to provide suitable
accommodation for the labourers. These
Standing Regulations have Ven violat-
ed. As I mentioned, the Inter-State Mi-
grant Workmen Act has also been vio-
lated.

Sir. the plight of women and chil-
dren working at the sites Is worse. At
some sites like the flyover near Minto
Road, women are gettiof Rg. 7 each as
daily wages, the remainder of their
dues appropriated by the Jamadar
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This 13 a poss vlolatkko ot tbe Equal
ReiBuneration Act, 1976 which ptohi-
bits discnoilDatioD of the pajrmente on
the ground ol sex and also oi the ILO
£quBl HemuneratUin Convention (No.
100) whtch has be«n ratified by the
Indian Government.

Sir, although child labour Ij prohi'
bited, there are large number of chU-
dr«n aged between 10-14, employed at
the Talkatora site. 1 can give some
details also. Shri Indrajit Oupt” has
mentioned tbat there are som* oftcers
—C,m .B. offloerB—it is on record—who
actually empdoy the children wlien
there is shortage of water. Therefore,
Sir, this is a palpable violation of the
Employment of Children Act. Women
labourers with children laoe an uphTQ
task, having to work for regular hours
at the sites and looking after the chil-
dren at the same time.

3ir, there is no pndviaiaB for these.
Thsde are the violations. If you pennit
1Afr—1I fhink you should permit me—
I can say this, Tbei” are certain tns-
tsnc'es whieh are of heart-reading na-
tuTt. I quote: Some wdrWrs fitim
Bhawanipatra ol Orissa who had come
in a batch ot 55 and worked undbr a
‘Jamadar’ call«cd Amar Nath Rawt,
each of them gets 7 kg of rice and R,
2.85 for vegetables per week besides
Rs no pjn, as salary. He often de-
ducts a full day’s wage If he is not
satldfled with the work. At Talkatora
wtfrttiers are required to do at least
h7If an iKHir's overtime without any
extra payment.

It has been admitted as menti<Hied
by Mr, Kodiyan that a c<mtfactor ac'
c«pt« that he has brought awne men
from Orissa under the Orir« Dadan
Aut—a h«neover from colonial dajf*—
under which the employer gtvea some

In advmnce to the Mwi”r and
extract* from him as much labour as
poMlble Jn lieu of the advance. In
a’aition to this urtdler the Orissa Da-
dan Act fh«e contractors entice a
laffe rcumber of mljjtrants who c«me
OWT to Delhi on fhe awurance tliat

win be all sent to Iran ahd Iraq
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alter one year and this one
year they will work hera and for which
they will not get any wage. Slr, it is
horrible and cruel. Therefore,' the
Houae should get some idea about the
fTL~ty that is “rpetcated on the
ASIAD workers. These worfters also
complained that we work while there
1* work. WbUe there is no work there
u no paj*Qont made. Mr. Adhir
Biswh, a worker from 24-ParBanas
aaid wben a CMwtrucUon fArm runs out
ot raw-matoeial or there iR rain or
tltere U no work then they are not
luid. Furtlier he paid a vefy ibock-
iiig tAlng and I quote: we are net al-
lowed to form a union which oould
voiOe owr grievKices, These contrac-
tors a© not allow them to form unions.
This IS the ataiemeat of the workers
enoaged there.

Lastly, some workers have made a
statement tMat sfeme labtWrm at the
ASftIVEJ dltfe got to Delhi origlnttfly as
mWitttierg of (he kisan rally gr|funl*ed
by tht Congrtss (I) sohie monltu Ago
but wtre left beWnd by the tirganisers
and Withttut any motity to tetum to
their villages they are lorced to work
at the sites.

Sit. a typtoBi case is that of Bhawanl
Mistry who entered India from the tfan
East Pakistan in 1954 and moved from
one reftigfito camp to aaother in Mana
attfl Ros)t«ngM»ia ib Wadhya Pradtth
and to KBgaaiiaiar in Airfkra
PrtdeWi. On faHtng 111 and quttting
one camp hi# ratlttn catd was eanoel-
Irt, »e came to Delhi -to present hla
ca*e before the fi“habllitation office
people who Bent h&n to the Bastar
caihp ftam Wliert he was sent back to
Delhi for further cLaTfftcation. Pinai*y,
Str, that dltplaisbd perstm
fA»m East Phkl«t«n has landed hlmaell
up as e Iflbouw In ohe of fheSe Asied
sites. Sir, these are really very cruel
incidents. Therefore, Sir, I am coialns
to -fily (Ittwtlon aita”lK now. Havteg
refKTi to all the fhets 'whfch I hav«
nanwted.,

MIt DEPUTY-SPEAKBB: Only one
general question iMe«*f.
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SHRI CHITTA BASU: Yes. Would
the hOD. Minister constitute a comtnlt'
tee of tbe House to see that the (rlev-
ances of these workmen are properly
identified and a proper report Ig made
Hvailable to the House itself? This is
number one. Then, number two is this.
So far as implementation side'is con-
cerned, there are instances of violation
of 7 laws. Would the Government of
India set up a cell, a particular cell of
ofltoers of his Government, his Depart-
ment, to Me that these existing laws
are properly implemented in each of
the Aslad sites? Would he set up a
special cedl to monitor the working of
these Acts in the Aslad project sites?
PinRlly, Sir, may I know this? Has
the Government of India got any pro-
ject or any proposal to provide alter-
native jobs for these people after the
Aslad games construction work is over?
I am afraid that several thousands of
these workers will be thrown out of
their jobi. Would the Government con-
sider right from now to provide alter-
native Jobs for them after the ctanpie-
tion of this work, because the work will
be for only 10 months or 12 months,

MR. DEPUTY-SPEAKER-; The way
in which you are saying, I am afraid
whether they will continue till the com-
pletlem, because, they will go. You
have made ao many suggestions.

SHRI CHITTa BASU; They have no-
where to go. They were left behind
by the organisers of the Congress-1 Ki-
san rally. They have got nobody to
take them back. They ore forced to
stay there. At least there should be
some alternative project for them so
that after the completion of tbe Asiad
project they could be provided with
some suitable jobs. We have to see
that they live this country of ours
with dignity, honour and prestige, as
r«d, free Indian citizens of this coun-
try.

SHRI NARAYAN DATT TIWARI
We have just beard a veteran parlia-
mentarian, I am rather very chary.,

MR. DEPUTY-SPEAKKR: He Is «
veteran trade unloo leader b1».
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SHRI NARAYAN DATT TIWABI; II
would not trt very pi“t« on my pari
to brandi® words and arfumettts with
him. He said that otir statement did
not carry coavfctton w£lh him; ibat
there has been a deliberate attempt to
suppress facts. Sir, 1 am ture that he
is following the dictum of RatidoU
Churchill who said that it is the duty
of the Oppoeition to always oppose and
never to support tbe Government! A
veteran Parliamentarian as he is, he is
followliiK that age-old dictum, always
to oppose the Government and never
to support it at any point. So, what-
ever effort 1 may make,—I may try my
best to reply,-— do not think that I
would be able to carry conviction "'Wdth
the hoti. Siember. What the hon.
Member did was to read out tbe sum
and substance ot the statement made
by Shri Govinda Uukhoty, President,
Peoples' Union for Democratic Rights
on the 7th of August, He has read out
the main charges levelled by Mr, Mu-
khoty. These points have already been
very ably referred to by Shri Indrajit
Gupta. I never thought that he would
repeat the same prints which Shri
Indrajit Gupta has already mentioned.

SHRI CHITTA BASU: No, no. He
has not made this point.

SHRI NARAYAN DATT TIWARI:
To all these points in substance I have
already re;riled. Whatever Acts are
being followed, we have accepted that.
Inapections have been made. They
have found out certain irregularities;
prosecutions are launched. I don’t think
that Mr. Chltta Basu can level any
charge against us, saying, we have not
acted to enforce these laws. We have
done our best He also mentioned the
name of one Amamath Rauth. I have
already replied to that point whm Mr.
Madhukar spoke about tt. I have al-
ready read out from the Imwection re-
port on that very point which he made
regarding Mr. Rauth,

Regarding the so called twnded la-
bourers from Orissa, tb*r are not bond-
ed labowren;, They are contract la*
bourers. They an migrant labourers,
The Inspection Report is there and
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whatever particulars are Kiveo, we are
not sat:sfled. We have our>elva a>k-
ed tbe Dellii AdministratioQ that they
should fulfll the rewnulbillty and there
is a Statute aod the? should take wbat-
ever action is required uoder the rules
and regulatloof. Now, r«(srdlns hav
iog a Committee ot the House, it Is not
the tradition that we have committees
for all such matters. It would be Im-
possible for this House to function if
we have a Committee set up for each
and every complaint. 1 was surprised
to And one allegation being repeated
by the veteran parliamentarian, no less
a person than Mr. Chltta Basu, He
said that they were not being allowed
to form Union*. If they were not al-
lowed to form Union, how can there be
a strike today? There is a Union and
there is a strike notice. There is a de-
monstration and there are Unions. Th«
Calling Attention Notice itself mentions
of the strike notice by the Union. The
Unions are there. The strike notice is
there. I do not know how many peo-
ple are there In the Union, This is
being organised and there is a strike
notice. The Calling Attention Notice
to which Mr. Chitta Basu has append-
ed his signature itself mentions the
strike notice by a Union, that is, Bha-
rat Mazdoor Union.

Then again being an emineat politi-
cijui, he should have restrained himself
from making it a political Issue by
mentioning “kisan rally". I do not
know whether the« leaflets were of a
Klaan rally or of a Mazdjor rally.
There are go many rallies Lke Klsan
Bally, Mazdoor Rally, trade union ral-
ly. etc.

SHBI CHITTA BASU:
ment has come.

SHRI NARAVAN DATT TIWARI: 1
have alsb got the statements here.
There are no names mentioned. There
are no addreaiM mentioned. 7 would
like the hon. Member to give me any
names. Do you hav« -any namesT I
r«|uent the ho& Member to give the
names Just now. He U nwntlonlQg it
*n a generaliaed way. 1 would leQuest
hfm fo refrain from speaHnff Hke this

This state-

by Atia Pro*ct 31a
Labour (CA).
in this House. It Is not awry (ood
example.

MR. DEPUTY-SFEAKEH: Our kl-
sans do not work all the year round.
They do not have work fof the whole
year. Some might 1"pve come here.
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MR. DEPUTY-SPEAKER: She will

also take Mr. Zainul Basher. Even Mr.
Indrajit Gupta—if you want you can
also go along with the Minister and
personally see the things. You can
take some members from the Opposi-
tion also because this is a big national
issue. The prestige of our country is
involved. Thereore, we must conduct
these Asian games very well. We must
keep the prestige of our country high.
Everybody must cooperate. The work-
ers, according to you are also sacrific”
ing. Why can you not cooperate?
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Rg: CALL ATTENTION

Reported murder of Lala Jajat
Narain

MR. DEPUTY SPEAKER: I have
to inform the Hotise that in response
to Tiotices received from a large num-
ber of Members and the observations
made by the Members earlier this
morning the Speaker has admitted a
Calling Attention for t(«norrow on

the r*rted murder of Lala Jagat
Naroin.
As such, the Miniater of Home

Affairs wiJl make a statement on the
subject in reply to Calling Attention
tora«Tow.

Mr. Venkatasubbaiah,

to say somethine,

THE MirfISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

you wanted

SEPTEMBER 10, IM1
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Labour (CAj

DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRt P. VENKA-
TASUBBAIAH): I would only like to
make an appeal to hon. Members.
Now the diMuuion on Supplementary
Demands for Grants  (General) is
going on. Two houn have been allot-
ted. 1 would like hon. Members to
co-operate to complete this item on
the agenda this evening.

MR, DEPUTY-SPEAKER: Supple-
mentary Demands you want to be
completed. That means, what do you
want? You come up.

SHRI P. VEKKATASUBBAIAH:
That is what cooperation means.

MR. DEPUTY-SPEAKER: That yoa
must say.

SHRI P. VENKATASUBBAIAH:
Tili the demands are approved by the

House, the hon. Members should co-
operate.

MR. DEPUTY-SFEAKER: The
House agrees to complete the Demands
and to sit beyond 6 O’clock.

SHRI INDRAJIT GUPTA (Baair-
hat): That can be done, provided one
item On the agenda is removed.

MR, DEPUTY-SPEAKER:
item?

SHRI INDRAJIT GUPTA: There is
one item before these Demands.

MR. DEPUTY-SPEAKER; Because
it will take time, this request has been
made. Because it will take more
time, Government wants that this
item to be completed.

SHRI CHITTA BASU: (Barasat):
Why do you not take it outT

MR. DEPUTY-SPEAKER: No. no. It
cannot be taken out.

Which

I adjourn the House to meet at 2-5fi
p.m.

13J6 hn.

The Lodec Sobha adjtrurwd lor Lunch
(U Fiity fiv9 minute* part fcw Um of
the clock.
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Thf Lok Sabha rt-asstmMed after
lunch at UPvflf* mintrt«<s poH Fowr-
tetn oi tPw Clocfc.

[Mr, Dwvty-Skakeb in the Cliftir].

BUSINBBB AI>VI30RY CXJMMITT#

Twcntoeih Repoht

THE MINISTER OF STATE IN THE
MIWISmY OF HOME AWAIRS ANC
DBCARTWENT OF PABLIAMSWT-
ARY AFFAIRS <SHR1 P. VENKATA-
SUBBAIAH); Sir, I beg io move;

“That this House do agree with
the Twentieth Report of the Busi-
nas Advisory CommUtee prelected
to the Hoiase on the 9th September,
IW1L."

MU, DEPUTY-SPEAKER: Motion

moved;

"That this House do agree with
tha H”entiet” Report of the Busi-
ness AdviBory Committee pressnted
to tbe House on the 9th September,
1981."

Three members have given notice
of amendments.

PROF, MADHU DANDAVATE
(Rajapur): I beg to move;

That in the Motion,—
add at the end—

“subject to modification—

That the report be referred back
to the Business Advisory CommUt«e
so that the issue of violation of the
initn~ctions of the Union Minister
for Petroleum anjl Chamioals by
the Chief Minister of Maharashtra in
selline 03 lakh litres of alcohol to
diflerent States at an extra price of
Rs. 5 per litre for collection of ftmds
could be included in the items for
discussion.”'U)

MR, DEPUTY-8PEAKER: ghri
Hiren Ghosh.
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SHm SOMNATH CHATTBHJBEI
(JsdBvpur): He coming, Sir,

Stun GEOaG*: FEHNANDES <Mu-
zaf*pur); 1 bsg to move:
That in the MoUon,—
add at the' end—

“Subject to modification: —

'Hiat the report be referred back it>
the Business Advisory Committee

with the following recommenda-
tiODfi;
that the Committee And time to
discuss;

(1) the Government of India’s

decision to go in for a loan of Rs.
5000 crwes from the Irtemational
Monetary Fund;

(2) the failure of the Govern'
ment to releave the Dearness Allow-
ance due Ao the Government emp-
loyees;

(3) statment of the Chief Minis-
ter of Maharashtra, Mr. A.R. Antu-
lay that the CIA was involved in
demanding his ouster as Chief
Minister," (3)

PROF, MADHU DANDAVATE;
Sir, I have already moved my amend-
ment. I would like to make a brief
observation on this amendment. The
newsp”poia £n fith September, 1981
have alrawb' given the information

the finance Minister of West
Bensal publicly  declared <that
tbou” tbe Unicn Mioteter lor Petro>
leum and Chemicals had instructed
the Maharashtra Government that they
shoqid sell 65 lakh litres of alcohol to
varioTis States, what the Chief Minis-
ter did was-----

SHRI P, VENKATASUBBAIAHr
Are We going into the merits of the
entire matter? Let him confine hlzn-

to the ruport ot the Business Ad-
vlaoty €oRUnittee.
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PROP. MADHU DANDAVATE;
Rule 290 allows the motion to be dis-
cussed for half an hour and each
member can take not more than Jive
minutes. I am perfect!; within my
lifht The West Bengal Finance
Minister had already announced and
publicly declared that whereas the
Union Minister for Petroleum and
Chemicals had already Instructed the
Maharashtra Government that they
should sell 65 lakh litres of alcohol to
various States, what the Chief Minis-
ter of Maharashtra did was, the Maha-
rashtra Government sold 1 lakh litres
each to Karnataka and Gujarat and
for the rest, the information given by
the Wert Bengal Finance Minister Is,
that he charged Ra, 5 extra per litre
in order to coUect funds, for what
purpose, the Chief Minirter alone.
Knows. As a result or that, West
Bengal suffered a lot. Recently *he
Chief  Minister has already
ccaiflnned that Bengal was not
given the requisite quota because of
that statement that was made by the
Finance Minister, This Is highly
Objectionable. I want this issue to be
discussed in the House and therefore,
I want the entire report to be refer-
red back to the Business Advisory
Committee.

SHRI NIREN GHOSH (Dum Dum):
I beg to more?
That in the Motion,—
add at the end—
"subject to Tnodiflcation—
That the Report of the Business
Advisory Committee be sent back

to the Committee for consideration
and inclusion of following items:—

1. Role and function of the Gov-

ernors,

2. The role of Home Ministry in

Garhwal bye-dectdJon." (2)

The role and fimction of the Gov-
ernors throughout the year, have be-
come a subject of bitter contrtrvHsy
because they have been reduced to
the status of minions and achemers on
behalf of the Central Oovemment
He, Whoever differs from them is not
tolerated, Shrl Raghukul TOak had

1894 LS—11
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been given the sack. The way it has
been manoeuvred to ease out Shri T.
N. Sin”, who is univeisally regarded
as a non-partisan man, « tmb of in-
tegrity, honesty and objective in hia
A>proach, shows that there ia an ulte-
rior motiveto topple the X%eft front
Government and impose President’s
rule and have rigged elections after
some time.

About the role ol the Home Minis-
try in the Garhwal elections, the Horns
Minister himself camped there for
15  days. Police force  from
neighbouring States  were Induc-
ted without the knowledge of the
Election Commiasioaer, The bye-
election has been countermanded. If
this is the role of the Home Ministry,
the country is bound to proceed to-
wards wreck and ruin.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): You will recall that the
Finance Minister has repeatedly said
that it is not possible for him to dis-
close just now what the conditions of
the IMF loan are. And if I remember
a right, he made the point that it was
not in public interest just now to dis-
close the terms on which the loan
was being secured. However, we
have seen in the last few weeks that
there have been a lot of reports on it
Some of them have emanated from
Washington; some of them put out in
this country by people who have some
links with the International Monetary
Fund and people who have served
with the IMF, Now, one digcovera
that the New York Times Is being
used to tell the people in India what
are the terms of the sell-out which
the Government of India is going In
for. This morning’s press has quoted
some extraerts from the "New York
Times’ report, I just read one sen-
tence:

*TAe Times said India has agreed
with the IMP on targets for the ex-
pansion of domestic credit In the
next three years, the si“e of Oov-
erament dejwstta, the rate of mone-
tary increase and the balance o<
payments. The targets are aecret
but they are not as stringent as
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[Sbii Mlteo Ghortl]
m thofte nquiiM of other
bMTotrinir fTVMn the IMF.”

eoimtrka

bi other vaitU, we are graduallr
b«wg told throu” intersati<mal
pr«u now wh«t are the tenna under
whtefa the Oovortment of India is
gome A this loan or lor the kind
of sell out as we have called it. 'Diere
ue certain tiling which are happen-
withki the country also. The rupee
in terms of the dollar has gone down
hy 16 per cent. *I“ere ie now adequate
ciircumstantjial evidaice to h*eve that
the Home S*mister's actioiji in issuing
the £Laji«itial Service Uaintc’iui*tfie
Ordinance is prompted nnt by the
exigencies ot the situatiMi within the
country bi*t by the International
Monetary Fund requiring the Govern-
ment of India to deal with the workers
within the country.

So, I insist that the Finance Minister
must not only make a statement but,
tince Pwliament is now due to ad-
journ at the end of next we”. the
question of the IMF loan must be de-
bated in thu House, There can be no
conyjromise on this question.

The second point I want to make
pertains to tiie dearness allowance to
the Govetswnaai empdoyees. You will
have noticed that the cost ef living
index for “odtiqg class has shot
to 447 point#, an all-time hiRh. The e
instalments of deamess allowance
have bacoroe due to tbe Government
en”loyeeg, one due since April. The
deamess idlowanc becomes due whMi
ttie prices have gone up. I know very
well that people sitting in the Gov-
ernment, who are totally Ignorant otf
the «o(nditions under which deamess
allowantse Js paid, laopaund the the-
ory that if the dearness allowance is
mid, the price are bound to go up.
J”ces do not go up because the dear-
ness allowance is paid; m fact, the
deamass aUowwice is paid only after
the prices have gone up. Now three
instalments of deamess allowance
h&ve become due. one Instalmentj”«m

another instalmeiU from June
and now the Jtdy instalment has also

SBPTEMB*imi«C’'w81
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beeome due, We, titeiMore, insist
that tdiere shotdd be a dlAmssttm «e-
peeMly becatite In ttie last few w e *
Govemm”t ~ been induing In
atm twistihg ot * e Govehuilent e1i”
loyetes.  There is lie thrfcat of the
Essential Services  Maintenanee Bill.
We will deal with when it is taken up.
There is a.nieefhig of the Joint Consulr
tstive HacMnhr the members
are summoned, when they arrive hete,
they are informed that the meeting is
not taking lAace. Informal discussions
take i"ce when some select members
of the JCM are persuaded to accept
that DiA need not be paid in cash, they
are made to agree to some kind of im-
pounding idea, wfiich Government ate
apparentay t*1° g to seilU to these pttb-
Dte. We, thereforte, In*st on a dlseus-
siem On the questiim of  dearness
allCKwanee bo that the eraifloyees of
government and various other Institu-
tions which depend for I>A on the
Government amouncement are not
deprived of thetr money.

The third point relates to Shri Antu-
lay.

MR. DEPUTY-SPEAKER; We discus-
sed it.

SHRI GEORGE FERNANDES: I aiti
not discussing Sbrl Antulay. I am
only wanting a discussion on Shri An-
tulay. He has come out with a very m-
teresting statemenft—I do not konw
what to call It; so very simidy call it «
interesting statement-"bere be has
come, he has come out with the dis-
covery that the entire campaign against
him, as he calls it, is eogineeied by a
foreign hand. We know that the people
on the other,Jlde are accustomed to see.
ing hands, because It is the hand that
got them here, fflnce the hand got
them here in the first instance, they see
hands in any thing that happens any-
where in the cDUniry. He has discovered
the hands of CIA in thi® campaign
against hhn.

We also team fwtm the nemrs”oefs
that Shri AMulay has  submlttM his
tMtfHKtltm. ft has been tetet appB-
Amfty to tHe PriaSe Miirirter, though
the person who should be acoepttae
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the reslgnatiaQ is the  Governor of
MahwashtrL. ¢t t)ie resl™ation Is
mwith the Prtmfc la titdfl-
iag here hand? Who is btildint Iwr
hand and preventlni; fae€ accept-
ing the  resignation?. 1b there
foreign hand ioi”*i*”~, Vhich is
ventine the acceptance ihe

tion of Shri Antu”j ivi*cb is now
the hands of the Prime Minister? We
woul” certainly like to  haVe a full-
oedged discussion on this queitiOo, eo
that we do not have this stinldag
scandal of Shii  Antulay constant”
coming ut>in House. 1 Icnow

at 5 0" Clock there !s a diBCttSslon in
the Rajya Sabha. This House has n lot
of more Interesting, a lot of more i”
portant and a lot ol more urgent

ness to attend to. but We "uM like
to get rid of this Shri Antulay t>rebleiil.
We would therefore insist that we do
have a discussion of this, unless the
Prime Minister 1immediately accepts
his resignation, and give* him the sack.

SHRI1 P. VENKATAStJBPAIAH: Hon.
Prof. Madhu Dandavate has raised the
question of  elector” reform. This
matter was discussed here through a
motion. The question ai price rise and
other matters were brought h»e
on ajnotlon by the E”nahce Minister
and it was discussed f&rfcadbare.

Shrl Niren Ghorii raised the <lUeBtkm
of the role of the Governor. The Gov-
emm«it never violates any article of
the Constitution. With regard to tiie
role and the ftuictions of the Govet-
oor, the provision and conwntitms are
already there, wtrich are being ohierv-
ed. So, 1 need not say anything.

Garwhal was discussed through a
motion here. Shrl Harlkesh Bahadur
got tired of it. Thiinfbre, this QUe*
tion has been entrusted *o Shri Niren
Ghosh.

SHRI NIREN GHOSH: tt
been discussed here.

hat ndt

MR. DEPXTTY-SPftAKEH: PRtbapB,
you were away fn»n the House at tiut
tisM; A question was put about rtee-
toral rrferm.

BHADRA 1A, 198 (SAKA)
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SHRI P, VKNKATASUaSAIAH:
Electoral reform has been discuMsed
here.

Sir, about the International Monetary
Fund loan and also the dearness
alowao”, efkrtntiy the beuSnds tor
Grants (General) are beiag diseusied
in thi® House and Shri George Fernan-
des who is a very eminent i»arllamitot«-
rian, can bring t&Is to the nonifie di
this House and participate very effec-
tively in the discdssion.

About Shri  Antiilay, he has takw
the press into confldehce. Wlarttrver
has been saio Is not relevant now fbr
our discussion, thoi” he Would like
to highlight the probleiiu In the man-
ner in which they were brau”“ht out in
the press or discuasfed in the BUha-
rashtra Assembly.

So, we are hot inclined to accept the
amendments and I tequest the honour-
able House to adopt tbe Report wMh-
out any amendmentsL

MR. DEPUT7"EAK*R: Prtt.
Dandavate, you are not pressing youx
amendment?

PROF. MADHU DANDAVATE: No,
Sir. I am presring.

MR. DEPUTY-"SPEAKER: Let ibe
Lobbies be cleared—

LobblSi have been cleared.

Now I put amendment moved hff
Prof. Maihu Dandavate to the vote of
the House.

The question U:
That in the Btotibn,—
add at the enfr*-

"subject to aodiflc{itlo&—*

That tite report be rrierred back to
the Business Advlsocy Committee so
that the issue of violation of the in-
structioiis of the Uhlon  Minister ter
petroleum and Cbemieals btr the CUef
Mislster of Maharashta® In wiling G3
lakh liters Of aleohal to dtflerecd:
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{Mr. Deputy Spesker]
states at an extra price of Ra, 5 per

litre for collection of funds could be
included in the itemg for discussion.”
(1)

The Lok Sabha divided:
Divisien No. 2]

AYESR
15.17 hrs,

Acharla, Shri Basudeb
Barman, Shri Palas

Basy, Shri Chitta
Bhattacharyya, Shrl Sushil
Bhim Singh, Shri

Biswas, Shrl Ajoy
Chakraborty, Shri Satyssadhan
Chandra Pal Singh, Shri
Chatterjee, Shri Somnath
Chaudburl, Shri Tridib
Choudbury, Shri Saifuddin
Dandavate, Prof. Madhu

Das, Shri R. P.

Digamber Singh, Shri
Fernandes, Shri George

Ghogh, Shri Niren

Ghosh Goswami, Shrimati Blbhe
Girl, Shri Sudhir

Gupta, Shri Indrajit

Halder, Shrl Krishna Chandra
Hannan Mollah, Shrl
Harikesh Bahadur, Shri
Hasda, Shrl Matilal
Imbichibava, Shri B K.
Jatiya, Shrl Satyanarayan
#Jha, Shri Kamal Nath
Jharkhande Ral, Shri
Kaghyap, Shri Jalpal Singh
Lawrence, Shri M. M.
Madbukar, Shrl Kamla Mishra
Mahata, Shri Chitta

Maltra, Shri Sunil

Mandal, Shri Mukunda
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Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mehta, Prof. Ajlt Kumar
Mhalgl, Shrt R, K.

Misra, Shri Satyagopal
Modak, Shrl Bijoy
Mukherjee, Shri Samar
Nihal Singh, Shri

Psl, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Rahi, Shrl Ram Lal

Rai, Shri M. Ramanna
Rajan, Shrl K. A.

Rajda, Shri Ratansinh
Rajesp Kumar Singh, Shri
Riyan, Shri Baju Ban
Roy, 8hri A, K,

Roy, Dr. Saradish

Roy Pradhan, Shrl Amar
Saha, Shri Ajit Kumar
Saha, Shrl Gadadhar
Sen, Shri Subodh
Shamanna, Shrl T, R.
Shastri, Shrl Ramavatar
Shejwalkar, Shri N, K.
Singh, Shri B, D.

Surya Narayan Singh, Shri
Unnikrishnan, Shri K. P.
Varma, Shri Ravindra
Yadav, Shri Vijay Kumar
Zainel Abedln, Shri

NOES

Ahmed Begum Abida
Ahmed, Shr! Kamaluddin
Anuragl, Shrl Godil Prasad
Arakal, Shri Xavler

Bansl Lal, Shri

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhardwa}j, Shrl Parasrem

32

*Wrongly Voted for AYES,
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Bhoi, Dr. Krupasindby Murthy, Shrl M. Rajashekbars
Bhole, Shri R. R. : Murthy, Shri M. V. Chandrashekhara
Bhuris, Shri Dileep Singh Muzaffar Hussaln, Shri Syed
Brijendra Pa] Singh, Shrl Nagina Rai, Shri
Chakradharl Singh, Shri Nahata, Shri B. R
Chandra Shekhar Singh Ehri Naik, Shri G. Devaraya

" Chennupati, Shrimati Vidys Namgyal, Shri P.
Chingwang Konyak, Shri Nurayana, Shrl K, 8.
Choudhury, Shri A. B. A, Ghanl Khan  Nehry ghri Arun Kumar
Daga, Shri Mool Chand Netam, Shri Arvind
Das, Shrl A. C Nibalsinghwala Shri G. §.
Dennis, Shri N. Panigrehi, Shri Chintemani
Dev, Shri Sontosh Mohan Panika, Shri Ram Pyare
Dubey, Shri Bindeshwari Parchi, Shri Keshaorao
Era, Anbarasu, Shri Patel, Shri Ahmed Mohammed
Fra Mohan, Shri Patel, Shri C. D,
Ghufran Azam, Shri Patll, Shri A. T.
Girera) Singh, Shri Patil, Shrl Balasaheb Vikhe
Gulsher Ahmed, Shri Patil Shri Chandrabban Athare
Jadeja, Shri Daulatsinhjl Patnalk, Shrimatl Jaysnti
Jai Nmrain Roat, Shri Pllot, Shri Rajesh
Jaln, Shri Bhiku Ram Poojary, Shri Janardhana
Jain, Shr| Virdhi Chander Potdukhe, Shri Shantaram
Jemilur Rahman, Shri Quadrl, Shrl S. T.
Jena, Shri Chintamani Rahim, Shri A. A,
Kamaksheiah, Shri D, Ramulu, Shrl H. G.
Khan, Shri Malik M. M. A, Ran Vir Singh, Shri
Kidwai, Shrimati Mohsina Rane, Shrimat] Sanyogita
*Kodiyan, Shri P. K, Rao, Shrl Jalagam Kondala
Kosalram, Shri K.T. Rao, Shri M. S. Sanjeevi
Kuchan, Shry Gangadhar 8. Ratbod, Shri Uttam
Kunwar Ram, Shri Ravani, Shri Navin
Laskar, Shri Nihar Ranjan Reddy, Shrli G. Narasimbg
Madhurt Singh, Shrimati Reddy, Shri K. Vijaya Bhaskara
Mahgjan, Shrl Y.S. Reddy, Shri M. Ram Gopal
Mallick, Shri Lakshman Sankhawar, Shri Ashkaran
Mallikarjun, Shri Satish Prasad Singh, Shrl
Mayathevar, Shri K. Shailani, Shri Chandra Pal
Mishra, Shri Umakant Shanmugam, Shri P.
Misrg, Shri Nityananda Sharma, Shri Kali Charan
Mohanty, Shri Brajamohan Sharma, Shri Mundar

Motilal Singh, Shri Sharma, Shrl Nand Kishore

*Wrongly voted for NOES,
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Dianna, KUhpie
S*ainifr Shri P tsp B nu
Shastrl, Sbrl Hart KrUbna
Sidnal, Shri S. B.
Singh, Dr. B. N.

Solanki, Shri Babi}
Soren, Shri Hari Har
Sparrow, Shri R, S.
Sultanpuri, Shri Krishan
Sunder Singh, Shri
Tayyab Hussala, Shri
rewary, Prof, K. K.
Thakur, Shri Shivkumar
Thora”, shri Bhausaheb
Tripathl, Shri R. N.
VKikataraman, Shri R.
Veokstasubbaiah, Shri P.
Vyas, Shri Qirdhari Lai
Wagh, Dt. Pratap *

Singh

MR. DEPUry-tSPEAKER: Subject
to Mrrectloii, the result! of the divi-
sion is; Ayes 85; Noe* 111.

The tnotion ujo* ntgfitUttd,

MR. DEPUTY-SESAIiLER; Now, I
put Amendmenit No. 2 movad by Shri
Niren Ghosh to vote.

The quegtion -ia:
That in the Motion,—m=

add at th# e”»d”

Subject to raofUl*tlaa—
That the Report of the Business
Advisory Committee
back to the
sideration and
lowing ftasB:”

been sent
Committee for con-

incluslem of the fol*

1. Role and Function of the
Governors.

2, The role Home Ministry

in G«-hwai 3)

The Lok Sabha divided;

The fcnowlng M Stifcar”'*rtWHIffIB tbeir

AYES,; Sarvashri Hasheed

SAC Ritpm

Division No. 3]
AYES
Acharia, Shri Basud”

Barman, Shri palas

Basu, Shri Chltta
Bhattacbaryya, Shri Susfall
Bhim Singh, Shri

Biswas, Shri Ajoy
Chakravorty” Shri Satyafadluit
Chandra Paj Singh, Sftiri
Chatterjee, Shri Somnath
Chaudhtiri, Shri Tridib
Choudhury, Shri Saifuddln
Dandavate, Prof. Madhu
Dandavate, Shriaiati Pramiia
Das. Shri R. P.

Digamber Singh, Shri
Fernandes, Shri G«orge
Ghosh, Shri Nlren

Ghosh Goswami, Shrimati Bibh»
Giri, Shri Sudhlr

Haider, Shri Krishna Chandra
Hannan MoUah, airi
Harikesh Bahadur, Shri
Hasda, Shri Matila]
Imbichibava, Shri S. K.
Jatiya, Shri Satyanarayan
Jharkhande Rai, Shri

Kashyap, Shri Jalpal Sinih
Kodlyan, Shri p. K.
Lawrence, Shri M. M.
Madhukar, *iri Kamla Misbra
Mahata, Shri Chltta

Maltra, Shri Sunil

Mandal, Shri Miikunda
Mandal, Shri Senat Ktunar
Mebta, Prof. AJlt Kumar
Mhalgi, Shri R. K,
Modak, Shri Bijoy

r-.

Iffasood.Ajlt Bag and P. K. Kodiyan;

KOIS: Sarvadiri Zall Stn«lr, BiibolaBd Kamal Na% Aa.

3g8
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Mukb”ee, Sbri Samar
Nihal Singh, Sbn

Pal, Prof. Rup Oiond
Parulekar, Shri Bapunhsb
Paswan, Shri Bboi VUas
Rahi, Shri Bam Lai

Rai, Shii M. RanMmna

Rajan, Sbri K. A.
Rajda, Shri R«tanuiih

Rajesh Kumar Sisgh, Shri
Kasheed Maaood, Shii
Riyan, Shri Baju Ban
Roy, Shri A. K.
Roy, Dr. Saradiah
Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha. Shri G«d*dliar
Saran”, Shri R. P. =
Sen, Shri Subodh
Shamamia, Shri T. R.
ShasUi, Shri Rwoavatar
Shejwalkar, Siri N. K.
Singh, Shri B. D.
Surya Narayan Singh, Siu3g
Tirkey, Shri Pius
Unnikrishnan, Shu K. P.
Varma, Shri Ravindra
Yadav, Shri Viia, Kumar
Zalnal Abedln, Shri

NOES
Ahmed, Begum Abida
Ahmed, Shri Kamaluddin
Anuragi, Shri Godii praaad

Appaltini*u, Shri s- R- A. S.

Arajt® Shri Xavier
B6itha, Shri D. A.

Banaj L«l, St*i

~“era, gliri Rasabah«ci
Bhagal, am

Bbaswan Dev, Acharya
Bhakta, Shri Manorandj”
Bh~~J, Shri parwraia
Bhol, Dr. Krupaslndhu
Bbote, Sbrl H- R.
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Bhurla, * ri I>lleep Singh
rt)al, 170irl

Brijendra Pal 8in”, Shrt
Chakradbari Sin” Shii
Chandra Sbekher Singh, Shri

Chatunnedl, Shrimatl Vidyawmfl

Cfaennupnti, Shximati "Vldys
Chlngwang Konyad” Shri

Choudhury, Shrj A.BA. Ghanl Khan

Daga, Shri Mool Chand
Das_ Shri A. C.

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dubey, Shri Bindeshwari
Dubey, Shri Ramnath
Era Anbarasui Shri

Era Mohan, Kiri

Ghufran Azam, Shri
Gireraj Singh, Shri,

Gulsher Afcroed, Shri
*Jadeja,’ Shri Du”atainlfji
Jai Narain i*a” Shri
Jain, Shri Bhlku Ram
Jain. Shri Vlrdhi Chaader
Jamilur Rahman, Shri
Jena, Shri (“untamani
Jha, Shri K«mai Nath
Kamakshaiah, Shri D.
Khan, Shri Malik M.MJL
Kidwai, Shrimfiti Mohslna
Kosalram, Shri K. T.
Kuchan, Sttci Qwg”dhar S.
Kunwar Rajji, Sbri
Laskar, Shri Niljfiy Ra”as
Madhuri Singh, S*rio»ti
Mahajan, Shri Y. 8-
MaUlde, Shri Lakibmto
UalUkarjun, Sh”i
Mayathevw, flhri K.
Miahra, Shri Ram Naglna
Mlahra, Shri Umakant
Mlsra, Shri Ifltyananda
Mabanty, Shri Br*fmoJMOi
MotUd«l Stogh, Sbn
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Murthy, Sbrl M. R*ashekhara
Murth;» Shrl M, V. Chandraibekhara.
MuzaSar Huasaln, Shii S?ed
Nagina, Ral, Shrl

Nalk, Shrl G. Devaraya
Namgyal, Shrt P.

Nwayana, Sbn K. S.

Nehru, Shri Axun Kumar
Netam, Shri Arvin”
NihaMnghwala, i*ri G. &
P*anday, Shri Kedar

Pandey, Shri Krishna Chandra
Paniffrahi, ~hrl Chlntamani
Panlfca, Shri Ram Pyare

I~rdhi, Kiri Keshaorao

Patel, Shri Ahmed Mohammed
Puiel, Shri a D.

Pstil. Shii A. T.

Patil, Shrl Balaaaheb Vlkhe
PatU. Shri Chandrabhan Athare
Patnaik, Shrimati Jayuiti
Pattab-hi Baxtia Rao, Shri S£P,
Phulwariya, Shri Virda Ram
PUot, Shri Rajesh

Pooj*ry, Shri Janardhana
Potdukhe, Shri Shantaram
Quadri, Shri g. T.

Rahim, Shri A. A-

Ran Vir Singh, Shri

Rane, Shrimati Sanyogita

Rao, shri Jalagam Kondtla
Rao, Shri M. S. Sanjeevl
Rathod, Shrl Uttam

Ravani, Shri Navin

Reddy, Shri G- Narsimha
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Oopal
Satish Prasad SJn” Siri
Salya Deo Singh, Prol.
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Sewant, Shri T. M. .,
Shailani, Shri Chandra Pai
Shanmugam, Shri P.
Sibarma, Shri Chiranjl Lai
Sharma, Shri Kali Charan "
Sharma, Shri Mundar
Sharma, Shri Nand Kiahore
Shanm, Shri Nawai Kishore ,
Sharma, Shri Pratap Bhanu
Sbaatri, Shri Hari Krishna A
Sldnal, Shri & B.
Singh, Dr. B. W
Solanki, Shri Babu Lai ]
Soren, Shri Hari Har
Sparrow, Shri E. S
Sultanpuri, Shri Kfishan Dutt
Sunder Singh, Shri
Tayyab Hussain, Shri
Tewary, pirof. K K
Thakur, shri Shlvkumar Singh
Thorat, Shri Bhausaheb
Tripathi, Shri R. N.
Vanna, Shri Jai Ham
Venkauraman, Shri R.
Venkatasubbaiab, Shri P.
Venna, Shrimati Usha
Vyas, Shri Girdban Lai
Wagii, Dr. Pratep
Wasnik, Shri Balkrishna Ram-

chandra
Yadav, Shri Ram Singh
Zail Singh, Shri

MR. DEPUTY-SPEA~fal: Subject
to correction, the result* of Division
is Ayes 66; Noes 128. The amendment
is negatived.

The motion totw negatived.

MR. DEPUTY-SPEAKER;  Shri
George Fernandes. I think you are
also pressing.

*The following Members also re-corded their votei,;

AYES:
and Ajit Bag;

NOES:
and K. A, Swami

Sarvshri H. G. Ramiila, Aibkaran Snnkhawar,

Sarvshri Indrajit Gupta, Masudal Hussain, SatyagO(p«l Misra

B. R. Nahata
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SHRI GBORGE PEKNANDES: Y «.
The Finance Minister has now come.

Why don't yon ask him to m»lce »
statement on both the IMF and the

DA?

MH. DEPUTY-SPEAKER: Mr.
Venkatasubbaiah has alr«ady rej*ed.

SHRI GEORGE FERNANDES; It
ia now your time to study the report
and tlie tenng€ that you are apparently
accepting. (Interrv/ptiotit),

MR. DEPXTTY-SPEAKER; 1 shall
now put the amendment moved by
Shri Cdeorje Fernandes to the vote ol
the Houses.

The question is:
"That in the Motion-

odd at tlhe end—

“subject to modification—

That the report be referred back

*0 the Business Advisory Com-
mittee with the following recommen-
datioiis:

that the Committee find time to
discuss:

(1) the Government of India’s
decision to so in for a loan of
Rs. 5,0000 crores from the Inter-
national Monetary Fund;

(2) the failure of the Govern-

ment to release the Deameas Al-

lowance due to the Govenunent
en”>loyees;

(S) Statement of the Chief Minis-
ter of Maharaahtra Mr. A. R. An-
tulay that the CIA was involved in
demanding his ouster as Ctilef
Minister;’ *."

«

The Lofc Sahha divided.
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Kvision No. 4) T5.86 hr*.
AYES

A”™aria, Siiri Basudeb
Barman, Shri Palas

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Shim Singh, Shri

Biswas, Shri Ajoy

Chakraborty, Shri Satyasadhan
Chandra Pal Sin”, Shri
Chatterjee, Shri Somoath
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddln
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R. P. 1
Digamber Singh, Shri
Fernandes, Shri George

Ghosh, Shri Niren

Ghosh Goswami, Shrimati Blbha
Giri, Shri Sudhir

Gupta. Shri Indrajit

Haider, Shri Krishna Chandra
Hannan MoUah, Shri

Harikesh Bahadur, Shri

Hasda, Shri Matilal
Imbichibava, Shri E. K.

Jatiya, Shri Satyanarayan
Jharkhande Ral, Shri

Kashyap, Shri Jaipa] Singh
Kodiyan, Shri P. K.

Lawrence. Shri M. M.
Madhukar, Shri Kamla Mishra
Mahata, Shri Chitta

Maitra, Shri Sunil

Mandal, Shri Mukunda

Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumap
Mhalgi, Shri K. K.

Misra, Shri Satyagopal

Modak, Sbrl Bijoy

Mukherjee, Shri Samar

Nlhal Singh, Shri
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Peof. Rup Chand
Parulekar, Shii Bapusaheb
Paswan, Shii Bam Vilas
Rahi, Shri Bam
Ral, Shri M. Ramaiuia.
Rajan, Shri K.A.

Bajda, Shri Ratansinb
Rajesh Kumar Singji, Shri
Rasheied Uasood, Shii
Riyan, Shri Baju Ban
Roy, Shri ~ K.

Roy, Dr. Saradieh

Roy Pradban, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shsi Gadadhar
Sarangi, Shri R, P.

Sen, shri Subodh

Shakya, Shri Iteya Ram
Shastrl, Shri Ramavatar
ShejTsralkar, Shri N. K.
Singh, Shri B. D.

Surya Narayan Singb, Shri
mnrkey, Shri Pius
Uimikrishnan, Shri K. p,
Vanna, Shri Ravindra
Verma, Shri Chandradeo Prasad
Yadav, Shri Vijay Kumar
Zainal Abedin, Shri

NOKS

Abba”i, Shri Kazi Jalil
Ahmed, Begum Abida
Ahm*, Shri Kamaluddln
Anuragi, Shri Godil Praaad
Appelanaidu, Shri a R, A, S.
Arakal, Shri Xavier

Baitfaa, Shri D. L.

Bansi Shri

Behera, Shri R?«ab«hari
Bhagat, Shri H. K. L.
Bhagwan Dev* Acb#rya
Bhakta, Shri Manc”njoij*
Bhaidwad, Shri Pwasram
Bhoi, Dr. KrupaaindbU

~ AC B*ott

Bihurtft, Stui Dilefp Sin£h
Biffbai, Shri

Kffeadra PU Skigh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chaturvedii Shrtoiati Vldy»wati
ebeimupatd, Shrimatl Vldya
Chingwang Konyak, Shri

Chou®niry, Bhri A. B. A- Ghaml, fflian

Daga, Shri Moql Clf*nd
Dad, Shri A. C.
Dennis, Shri N.
Dev, Shri Sontosh M (*n
DiS)ey, Shri Bindeshwari
Dubey, Shri Ramnath
Era Anbarasu, Shri
Era Mohan, Shri
Faleiro, Shri Eduardo
Gandhi. Shri Rajiv
Gireraj Singh, Shri
Gulsher Ahmed, Shri
Jadeja, Shri Daulatsiithji
Jai Narain Roat, Shri
Jain, Sbri Bldku Ram
Jain, Shri Virdhi Chander
Jamilur Rvhman, Shri
Jena, Shri Chintamani
Jha, Sltri Kama! Nath
Kamakshaiah, Shri D.
Khan, Shri Malik M,M.A.
Kidwai, Shrimati Mtdisina
Kosalram, Shri K. T.
Kri“na, Shri S. M,
Kuchan, Shri Gangadhar S.
"Smwai Bam, Shri
Lakkappa, Shri K.
Laskar, Shri Nihar Randan
Madhuri Singh, Shrimati
Sijri Viliam
Ma*iaif, St Y. S.
BSaSick, Shri Lakshnuui
fcaiukariun, Shri
Mayattievar, Shri K.
MisbfA* St~ Bw Nagina'
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Mishra, Shri Umakant

Mura, G~ ariMtha I
Missa. Shri Nitvananda

Mofaanty, Shri Braj'amohan «
MotUal Sinfih, Shri

Mtirthy, Shri M. Rajaghekhara
Murthy, Shri M. V. Chandrashekhara
Muzaffar Hussain, Shri Syed
Nahata. Shri B. R.

Naik” Shri O. Devataya

Kamgyal, Shri B.

Narayana, SJiri K. S.

Netapri, Shri Amnd
Nilialsmfhwala, Shri G. S.
Pandar, Shri Kedar A
Pandey, Shri Krishna Chandra
Panigrahl, Shri Chintamani
Panika, Shri Bam Pyarp
Parashar, Prof. Karaiu Chajid
Pardhi, Shri Keshaorao

Patel, Shri Ahmed Mohammed
Patai, Shri C. D.

Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe

Patil, Shri Chandrabhan Athare
Patnalk, Shrimati Jayaoti
Pattabhai Rama Bao, Shri S. B. P.
Pbulwariya, Shri Virda Kara

Pilot, Shn. Rajash

Poojarj, Shri Janardhana
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Yadav, Shri Ram Singh
Yusuf, Shrj Mohamed
Zail Singh, Shri

MER. DEPUTY-SPEAKER: Subject
to correction the regult* of the divi-
sion is: Aves 70; Noes 140. The
Amendment iz negatived,

The motion was negatived.

MR, DEPUTY.SPEAKER: The
-guestion is:

*That this House do agree with
the Twentieth Report of the Busi-
ness Advisory Committee presented
1o the House on the Pth September,
1981."

The motion was adopted,

15,36 hre,

ESSENTIAL SERVICES MAINTE-
NANCE BILL**

MR. DEPUTY-SPEAKER: Now we
take up the legislative business

Bill tp be introduced, Mr. Zail
Singh.. ..

(Interruptions)

MR, DEPUTY-SPEAKER: After
introductlon of the Bill, we take up
the notices under Rule 377,

Mr. Fernandes, you are raising =a
point of order,

SHRI GEORGE FERNANDES
(Muzaffarpur); Sir, I am on g point
of order under 18A of the Speaker’s
Directions.

The Direction 19A says:

“A Minister desiring to move for
leave to Introduce a Bill shall glve
notice In writing of his intention to
do so0,
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(2) The period of noticy of a
motion for leave to introduce a Bill
under this direction shall be seven
days unleas the Speaker sllows the
motion t0 be made at shotter
notice,"

Under 18A the Speaker does have the
power to waive this seven days’
notice. I am aware of that,

MR. DEPUTY-SPEAKER:  Still,
what is your point of order?...

The Speaker has got powers,

SHRI GEORGE FERNANDES: We
are not discussing that, We are
aware of that. But what I am con-
cerned with is that the statement of
the Home Ministey hag now been
circulated in justification of his move
under 19B to get the waivey of this
Rule that requireg him to give us 7
days’ notice,

Sir, everybody is agreed that this
is a most important Bill that 1ihe
Government ig bringing forward in
this session. I am not going into the
merits of the Bill, When the motion
is moved, those of us who have objec-
tion to this Bill will have our say,
The point is: you look at the memo-
randum,. .

MR. DEPUTY-SPEAKER: What is
your point of order? Which provi-
slon of the Ruleg has been infringed?

SHRI GEORGE FERNANDES: 19A.

MR. DEPUTY-SPEAKER : But you
are making a speech now, ,..
SHRI GEORGE FERNANDES: I
have to make a speech. ..
(Interruptions)

THE MINISTER OF STATE. IN
THE MINISTRY OF ENREGY (SHRI
VIKRAM MAHAJAN): 8ir, therp
should be a time limit. How long
does he want to waste the time of
the House? You see 19B. The
second proviso is very clear,

MR, DEPUTY-SPEAKER: Direction
19A (2) says:

*The following

Members  also recorded their votes:

AYES: Carvshrl L, 8. Tur and Afit Bag,

NOES: Sarvshrl Nagina Ral,

Ghufran Azam and Amarinder Singh.

*Published in Gazette of India Extraordinary, Part II, section 2,

dated 10.9-81.
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period of notice of a “notion
for leave to introduce a Bill under
tbij direction ehall be seven days

unless the Weaker allows the
motion to be made at shorter
notice."

What is that you are raising? The
Speaker has got powers has al-
readjr allowed it. ... The Speaker ha«
already allowed it. I rule your point
of order out of order. ... No, no, you
are wasting the time of the flouse.
I am not allowing you. I have given
my ruling. I rule yoiur point of
order o1t of order, I am not allow-
ing. ...

Now, Mr. Zail Singh.

THE  MINISTER OF HOME
AFFAIPS (SHR1 ZAIL SINGH);
Sir, I beg to move for leave to Intro-
duce a Bill to provide for the mainte-
nance of certain eSBential services and
the normal life of the community.’*

(Interruptions”

MR. DEPUTY-SPEAKER: Motion
moved;

“That leave be granted to intro-
duce a Bill to provide for the main-
tenance of certain essential services
anid the normal life of the commu-
nity.”

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, this Is
against the consitution. (Interrup-
tions) j

MR. DEPUTY-SPEAKER: rfon.
Members, Shri Ramavatar Shaatri and
Sh”1 Chitta Basu have already given
notice of their opposing the introduc-
tion of this Bill. (InfefTuptlon¥)
Why can’t you wait? I want the
guidance of the House. Can I not
ask for the guidance of the House?
These two hon. Members____

SHRI SATYASADHAN CHAKRA-
BORTY: I have given notice. Allow
me.

MR. DEPUTY-SPEAKER: This lung
poWer will not help you. I want
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brain power. I said the first two bon.
Members, Shri Ramavatar Sfaastri .md
Shri Chitta Basu have given notice of
opposing the introductioia of this Bili

in time. Further... (Jnterruptfams)
Please listen to me, Their names
were  balloted, Shri  Ramavatar

Shastri and Shri Chitta Basu and 44
others from various political parties-
have also given notices. I want th&
guidance of tl>e House whether we
can restrict this to limited political
parties.

SEVERAL HON. MEMBERS: No,

no.

MR, DEPUTY-SPEAKER; If the

Housee agrees, then only.... (Interup-
tions)

PROF. MADHU DANDAVATE
(Rajapur): On a point of order. As
far as opposing the introduction of
the Bill is concerned, nobody exer-
cises the right on behalf of the party.
The ri|;ht is exercised by the indi-
vidual Member of every party, Theie-
fore® you have to give chance to all
of “em.

MR. DEPUTY-SPEAKER: 1 want
your guidance. You want the chance
to be given to all the fortyfour. Now,
Shri Ramavatar Shastri is Number K

SHRI K. LAKKAPPA  (Tumkur):.
Sir, I rise on a point of order.

MR, DEPUTY-SPEAKER; What is
your point of order? Under what

rule?

SHRI K. LAKKAPPA: Under Rule-
174.  They are  obstructing the
House,

MR, DEPUTY-SPEAKER: Your
point ot order is out of order. No-
body obstructs the House, Please sit
down. Now, Shri Shastri.

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I am on a point oT
order.
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MR. dSPtflfY-WBAKER: What i«
T

SHRI JAKARDttAWA POOJAHY:
Bide 7€ u”g:

“Provided that whore a motion is
opposed on the ground that the Bill
inUiatea Uglslation outside ie-
rialatlve competMice of the House,
the Speaker may permit a full di»-
cusKion thereoD;"

Here, as pointed out oy you, 44 Mem-
bers want to speak. Tbe “cope of the
discussion is rather limited, Nobcdy
can discuss the merit of The Bill at
this stage. Only the competence can
be diicuSBed now.

SHRI SATYASADHAN CITAKBA-
BORTY: You have already given your
jrulin*

SHRI JANARDHANA POOJARY;

1 have been permitted.

MR. DESUTY-SPEAKER:
give my ruling.

I shall

SHRI JANARDHANA POOJARY:
50 far as legislative competence is
concerned this Ordinance has been
mdiscussed by tbe Supr&me Court and
tbe Supreme Court has held that the
Ordinance is Talid.

MR. DEPUTY-SMIAKER1 We are
not concerned about that.

SHRI JANARDHANA POOJARY:
So far as Article 14, 19, 21 ami 143
are concerned the Supreme Court has
discuwed it and all the challenges
iuve b«en met by the Supreme Court.
mSir, when the dicsusaioa is  going to
take place the Members must keep
this in mind and they should not re-
peat these tMh»s. They should not
discuss the meritg of the Bill.  TIifey
should not go to the competence. The
scope Of their speech is very limiled.

MR. DEPUTY'-SPEAKER: ftoti.

Members the rule Is v”ry Clear find

ctn oppou tbe Introdaction of

the Bill but I draw yo”r attention lo
Rule 72;
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a tno>llon for iMve to hitro-
duoe a Bill eMioMad, the Speattr,
after permitting, If be thinks fit,
bri® statements from the memiwr
who opposes the niotiota......... ?

Therefore, 1 would vary much Ufee
all these 45 membert will make only
brief statements not eixeeding three
minutes.I will not permit Iook
speeches.

SHRI SONTOSH MOHAN DEV
(Silchar); Sir, the House may even

sit upto 12 O'clock to finish it today.

{Interruption®*)

MR. DEPUTY-SPEAKER: Shri Ram-
avatar Shastri----- -

Twmanr nmft

10 T fer
A fr A
A for w fITir
10 A HHRITFT Tw it
A firar fer % ?th: fiR
517 5T TTTHE 1
InTir T # IMD ViITI if

26 snr” * (sEwtEn™), . .

SHRI SOftiNATH CHATTERJEfc:
They are creating disturbance; such
disturbaiice should not be there.

MR. DEPUTY-SPEAKER: No dla-
turbance shall be there. Order pleose.
Tbe Chairman of the House is mak-
ing that request, Mr. Somnath Chat-
tirjee.

vTfirmm : 26 snpRf fit

Tailiw» ~  » ift ITKTitsr
AR rirtinr* ~ Ppin

q? A ftm £V 3t tOTTT wwty
A 5nT2(N A Ttt 3
Bft 1 grwrm#: w Jr
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wratd wweale (wd) 0 2%
giem ¥, o8 wgt & 7

sft xrareary wreat ;o o Afy
¥ ag aw A el

W WY 69 ¥ AT
A W gt vl & el e o
Sy gut & 7

ot werawR wieat: O §1 g
Y FTHAT g |

% ag w7 @1 w1 fr oma ¥ fgrgerm
1 afn F0E T WTE FY § ) FhAg uie
teifgqws wATH * wrar IT W
faett gf & Wi gfagr ot Gafaeem
Fo wfa & WrATC 9T ¥Anh and §
A0 37 & WA & & F gur @ ¢
gfwgn o7 £ qmar & & 39 & ewy

gt A fgwrwm & fao aardy st &0

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
(SHRI P

Sir, on &

G I QI FIA Ky oreer g
R i ag wfowr fggem & aoge
¥ wrwl gaifagt & s g
foar & W= fod o ) g XA
A afz s gete adi @ ooy
HOHEL T F) FAITT WA T GIUE

MENTARY  AFFAIRS
VENKATASUBBAIAH):
point or order., When you made your
observetions I expected the hon. Mem-
ber to confine to the ruleg and pro- L4

cedure of the House. But now he Is

going Into the merits of the case, I MR. DEPUTY-SPEAKER: Please be
would only make a request fo you brief. Let your gpeech be brief.

to tell him that he should confine him-
selt to the rule. Sir, we never like
o interrupt the hon, Member when
he speaks, But if he transgresses
the rules and provedure, you have to
give g definite ruling and you Have to
stop the Member,

SHRI RAMAVATAR SHASTRI: I
hdm quoting the Eonstitution. There-
foré, it is withih the tudes,

ot Twiwa nreh 0 dfes
T WY ZHAT 6-¥F g 81 ST wgh
gu‘r{ﬁmmﬂ'wmmq
A ¢ 7 gfwaw whfed  wrdt &
e wfwnt & e wre g
Wi ow oA ww M oW g
o &1 wfgwiT Y mfe gemer we
% oy wIfREt 0T 2Ty 1A wE, gIWTT

w ® wwelfdt o ® sfewre fea q¢ AT W AR wWRX WA S
;mt,mwmnmﬁ N x5 w% ®oan & g wmw @

\ w ot
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[f vrrrre wrealt]

T aw wg ¥ fie xw Wy AT
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W s qpwifag el off
FFFT-FNE WY W WA FA N
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& wiek gy €@ fas ® wEar
g o v aeg ¥ frgemr A S
o QR fawr wr wrg w7 & srar A

T WAl & g9 & @ wawme
F1 ffe § S 70F ¥ fade v
g Y I=hg war g fe arfag & W
o B WA & & A AT W
fasr # =ifew & #fifwg

SHRI CHITTA BASU (Barasat):
Sir, I rise to oppose the introduction
of thig Bill primarily on the ground
of legislative competence of {his
House, Sir, 1 would urge upon the
Members sitting on the Treasury
Benches that they should have  ex-
ercised their conscience, if they have
got any. They should also understand
the gpirit of the Constitution of our
country, the traditions we have built
up during these years and in the dir-
ection of preservation and expansion
of democracy,

16 hrs. _ 4'
Sir, as you know, many of the
leaders sitting there were leaders of
earlier dayp who were very much
determined to oppose the encroach-
ment of the democratic rights of the
people by the British imperialists, You
can remember, Sir, even during the
British days when the Rowlett Act
was placed, many of the Congress lea-
ders sitting opposite opposed that be~
cause it wag the intention of the Bri-
tish regime to take away the demoe
cratic right of the people of our coun-
try. I would only urge upon you to
remember those old days and follow
the footsieps of your leaders who were
very much in the fronthne to fght
against the British imperialism for
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the preaerv«tloii ot tbhe deoiocratic
rights and alBo for the expansion ol
the democratic rights. Tbeielore. 1
urge upon you to ponder over what
jou are goii® to do and how the de-
Tnocrtcy Of our coiaitry is going to
be In perlL

Sir, Article 10 ol our Constitution
Aves us the Funoamentai Right to
form Associations or unions, I think
as a trade union worker, you would
agree with me— am happy you would
.agree with me from the Chair—that
the right to collective bargainiuf is
integrally connected with the right
to form associations or unions. The
right to collective bargainiaig is of
mcrucial Imporlanoce, Ig of vital impor-
tance” because the right to collective
Arga'inlng  gives certain derivative
Tlgbt~he right to strike also. The
right to collective bargining, Sir
you will agnee with me and the House
Tvill agree with me, is again integral-
ly and indivisibly linked with the right

to strike. It does not require much
argument to explain to the House
that if the Associations or  unions

have no right to strike, their right to
collective bargaining is reduced to
nil, is reduced to zero, is nullifted, is
negated in all its contents and mean-
ing. The rigbt to strike is a deriv-
ative right of the right to form as-
sociations and form unions, which Is
guaranteed under Article ly of our
Constitution. Therefore Sir, if the
right to strike is denied, it ir.eans the
right to collective bargaining is also
being denied. And if the right to
collective bargairmig 1is denied, then
The right to form dsaociations and
unions ,ifi  also denied.  Therefore,
Sir, thif which seeks to take
away the right to strikfi, which means
right to strike for enforcing a collec-
tive bargaining. Is a denial of the
right under Arficie 19(c) as guarante-
ed in the Constitution of the coun-
mtry. Therefoae, Sir, this House has
got no legislative competence to le-
gislate on this subject which seeks to
bam the strikes. And therefore, thi*
introduction Is to be opposed. This
is tny flnt argument.

1934 LS—12.
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MR. DEPXn”-SPEAKJ3l: You hav«
touched on ledslAtivt eompetence.
Now about the constitutional point

SHHI CHITTA BASU: This BiU

is vlolmtly inconsistent with certain
laws lexisting in our country, passed
by this Parliament.  Certain provlr

sioos of this BiU are violently inconsis.
tent with those very specific previ-
sions of the existing law, viz Indus-
trial Disputes  Act, 147 which this
House has pass”. Industrial  Dis-
putes Act, 149 1947 deH'K strike In
Section 2(q). I am reading it;

(3

strike” meamg a cessation of work
by a body of persons employed in
any industry acting in combination,
or a concerted refUJWl or a refusal
under a common understanding, of
any number of persons who are or
have been so employed to continue
to worlt Or to accept employment;’*

This is tbe definition of strike In the
Industrial  Disputes Act. May 1
show you the Inconsistency with thli,
in the Bill which is being proposed 7
In the new Bill strike has been defined
thus:

“n

strike” means the cessation of
work by a body of persons while
employed in any essential ser-
vice....’

MR. DEPUTY-SPEAKER: I think
you are going into the details of the
BiU.  You should not go into them.

SHRI CHITTA BASU; This com-
es under The head* legl*ative compet-
ence. It does come. You listen and
then give your ruling. It says in the
new Bill:

(13

strike" means the cessation of
work by a body of persons while
employ” in any essential service
acting in combination or a concert'
ed refusal or a refusal under a
common understanding of any nunv
ber of persong who aie or hat*
heen so employed to continue UF
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tShri Chitta Basu]

work or ta accept wor)E assigoed,
and IncludeB—

(I) refusal to work overtime where
such work is necessary tor the
malntenancie of any esscnUal
service;

(i1) any other conduct which is
likely to result in, or results in,
cessation or iaubstantial retar-
dation of work in any essential
service;' ”

have you applied your mind?

MR. DEPUTY-SPEAKEJR; I have

alresuiy applied my mind to your
flpeech.

SHR1 CHITTA BASU: Have you
taken into account the violent Incon-
sistency? It is not only inconsisten-
cy. ContradTctory orovisions are
there.  This Bill provide a definition
of strike which is completely different
from, and completely contnidictory to
the defini?tOii of strike as embodied in
the Indu”rial Dieputea Act, 1947
which is an Act of Parliament, I
think this House has got no legisla-
tive competence to consider this Bill.
(Interrupflon) I am not going into the
merits of the Bill.  You look at Sec-
tion 22  of the Industrial Disputes
Act_ 1947. This also provides lor
the prohibition of strike, Tbe main
object of the Bill is to prohibit or ban
the strike. There is arother ptovt-
sion In tHt Act of Parliament for pro-
Ubiting the strike.  You should go
throuEh it; you should take it into
account. The Home Minister should
pay some attention to this. Section
22 Of the Industrial Disputes Act, 1947
says as follows:

“No person employ”i in a public
utility service shall go on strike..”

SHE! SOMNATH CHATTERJEE:
Was this Bill veted by the Law Min-
Istty? Otherwise, how so many uncon.
etitutional provisions are there?

SHRI CHITTA BASU: When a
strike can be declared illegal? It
«ays as follows:

SEPTEMBER 10, IfiBl

Maintenance Bilt 356

"(a) Without giviog to the em-
ployer notice o1 strike, as here-
inafter provided, within six
weeks before strike; or

(b) within fourteen days of giving
such notice or

(c) before the expiry of the date
of strike specified in any such
notice as aforesaid; or

(d) during the pendency of any
conciliation proceedings before
a conciliation officer and
seven days after the conclusion
of such proceedings."

There are specific provisiona for pro-
hibiting a strike or declaring a strike .
illegal. If you permit me, I can
quote what are tlie penal measures if
somebody takes part in a strike which
is declared illegal under the Industrial
Disputes Act. But here the process
Or the procedure or modality of dec-
laring a strike illegal is very much
extraordinary. It is a blanket right
to ban any strike. Not only lhat,
‘the Government also proposes to in-
clude the widest variety of working
class enraged In diffei-ent Industries.

The definition of the essential ser-
vices and public utility services by
and large Is the same in content and
meaning. Would you kindly take
note of it?  You kindly see the de-
finition of the public utility service”
under section 2(n) of the Industrial
Disputes Act.

It is there in Section 2{n). The
definition of “essential services*' far
exceeded the scope and coverage of
the public utility services as defined
in the Industrial Disputes Act, The
Government proposes, by this BHI,
to have sweeping powers to cover all
industries, not only essential scrvice*
it includes the industries covered by
(d) and (e) of Section 3 of the In-
dustries (Development and Regula-
tion) Act. They want to have a far
wider scope.

MB. DEPUTY-SPEAKER: Flaw*
conclude.
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SHRI CHITTA BASU: It also en-
croaches upon the rights of the State
L7 islature of Assam. It Is an In>
fringenent upon the State’s rights
mentioned In List IT of the Seventh
Schedule of the ConstitutioQ. How can
you say, in these conditi<ms, that this
House has got the legislative power?
That is number one. Secondly, It
takes away one of the Fundamental
Rights  guaranteed under Article
19(c). It wants to have a blanket
power to have any strike including
in the industries which are mention-
ed in the Industries (Development
and Regulation) Act. Thirdly, it in-
fringes upon the rights of the States,
as mentioned in List II of the Seventh
Schedule. Therefore, this House has
no legislative comp”~nce to make a
law to consider a Bill of this kind.
Before I conclude, therefore, 1 want
to say that this Bill is ill-conceived,
it 1s draconian, it is anti-working class
and anti-democratic. This Bill re-
minds us of British days. (Jnterrup-
tions)

PROF. K. K. TEWARY (Buxar):
I am on a point of order. It is speci-
fically mentioned in the rules that
when a Member opposes a Bill he has
to make a brief statement and not
a long haranggne. This should be fol-
lowed in the cast of the Opposition
also, (Interruptions)

AN HON. MEMBER: You
say.

cannot

PROF. K. K TEWARY; I am sub-
mitting that this rule should be ap-
plicable to every Member and he
should not be allowed to make a long
speech. He should confine himself to
make a brief statement. (Jntemip-
011N

MR. DEPUTY-SPEAKER; You see
Rule 72 and the proVtso thel«, which
say9—

“Provided that where a motion
Is opposed on the ground that Ibc
Bill initiates legislation outside the
legislative competence of the House,
the ">eaker may permit a full dis-
cusslon thereon."
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But 1 will appeal to them not to
take more time.

(Intemitptknu)

MR. DEPUTY-SPEAKER: 1 will
also appeal to them to respect Rule
72. 1 will appeal to them not to take
more tim;. Mr. Chitla Basu, please
conclude. He is concluding.

SHRI CHITTA BASU: I am going
to conolu4” Sir. I think the House
would agree that this Bill is ill-
conceived, is Draconian in nature, is
anti-working class, is anti-democra-
tic; it takes away the fundamental
rights of the working cleiss of this
country. It is an assault on the demo-
cratic nghts and civil liberties of the
entire people. It is a precursor of
emergency days, it is aimed at stifl-
ing thfr voice of the working class. It
is an attempt to have a dictatorial
regime 1in our country. It ia an
attempt to destroy and annSiilate and
emasculate the working class move-
ment of our c{nmtry. The working
class Of this country shall not accept
these things lying low. They will
fight for the democratic rights. They
will fight for the preservation of their
civil liberties by shedding the last
drop of their blood. Therefore, I
request the Government that they
should not play with fire. It will be
unwise to play with fire. The or-
ganised strength of the working claw
of our country has to be taken note
of. We know that they can get this
Bill passed here Gi this House be?
cause they have got a brute majority.
But this majority in the House is not
equal to the majority outside. The
majority of the people outside are for
democracy. They are for the pre«r-
vation of their civil liberties whieSi
they have won after y«ars of struggle.
Therefore, they are not going to give
up their democratic rights and ecivil
liberties. Therefore, even at this late
aage, 1 hope good senae would dawn
on them and they will decide to
witiiddraw this Bill.

SHRI SOMNATH CHATTERJEE
(Jadavpur); Sir, I would expect from
my bon. friends on the other side
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that when we are discussing an issue
of a momentous nature like this, at
least we shduld get a hearing. On a
matter like this, we would expect
that there adiould not be command
performances on that side. Why are
we objecting to this at this stage?
We feel tfiat this is one of the package
measures being introduced in this
country, following the ordinance, to
sell out this coimtry, it is part of the
selling out of this country to obtain
some munificence from the Inter-
national Monetary Fund. That is one
part. The other part 1is that this
Government has become synonymous
with repression and Draconian mea-
sures and our experience is such that
we canaiot but believe that this is part
of a measure which ig intended to
denude the people of their minimal
rights in this country. No other
section of the people is the Prime
Minister so much afraid of as the
mworking class of this country. That
is why we have seen how the railway
lArike was crushed and the methods
that were adopted. We have seen how
MISA waa used against the working
people of this country. We have seen
how leaders of trade wunions were
arrested and put behind the bars
without any trial or chargesheet. We
have seen how the locomen’s agi-
tation was dealt with. We have seen
how the public sector employees in
Bansalore were dealt with. Recently
we have seen how the LIC employees
were dealt with and how the Supreme
Court orders were violated with im-
punity. And, the Ministers here had
the hardihood to say, “Well we do not
agree with the Supreme Courtt"
Therefore, we say that this is not
only a part of sell out of this coun-
try to the IMF, the World Bank but
also this is a part of calculated at-
tempt which is being made by the
present Government, as we had seen
prior to 1977, to crush the working
people in this country because she Is
afraid of the working people and the
organised sector.

I know I cannot question the deci-
afem of the hon. Speaker. But have
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you seen the mtntorandum whlcfa has
been issued justifying a shorter period
for circula”on of the Bill. It says:

"Consultation with the various
Ministries and I>epartments was
also found necessary so as to ensure
that services considered essential
for the life of the community are
adequately covered."

Wag the ordinance issued without any
discussion, without any consideratian,
without any consultation amonfst the
Ministries? We find in the papers
that the Labour Ministry was not
aware of it. We find that the Home
Ministry does not take responsibility
except the Minister who had to
sponsor it. We find from the papers
ttiat before going to royal weddintf,
our Rashtrapatiii was made to sign
On the dotted line in the midnight
because the mid-night maneouvres—
what we have seen in the country,
are the order of'Uie d’y-

SHR1 RAM SINGH YADAV (Al-
war); The hon. Member has just
said in his speech that the country
is being sold. This is defamatory not
only to the Members of this House
but to the whole country. Therefor®,
under Rule 380, such words which
are defamatory to the whole country
should be expunged.

MR. DEPUTY-SPEAKER; I will go
through the records. If there is any-
thing defamatory I shall expunge
that.

SHHI RAM SINGH YADAV: Rule
380 says:

"If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may. in his discretion, order that
such words be expunged from the
proceedings of the House."

This is defamatory not only to the
Members of the House but to the
whole country, (Znt«m4rtlon)

MR. DEPUTY-SPEAKER: 1 will go
through' the records, (In”pmgittons)
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PROF. K..K. TEWAHY: The In-
tention U that when an hoc. Member
mpeaks, he should not make sarcastic
remark on the Head of the State.
While Mr. Ché&tterjee was speaking,
he w&s referring sarcastically to the
Head of the State, the President of
India, That must be expunged.

MR. DEPUTY-SPEAKER; I will go
through the records.

THE MINISTER OF LAW. JUS-
TICE AND COMPANY AFFAIRS
(SHKI P. SHIV SHANKAR): 1
never wanted to raise a point of order
when Mr. Basu was speaking. But
my friend, who claims himself to be
an eminent lawyer—I also agree
partially not fully—will agree with
me that the scope of the discussion
at this stage will only be to put forth
whether the Bill Ig outside the legis-
lative competence of Parliament.

SHRI SOMNATH CHATTERJEE:
I am coming to that.

SHR1 P, SHIV SHANKAR: So far
as this Bill is concerned, it is govern-
ing mainly by entry 70 of the Union
List. The Supreme Court has also
said that it is within the legislative
competence. What is it then that has
to be argued at this stage? Let them
say that. They camnot go on lecturing
generally. They cannot go on talking
on diverse matters which are foreign
to the scope of rule 72 at this stage.
They can say that when the Bill is
under conaideration. If it is within
the legislative competence, then rule
72 is not attracted at all and the
matter end* there. Why should they
go On giving detailed lectures? He is
bdiaving like a platfonn speaker...
(Jnte”ptioiu). The point is whe-
ther it is outside the legislative com-
petence... {interrujrtteiM) That Is
why I say under entry 70 and other
entries of the Union Urt, Parliament
ha« power to make ttiis law. Parlia-
]7at la framing the law under entry
70 and other entries of the Union

Ctace that be so, there Is no
question Of legislallve Incompetence
*t tH. So, what is the argument that
la beiag advanced now?
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MR. DSPUTY-SPSAKKR: i 1 -
lative competence and constitutimal
propriety. Please'stick to tiunt When
the consideration of the Bill cotnM.
you can speak on the other aspects.
Now speeches are being made as
though the Bill has already been
Itttroduced.

SHRI SOMNATH CHATTERJEE:
After hearing the lecture of the Law
Minister...

SHRI P. SHIV SHANKAR: No
lecture.

SHRI SOMNATH CHATTERJEE;
After hearing the lecture of the hon.
Minister of Law. representing Secun-
derabad, may I continue, a little mor*
enlightened by you?

MR. DEPUTY-SPEAKER: You
should be brief.

SHRI SOMNATH CHATTERJEE;
The position is this. I was drawing
your kind attention to a very inywr-
tant part of this Bill, which ia sought
to be Introduced, the Memorandum
which has been circulated, to whldi

have drawn your attention. This Is
an admission that there has been no
consultation prior to this, according
to them. The Memorandum further
says;

“Further, a statement of policy
setting out the views of the Govern-
ment on the question of redressal of
the genuine grievances of the work-
ers was also to be finalized.”

This is the application of the mind
given by the Government fb a Bill of
this important nature. This Govern-
ment speak volumes about the primary
of the Directiveg Principle* in  this
country. They say that the Funda-
mental Rights must subserve to the
Directive Principles of State Policy in
this country, that Part IV must pre-
di“nate over Part HI of the Consti-

tution.
What does part IV gmyl It sayi:

"The State shaU strive to pro-
mote the welfare of the people hr
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aecuring and protecting as eflecti-

as it n»y a social order in
-which jiutice, social economic and
poUtocal, sball inlorm all the insti-
tutions of the national life."

'You are taking away the worker's
light of agitation and demonstration
and strike which the workers have
earned after years and years of strug-
gle, after giving their blood, sweat and
toil. Is this the way of securing and
protecting a social order, in which
Justice, social, economic and political
shall be enshrined? Article 38(2)
says;

"The State shall, in particular,
strive to minimise the inequalities
in income, and edeavour to elimi-
nate inequalities in staus, facilities
»nd opportunities, not only amongst
individuals but also amongst groups
of people residing in different areas
or engaged in different vocations."

What is happening is that they want
to perp”uate the inequalities in in-
come, the inequalities in status. When
inflation is raging in the country,
when the purchasing power of the
rupee is going down and the people's
misery is maximising every day, when
the consumer price index is going
higher and higher, when the rich
people are making more money, they
are going to perpetuate this Inequality
in income and the inequality in status

__ (Intemtptions).
Kindly read article 43-A of the
Constitution, which was introduced

during the Emergency by the Forty-
second Amendment. It reads:

“The State shall take steps, by
suitable lagislation or in any other
way, to secure the participation of
workers in the management of
undertakings, establishments or
<nher organisaUoas engaged in any
Industry."

When the Directive  Principles

State Policy demand that Bills be
Introduced to give tlw workers right
of participation in the managament.
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by this Bill 3*u are making tiiem-
slaves of the rich pe<”le, malcing them
bonded labour of the big sharks, the
monopolists and black marketeers in
this country. This is an open violatifm
of the IMrective Principles of State
Policy. I know the hon. Minister will
say that the courts cannot enforce
it. That seems to be your safeguard,
your safety valve But article 14 of
the Constitution is enforceable by
courts and that is the equality clause
in this country.

Kindly read clause 3 of this Bill.
It leaves to the Central Govemraemt
the power to decide in public interest
to issue orders banning a strike. What
is the object of this Bill?

MK. DEPUTY-SPEAKER; You are
going into the details.

SHRI SOMNATH CHATTERJEE:
Kindly see the Preamble. This is a
very important matter.

MR. DEPtTTY-SPEAKER: But you
are going into the details of the Bill.

(InteiTuptionj)

SHRI SOMNATH CHATTERJEE:
I am reading the Preamble. Kindly
see the Preamble of the Bill which
says:

“to provide for the maintenance
of certain essential services and the
normal Hfe of the community.”

Where are th# guidelines? What la
the object of thfs statute? What would
be the nexus? How the 'courts will
decide public interest in this? No
reasons are to be recorded and no
reasons are to be disclosed. Thwrfore,
it violates openly Article 14 (of ttie
Constitution.

Kindly see the definition of “strike”.
You have b~ , and I hope you still
are, in the tr«” wtlon movement in
thi* country. Don't you feel onhappy
tha” today the minimum rights of the
wwdtcr# are ta“en away and how the
ddJaitioa of “strik*” has be«n enlarg-



3 5  Easentigl Services

‘ed {0 cover any type of activity?
Hindly see the definition of “strike®,
It includes “refusal to work overtime
where guch work iz necessary for the
maintenance of any essential service”
Whoe will decide what is necessary?
Who will decide by whom this work
has to be done? It iz not stated. There
are no guidelines and there is neo
indication, Nothing has been indicat-
ed, I have to work overtime, but
who will decide? I do not know, Is
there any indication, any time limit
or any other limit has been provided?
Nothing is indicated.

Kindly see clause 2(b) (li) which
£ays: _

“any other conduct which is
likely to result in, or results in,
sessation or  substantial retarde-
tion of work in any essential
serivce,”

What is this‘ substantial retardation of
work'? On these matters nothing is
said in this Bill.

We are not going into the merits of
the Bill, we have got many things to
say on the merits, which we will say
at the appropriate time if this Bill is
introduced ultimately.

SHRI P. SHIV SHANKAR: There
is nothing new about them,

(Interruplions)

SHRI SOMNATH CHATTERJEE:
At least, I think the hon. Minister for
'Parlmmentary Affpirs has got no
voice in thig House so far as voting is
cancerned, We cannot recognuise him
otherwise,

MR. DEPUTY-SPEAKER: There-
for, you are assured, the Bill is going
10 be discussed in this House,

SHRI SOMNATH CHATTERJEE:
That is why 1 said, ‘if this is ultimate-
1y introduced’. To that, our venersble
Minister laughs.

I am submitting that these are noth-
‘ing but arbitrary provision included in
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the Bill without any guidelines, with~
ouwt any indicatidn, without any sta-
tutory provision which can be looked
into for the purpcse of finding out
the basis for its application. I submit
that this is not only a draconian and
black Bill, but this is a direct attack
on the werking class of this country
which has suffered under the weight
of problems and hindcaps. And I
submit that this is nothing but an
affront to the Constitution and rape
on the Constitution and this House
should not be a party to this Bill and
so I object to the introduction of this
Bill.
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SUBI N, K. SHEJWALKAR (Gwal-
iw): I oppose tlie introdoction. It is
true that scope ig very limited and
only on the basis of legislative com-
petency I can do so. At tl;e same time
I must also express my views regard-
ing the draconian measures which are
betag adopted, basically the righta
have been granted under the Congti-
tutlon to a labourer and to the labour
organisations giving thran a right to
have fltrike. Ag was read out_ they
are prepared to have a share in the
management. How is it that one fine
night they came to a different con-
clusion—if labouro*s are given further
right, it will affect production of the

k. whole country and for getting more

A

1 producUon they must take away the

rights of strike and aU other activi-
ties?

Basically, I must say, it is a per-
verse approach. It was tried earlier
also and it brought no fruit. By sup-
pressing or by taking aU these swe-
eping powers and compelling the wor-
kers to work, I am afraid, the Cfov-
emment does not want to under~
atend the psychology of workrs.
Whether the mill-owners or those
who are on the other side are going to
be benefited or not is a differ-

ent point. How can this measure
bring in more production?
That ig the point. I feel, honestly,

this is just going the reverse way.
Therefore, i oppose the introduction
of the BiU.

PROF. MADHU DANDAVATE
(Rajapur); Mr. Deputy-Speaker,
Sir, I do not want to take much time.
I only wish to draw your attention
to the fact that in Part Hj of the
Constituion ort Fiindameivtal Rights,
article 13(2) says:

“The State shall not make any
law which takes away Or abridges
the rights conferred by this Part and
any law made in contravention of
tt~ clause Aall, to the extent of
contravpntlott, be void."
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1 feel, article 13(2) control® article
IB in which 19(1] clees® mus that
one of the fundamoitai ri(*t( is “to
fGrm associations or unions”, Tlils
right is not an abstraot ri| ~ One
fotTns “associations or unions”, not
some sort of gocial cltd», for ba”
gaining purposes. These unions are
bargaining agents and they are sup-
posed to carry on struggle® of the
working class. If they are robbed of
tljelr right to carry on struggles of
the working class, 1h that case, the
rij”t to form imions becomes a
meaningful right. Therefore, it i1* a
corollary of the fundamental rl”t.
Once a fundamental right is guaran-
teed by the Constitution, the right to

carry on legitimate activitie» of un-
ions, it also becomes a fundamental
right as a natural coroDery. 'There-

fore, even when “at right ig taken
away, the fundamental right is en-
croached upon and article 13(2) 1is
attraoted to that extent, I feel
that this particular Bill wiU be com-
pletely outside the legislative eom-
petenpe dJaniti thereijate, I <*allenge
the Bill on that ground.
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“43, The State shall endeavour
to secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agricul-
tural, industrial or otherwise, work,
a living wage, conditions of work
ensuring a decent standard of lite
and ful] enjoyment of leisure &nd
socia] ahg cultural oppartunities
and, in particular, the Stats shall
endegvour tp promote cottage In-
dustries on an individual or co-
operutive basis in rural arees.”

“48a. The State shall take gteps, by
suitable legislation or in any otber
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way, to gecure the participation of
workers in the management of un-
destakings, establishments or other
organisationy engaged in any in-
dustry.”
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SHRI TRIDIB CHAUDHURY {Ber-
hampore): Sir, it is not necessary
for me to make a long speech. The
-working  class of this country and
the organized sections of the trade
union movement al] over India have
expressed their opposition to this mea-
sure, this black measure, the ESMO
'Which Is now being replaced by the
Biu which the hon. Minister has 50-
mu”t to introduce, There 1is little
doubt about the fact that this is an
-atrociously arbitrary measure which
gives power to *he Government to
intervene labour relations parti-
cularly with regard to their right to
strike whenever they choose. What
lias been most disturbing 1is that,
eince this Government came back to
power, since the last 21 months, it
has completely Jailed to evolve a
meaning”} anj purpoaseful indus-
trial labour ijglations policy, They
have been numerous Conferences
called by the UniWi Labour Minister
and attended by various State Lab-
our ICnisters in which platitudes *ti-
out amending the Industrial Relations
Act, about giving ri*t to workers to
participate in the inwinagement, about
amending and updating minimum
wages under the Minimum Wages
Ac” 11,, were repeated, but  uptill

no# nothing has been done. Ij? the
laaf one year or more, the soaring
price level, th« inflationary  c¢Ondi--
tions, have rapidly eroded the real

income of the pe”e, and olearly in
tbft background # thii fiUruie of the
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Government to give them any relief
and being affatd of the natural re-
actions of the working people against
the sharp deterioration in their
standar<} of living, they now feel
that the working cl«ss ig bound to
rise in protest. That is why they are
bringing this Bill a* a pre-«nptive
measure. So, there can be no doubt
about the ~ t that this measure takes
away one of the cheri“ed rights of
the working class and in that sense,
it is thoroughly an anti-democratic
measure, a black measure. There-
fore, Sir, I oppose the introduction of
the BiU.

MR, DEPUTY-SPEAKER: Mr.
Unnikrishnan, He is absent. Mr, A-
K, Roy,

SHRI A. K. ROY (Dhanbad): Sir,
while framing the rules, particularly
when rule 72 was put, nobody anti-
cipated that the future Government
would come out with such a mons-
troufi Bill. That is why, legialative
competence, and s«h polite and Pre-
cise terms were there, Actually, this
Bill is B plain war on the workers.

Regarding Constitutional pn~ety
and justiciability, 1 would lil*e to
add that this House is not simply a
court Here we have to deal not only
with juBticiability “nd legality but
also with iustiflability, Adso we have
to create some good precedents.

17dirs,

This Bill derives Its main streagth
from s Supreme Court judgement in
1962 on some Bank Employees' As-
sociation case; there it was decided
and the Supreme Court has olaerved
that e right to make assoedalon,
the right to torm a union, which is
covered V. 19(1) of the QOo<nsti-
tutiojj, la a Fundamental Right,
But that does not automatically ex-
tend to the right to bargain and right
to strike. So, the Sm»'eme Court,
in its wladom, 1is very correct in
proj>oundinf tfi* theory that -the ri”t.

strike is not a fundaments] right,
but it is definitely an Important
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>igbt. Xu this way, 70U can, argue
find tbe government can argue that

to vote is also not a funda-
mental right QHG tomorrow they
may co”e out with a Bill to defra-
ncMiae tbe people on the argument
that this parilament has got the le-
gislative competence to defranchise
you because the right to vote  does
not come under the Fundaniental
Rights. In this way, if we argue, it
is a legislative way of thinking. But
actually what is the fact? What is
th* picture? What is the morality?
What ia the moral stake of this Go-
vernment to come out with thig Bill?
In one breath they are saying that
there is no question of industrial in-
security and corruption is increasing
and not only that, the manday lost
is on the decrease a”’d with the same
voice they are coming oUt not only
with a Bill but with an ordinance.
This is nothing but an abuse ot the
high office of President. They are
very touchy when our esteemed com-
rade, Mr. Somnath Chatterjee eaid
that the Ptesident was made to sign
on the dotted line. I woiild like to
know what wag the urgency of pro-
mulgating this ordinance in the mid-
night of 26th July? Can anybody
argue and justify the suddenness and
urgency which led to the President
signing the ordinance?

SHRI JANARDHANA POOJABY;
On a point of order, Sir, Rule 352
says that a member while speaking,
shall not use his right of speech for
the purpose o( obstructing the businesa
of the House. It also says that the
Member shall not use the Presidentfl
name for the purpose of influencing
the debate. The rule 13 very clear. Ke
cannot make any reference to the Pre-
sident.

MK. DEPUTY-SPEAKER; I have al-
ready said that I will go through the
records. When it was raised by an-
other hon. Member, I have already said
that I will go tbrou” tbe records.

SHRI A. K, ROY: I say that every
action of tbe executive Is open to the
seniUoy of this so'vtrrign Bbuse.
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1 would like to t” mnot only
we ere creating a bad precedent. It
Is such a bad law and the Bill has been
so badly drafted and you will see here
the jurisdiction is blurred t)etween this
Act and the Industrial Disputes Act.
It does not negate the Industrial DIl»-
putes Act. That is one thing. But It
is not colluding but it is colliding some-
where and it is blurring in another
place. You might have been the panal
provisions. I may point out the penal
provisions. They are clauses 4, 5, 8,
7, 8 and 9. One is that If somebody
is found Indulging in or instigating any
Tllegal strike or lock-out, be would be
punished with such and such imprison-
ment and fine. The same provision is
also there in the Industrial Dispute*
Act. The Industrial Disputes Act in
Articles 26 and 27 say that ii some-
body is found and proved to have .par-
ticipated in or instigated any illegal
strike or lock-out or something like
that they would also be punished. In
some cases, who is the deciding autho-
rity? The jurisdiction o the Industrial
Disputes Act in deciding whether the
strike is legal or Illegal is colliding with
the jurisdiction of the central Act and
there Is no clear demarcation between
the two. You know the Article 20 (1)
and (2) say that no person can be
charged at the same time or the same
thin® by two independent authorities.
Here they are just creating two ind®.
pendent authorities. I would like to
know how the Government in practice
Is going to dnnarcate the operatioo.
Either you could have done one thing,
You could have amended the Wndustrial
Disputes Act. After all what have you
done? You have only enlarged and
you have only given the deflniUon of
the Essential Services..a long list
They could have easily included that
within the public utility service and
you could have amended the provl-
sionfl of Articles 26 and 27 by Increa”
Ing the quantum of punishment also
from one month to one year or from

six months to two years or even to tea.
years.

After «li the worUng class are not
living In yotir mercy, Tlie know how to
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fight or their right to strike or eveo
the riftht to live. They do not want
your mercy. You could negate the
Industrial Disputes Act and hell with
It. We are in a new dynamic era and
we are seeing the Essential Services
Maintenance Bill 1981. _The days of
1947—Industrial IMsputes are gone.
This not only infringes or cripples the
working-class but this has crippled the
fundamental rights and, in a rounds
about way, it has also crippled the La-
bour Department,

SHRI JANARDHANA POOJARY:
On a point of order.

Ml deput Y'SPEAKER: Mr. Roy,

please sit down. He is on a point of
order. I must hear him.

SHRT JANARDHANA POOJARY:
I am on a point of order under Rule
356. It says.

“The Speaker, after having called
the attention of the House to the
conduct of a Member who persists
in Irrelevance or in tedious repeti-
tion either of his own arguments or
of the arguments used by other mem-
bers in debate, may direct him to
discontinue his speech."

Here we have been hearing the repeti-
tion of the fundamental rights. These
have been discussed by so many Mem-
bers. I request that you can curb that.
"What is wrong in avoiding the repeti-
tion?

MR. DEPUTY-SPEAKER; Why can’t
you request him? I say that the ruling
party has no time to speak on this.
Tliey cannot oppose it.

SHRI A. K. ROY: I am sorry. I
shall not take time. 1 feel unhappy
here. 1 would like to remind you as
also the hon. Member who spoke Just
now that there is something wrong
with his seat. 1 say that this Is not
only curtailing the rights of the work-
fng-elass but It sln> cripples the rights
of the Labour Ministry to come put
with a labour 1" slatkm. This Bill tates
away the ririhta of the workft”-cl”.
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Also it takes away the right of the
Labour Ministry.

MR. DEPUTY-SPEAKER: II the La-
bour Minister introduces the Bill, you
won't oppose.

SHRI A, K. ROY: Jlo, Sir. This Is
an atrocity committed on the working
class as also on the Labour Depart-
ment and the Labour Minister. My
friend, Shrimati Ram Dulari Sinha,
will join me in this to flght for the
right of the working-class.

MR. DEPUTY-SPEAKER: So, you
oppose the introducticai of the Bill.

SHRI A. K. ROY: That Is the diffi-
culty, Why I oppose this is because
of this.

MR. DEPUTY*PEAKER: Yours
will be the last sentence.

SHRI A. K. ROY: Sir, we are ap-
proaching the day when the Labour
Ministry would be a vdng or a part of
the Home Ministry. It would be a hor*
rible thing. Everywhere tlft police-
men would be in charge ol ccmcilia-
tion; there will be no conciliation at
all. The policeman who has been en-
trusted with the job will be saying
that some one is instigating.

MR, DEPUTY-SPEAKER; Now, you
are going Into the details of the Bill.

SHRI A. K. ROY: Therefore, I op-
pose the introduction of this Bill be-
cause this takes away some of the pre-
cious rights of the working-class peo-
ple. Not only that. The aim is to
make the Labour Ministry and the Min-
ister as a part of the Home Ministry
This has come as a threat and the Bill
aims at terrorising the working-clas*®
and” in this context, I say they are out
to flght this Government which is pur-
suing the policy of anti-people and
anti-working-class.

MR, DEPUTY-SPEAKE:B: Hoo.
Members you already know that there
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are 43 Members to speak. I had con*
sultatioiu with leaders ot some Oppo-
sition parties. You may have a long
speech when the Bill is introduced. Al-
ready we have taken one and a half
hours tP two hours. I have already
called the leaders of all parties whose
names had been given. Therefore. I
want your guidance. I do not want to
take up the point of majority or mino-
rity. So, I will call each Member and
you will get up and say: You oppose
the introduction of the BIll.

SOME HON. MEMBERS; No. You
(five three minutes each Member.

MR. DEPUTY-Sp£aKEK; You must
help me. It is a very important Bill
and, as such, I want to take your opi'
nion-

SHRI INDRAJIT GUPTA (Basirhat):
How many are left?

MR. DEPUTY-SPEAKER: Thirty. I
hope you will agree to second mem-
ber from the same party,

A (JInterrypttotw)

MR.. DEPUTY-SPEAKER; You must
also help. Shri Niren Ghosh second
from the CPI(M).

SHRI NIHZN GHOSH (Dum Dum):
Sir, this Bill seeks to usher in Emer-
gency without declaration of Emer-
gency. This Bill, as has already been
raid, is placed at foreign dictation es-
pecially IMF and World Bank. This
Bill is not only anti-working class and
anti-democratic in nature but also it
is directed against the entire people of
India. This Bill is anti-India. By such
measures they are only losing the sup-
port of the masses. They are caught
in the maelstrom of a deep crisis In
which they have nothing to offer to
the people of the country except bul-
lets, black law*, shootings and Idllings.
While they have nothing to offer to
the people, they offer everything to the
monopolislle class. How is It that witli-
in 8 yeqrd the assets of Tata and Birla
liave gontt up by more than Rs. 500
crores each?
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MR, DEPOTYnSPEAKER. K». mm
crores.

SHRI NIREN GHOSH: 1 said, R*.
500 crores in each case. Will the Gov-
ernment take away this monfiaf? Ne-
ver. The monopolists have been given
a hike by means of Increase in petro'
leum prices In fertilizer prices and so
on 90 that they can make any amount
of money in every possible way. You
cannot stop them. You will never do
that because you are their servants.
The Government is only trying to crush
the working clasg because it is the only
organised force whom you are afraid
of. It is the patriotic duty of the wor-
kers and the people of India to rise
In revolt against this state of affairs.
I want to warn this Government that
there have been general strikes and
hartals already and tomorrow there
will be a strike and a hartal in Ben-
gal. Later on, it will be there in Ma-
harashtra; then other States will fol-
low, There wiU be an All India Ge-
neral Strike also. This measure is
against the working class. The time
has come when It is the duty of the
working class to rise in revolt, to car-
ry on the struggle to the better end
and never rest till th goal is rachd.
They will never rest till the goal 1is
achieved, till this state of affairs is com-
pletely erased from India and this Gov.
emment is pushed aside and thrown
out.

SHRI GEOR'GE FERNANDES (Mii-
zaffarpur): 1 shall not deal with the
ConMitutional  point*  raised by
9ome other hon. Members. I will deal
with three points only. One is the mo-
tive of the Government In bringing for-
ward this Bill. It is 6 weeks since the
ordinance was promulgated. I wouW
like to hear from the Home Miniater
whether he has had any occasion to
use this ordinance, to uge any of the
powers made available to  Govern-
ment under this ordinance, in the last
R weeks. Sir, during the last 6 weeks
there was no emergent need for
them to use the powers made avtil-
able to them under this ordinance.
That being so, this ordinance was
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iunaUaed. (Itttttniptlon) You
have a different law  in Assam. I
hope hOD Members educate themsel-
ves Dbefore they mternipt me.
You get an ordinance on  the 26th
of July. Ordinace making powers
are available in very extraordinary
circumstances and extraordinary sit-
uations. Parliament wa” due to meet
on the 17th of August, even though
you may not have made a  formal
announcement about it. When you
went to the President asking for
these extraordinary  powers, one
would have thought that there might
have been really urgent compelling
reasons why you were doing it. If
you had no occasion to u3e this law,
it means, this law was not related
to a situation that ‘was prevailing and
that ‘is’ prevailing in the  country.
Sir, I will not now go into statistics.
I will deal with these points wlien we
come to the merits of the Bill and
when we take up the Bill for discus-
sion, But at thifi Introduction stage,
I wish to point out first of nil that
your motives are suspect; you ntver
had any need to use it so far. In
otherwords, there has been no situa-
tion in the country which warranted
such a law at the present moment.
This is my first submission:

The second point I want to nake
is the very cavalier manner in which
this Ordinace was promulgated and
now this Bill has been brought for-
ward, Sir, I raised a point of order.
You ruled that out without hearing
my point of order, Now” under Rule
19 (a), {b}* the hon, Speaker could
have giwn’ permission. But please
go through this Statement which the
Home Minister has given to  the
Speaker, Should this House be trea-
ted in such a cavalier faahiom? Are
We expected to swallow  the state-
ment of the Home Minister mention-
ed in this sheet of paper? And it all
started from the day the Ordinance
Was promulgated and ther was  «
demonatntion  outside the Prime
Minister’s house to  welcome this
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ordinance. Th” is what 1 was told.
What did the Prime Minister aay?
Now, because somebody apparently
made a grievance, besides there are
grievances made by trade unions and
others who commented On this Bill
that this is an atach on the working
people and the employer® could go
scot-free, what about lock-out« and
lay offs? Thesee points were made.
And thn in the next morning news-
papers we sdw those bold headlines
of the Prime Minister telling us that
the lock out are covered and the lay
offs are covered. I went through the
whole ordinance all over again.

SHRI INDRAJIT GUPTA; With the
magnifying glass?

SHRI GEORGE FERNANDES; The
Speaker did not send me a  magni-
fying glass. Certainly 1 would have
gone through this ordinance with the
magnifying glass, but he did not. So,
I have gone through the ordinace all
over again. May be somewhere we
have slipped. After all th'e Prime
Minister the all-knowing, the-
ail-wise the ali-powerful the whole
Government  of India’s  para-
phernalias are at her disposal,
should knew better. So 1 accepted
her statement and went through to
find that there was ,no such pro-
vision at all and the Prime Minister
of India was making a  statement
which was broadcast by the cnt'«
media in this country, bold headlines
in the newspapers in this coimtry that
the lock-outs and lay-offs are cover-
ed. This agato shows the lackadaisi-
cal manner, the cavalier fashion in
which the law was in the first place
brought forward in the form ol an
Ordinance and subsequently being
treated by the Home Minister through
this statement. What does the rtate-
ment contain? What do you say irt the
statement? Sir_ it is one of the most
absurd statements which could have
been made by seeking exemptloa
under rule 19(b). Further, 1 would
like to quote the Home Minister;
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“Furthef, a statement of policy
setting out the views of the Gove-
rnment on the question ol rei<!trea-
sal of the genuine grievances of the
workers was abo 1o be finalised.

Head this statement which is a very
-very loaded statement.

“A statement of  policy  setting
out the views of the Government
on the question of reddressal of the
genuine grievances of the workers
was to be finalised”.

Have they been finalised? In other
mwords, are you trying to tell us that
after being in power for 20 ypara,
you dor.lt have a machinery to deal
with the genuine grievances of the
-workers? Is that what you are trying
to tell us through this statement which
you sought exemption under Rule 19

(a).

You did not give us the lay-offs
in time. And then you give this exe-
cuse. Did he tell us, Mr. Deputy-
Speaker? Certain important changes
rlating to prohibition of lock-outs and
lay-offs in Essential  servies  had
been incorporated. What are tliose
great changes? Those silly clauses, Se-
ction 8 and Section 9, power to pro-
hibit lock-outs, power to prohibit lay-
offs have been included. May be a
junior clerk in the Home' Ministry is
capable of writing this in 10 minutes.

SHRI INDRAJIT GUPTA; Not in
the Home Ministry.

SHRI GEORGE FERNANDES: AH
right, A senior clerk in the Home
lainistry and junior clerk in the Lab-
our Ministry are capable of writing
these sentences in 5 or 10 minutes.
And you are trying to tell us through
this piece of paper that you are sorce-
thing very profound and if you are
all that profound, before you came
out this draconian piece of tegisJa-
tlon, why did you not go through the
ramifications about the lock-outs since
you|- Prime Minster herself came out
1>y »aying that “we have already i»-
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dud«4 IfldiMHitB aiid LQM>ffs'. Why
did you not at least from that day
onwardg, for any other reasons, try
to save her face? Why did you try
to take Parliament for a ride? To
what extent Mr. Deputy-Speaker Sir,
again, what lackadaisical and cavalier
manner are you treating the law?

The third and the last point ij tlie
most important one. You are tiday
bringing forward the legislation, Mr.
Home Minister. I am sorry, Sir, the
Home Minister is not here. His De-
puty is not here. Then Vhat is the
use of the rest of you being here?
There must be eomebody represen-
ting th Home Ministry here,

MR. DEPUTY-SPEAKER: He is
coming.

SHRI GEORGE FERNANDES
What is the use of bringing forward
a law that you are not in a position
to .implement? Do you really  bel-
ieve that you will be able to imple-
ment this law? Sir, the former Chief
Minister of Maharashtra, my friend,
Hor.l*e Mr. Vasant Dada Patil
here. He will remeber  “his. In
Maharashtra some years ago, they
brought forward a law of this nature.
They enacted a legislation of this
nature and said anybody going on
strike will be arrested; anybody sup-
porting the strike will be jailed. It
was something similar to this, rint so
draconian perhaps, not such a sum-
mary trial perhaps, but they brought
forward some such a legislation to
deal with the State  Government
employees, who were going on strike.
The State Government employees
went on the strike. They could not
arrest one man. We organised in the
whole of Maharashtra. Htmdreds of
thousands of workers who contiibu-
ted one rupee each pinned a badge
on their shirt front saying 1 have
contributed one rupee in support of
the State  Government employees
strike’. They could not touch a man,
Sir. And I assure the Home Minis-
ter, you may transfer industrial rela-
tions from the Labour Ministry to
the police constalble. This is what
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you are tryiag to do. But I can
assure you not merely because the
policemen have their own iffoblem,
the poUcemen themselves are  fight-
ing not merely because of that, your
presence wit Ibe Inadequate, I can
asure you all your police iorce will
be inadequate, if at all you think in
termg of implementing this law.
Therefore, Sir, a law that cannot be
implemented £houl({ not be introdu-
ced, because it will not only bring
the law itelf into disrepute. It will
also bring those who are trying to
introduce this law, those who on the
strength of their brute majority are
going to pass this brutish law, into
disrepute, assuming there is  some-
thing more left to bring them to dis-
repute.

*SHBI R. K, MHALGI (Thane): Mr.
Deputy Speaker. Sir, I rise to strongly
oppose the introduction of the Essen-
tial Services Maintenance Bill. There
are 1.5 lakh industrial workers in my
constituency and I and my  constit-
uents oppose this measure tooth and
nail on thg following grounds:

.The workers earned their rights
after fighting many a struggle. Acts
like Industrial Dispute Act gave some
privileges to the workers which are
taken away by Section 12 of this Bill.
No worker would be prepared to lose
hie legitimate rights. I oppose the
introduction of thig Bill as it is an
anti-labour bill.

Year Strilters
978 317
>979 1336

1980 8

BHADRA 19, 1903 (SAKA,! MtUrUemnce BiU 386

The definitions of 'Ksaeatial  Ser-
vice’ and ‘Overtime* given in ihe Bill
are far-fetched. They are extra con-
stitutional, The Parliament is en-
titled to declare any service which 1ij
within its legislative competence aa
essential and ban  strike therein
Out of 210 subjects included in the
7th Schedule of the Constitution, Un-
jon, Concurrent and State List, Par-
liament can legislate on 144 subjects.
The Government can declare many
services as essential ones and ban
strikes. This amounts to  excessive
delegation and not formaj or ‘norma;*
as pointed out in the memorandum
of delegation.

According to the provision of the
Bill if a worker refuses to do over-
time work owing to his domestic
difficulty or ill-health, it would be
presumed that the worker is on
strike. Thus, the excessive scope of
definition of these terms will '-crtain-
ly crush the entire labour movement
in our country depriving them of their
basic rights.

Sir, the Home Minister cannot claim
that the ordinance had to be promul-
gated as there was industrial unrest
which urgently demanded such a
step. A statement released by the
Home Minstry gives the following
figures of strikes and stoppage  of
work during the last three years
which prove that the number of stri-
kes has come down and industrial
relations are improving.

Stoppage of Work

IWJantury to March 840
1981 —do— 30

'The ariginal speech was delivered in Marathi.

1993 LS—13
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In the recent interview on T. V, the
hon. Home Minster confirmed ;hat the
state industrial relations was imp-
rovteg. It is a paradox that Oii the
<me hand announce industrial re-
lations to have improved and on the
other” yoAi come out with such a diiic-
onian measure. By passing this legis-
lation thi> Government wants to arm
itself for taking stpes regarding wage-
freeze and bonus. Therefore, I opp-
ose the introduction of this Bill, with
'all the force at my command.

SHRI INDRAJIT GtTPTA; (Bashir-
hat); Out o* consideration for your,
Sir, I will be brief, and I will not re-
peat points which have been
covered already.

My flrst point is that if this Bill, or
in fact any Bill brought in this House
in conwequwice of an Ordinance, it
should not be different ¢“am the
Ordinance. It should not bascially be
in conflict with the Ordinance, Here,
we have Ordiance promulgated on

July 27: and now we have a
two are dlfTerent in two basic respects.

Such a thing I have not seen before
in this House. The point hM already
been made by Mr. George Fernandes
that when an ordinance is promidg-
ated, we presume that such an im-
portant matter as an Ordinance Is
promulgated after due consideration,
and that Government must have given
its mind to it seriously. That
Ordinance, as you all know, had no
mention o* anjrthing in it except the
strikes. It was only a plain and
simple 100 T>T cent anti-strike mea-
sure. And then the Prime Minister
was «ither ignorant about It or did
not read it or did not know its con-
tents or was misled bv one or more
of her colleagues. She spilt the
beans. Sir. Let the rat out of the bag
hv makinn that public statement that
no, no. It covered evervthfn” it cover-
ed not onlv strikes but lock-outs and
lay-off also. There was not a single
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word about t” loek-out and lay-off
or anything'in the Ordinance. It is
an extraordinary state of affairs.

Now you have brought forward a
Bill whii* is an after-thought

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OP PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); 1am on a point of prder.
Suppose in any factory strike is de-
clared and that strike continues for
30 days or 40 days or 60 lays. What
is the consequence out of this strike?
It is the lock-out?

(;nterrti.ptions,>

MR. DEPUTY-SPEAKER: has
put some life in this discussion. Mr.
Mallikarjun has helped you. He will
reply to it.

SHRI INDRAJIT GUPTA: The cmi-
oern which they had expressed was
for maintenance, uninterrupted main-
tenance of supply of essential services
and goods, which ig apparently what
they were worried about. But at the
time of promulgating the Ordinance,
the only aspect of interruption of
production or supply that was there
in their head was the strike by the
workers; nothing else. Everybody
else who is responsible for disclocat-
Ing and sabotaging production in thisw
country, who are their friends, they
forget about it; and later on its was
an emharrassirig position. The whole
country was saying, what is this one
sided attack on the workers?

Now we have been presented with
this Bill in which another dause has
been added about the lock-out and
lay-off. They did not have the time
to define in this Bill what is lock-out
and what is lay-off? of course, they
will say that the same definition
which i1s there in the Industial Dis-
putes Act wiU also apply here. But,
in the case of strike, they have taken
the trouble to define it: it means
everything including refusal to WOJ¥,
over-time and all that. But then in
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such 8 hurry, they had no time to
deAae lii &ny dause wH"at is the mean*
ing oi lock-out, what is the meaning
of lay-off: awi apart from the cteflni-
tion, there is not -even a mention of
another thing which is known as
closure. I do not know what is the
use of saying th«e things, addressing
these remarks t© Shri Zall Singh. This
is not hia field. But since they have
decided that this sould not be basi-
cally a labour Bill but a police Bill,
therefore, he ig unfortunately here
supposed *o pilot this Bill. Th«e is
such a thing as closure. I wemld like
to aSk my “oung friend, Mr, MalUk-
arjun, when a closure goes on for 80
days, 60 days, 365 days and 720 days,
urtiat is the conclusion of that? Is
that not »ny dislocation of supply of
goods and services?

The other days, last week, you had
passed a Bill her” taking over the
Dalmia Cement Factory in Dadri in
Haryana belonging to Dalmia. They
catinot be kicked around the way the
workers can be kicked around. So,
Dalmia dos«i down that cement fac-
titry in March 1980. It was not a
lodt-out; it was a closure. A notice
was put UP "closure”—thig mill will
not run any more. I think cement is
an essential commodhy in this co(un-
try. We are talking about it every
day here. From March 1980 to now,
Aagust 1981 the mighty Dalmiag kept
that client factory closed, the wor-
kers and their families starving on the
streets but, nobody here becrtiiered
about it for so long. Tlien, becatise
cement is in short supply, and there is
a black market, I am glad at last they
decided to take over the mill. But
what happen to the Dalmias? Do they

suffer? Have they been punished In
my way?
In tWa Bill, any Policeman,—any

Policeman, it does not even say that
it should be a. Policeman not below
a certain rank, any Policeman a cons-
table—without any proof, without any
evidence, merdy on si“picion, he can
arrest. A PoUcg constable, on suffpi-
rtD* can arrest We all kapw the level
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of intelligence and intellectual abllUy
of many constable in this country, I
do not want to mean any aflrtmt to
them bat we are seedi” Itow they are
braving all over the place. Tlie
moment, he suspects or thinks that I
am ding something against the law, he
can arrest m». And then a summary
court will be set up immediately
sentence me, to Send me to jail Whtt*
ever it is. Of course, this is a Pollc*
legislation. It ts not a labour legis-
lation at all. It is a Police legislation.
1 want to say that this Statement of
Objects and Reasons which should
hiive some coriformity, it begins by
saying, I am quoting—

“There have been certain dis-
quieting trends likely to aiTect Uie
maintenance of essential services, i"

Therefore, "it was considered neCe-
sarry...” Certain ‘disquieting trends’;
trends’; ‘likely to afitect’!

What are those What were those
trends which were so disquieting
which upset them so much that In the
middle of the night made them pro-
mtflgate this Ordinance. They could
not wait for Parliament to assemble
And, as Mr, Fernandes has pointed
out, after promulgating this Ordin-
ance they have not had occasion to
use it even once! What were those
disquieting trenda which were so
urgent, so emergent, so pressing? This
is all nothtng but presentinit the co-
untry with a fait accompli. It is not a
properly considered piece of legisla-
tion at all and further I would make
only two points.

This ia a piece of domestic legisla-
tion, Domestic in the sense that it is
something that we are sitting in this
House, the Parliament ol India called
upon to legislate here. But I want to
ask you, ttiroi” yo«. Sir, whelimr it
is befitting the dli*ty of Parliament
that a legislation shotUd be broU((tht
here which everyfcoity knoiw fé6day
is part of the Q«id pro gno, as pftft of
tbe q«id pro dffto—for that loan of
Rs. 5,000 crores which ft being

fpflffl, they are tryteg th«fr
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[Shri Indrajit Gupta]

bono fides to their creditors, to Iheir
future creditors, to tell them that
their money will tie safe, that we will
see to it there Is no labour trouble,
we will see to it that “"e woris:ers are
kept suppressed and look, for that
reason We do not trust even the
labour MjiiiStry any more, we have
given the Police Ministry the charsie
of this thing.

AN HON. ME;MBER; Shame,

SHRI INDRAJIT GUPTA: 1 say
that this is a bill and patently there
ig no case for it; there is no case at
allL. No case at all. Later on we will
see during the debate about the
strikes, lock-outs and mandays lost
and all. There is no reason for this
Bill excepting that t“ey are anxious
to show somebody that they are here
sitting with a which they are
willing to use against the workers, All
this after though about lock-outs and
lay-off is not going to convince any-
body. There have beftn so many lock-
outs in this coiiKtry, so many closures,
not a single employer ¢t owner has
ever been proceeded against. Never*
Because, they are all bip people. They
are Birlas, and Tatas, Gtoenkas, Dal-
mias and Singhanias and they could
not touch one hair of their heads.
They are their dearest closest
friends on whom they are depending
so much. Therefore, whatever is
written here, is against the workers.
We know that very well.

Another point T would like to men-
tion here is, that this Government
goes every year to the International
Labour Organisation.

M fTTarr 1T A ANrw

A wjrt *mr t ?

The deilegation is composed .of Gtfv-
emm«it representatives, employers'
representatives and labour represen-
tatives, As far as the delegation
from India concerned, the labour
rc”esentativej have been ehasen only
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from INTUC; it income t"“e mono-
po” of the INTUC. Nobody

else is allowed to go, You know, Sir,
there ave a number of countries who
are members of the ILO where there
are multiplicity of unions and those
countries see to it that the various
trade union bodies are 'given represen-
tation in that delegation, so that they
can speak with a representative voice.
But not in India. Anyway, I am leav-
ing it at that. In the ILO, our Gov-
ernment has signed and ratified a
number of ILO’s recommendation
and conventions, I want to ask whe-
ther a Government which goes to
Geneva and signs and ratifies certain
basic conventions and recommenda-
tions has got the right, after coming
back here, to use its majority in
Parliament to pass laws which go
absolutely against ILO’s recommen-
dations and conventions. Is there any
morality in it? It is absolute hypo-
crisy. These ILO recommendations
and conventions are very firm and
clear on the question of the right of
association and right of collective
bargaining. And, right of collective

bargaining means that collective
bargaining should be used in order to
settle disputes and avoid strikes. If
that collective bargaining fails, it Is
understood that the workers have a
right to go on strike. They have
signed those things sitting in Geneva,
but coming back here, they want to
impose a blanket ban. You can con-
sider a particular strike in a parti-
cular set of circumstances, whether it
should be permitted or not. That I
can understand. But you are
bring -a general law and you want
to 1impose a Dblanket ban on aU
strikes. This is a chaUenfi<> which 1
think even at the time of emergency
the working class not have tp
face. Therefore, all 1 can say is, you
can go ahead with this: but that is
inside this chamber and not outside,
Outsidp don't think that this law is
going to cow rtnwn people. People
do not Hn on strik*. for fun. Please
don't try to make fun of it, I do not
know how many strikes you have
led, but in my time, I have led a good
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lew strikes. U you see tb£ conditioii
of the workers who have sometunea
to remain on strike for three, four or
Qve moaths, if you see the couditioa
ol tbeir lamilies and their children is
those days, they have to sell their
household gooos, their wives’ oroa-
ments and utensils and borrow money
to eat and live somehow. Do you
think people do it for Iim? (Interrup-
tions), 1 do not think anybody will
trust you with leading a strike. There-
fore, thig is an unproductive BUL

wr BT ?

SHKI1 IIMDEAJIT GUPTA: This js a
counter-productive Bill. It is not go-
ing to fulfil the purpose wijiich you
have in mindj i.e. tliat all strikes wili
be banned. The working class wili
meet this challenge, if necessary they
will go on Hirike, if there is no other
way left. And, if that means facing
repression, they will face repressioii.

We are prepared to face repression
also.

My last appeal is this. I had said
it the other day to the Prime Minister
also, when I happened to meet her.
Every day we are being reminded of
this threat on our borders and every-
body is worried. My friend, the
Defence Minister, is sitting there.
External enemies.are arming them-
seleves and preparing. We do not
want and we do not say tliat war will
come tomorrow. Buj nobody can also
say that it will not come. There is a
threat and that threat is against our
country. At that time, when some
enemies are trying to have a con-
frontation with us, ia this the time
YOU select to have a confrontation
with the working Class in your own
country? You want to declare a war
on the working class of your own
country, Inated of getting their co-
OperationT My friend, the lady sttting
Iwre, goes on saying every we”, "We
are coming, we are coming with a
new law which will amenj the Indus-
trial Disputes Act and everything and
put industrial relations ©n a new foot-
ing®.  That bill is not coming.
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What comes instead is the Lé&thi Bill,
Police Bill? May I know where is
tha® statement of polity to which a
reference has been made in tne
papers circulated by the Home Min-
ister that upto 7th September they
were busy finalising the Bill and
Unaiising the Statement of Policy?
It has not been put before uS. Is that

also being prepared by the Horae
Ministry? If the statement of
policy is how to quickly settle

the grievances and disputes of
the workers, that should be the pro-
vince of the Labour Ministry. 1 do
not know whether that has been
taken over now by th” Ministry of
Home Affairs, But in any case, it
has not seen the light of the day; we
have not seen it. And it is o0iUy a
statement of policy and not legisla-
tion or anything.

I thinlt, the whole adventure on
which they are embarking is fraught
with grave consequences for the
country, for the Government itself
and for industrial peace in the coun-
try. I hope that they would consider
it again and not rush like the bull in
a China shop and try to pass it be-
got the majority.
They can pass it but the consequences
of it will be incalculable. I am
warning them. Therefore, we oppose
the introduction of this BiU.

cause they have

SHRI HARIKESH BAHADUR

(Gorakhpur). I oppose ttie Introduc-
tion ol this Bil becatwe this Bill 1is

draconian in nature, undemocratic
and unconstitutional.

is in the habit
torturing the

This Government
of deceiving and

workers. We have been seeing it for
a Wng time. They had once ghren
bonus. But dicing the Emergency,

they snatched it away.

A qeMf M A>517 Pmonr
qTyf iffr fitJTT T
A & TT 1



s*rvic*a

SHRI HARIKESH BAHADUR:
1Undly ask A cb”a Bhagwan Dev not
t9 interrupt. He is Acharya, he *
Bhafwan and be la Dev. So be is
tluree ia one. He is sot aa ordinary

PITSOI,

MR DEPUTY-SPEAKiai: Tri-
murti.

MR. HARIKESH
Article 1B(c) says:

“AU ahajl have the right
t« Ic"m aaaaciatioos or unions.”

BAHADUR,;

If unions are fprmed, these unions
will have certain duties to p«form.
But if thia BUI is passed, there will
be a ban on the activities ol the
unions. It means that nobody will
like to form union. And this Bill, ii
it is eoacted, will violate Article 13(2)
of the Constitutron which says:

“The State shall not make any
law whch takes away or abridge;;
the righte coTiferred by this Part
ajul any law mad£ in contravantion
of this clause shall, to the- oxtent
of the coatraveniion, be void,”

If this Bill is passed, nobody will
Hke to form a union because union
activitMS will be stopped. Therefore,
ultu&fitel® it violates this Article 19
(€) of the Constitution which is a
FiSKlamental Right.

SHR® M. RAM GOPAL REDDY
(Nazimabad): What is the union, acti-
vity?

SHRI HARIKESH BAHADUR: If

oolj«cUve bargaining their
1"Avftnees are not removed, then they
will have to aiptete, which you are
going to stop. It means, you are go-
iag, against the Fundamental Rights
of fh« citizens. Is this House having
this power? In fact, if this Bill is
passect It means, we are going to act
against the Fundamicntal Rights.
That means, it is beyond the IcgiBla-
tlve competence of this House.
WhtiQ a matter ia beyond the legisla-
tiv compKpnoe of this Hmisc, how
can theliovefninent bring such a type
Of Bill liefore the House to enact it
IrwT That 1is why I say it is
complietttly an unoonatitiiUanal Bill.
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Tharelorft, it should be rejwttd lock,
stock and barrel. So, 1 oppose the
introduction of this BilLL

SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Deputy-SpAkar,
Sir, I do not know why my good
friend, Sardar Saheb, has been hand-
ed over this baby, because I find the
real architects of this measure” the
evil geniuses which worked behind
this legislation are absent from the
Hous” today. The people who have
been advising the Prioie Minister and
this Government on the ao-called
new approach to labour have conve-
niently decided to absent themselves
and hand over this baby to Sardar
Sah*Db.

While he is a very good man and
I have great affection for him, so
far as this Bill is concerned, this is
another evidence of an approach and
perspective of this Government to-
wards the working class. As my
good frined, Shri Indrajit Gupta, said
a little wWle ago, this is a police
legislation, not a labour legislation.

I oppose the introduction of this
Bill, not on” because it is an assault
on the Fimdamental Rights guarante-
ed by the Constitution—it &£o«s be-
yond that—but also because it is an
assault on certain vaUit*, on certain
puciples On which the entise freedom
struggle has been based. During the
freedotn struggle—we have the good
fortune of having with us here today
Pandit Kamalapati Tripathi, who is
a great leadqr ol our struggls-“uxlng
the national struggle we were fighting
for. O»ridra NarayOn, me were aght-
ing for the rights of the fta-
the right of the mazdoara. So. when
Pandit Jawabarlal Nehru wai in-
auguratiag the All Indian Trade
Uni«E Congress in Nagpur, he aaid:
th* freedom of this country does not
raoan the freedom of Birlas and Tatas
to operate; freedom of this eoontry
mhall mean the meaningful realisation
of your rights and your right to
struggle fof these rights. That was
thft concept of treedom. But where
are we today?
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When this Government came to
power with, what ig colled, a massive
mandate, the? criticised thedr
decesaors, and in some cases rifhtly
so, that they were anti-labour and
that they stoo” for an assault on the
basic anif fundamental ri*ts of the
working class. But now, having got
into pow”r, where are they going?
They are going in a dSreetion, ivhich
is the direction given by the Inler-
national Monetary Fund and the
World Bank, the direction of the
multi-nationals and the intcffnational
finance cartels, the direction of our
own monopolies, the people who suck
the blood of the working class of this
eoontry.

It is amusing to find the background
of this legislation. Therg used to be
what is known as the Tripartite Con-
ference. -Even that Conference was
called off this year and th” have
gifted this enactment to the working
class. It shows complete bankruptcy
of ideas and total inability to com-
prehend the factors operaling in our
economy.

So, I would say it has rightly been
handed over to Sardar Saheb, because
he does not understand beyond the
requirements of his Ministry.

It has been argued by spokesmen
of ~ s Government that if industrial
production is to go up, the loss of
man-dayg should be prevented. While

I am certainly, like anyone else, op-

posed to irresponsible trade
uidnonism, I want to pose a question
before you today. According to the
latest study of man-days lost, wages
and prices, it has been proved, firstly,
that in the period 1«8-75 industrial
producticm and profitability increased
irrespective of man-days lost.

is.00 fars.

Secondly, the real income of the
organised working class declined by
28 per cent during the period covered
frtan 1968 to 1975. While corporate
profits have Increased, the r«1 wages
of working class declined*. Is this the
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disquieting trend referred to in the atiQg
and objects of this Bill? Even in
this year, am answer fn the
other House the disttnfoisbad; Minis,
ter for Tiabour had atateei tdiat
the number of man-days lost in
1979 was 43.85 million while in
IMO .it cama down to 21.93
nullion. Is this the d”uiatiag tfcsut
that came to the notice ol the Gov-
emnofent that has called for tW» kind
ot draconian legi“tion? Tbat ig
after a fall of 46.9 per cent ia the
mandays kut, tbey have resorted to
this legislation. But as my good
friend, Mr. indrajit Gupta said a little
while ago, there are certain othsr
disquieting trends in the cotmtty.
You know them. There is also the
trend which a little white ago I
referred to, the trend towards a sharp
reversal of the policies which thev
followed till 1975. That it in tdie
direction of International Monetary
Fund and the WorM Bank, that is in
the direction of multinationals and
monopolists at home,

I do not want to dwell at length
On these things, but back-room ei’r-
ciscs have been goitig oh. UitfortiN
nately the Finance Minister is not
here, but he should enlighten us on
these exercises. They came from the
roof-tops saying tbat there is no con-
drtionality while we know from A to
2 what is condllionalify in every case
for the last 30 years as far as these
institutions are concerned. There la
another step, tbat is, massivB prtwte
foreign investment for which the
Government is being prepared in
the Ministry of tidustiy.

An HON. MEMBER; Sir, i( iff ad.
ready Six O'clock. We wiU continue
tomorrow.

MR. DEPUTY-SPEAIWR: 1 tMnk
you were not present in thn momtngy
It hag been already dudOaA t* con-
tinue after Six O’clock, The Hmwe
has agreed.

(Interruptions)

MR. DEPUTY-SPEAICEIfc You
allow him to speak;
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SERLI SATYASADHAN CHAKRA-
BORTY: It is up to the House to de-
cide whather the time i5 to be extend-
ed op not. The House has not taken
any decision regarding extension of
time.

MR. DEPUTY-SPEAKER: That Iis
what I am saying. On a reguest
made py the Minister of State in
the Ministry of Home Affalrs and De-
partment of Parliamentary Aflairs,
Mr. Venkatasubbaiah, i{ wag announc-
ed in the House that because ihis
Bill is coming up, it will take more
time and therefore, the House will
continue beyond Six (rclock till this
motion is disposed of,

AN HON, MEMBER: When was it?
(Interrupticns)

MR. DEPUTY-SPEAKER It was
d&ldEd- aenas (m'um)

qINA AT &Y ;0 TEd ag difad
g g iR @ s gifae a4 § Wi
q&I F A g1 afewfady T@a
&V X7 qI%T 7% A7 7 |

(saaam)

MR. DEPUTY-SPEAKER: It wag de-
cided before lunch. Now, Mr. Un-
nikrisbnan, you can continue,

(Interruptions)

MR. DFEPUTY-SPEAKER: You can
go through the proceedings, It was
decided belore Luncp that the House
would sit beyond Six O'clock, It
wag agreed by the House. Yes, Mr.
Unnikrishnan, you may  continue.

(Interruptions)

MR. DEPUTY-SPEAKER; On the
one hand every one of the Members
wants to gpeak and on the other hand,
you are ralsing so many technical
insuesn,

AN HON. MEMBER: We will dis-
cugg tomorrow,
(Interruptions)
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MR. DEPUTY-SPEAKFER: Please sit
down. We have already decided, the
House will continue.

(Interruptions)

MR. DEPUTY-SPEAKER: Not pos-
Aible.

SHRI P. K. KODIYAN
Who has decided?

{Adoor):

MR. DEPUTY-SPEAKER: I gay this
has been decided and the House shall
continue beyond § O clock,

(Interruptions)

MR. DEPUTY-SPEAKER: 1t was

decided, I cannot give you wrong
things, | cannot make wrong state-
ments. The House will continue af~

ter six Q'Clock.
(Interruptions)

MR. DEPUTY-SPEAKER: Only one
person should speak. Therpe is no cv-
ordination among the Opposition. One
person ghould sapeak.

QIR ATAT 9 : U gL,
W LT THT FT A GHITEY, I FY
BrIw W I&4T QEM ) ¥ qWG ®
feda! aaa §, affm agt o ovr T
TEa & |
SHRI SATYASADHAN CHAKRA-

BORTY: When 1 spoke you observed
that I was ralsing some technical
points. Yoy should exercise some
sort of self-restraint. 1 am quita
within the rules to take up technical
matters if these technica] matters are
important and effect the pusiness of
the House. Do you as a Presiding
Officer, try to debar mne from raising
thig technical thing, may I ask?

The question is, it is not only tech-
nical but it is  substantial that you
are going to exbend the time of the
Houge,

(Interruptions)

MR. DEPUTY-SPEAKER: No, it has
already been decided,
(Interruptions)
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MR. OEPUTY-SFEAKER: I am
saying, it has been decided. The House
shall continue,

ilnterrupttons)

MR. DEPUTY-SPE.VKER: I would
like to linow the sense of the House—
whether the House shall continue af-
ter 6 O’clock?

(.IntemtptiOTis)

MR. DEFUTY-SPEAKER: The
House shall contiiiuc. It U
tlnue. (/nterruptiona)

SHRI SATYASADHAN CHAKRA-
BORTY; I am on a point of order.

MR. DEFUTY-SPEAICER; There is
Ho point o( order.

SHRI GEORGE FERNANDES:
When you asked the sense of the
House, the sense o( the House should
have been taken. (Jntemiptions)

MR. DEPUTY-SPEAKLR; The House

shall continue. The sense of the
House has been taken.
(mtejTuptions)
SHRI  GEORGE FERNANDES:

It is the niUng party which wants the
House to continue. It does not mean
that it has the sense of the House.

MR, DEPUTY-SPEAKER; Mr Geor-
ge, before we dispersed (or lunch, I
asked the House and the House ag-

reed- i

SHRI GEORGE FERNANDES:

I am sorry, Sir.

MR. DEPUTY"PEAKER: The dis-
cussion will take more time. The
House has to sit.

(Jnterruptions)

ME. DEPUTY-SPEAKER: , The
House shall continue. Shii Uonl-
kriahnan.

(Interruvtions)

*e Not recorded.
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MR, DEPUTY-ASPEAKJ.R: I  want
the co-operation of all the Members,
Every one o" you-~S of the Meni-
bers want to speak from the Opposi~
tion. But you are prepared to  sit
after 6 O’clock, What 1s this? It
is one way traffic. Shri Unnikrlrii-
nan may please coatLnue his speech.

SHRI SATYASADHAN CHAKHA-
BORTY; J am on a point of order.

MR. DEPUTY-SPEAKER: There
is no point of order, Fiease do not
waste the time of the House, I have
called Shri Unnitrishnan,

SHRI SATYASADHAN CHAKRA-
BORTY; It is the usual practice of
the House when you have taken the
sense of the House that it will be
sitting beyond 6 O’Clock, you have
not said foj how long it wHI continue.
You have not decided the time. It
cannot be for indefinite period,,
(rntemtptions)

MR. DEPUTY-SPEAKER: «The
House 1s extended; the House is con-
tinuing. Mr.  Unnikrishnan, you
continue your speech. The House
shalll continue. (/nterruptions)
Don't record anything,

(Iiitemiptions)’ *
MR DEPUTY-SPEAKER; 1 want

to give you more time. I am calling
all the members who want to speak.

If you do not cooperate, what can
I do? (JTix€?TuptiaTis) All of you
go to your seats first. No point of

order. We have already taken a
decision before Lunch, You were not
in the House. It .is recorded in the
proceedings. You ask your collea-
gues.

Mr. Unnikrishnan to continue.

SHRI SATYASADHAN CHAKRA-
BORTY: I have made it amply dear
that we cannot ctwiwrate in this res-
pect because they are going to at-
tack the rights of the whole work-
ing class. We refuse to cooperate ..
Onterruptims)
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MR. DEPUTY-SPEAKER,; It is lett
to you. I request you to  kindly
coopei’ie. We are discussing a
very important Bill. We are  not
school cbildr” including me. We
are  discussing, a very important
BiU affecting the working class of
India. We are discussing a  Bill
which will affect the future of In-
dian i%orking class. You do not
want to extend the time. I can
understand your  seriousness about
it Mr, Unnikrishnan to continue
his speech.

SHRI N. K. SHEJWALKER: Upto
what time we are going to sit?

MR. DEPUTY-SPEAKER: The
dedbsionr has already been taken be-
fore Lunch, in the morning itsrff,
and now the sense of the House is
that tile House continues.

SHRI GEORGE FERNANDES.
That is the sense of the ruling party,
not of the House (Interruptions)

MR. DEPUTY-SPEAKER: You go
through the proceedings. It was
decided before Lunch. You were
no(t in the House at that time {In-
terrvptums), One at a time. There

is no coordination amongst the Op-
pesitim.

SHRI SATYASADHAN CHAKRA-*
BORTY: You have not mentioned
the time, upto what time it is exten-
ded, What is the.time extended?

MR. DEPUTY-SPEAKER: The
House will continue.

SHRI N. K. SHEJWALKER: Will
it continue indefinitely? Is that your

nilihg? Just for clarification, I want
to know.

MR. DEPUTY-SPEAKiai; You
can raise it after some time.
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SHRI N. K. SHEJWALKER: Is it
going to continue indefinitely?

MR, DEPUTY-SPEAKER: You
raise it at appropriate time.

SHRI N. K. SHEJWALKER: I just
want to know what is the decisfon
that the House has taken. We are
going to sit beyond 6 O’ Clock no
doubt. But upto what time we are
going to sit? You kindly make it
clear. s it 12 O’Clock or 4 AM.
in the morning? I don’t mind.
Whatever the decision, you make it
clear.

MR. DEPUTY-SPEAKER: You
have raised a very pertinent point.
In the morning, before Lunch—1t is
in the Minutes also and in the pro-
ceedings—"t was decided that we
will complete the introduction of
the Bill; then we will take up 377
and complete the Supplementary
Demands for Grants (General) to-
day, That was the decision taken
in the moming, before Limch.
Now Mr. Unnikrishnan,

SHRI SATYASADHAN CHAKRA-
BORTY: You say, it is before lunch.
Then you say it is in the morning.

We don’t take lunch in the morn-
ing,

MR. DEPUTY-SPEAKER: Mé6m-
ing means forenoon. I cannot argue
with you. You are a Professor.

{Interruptions)

We will have 377 and Hon, Mem-
bers' are waiting, I have told you
that we are discussing a very im-
portant Bill. It will carry on. Afony
Hon. Members are waging imtil

plementary Demands are taken up.
You are wasting the time of the

House. I am not permitting any-
body. ** Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN: 1
would like to say in conclusion that
instead of promting the airms of in-
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creaainf production and ppoductivity
and, what they call, the over-all na-
tional good and public vraliare, is it
not taking tIM wiH-klng class to a point
61 confrontation a Imh time? And
that is undoubtedly going to cpeate
a situation in thia  country which
shall woric to the detriment pn>*
duction and national good and public
welfare but I wish to warn the Gov-,
emment today that you cannot es-
cape the consequences of this legis-
lation; You shall certainly be res-
ponsible for it and you shall also £o
down under avahtncha.

I oppose the introduction of this

Bill. M . J
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“WE THE PEOPLE OF INDIA
having solemnly resolved to con-
stitute India into a SOVEREIGN
SOCIALIST SECULAR DEMO-
CRATIC REPUBLIC and to secure
to all itfi citizens:

JUSTICE, social, economic and
political,
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SHRI SATYASADHAN CHAKRA-
BORTY; You are only anBlysing,
But he is the man  who is parti-
cipating.

i
“ SHRI P. VENKATASUBBAIAH:
I am already here,
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MR. DEPXJTY-SPEAKER:  Shri-
m»ti Geeta  Mukherjee. You are
the only lady Member who is op-
posing. That is why I have allow-

ed you, not from Party angle.

SHRIMATI GEETA MUKHER-
JEE  (pansukura): Mr.
Speaker, Sir, Mr, Tirkey concluded

Deputy-

by saying that the, wholee country
would be opposing the Bill.  Natu-
rally, flince I beloDg to my country,
heart and w..1, I am Hfere to oppose
the intwxJugtioo of this Bill The

SEPTEMBER 10, IfiS]
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fact that the Honie Minister is run-
ning away «v«ry now and then keep-
ing one substitute and not being
able to sit here, the very bringing
of the Bill and the subsequent
events, shown that the
Govemnient itseU is not at all sure
of the Bill. CMherwise, they could
have introduced it long .back. It
took them such a long time to think

all have

over and introduce, and even after
that, they are not sure that they
That is the rea-

son for running away. I tMnk,

can do anything.
even  at this last moment, they
should see the writing on the wall
and see the reason, what prompted

them to introduce a cosmetic clause

about lock-out etc. And see what
is happening throughout the country
AH the forces are uniting—those
who went to keep democracy alive.
And women also will be a big force

among them, I am sure.

With all this, I  feel that they
should show the grace, should not
kill the time of the House and with-
draw their own motion of introduc-
tion gracefully. Otherwise, we have
to fight and they will have the
ignominy of passing this Bill. But
the Treasury Benches will no lcm-

ger remain Treasury Benches wi”

this black cobra Bill being passed
and put on t» the Head of our
Nation.

ift Tiw m lim
oft AT
ft M



413 fssenttal

7)!'~ TRI JniHTY AMHTT TT ~
<~ *Mra<ii?ff *
11 f27r rv?! 5TT

% 13?7 ~?T  3iRir
»TT ~
JIR *P7"T
fa A BT A2ir 2%t >r?
Areft Jir AT ~ fr ¢
T~ A 7T SPTf o ? A Bt
NRTr g ftj flftr innr
A fAjtir MiTse A

u? AT T 5 ?tT upt
*Tq if ffl & TfT«rnr %7 % fmr

A

T«,s)1
«rtfr J,
t trtr

1*1 «fq

«nr *rfr

%!T *~ arrrfff

A ?%n ?V,
mrr 2 Jr u? *?r rqr
Tfftrr ulbft if v tCTg¥( ~
3t B

HIy q? I

? an Arsi)
i(«i? WY I
A 2t aft Tt
fifq sorsg * A %
f *)?
Ar *Rr iniwff

fitmTA A A AT A9

mscif

A

ST 9 A finfai T? ff
HI' nTvfeTdf. Ay
fVuT *inrt I f2?»R «r PT
nr Tt ift o~ 51~ ;T
M(»rT | %PPSl Vi N Bffffr
A~ ofTOT ~ ~ AMNMr HU
wdwrf iA 5ir
t T %Z ~ *~f *i

*rl T ~ 5? fesn
Wlifr inNrtt * iiff

sN?WT

»If

BHADRA 19, IE®8 <5ilKA)

Maintenance Bilt 414

ffTTT 10 Tt fIW | W 5
ftiT  *TTTy firVRtTT
ifiT" % nfawR fijq iiq: ? 1
A1 "Mral it fR
Anpt frm

siprfAsfwnr
if *n?r vr
fii‘r *rfr % ft f26- &~ 4
M%TL ¢ 1%? T

Mt wh: >RT I ?

r% 2?77 whitfiw *T
1947 arm 12 %
ft  *mjin, s*T  vr ftur
I wr *raf” N twt
% HiTT %rn AT T2

srrwt 1% sqr fV ti% irt friwr
A 5TOT AITIN 1B SHTIT *TIT Vitf
artT 517 w<(T*ir I A
«TRM%UT AT W ~ SHT*ram

ar iFfrw wter Tsf ftuT *,
=ft% ~T Tsrff2qT I 1 SIT7
21 % 2 RUET ~ ft  «r
x A if ®* 7
% A |
A % ft ~ ar?
5 rrar srnj iftr irsifr %

TJ® THT fW AMITI

A A fram 1
51~ m ftirr H innr |,
«aqafe? 1T A t,
ft~ fT 5T |i

5%r A tITVT WA a@Qa

53 ~ ftin  t- wnr A
4 M fIWT

A Brntnt A fjrmr

AT Tt fir'r wra® ftur

A if ~ ftftiff vrm  ]Q1

SKRI KRISHNA CHANDRA HAL-
DER (Durf*iwr): We know ti»t takfai
of work«n and asaployce* who work to
diOsnoit coDCuiu do not ceDenUjr
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CShrl Kriehna Chandra Haider]

take part only to participate In the
strike. But when they have brought
this ordinance and after that, to-day,
this BUI, tt seems that the Govem-
m«nt have no confidence on the work-
ing class of our country. They have
no confidence because as other spea-
kers have said, in all tronts in the eco-
nomic front and other tronts, this Gov-
ernment has totally failed. They have
been unable to check the prices and
inflation Is going on and the working
class, the kisans and all sections ot the
people are restive and they are on the
move. For that reason they have
brought this undemocratic, anti-labour,
anti“ople black Bill and these re-
pressive measures remind us the Bri-
tish period. At that time, they pro-
vided (or in many acts the arrest with-
out warrant and summary trial, etc.,
etc. So, they have here also provided
for In this Bill in Clause 2 by includ-
ing essential industries. If you look
at Clause 2, sub-clause (viii) you will
find in the Explanation that:

“for the purpose ol sub-clauses,
the expressions ‘industrial undertak-
ing and scheduled industry’ shall
have the meanings respectively as-
signed to them in clauses fd) and (i)
of Section 3 of the Industries (Deve-
lopment And Regulation) Act 1951.”

So, in clause (2) they have mentioned
different industries and concerns. But,
here they have mentioned section 3 of
the Industries (Development and Re-
gulation) Act, 1951, I have a list here.
Shall I read that?

MR. DEPUTY-SPEAKER: No. It can
be taken as read.

SHRI KRISHNA CHANDRA HAL-
DER'": Here every Industry has been In-
eluded. So, practically they want to
ban strikes by the worklnjt classes. 1
want to say that the working-classes
of our country will not tolerate this
type of black bill So, Sir, since al-
ready many MeTnbers have spoken. T
only sav that this h a renressive mea-
sure of the British imperialiHm and
wttrtdng-class will not have freedom.

SEPTEMBER 10, 1081
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This is an anti-people BiU and uiU-
workiag class people will not tolerate
this.

This Bill is undemocratic a”d anti-
labour and this is a black Bill and a
draconian Bill, This reminds us of the
British days. It is nothing but un-
declared emergency and paves the way
for a dynastic rule; the iK>litical cc«i«-
cious working-class of our country wiU
not tolerate this and they will not bow
down to this draconian Bill, People
will start a powerful movement one
day and the people, the Korking clais,
will throw this government into the
Indian Ocean. So, I oppose the Intro-
duction of this Bill lock, stock and bar-
rel and I appeal to the hon. Home Min-
ister to withdraw this Bill forthwith.

MR, DEPUTY-SPEAKER: Shri Cha-
kraborty.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South); Mr. Deputy-
Speaker, Sir, I vehemently oppose the
introduction of this Bill.

MR. DEFUTY-SPEAKER; That ie
why 1 wanted you not to go away.

SHRI SATYASADHAN CHAKRA-
BORTY:"Sir, I opp&se the introduc-
tion of this Bill with anguish and with
disdain against the Government which
has been brought forward by this Bill,
The Government goes outside the Hous*
and hoodwinks the people by saying
that they want their active and willing
cooperation. Here, inthis House, they
have introduced this Bill and they try
to enact this measure which will en-
slave the working millions of our coun-
try, toiling people of our country, fflr,
I oppose this Bill tooth and nall. 1T
join with the millions of our people—
the man behind the plough, the man
behind the machine and the man be-
hind the desk—wbo are opposing tWs
Bill everywhere in India because they
know that this Government is going to
bring slavery lor the tolling masses of
India. Mr. D~Kity-Speate-; Yeg.

MH. DEPTJTY-SPEAKER,; Ye,
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SHRlI SATVASADHAN CHAKBA-
BORTY: I am glad that 70U are co-
operating. Sir, they say that they have
« good majority in the House; they
have a massive majority in the House.
They wUl drows our voice of reason
with the voice of unreason. I agree
you can drown our vuce. 1 agree you
can see that the Bill gets through. But
I say you have not received the mas-
sive mandate of the people. You are
a minority. You got only 44 per cent
o1 the votes. You did not get the ma-
3or:ty support but then, you are trying
to chAnge the basic nature ol the Cons-
"titutlon. The Constitution enshrines
the Fundamental Right of any human
being and any working man of collac-
live bargaining or, if I may say so.
even to going on strike. You are tak-
ing away the freedom of the working-
class. May I ask thia Government of

artTV as to why you are not
touching the exploiters like Tatas and
Birlas who can keep millions of people
starving by closing their mills. (Inter-
ruptions)

ME. DEPUTY-SPEAKfER; Tatas and
Birlas are not Members of the House.
So, you may better avoid mentioning
their names,

SHRI SATYASAOHAN CHAKRA-
BOSTY: When you are to receive the
masalve verdict of the people later on
don’t think history will forgive you. I
can declare—1 do not want to enter in*
to the Constitutional niceties—when
you are trying to wreck the Constitu-
tion that even if you pass this anti-
working class and draconian Bill you
will not be able to enforce this law In-
Mte oaf the mighty machine of police
which you have because you are going
to take away bread and freedom from

V us for which we fought before Indepen-
\denee and for which we have been
J fightlB* even after Indei»ndence. Can
I you eay why you cannot run this coun-
try without Preventive Detention and
other draconian laws? You say In the
Pfeambic ot the Constitution that you
will guarantee to the people liberty of
thought, tbelr freedom, their right to
«ssodattoD and then you are trampl-

19M LS—14
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Ing donm .the same undn your foot
when you come to power,

Mr. Deputy-Speaker, Sir, through
you I address the Home Minister to
read the electioti pledges which you
madi® to the people. The Prime Min-
ister, Shrimati Indira Gandhi said.
Tor Emergency I am sorry.”

“« ft

Now, what has happened. So, you
do It only to get the votes. Nod”, after
coming to power you betray the pec«)l«
who voted you to power. You did not
have the courage to say to the peopl®

during elections that you  will tak«
away their freedom. Now, you are
taking It. I am sure, Mr. Deputy”
Speaker..
11 "win n fo n
f7, ir? IH6 TIK

qh «ra?rff*r

wm 11

MR. DEPUTY-SPEAKER: 1 will go
through the records.

SHRI SATYASADHAN CHAKRA-
BORTY,; Mr. Iteputy Speaker, Sir, now,
this Bill they have brought because
they know that If they do not appease
“be r masters, viz., the Imperialists,
World Bank and the IMF they would
not be able to get loan.

SHRI M. RAM GOPAL REDDY: He
should be ashamed of saying like that;
we are the sovereign people of thl»
country: we are not afraid of any
foreigner; we are nuBters of our coun-

try,

SHRI SATYASADHAN CHAKRA-
BOR.TY: Sir, I say, the IMF, the World
Bank, the Reagan Administration and
the World Bank have already told you.
we wiU give assistance to the under*®
developed and developing countries pro-
vided they conform to our dictate! and
fall in I'ne.
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MH. DEtUTY-SPEAKER: Order
please. You cannot mak« a big politi-
cal speech at tbif stage; bave to
conflDe yourself to the introduction ot
the Bill.

SHRI P. VENKATASUBBAIAH; 1
don't want to interrupt the bon. Mem'
bei, 1 am afraid be has been over*
whelmed by his own eloquence. This
is cot the occasiiHi to say all those
things. Let hin> speak only about tb«
admiesiblUty, about the introduction ol
the Bill. There will be so many occa*
fllonfi lor him to give vent to his feel*
Inga.

SHRI SATYASADHAN CHAKKA-
BORTY: Mr. Deputy-Speaker, Sir, I
know these words of mine are not con-
venient to them; that ia why he ia op-
posing what 1say. May I ask them one
simple question? why are you not
bringing in such a draconian law to
curb blackmarketlng, profiteering and
so on? Because, you don't want to
touch the blackmarketeera. You are al-
ways soft towards tbem. Mr, Indrajit
Gupta said that you have not got the
courage and the guts to touch even a
single hair of Tata and Blrla. But you
are bringing in such types of draco-
nian laws In the House only to appease
the niulti-natlonalj to CKplait our poor
people, to plunder our country, So,
Sir, with an the vehemence at my com-
mand, I oppose the Introduction of the
Bill. We shall be opposing it not only
here but the working people will be
opposing it iti every firm and factory,
Ia every office, in every iodustry, and
everywTiere in the country. You have
thrown the challenge; the people have
accepted the challenge. There will be
a big hartal tomorrow in West Bengal.
Dav after tomorrow there will be har-
tals all over India. (Jnterrwptio«)
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SHRI SATYASADHAN CHAKJtA-
BORTY; I oppose the introduction of
this draconian Bill. It it an Anti>
labour Bill. It is agabiat the people of
this country. This Bill only seelu to
enslave the toiling millions of our
people for ever. With these words 1

oppose the Introduction of the Bill.
Thank you.
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SHRI K. A. RAJAN <Trichur): Sir, I
stand to oppose tl>e very introduction
of this Bill which is antipeople, anti-
national and anti'WQrking class. I
think it is my bounden duty to oppose
the Introduction ot this Bill. Sir. in
the very first sentence ol the Statement
of Objects and Reasons mentioned in
this Bill, it has been stated that there
are certain disquieting trends. 1 do
not know what are the disquieting
trends tn the minds ol the Government.
A* far as we Itnow, there are no dj*-
quletir? treads x (he "ndustrial rela-
tions tront. But there are disquieting
trends in the economy of the country
in which they are “ving the whole
economy to the d.'sactvantage of the
worWng people of this country wherein
the working people have to face so
many difficult dtuatlona Including price
rise and iaflation. In such circumttan-
CM, the logical consequences will be
that the workers and the woitlng peo-
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ple have to rise against the onslaught
perpetrated on them. So, under the
circumstances, they are .preparing
tI>«ri8elves or arming themselves
against the draconian laws to stip-
preas this movement. Whatever
may be the draconian laws which you
want to bring forward, the working
class ol this country will stand shiniU
der to shoulder and oppose this law
with all their might at their command.
I once again re-emphasise my strong
objection to the very introduction of
this Bill.

SHRI AMAR ROY PRADHAJT
(Cooch Behar); Sir, I would like to
oppose the introduction of this BIL
with all my might. This Bill is a
draconian Bill, this Bill is a black
Bilij anti-laboup Bill, anti-democratic
Bill, anti-people Bill. When the
strike and the man-days loss are
decreasing, I do not And any dJusti-
fication why this Bill has been
brought forward. Mr. Deputy-Spea-
ker, Sir, as a trade union leader, you
may find some justification if the Bill
had ben called “Indira Congress
Services Maintenance Bill” in place
of the “Essential Services Mainte”
nance Bill”. Since the days of Hay-
market May 1888, thO© entire Vorld
admitted that the workers had got
the right to organise, the right to
unite, the right to collective bar-
gaining and the right to strike and
you are scuttling these rights through
this Bill, I may tell the Home Minis-
ter that this is a Bill which may be
compared to the Rowlett Act of the
British rule in India. And you know
those days. Don’t forget the conse-
quences of that Act.

And, Sir, you have included in this
Bill lock-outs and lay-offs, but we
know that it was sn after-thought
Inclusion. Sir, the hon. Minister
would like to shed some crocodile
tears as a sympathy for tSie working
class people, but the worMng class
people now know all that. The entire
country will not tolerate all this. The
mrking class people cannot tolerate
this for long. I have already said this
with all vehemence and with all the
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strength df my voice. The working
class people may tolerate your bruta-
lity, but not your hypocrisy in the
name of lock-outs and lay-oflfs in this

Bill.

Again Sir, i would like to oppose
this draconian and anti-people Bill.
I would request the Home Minister to
withdraw this Bill.

MR. DEPUTY-SPEAKER: If all
the Members from the CPM take one
minute each, I will call each of them.
Oppose it vehemently.

SHRI SUNIL MAITRA (CalcutU
North-East): Mr. Depuly-Speaker,
Sir, during the last 34 years in this
country, this particular Party which
is ruling this country, has been try-
ing to rule by dividing the society.
The society is now based on class®s—
the exploiting class and the exploited
class. And you have built the society
on the basis of the recognition of the
fact that the capitalist has got the
right to exploit the workers. That is
why you have divided the society.

The only weapon the working class
has got is the weapon of organisation
in order to defend their own interests.
In the process of furthering and
defending its own interests, the work-
ing class has got only one weapon—
the right to strike. The capitalist State
has got all the weapons. You have
got the army, the police, the laws, the
courts, jails, everything. The work-
ing class has got only one weapon—
the weapon of strike to defend them-
selves. And through this Bill today
you are trying to denude the working
class, to disarm the working class of
that only weapon. Therefore, I op-
pose the introduction of this Bill, be-
cause this Bill seeks to deprive the
working class of its only weapon.

Lastly, I would only like to caution
you. Have you seen a cat in a room
where .all doors and windowg are
closed? First the cat will try to find
out an escape route; and when it does
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not find any escape route, don’t for-
get, that cat in those circumstances
becomes a tiger. Don’t ride on a
tiger. It is very dangerous. Times
are coming. On the one hand you *re
raising the prices in the Indian eco-
nomy and through this Essential
Services Maintenance Bill you are
trying to shift the burden of rising
prices on to the working class. Three
instalments of DA have become due
to the Central Government em-
ployees. You are unwilling to pay
them. And the Central Government
employees will go on strike; and then
you will use this draconian measure
against them. Don’t turn the cat into
a tiger. Every action has a reaction.
Remember what happened in 1977.
In 1981, your sun is shining and grou
are maWng hay. Days similar to 1977
will come again.

With these words, i oppose the in-
troduction of the Bill.

MR. DEPUTY-SPEAKER: I am
requesting Shri Samar Mu”“erjee on
behalf of CPI(M) members.

SEVERAL HON. MEMBERS: No,
no. We all want to speak, (Inter,
ruptions)

MR. Dfa>UTY-SPEAKER: He will
cover all the points.

{Interruptions)

SHRI SAMAR MUKHERJEE
(Howrah): You can ask all of them
to speak. i will be the last speaker.
{Interruptions).

MR. DEPUTY-SPEAKER: It is
not possible. There is no time. i call
Mr. Samar Mukherjee, on behalf of all
of you. If il is not possible, I am
asking... (Interruptions)

That is all. jt is not possible. No;
1 am sorry. (Interrptions) How many
people can i allow?

Hon. Members, I have allowed 1 or
2 from each party. (Interruptions)
Mr. Stunar Mukherjee can speak now.
(Interruptions) I have allowed all
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party r«pt*ieiitativeg. (Jnterrup-
tiotw) If 1 or 2 want to speak, 1 can
aUow. This is not the way- This is a
wrong procedure.

POOJARY:
(Inter-

SHRi JANARDHANa
I am on a point of order.
rvptions) It is my right.

MR. DEPUTY-SPEAKER: What is
your point ol order? (InterruptiOfwd
Please listen. Not all the 20. people.
I know that,

SHHi JANARDHANa POOJAKY;
Sir, the Chair is not helpless. The
Chair has got powers, even under rule
72. It 1s very dear. You kindly read
the rule. It says:

"If a niotion for leave to intro-
duce a Bill is opposed, the Speaker,
after permitting, if he thinks fit,
brief statements from the member
who opposes the motion and the
member who moved the motion,
may, without further debate, put
the question.”

So, with your permission only can
any Member speak. Without your
permission, nobody can speak.

MR. DEPUTY-SPEAKER; I am not
using the rule. (Interruptions) This
is not the way. You are all decent
party men. I am requesting you; the
leader of your party who is also a
leader of the workers, may speak.
(Interruptions)

Because they are giving their
names, I cannot call them.

SHBI SAMAR MinCHEHJEE: Sir,
you also admitted that this was a very
serious Bill

MR. DEPCTY.SPEAKEH: From
CPI(M), 18 Members have'given their
names. | have called six. (inter-
n¥*ptiow).

No. 1 am not permitting you. Mr.
Samar Muktaerjee can speak. (fn-
ierruptloM),
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Everyone wants to speak. Diey
don't speak on the subject Ttey use
it as a political platform. <InterrUI"-
tions) The time element Is also
there. The Minister has got to reply.

(Interruirtioiia)

Now, Mr, Samar Mukberjee, are you
speaking? I am eallin* you to speak.
It is not possible to call ad the people.

SHpi SAMAR MUKHERJEE; J;ist
now I talked to Mr. Bhishma Narain
Singh. We re”repeot certain people
who are very much agitated, outside.
They are struggling. That is why
everybody feels that he should express
the “pntlmecta which  have been ex-
pressed by the people outside. So,
they  should not be debarred from
speaking and expressing these sentl-
‘nents. They have given their name.
They are not demanding any undue
favour. Th* have  “ven notices.

unteTmptiont)

19.00 hrs.

SHRI P. VENKATASUBBAIAH:
Please to do not try to browbeat us.
Clnterntptions)

SHRI P. VENKATASUBBAIAH:
Please do not try to create this situa-
tion.

(Interruptions)

MH. DEPUTY-SPEAKER: Thia Is
not correct. There are 10 people stand-
ing up. The Minister has to reply.
Mr. Minister, you can start replyioft

(tnterruptiong)

MR DTEFUTY-SPEAKER: You can
reply.
QnteTfvptiont)

MR. DEPUTYAEAKER: I am not
permitting them. I have called the
Minister.

(InteTTuption*)

MR. DEPUTY-SPEAKER: Yes, you
can reply. You read your reply.
ilnterruptions)

MR. DEPUTY-SPEAKER; That is
all right. I am not givtng jou ttie
time, This is not the way. All of

you please go back to your seats.
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MR, DEPUTY-SPEAKER: No. no, I
am not permitting you.

(Interruptionf)

MR. DEPUTY-*PEAKER: I had asked
Mr. Samar Mukherjee to wind up the
discussion, Please go back to your
seats.

(Interruptions)

SHRI P. VENKATAStTBBAIAH:
This Is not the way in which the hon.
members are creatlhg this scene. They
want”~to create this scene.

PROF. MADHU DANDAVATE: There
are very strong feedings on the sub-
ject. If -they are allowed to make their
submissions for two or three minu-
tes, it is all right.

(Interruptions)

MR. DEPUTY-SPEAKERi I will not
allow.

(Intemiptions)

MB. DEPUTY-SPEAKZR: I had re-
quested the leader to wind up the ilia-
cussion, and then the Mitvister will re-
ply.

(InterruptiOTw)

MR. DEPUTY-SPEAKER; I am aOt

precipitation it.
(Interruptions)

MR. DEPUTY-SPEAKERr I had re-

quested the leader to wind up the dis-

cuss”. That Is all right. You please
go back to your seats.

(Intemiptions)
MR. DEPUTY-SPEAKER; I wiU not

allow anybody. Yes, Mr. Minister,
you can reply.

(Infemnltions)

MR. DEPUTY-SPEAKER: Do not re-
cord anything.

(Irfterruptiorts)

MR DEPUTY-SPEAKER: Mr Minis-
ter, you can reply.

(Interrwpttonj)**

*«Not recorded.
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for the parties fOf more than an hour
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Mr. Ramamurthy, Lened Counsel for
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“That leave be granted to Introauce
a BIU to provide for tlie maiatenance
«1 certain essential services and the
normal life ol the community.”
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Stephen, Shri C, M.
SuManpuri, Shri Krishan Dutt
Tayyab Hussain, Shri

. Tripathi, Shri Kamlapati

Varma, Shri Jaj Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P,
Verma, Shrimati Usha

Vyas, Shyi Girdhari Lal
Wagh, Dr. Pratap .

Wasnik, Shri Balkrishna >
WI 3 '



439 Jtfatters Under

Yadav, Sbri Ram Singh
Yusuf, Shri Mobmed
Zainul Basher, Shid

NOES

Jain, Shrl Virdhi Chandei
*Namgyal, Shri P.

Roy, Shri A, K.
jLTnnlkrishnaii, Sbri K. P.

MR. DEPUTY-SPEAKEH: Subject
to correictioQ, the resultf of the
Division is: Ayes 730; Noes 4,

The motion was adopted.

At thi* suxge® Sh* A. K. Hoy left the
Houte.

SHRI ZAIL. SINGH: Sir, I intro-
duce the Bill.

STATEMENT RE. ESSENTIAL SER-
VICES MAINTENANCE ORDIN-
ANCE

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir,
1 beg to lay on the Table an expla-
natory statement (Hindi and Eng-
lish versions) giving reasons for

immediate legislation by the Essen-
tial Services Maintenance Ordinan-
ce, 1981. A
19.29 hra.

MATTERS UNDER RULE 377

(i) Demand fob taking oveh of the
KANTOK INSTITUTI OF PapEH TBCB-
NOLOCY.

*Wrongly voted for NOES

fThe following Members also re-

corded their votes for AYES: Sai®
vahrt Zail Sit«h, S. B. Chavan, Gul»
sher Ahmed, Harinatha Miara, Vaa-
ant Sao Patil, Umakant Mishi;a,

SEPTEMBER 10, 1961

Rule S77

WRmfft
PHI?TT i

[SBta GulsBer Ahmed in  the
Chair]
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% bHfinff 5fk ~
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PN Mirrtr  if DY T
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~>RTHD Yy "WEFELCTS, fSRTia
ipT “IT 13ft I
iKt AT rr v t.  ffTJiBT:
" o VI
ir %qr wV 3"
ifwjTr ~ H?%ra ~ At t

~ It btvttt tt i

Subhash Chandra, Yadav, Prol. K.K.
Tewary, Sbrimati Ram thilarl Slnba”

Sbrimatl Mobsina Kidwai and Stul
P. Namgyal,
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[Shui Gulshan Ahmed in the Choir.]
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(11) Need to stop
COI'TON

SHRI DIGVIJAY SINGH: (Surm-
dranagar): Under 377, I am making
B statement.

impo rt or

Persuant to a good monaoon, about
83 lakhs ttal™ cotton are expected
to be produced this year in compartion
with about 77 lakh bales in the year
1980-81. This, plus a carried forward
stock o1 15 lakh bales, would be detri-
mental to the interest o* the produc-
ers to import any cotton this year
and, therefore, the tranaactlon of im-
porting 1 lakh bales, without even
inviting global tenders, should be
cancelled.

Wi) DETERIOHAiaON c¢ONomoNB or
Hospitals in Delbi .

SHRI RAJESH PILOT (Bharat-
pur): Under 377, I am making a
statement; The condition of the hos-
pitals in Delhi is deteriorating day
by day specially in Shrl Jai P«r-
kash Naraln Hospital. As we «U
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tShri Bajesh Pilot]

know that patients from
states like Punjab, flaryana® Uttar
Pradesh, and Madhye
Pradesh etc. come to these hospitals
for treatment.

neighbour

Rajasthan

These are also the
three major hospitals at the service
of cUizens ot  Delhi. There are un
proper equipments, clothings, beds

and poor patients are seen lying

in the corridors of these hospitals
even without proper beds. There is
no restriction or system of control on
the movements of visitors, which ul-
timately make the patients conditions
in these hospitals far
Clothing material is either

dirty or below standard.

from satisfa-
ctory.

The most unfortunate scence is in

Casualty/Emergency  wards ot “dJiese
hospitals.  Patients are seen crying

for staff/doctors. The

rooms of these wings

operation
are not fully
«quipped/operatlonal. These opera-
tion rooms are supposed to be tuUy
fl*rational and generally seen with
only one

oxygen gas cylinder and

that too in a shabby condition.

AU these factors require immedi-
of the Central Gov-
ernment and I urge that this matter
should be immediately

ate'attention

looked into
and effective measures be taken so
that the conditions improve without

further delay.

<iv) Need to augment supply of
Dbinkikg water in old Delhi
particulasly IK Nai Sarak

AREA. K

SHRI BHIKU RAM JAIN (ChandS

Chowk): Under 377 1
TOfnt;

make a itate-

SEPTEMBER 10, 1081
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The people In the waUed city dreai.
Nai Sark Ddhi have been crying for
the drinking water for three days an<L
not a drop of water
there. All efforts of
approach the

was supplied
the; residenta to‘
municipal authorities-
have failed. Tltere are no public taps
In the area and bandpumps have al*a
not been  provided. The authorities
are giving step motherly treatment to
the residents of 'the walled city area
oL Delhi which is called Shahjehana*
bad. This is an  insult to this “reat
city. Drinking water Is being supplied
on normal days to the residents resid-
ing in the area for two hours in the-
morning and two hour# in the evening
and that too at low pressure. The re-
quests made to the concerned authori-
ties tc augment the supply have not
brought any fruits. In posh colonies
of New Delhi and other New Delhi
areas water Is being supplied round
the clock but the walled city area ot
Delhi is being neglected. It is h'gh
time that some  suitable measures
should be taken to augment the drink-
ing water supply for tiie residents of
walled city area and immediate ar-
rangements should be made to provide
drinking water to the Nai Sarak area
residents who have been crying f)r
water for three days. 4

(v) Need for a probe about beab

bodies pound on the Vedabah-
YAM SHORE IN TAMIL NA»U.

SHRI ERA MOHAN (Coimba-
tore): Mr. Chairman, Sir, some dead
bodies, were found washed ashore
off VMIU'Bnyain, Tamil Nadu. The

local police and village headinea
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were Present wben these bodies were
bad been
washed aahore between Vedaianyam

found. Some ten bodies
and Pcfft Calimers in Thanjavur dis-
trict of Tamil Nadu between August
29 and September 1, 1981. The
local atrthorities had disposed of the
bodies probably to hide the iacts and
in Sfupport of their intimation to the
Government that no body was found.

The DMK leader

to nefwsmen the

showed recently
photographs  of
some skeltons found near the shore.
It is feared that the dead bodies
were tlrase of Tamilians of Shri
(Anka who had been murdered in the

recent racial riots n Sri Lanka.

Many thousands  of families of

Tamilians have been  stranded at
Thalaimannar, Sri Lanka, and they are
aU keen

of uncertaintififs prevalent there. But

to come away because
(there are no steamers for transport-
ing all of them. It is demanded
that a probe must be ordered imme-
diately to confirm that Ithese bodies
were those of Tamilens of Sri Lanka.
There is going to be a statewide »1dJ-
party hartal on 12-9-81 In Tamil Nadu
to express the resentment of the pe-
ople here at the atrocijties on Tarai-

Uans in Sri Lanka.

With no

communal conflagration in Sri Lanka,

signs of abatement of

it la necessary for the Government .to
take immediate steps for transport-
ing all those wanting to come to In-
dia. It is not a question of Inter-
nal problem oi another country. K Is
of miUions of

a human problem

Peo{)le of Indian origin in Sri Lanka.

BHADBA 19, 1903 {SAKA)
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1 demand immediate probe in the
out whether the
dead bodies were those of Taniili&ns
of Sri Lanka,

matter of finding

(vl) Proposed boycott of so me
IFADING DRUG COMpAmES BY

RETAIL Chemists of Bombay.

SHRI H K. MHALGI (Thane);
Mr. Chairman, Sir, retail chejnists of
Bombay have threatened to boiyccttt
of 57 lea”ng dnig"
companies, including the State-own-

the entire range

ed Indian Drugs and PharmaceuticaU
Ltd. in order to press thair their de-
mand for higher trade margin. Ac-
oording to Chen-iist plan, the boycott
will commence from 15th September,

1981.

A few days ago, when the? repres-
entatives of the Chemists’ Associa-
tion met the Union Minister of Pet-
and FertUisfers,
he is reported to have assured them
that the matter would be looked inttK
But no substantial progress has been
If the boycott by chemists
starts as per schedule,
Maharashtra
parts of the country would be put ta

roleum, Chemicals

made.
lacg of poor

people in and other

great hardheip in getting the must

medicines in every day life.

If therefore, urge i"wn the Govern-
ment to look into the matter imme-
diately and to take urgent steps to
save the people from impending boy-
cott by Chemists' Assocatlon.

(vil) Ekquib y into wor kinc or the
Mana beuknt of Gandhi Eyx
Hospital, Auoarh

SHRI CHANDRA PAL SHAILANI
(Hathras): Mr. Chairomm, Sir. the
Gandhi Sye Hospital, Aligarh, ja a»
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[Sbrl Cbandra Pal Sliailaoi]

internationally Itnown public iiutl-
lution. It was founded by late Dr.
Mohan Lai, Padamshree. The in-
jtitution has complete 50 years of
ill exiatence and is rendering tpafini-
flcant puUic service and has been
a well-known and renowned Centre

of learning.

This institution receives grants
from Social Welfare Board, Gov-
ernment of India, besideB aubftantial
grants from UP. Government and
iuods from voluntary organisations.

It Is one of the largest Ej'e Hospi-
tals In India and is maneg>?d by a
public Trust known as Gandhi Eye
Hospital Trust. This Trust was
created by late Dr. Moan Lal. The
Governor of Uttar Pradesh Is its
Chief Patron, Since the death ol
its founder, Dr. Mohan Lai. the people
who are managing the affairs of the
Trust have taken undue advantage of
their position and have been misusing
its property and funds to their own
advantage,

The present Secretary of the Trust
who is a big industrialigt has remain-
ed at the post ever since the death of
the founder. Not only this, he io-
-dueted his son Into the menagcment
as Joint Seci'etary. The lather and
son both have mannaed to induct Pra-
ctically all their family members and
others Into the Trust as life members
in order to create thviir majority and
thus monopolise the institution.

There have been «ses of misappro-
priation Of Trust montjy. a sum oi
Es. 5,02.789/- was naid to the Secre-
tary by Help the Aged Society Lon-
don in India till December, 1978 The
Secretary remitted only Hz 1,81,090/-
to the Hospital In tnstalments. In two
years. The balance was plained
by the Secretary In his personal cus-

and final instalment of Rs.
170715/- was paid Into the Hospital
account in March, 1981, alter the mat-
ter became irblic and prewure brou-
gbt upon him to pay the amount.
In response to HoapilBl atrPeal, the
*am# agency Help the Aged Society,

SEPTEMBER 10, 1»81
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T.nndffli sent a draft of £ 220 in Octo-
ber, 1878 to the Secuetary. Thia am-
ount has not been handed over to the
hospital. It is a clear case of em-
bezzlement.  Donations are also re-
ceived from other foreign agencies
viz. Eye Sight Universal, Albarta, Ca-
nada from 1974 onward which were
not paid into the Trust fund or pr&-
perly accounted for. The Hoqg"'.tal
finances are dealt with by the Secre-
tary and the dJoint Secretary In an
arbitrary manner causing great finan-
cial loss to the Hospital.

In public interest, 1 rcQUest the

Government to Institute a suitable
enquiry and suspend the present
manasement till the enquiry is com-
pleted. [

19.04 hn.
SUPPLEMENTARY DEMANDS FOR'
GRANTS (GENERAL). 19«l-e2—co*td.

MR. CHAIRMAN: We shall now
take up further discussion and voting
on the Sumdementary Demands for
grants in respect of the Budget
(General) for 1981-B2,

flw wm >
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M hi*.

SHRI K. P. UNNIKBISHNAK (Bad-
gaia): Ur. Chainnan, Sir, wMle pr«-
senting the Budget of the 7«ar a few
months ago in Maicb last the Finance
Minister bad claimed that his oolicr
weuld be to shift from crisis manage-
ment to frowtb. But I am afraid It
has again retunted to crisis manage-
ment despite his optimism displayed
eftrlier. Alivady here is a dip in
index of industrial production and
1 am very happy that our dear friend,

* Pandey ji, is here. He knows
what is happening in tbe RailwayB In
tb« Srst quarter. There has been at
least 10 per cent down right decline
in tbe freight tonnage carried parti-
cularly in vital ccnomodities like steel,
coal and cement and that too at a
traditionally peak season.

Ar, the House also know how food
economy has been managed and even
In a year of r«cord production bow
much we had to resort to massive im-
port because the Govemcaent not only
at the Centre which gives direction
and guidelines but also in States fail-
ed miserably in making procurement.

Similarly; the balance of payment
ixxdtion, I am sure the hon. Finance
MLnister will agree with me; is In
an alarming way that we baye to take
recourse to masalve record-breaking
IMF loan. The balance of payment
positkm is getting ratber alarming
and is threatening to thwart tbe eco-
nomic development and direction of
the country<and by 1985 If our oil con_
sumption is expected to go upto 40
million tonnes and even if the domes-
tic production is exi>ected to so up
from tfae present 11-1/2 niUUon tonnes
to 25 million tonnes still we will be
left beMnd with a deficit of 15 million

tonnes.

Sir, the total Import MU of the year
again wUI be around Ra. 11,500 crorea
or so and the experts at tbo present
eannot cross beyond RS. 7,000 crorea
and you know already we are en-
tering into another phase of crisis

regarding export and we are starting
«t 9 huge trade defldt of Hs, 4,900
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crores. Sir, wbeti such global in-
fiation is threatening even the stable
economies'our import requiremetnrte of
capital goods, ellble oils, fertiliser*
and metals apart from petroieuni pro-
ducts win throw the entoe economy
out of gear. The Finance Minister
to his own wisdom and tbe Govem-
mwtt has chosen the short-cut route to
~approach the IMF fo” a colossal sum
of 5,0 billion dollars which b only
casting a huge burden—I wish to waTn
A>n the  succeeding  generattooB,: 1
would like to know in this connectioix
from the Finance Minister what is our
present external debt i1>osltlon and
tbe burden of repayment position and
at what levels does he expect a“
export effort to meet this requirement
The Government at this stage at least
has in dear.cut terms to outline wli»t
is our strategy behind ft and take tbe
nation and Parliament Into confidence
as to what is the policy ot this Gov-
ernment regarding tightening of our
belts or curblnir non-essential imports
and what is your policy regarding at-
tracting inward remittances. Why
are the inward remittances In recMtl
months slowing down? Why # ii
certain racketeers like Chettl®  of
Chetty Foundation are allowed to .go
scot-free and play havoc with out
remittances? Why it Is that anti-
smuggling measures have been lossenp*
ed and notorious International smug-
gling racketeers Goladhari Broth”s
are allowed to re-enter India and
erate and their patrons In India allows
ed to go scot-free.

Sir, there was a question in this
House some time ago about a Maha-
rashtra Minister in 1973 who waa
then MilotBter for Law and Judlctar7
in the State Government j would like
to know what happened to him on
5th June, 1973 In a tiny bamlet of
Konkan coast and what report did the
Customs send about the Milnlstets's
Thvolvement?

Would the Minister place on the Table
of the House the corerspwience Twt-
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ween the cesire and then Chief
Siuijister oI Mah&rashtra! When aucb
people sxe patrofibed, theii interaa-
tioAcd Ikafroft* become  active. The
Tinance Minister owes an explanaSLon
this House how hia Ministry has
permitted the eotry of Galadhad bro-
thers, Abdul Rehman, Abdul Wahah,
who jurc4>ed boil in India and Abdul
to India, in the teeth of gpposi-
fA0 from ReVefiue Intelligenoe, Cii*.
toins, and Anti-smuggling t)ir$ctor-
«te. And Abdul Latif, who ie still
in tndia, 1' has been lobbying also for
the rei”eijttoii of ihe Chief Minister.
iVow, ig It becauae of hi» Unks with
the Chief Minister? Or is it beca-
use he paironised an Exfiibjtion in
Dubai iri the month of May® an E:t-
hibUlon Called, 'Son of India’ Exhibi-
tlon’7 Now, Sir, when you cannot
auch racketeers how would you
pr~Vint smuggling and help our in-
war(j remittances to flow?

Sir, T am happy that Sethi ji ia
here. Th« .same i« the case
soEoe of our Oil deais. It itf reported
that in one Aingle deal, tender No.
1/80 dated 18-17 Mr, Sethi Ji, pl«-
a« bear ate—we lost about Hs. 30
crores.

CmtirYuprtona)

MR. CHAIRMAN: Order please. I

hav* to st™ 77,

Before making atiy
Mud of A~atfott.

SHRI K. P. UNNIKRISHNAN: I
am asking a question.

MR, CHAIRMAN; No_no. You are
‘toAf aikin# a question. You are

«Ting to cerin Numbtr and Deie.
That daAimeiit you hav” not fiven to

the Sl>eaker.

SHRI K. P. UNNIKRISHNAN:
My Inlormaion can be denied.

MR. CHAIRMAN; You have not
sent that document to the Speaker
giving any undertaking that you lake
personal responsibility. You have not
done that.
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SHRI K. P. UNNIKRISHKAN: I
am asking him.

1£R, CHAIRMAN: No. Pleab donK
quoe numbers,

SHRI K. P. tfbririltBISHNAN; What
I am aaying, “r, Clwimiin, is tjiat
we have lost Sis, 30 crortf, in this
deal How 19 it that only one pbity* *
iifitermptiota)

THi; MINISTER OF COMAfUKI-
CATIONS (SHRI C. M. STEPHtad):
ytt'. Chifrmah, Sir, I am rising on a
JMInr of Order™ un3er rule 216. Now,

are “cussing the Sijpplementary
Dertfands. And the scope ot the die-
cUstslort is laid down in the  rulea,
The Items are here. Anybody who
WAAts to s[*ak miiat say under which
item he cociSs. lie must say  that.
Now” rule 216 Is this. I quote;

“216. The delrate on the npple.
mentary demanda «haU be cortflaed
to the it«me constituting the sSme
and no discussion may be itu»d an
the (original grants nor pelicjr under,
lying thffln save in so far » it may
be necessary to explain or ail«st-
rate the particular itmes under
discussion.”

MR. CHAIRMAN: That is ri’t,

SHRI C. M, STEPHEN: Now, what
exacts the items are, are dear”f
menUoned hee* and anybody  whe
wants te 49eak mtist ear. I come
uoder such and such » it«m; I want
to make my submission under thla
item. No poUey can b«  discu”Md.
No original pUtn cto be dtocussed.
And, there are roMngs to the effect
that when a paiticutasr thing bad been
agreed to in th* prAv*ua  Qenoral

Budget, ~ t cannot be gone  baiik
upon to,

Therefcre, SSp, I am subniittliig that
w» sj« mot havliiic a disousflikiii on tha
President's Addresft W® are not
having, a dtseussten of the No-Coo-
fldence Motion, We are not hatving a
General D'scusaiiwi op a Generil De-
bate. We are having a * dlseittsion
onlgr of the Si“isdanentujr* Deesnds,
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He mutt oonfiiK hltnwtf to ~se
itasi t» tbe Sufwlecmento> Xhpiafda.
Anybody -vrtio w ~t« to weak must
6sy, und” whi(® item be comes.
Now, Sir® one not ewne
ufid”® Ibia it»B. Thia InflRort, PcRky
4o«« net coixit iMre. N<ne of
tjiMse tMngft c<ane Lvan  tlte
Tltonoe MMifteqr’'v Demand i»
igp the for the coUectioH
of Income-tftx, Nc”ing more is
demanded far. Nothingmore can
bfr diaeusded at all. Sit; I am ol)-
jeeting not on the b«” you so
UlDd]y 8X)d (tenectly stiUed, dsuk® 1
am otqBotinjr on the bosie th«t this
i*. beyfflI*f the flepe of the DBmaard
and it will be vlolativft of Rale 216,
It ahould not'be pemtitted. What has
been stated must be expunged.

Jm. CHAIRMAN: I wiU go tti“ou®h
the speech and if I find t1”~ it is not
covered by the rules I will expung
it.

it' p. UNNIKRISHNAN; You
cas expunge every thing.

SHM A. K. ROY
tidfia)

rose (Intefrup-

MR. CHAIRIrfAN; Mr. Roy, wliy
are you standing?

SHRI A. K. ROY; I am standing on
A Point of order. Please have pat-
ience.

MS. CHAIRMAN; What ifi the point
oi oiTder?
(interrttptioni}

SHRI A. K. ROY: I am r«i*ing it
munder the same rule on which Mr.
Stephen «poke.

MR. CHAIRMAN; You first tell me
what is the breach of the rnle that
you want to draw the attention of
the Chair to. You tell me first what
is tHe rHI*.

SHRI A. K. ROY: Mr. Chairman,
Tule M S7«.

MR. CHAIRMAN: Which rule i*x
been violated? You tell me Uut
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SSOU A. K. BOY: You jAeMe Usten
to me, 1Uiie i2" reafatuaty power of
a Member.

MR. CHAIRMAN; You pteaae quote
the rule.

SHRI A, K. ROY: 1 have 30t my
realduairy power.

MR. CHAIRMAN; No. You tell me
the teeach of the rule. That is all.

SHRI A. K. ROY: This is the rulec-
re*dusry power of a Member

m,. CHAIRMAN: No, It wHI ncrt be
wjrlifln® yoM d© not tell tn*  ttie
rules. go On “peakin® You
please tell me the breach of the rules.

SHRI A. K. ROY; I have tjot my
right to aok for cktrificatianji, Sir,
I woird lilw io. jpiffw jphethar the
t eopy uropemwled by Mx. St~hi”
would he aM>licable only ior Mr.
Unnikrishnan or all the Membera of
this House. Mr. Chalhi&ii”®, whatever
the maiden speech made by the UdB.
laify® Member Just brfore Mr. Uftrii-
krishnan would also be ex"n”ed. 1
wart to know whether this theory
would be appltcffltile ofily foc him or
for all the Membhere.

MR. CHAIRMAN; What Mr. Sfe-
phen has stated in this House is that
the rule will i~y to all the J*am-
b A of thig Housg. There is no

cNy it and I think everybody
knows this principle of law.

SHRI A, K. ROY; I wouW like to
know whether the total speech will
be expunged.

MR, CHAIRMAN; It is aU rij™t.
New, Mr, tdnnlkrishnan, you m.v
continue.

wmpi HowIST w
*?1 Ot!lr n

('utopt)
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SHRI A. K. BOY: Sirt you are t(d*-
xatlng all these things.* in thla H”tue,
He should first learn how to talk
and how to behave. There should be
a limit to this afFmit,

SHKI K. P. rNNIKIUSHtJAN; Mr.
ChaimukD, if the hon. Minister tor
Commimications wants to show d&"ep
concern for not only fortunateg but
also for the safety requirements and
other requirementfl Galidhari Bro-
thers and their associates, I have no
quarrel,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY ATFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, again it

is an insinuation,

SHRI K. P. UNNIKRISHNAN; Pie.
age do not think I will nin away. I
win flit here even if I am alone and I
wiU fight it out.

(Interrufltions)

MR. CHAIRMAN: You don’t men-
tion the name.

SHRI K. P. UNNIKRISHNAN: I
have given notice of this today.

MR, CHAIRMAN: But have you
given any document?

SHRI K, P. UNNIKRISHNAN: I
am bound only by the provisions of
the Constitutioa an<i the Rules, not
t>y your informal arrangements.

MR. CHAIRMAN; The precedents
1 can read out to you.

SHRI K. P, UNNIKRISHNAN: I
refuse to accept anything outside the
rules and the Constitution.

(IntwTuptton®)

MR. CHAIRMAN; Mr. UnnikriA-

nan, you are a very highly educated
person. You know...

(Int«rrwntt<m«>

SEPTEMBER 10, 1»S1

1981-~ 4®i

MR. CHAIRMAN; Besides the rules
and procedure, there are conven-
tions which have to be followed by
the House and there an agree-
ment between all the parties and a
guidelme was laid down xn the pres-
ence of the Speaker and you have to
follow that. You sbnply say that this
is not In the rules and that you will
not abide by it. But I will expunge
that if you Gpeak.

SHRI K. P, UNNIKRISHNAN: D»
what you want. That is your pri-
vilege as long as you sit there. Do
wlxat you feel like. But I again re-
peat as a Member of this House I am
only bound hy the rules made under
Rule IIS and I seek protection under
Article 105. You may say anything.

SHRI C. M. STEPHEN: I want the
Hon. Member to speak under rule.
This is Rule 216k

SHRI K. P. UNNIKMSHNAN:
You see I have sent intimation and
I say nothing more. You are talk*
ins something else and I am talking
something else. 1 am talking about
my right under Rule 353. I am not
talking about Rule 216.

MR. CHAIRMAN,; What you are
maying heare in the House, whether
that comes under any of the items ox
not. Le. in the Supplementary Grants?
Whether it is covered or not?

SHRI K. P. UNNIKRISHNAN: if yOU
want to insist, I have no quarrel, 1
am talking about something else. 1
am referring to my notice given to you
under Rule 353.

(Interrupttioiw)

MR. CHAIRMAN: But you have
been informed also. You have given
notice and the Lok Sabha  Steeret-
ariat or the Sperker has given reply
to jfou that there are certain suide-
lines,

SHRI K. P. UNNIKIMSHNAN: I
am not bound by anything ezxpi
what ifl under Rule. Ruleg are laid
down for a proper procedure.
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MR. CHAIRMAN; Please talk ab-
out those items which are under ihe
Supplementary Grants.

SHRI K. P. XJNNIKRISHNAN: Sir,
the Finance Minister aayg there is no
conditionality attached to the Inler-
national Monetary loans. Yes, IMF
has also seen it can be removed.

MR. C M. STEPHEN: Sir, I have
got a right to insist on the rules. He
should speak within the rules.

MR. CHAIRMAN: I have given my
rulkig that if anything said by the
Hon. Member is not covered, it will
be eag>uinged.

SHRI K. P. UNNIKRISHNAN:
There are any number of case hia-
tories as ar as ‘the International Mon-
etary Fund activities are concerned
as to what happened to the recepient
coimtries. Their loans are tied with
strings which bring about distortions
in the domestic policy.

MR. CHAIRMAN: Is it within the
items.

{Interruptions)

SHRI K. P. UNNIKRISHNAN; What
is your ruling? All right T will *it
down. No. You don’t want to re-
cord. You are hecklmg from the
Chair. This is what 1 eee® Please go
on, thank you .very much.

(Interruptums)
MR. CHAIRMAN: Please sit down.

PROF. +- MADHU DANDAVATE
(Rajapur): Cabinet Minister is cons-
tantly heckling the Speaker ifl some-
thing new.

MR. CHAIRMAN: Mr. Unnikrish-
nan, I never meant or intended that
you should not speak. I don’t want
to interfere. After the rule was read
out to you. I simply wanted to know
whether the thing you are speaking
about comes under other it“ns, under
Suirl*«itary Demands. If you say
it comeg” you can speak.
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SHRI K. P. UNNIKRISHNAN: At
this stage, I don’t want to enter into
a running argument with you. I want
all the speeches made imder the sup-
plementary Demands to gQ before the
Speaker or a Committee for them to
judge, and expunge everything else.
If you are prepared, I have no quar-
jrel.  (Interruptions)

I have no quarrel. If that is ilie
way ypu want to conduct the House,

I don’t have any quarrel. You go
ahead.

MR. CHAIRMAN: I wag not here
all the time in the Chair. (Interrupt
|tion) I have not been in the House
all the time. I have just come. If
ansrthlng has happened before me,
what can I «ay? I have given ¢he
ruling: I am responsible for it. If
you want to “eak, you can speak.

SHRI K, P. UNNIKRISHNAN:
Thank you very much.

MR. CHAIRMAN: It is all right
Now Mr. A. K. Roy:

PROF. MADHU DANDAVATE- As
far as Budget discussions are  codi-
cemed, whether it is in the Demand
stage Or any other stage—very often
it Is said that as far Budget discus-
sion are cozicemed, the dcy is the
up”r limit, it has happened.

MR. CHAIRMAN: This is sui’le-
mentary Budget.

PROF. MADHU DANDAVATE: You
see the Demands discussion for the
last 15 or 20 years. You will find
that one takes a lot of elbow room
wfiUe discussing the demands; and
objected. When  they
have gone out of the way, we have

nobody has

not objected. And when we also put
forth points beyond the demands, they
have never objected. Perhaps they
to-day. I
doiiJt know what is the reason.

are very much conscious
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MR. CHAtRMAN; It i» a SUWle-
meptary Deitund-"Mt the General De-

PftOF, MAPHU DANDAVATE:
foi Supptei“ntary Demand.

You Have iHilr to go tbroufh the dis-
cussionB that took place when the Sup-
plementary Demands for Ra'lways took
place. Shrd Pandey is here. He replied
to the dl*his?onf on this Suppletnen-
tary Dettiand*—not on General De-
ithands. You fhrouifh the ij"bates.

MR. CHAiaafAN; Now Shri A. K.
Hoy,

SHRI A. K. ROY ; We are used to
every odd things, and** And the Qov-
emment le also u”ed to all sorts o<
.criticism Onterraption).

SHRI RAM SINGH YABAV  <Al-
war): On a point of order. The ml*-
ing of the ahalr cannot be queBtloned.

MR. CHAIRMAN,; Yes, 1 agree.
That portion will not go on record.

SHHI RAM SINGH YADAV; He
cuucot aay that**

SHRI k. K. ROY: I said ; we >re
-used to ----

SHRI RAM SINGH YADAV; Yo’
may say that you are used to. But

you cannot say things derogatory of
the Chair.

SHRI A. K. ROY: The ruling Tjiay

be good, may be ** or may be favt
ourable. That is another thing. It

i« not defogltory to the CSiair. The
Chair is not** the ruling is** {fnter-
Wirtioiw) Sir, you are also —
listening to ail those criticUms.

MR. CHAIRMAN: I am very mach
listening.
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aHRIA. K, TU)Y; I ifo not waot to
Mpeat all ttaose cHtidgnu about inr
flation, poverty, unempbijrmeiit, cor-
ruption etc. I know that the G7v-
emment is deiermined to drift, rnd
drift td dlsaiter. It b no gx>d advis-
ing Bometoody who is not rew” to listen
to any advice.

But there is a new thing.
Tufitiout). There is no attraction to
sit here and addibss antf also create
discomfiture to my colleagues.
But there 1is one new thing which Is
hurting us very Intensely and 'Jirc'jt-
ly and which has prompted me to
speak. Only on the 3rd SepferBbcr,
while replying to something, the I'm-
anee Minister said this. It was sli-
ghtly out of' the way, I should say,
because it wag mit, needed there
The Finance Minister suddenly pro-
noonced some policy on sick units. He
sald "kt me qgiwte:

He says, let me quote: —

it is a mistake in my oPinioa
to have taken up all sick units and
that is why we are In this great diffi-
culty, In fact, I do not Itnow what
kind of socialism it is where if a pri-
vate sector Ittakes profH it will take
home and wfiere it makes losses the
Govemment must take it over. That
s the »hilosftphy of sick units. In
fact, the Qovemraent-are now conri*
dering very seriously the question of
poUcy with regard to sick units and
they will take an appropriate deci-
sion so that the country is not bur-
dened with all the mistakes and
misdeeds of somebody else.”

MR, CHAIRMAN: Is there any de-
mand for sick mills?

SHRI A. K. ROY: There Is a demand
for industries and tar financial matteia.
1 would like to say that his statement
itself sounds very heroic. We do not
want and man; will not agree to have
the role of the Government just Uke

+*1Ei$unged as orflere® by the”~chtir7
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Mother Teresa, ae if tbey are to loolc
alter those t”pes ot sicl® babies and
IiM tht” to nuTM ibetD and to
brtag tbem up.

* The main point, the motive force be-
h-nd taking up tbe sick IndUstileB was
not to give any relief to the sick em~
pl(grerSr but with ttte Bick Mi”Btries,
the people also become sick, tbe entire
ca”fal befiomes glde, the total ecodo-
m; bec«nes s*k. If by adopting sick
unita by the Qovemmetit, the Govem-
ment becomes sick itself, then It is
somcthklg ebe; then we must pl'obe
why it is beoomlne sick.

"rtie main point ts *hat wlH happen
to the wofTecmeit? Only a few days
back, the Rtesarve Bank had aWen a
detailed analysis how the number of
micR units are iftcrea#!nj. It was 17,000
two years back. Then it b«ame 19,000,
Only one year back, it was 21,000 and
toda” it is approaching 25,000. The
capital of Rs. 2000 cror” has been
blocked and one miUlon pe”e ate on
the road. Doe# the Government owe
any re”onslbility to them?

Why I am rsfsing tM$ potart Js be-
cause today in my ctmstitueijcy, thare
is one factor, nam” Kumar Dhubi En-
giirttnrlng Works. That factory used to
prod«c« ens”eeiiog goods alid many
goods were required for the Defence
industry. Due to rnlsMEina'gemeht of
the employer, the pifodnetton has come
to 3 standstill That was previously
with the Bird Heilgers Group and due
to euilnlng maajoeuverbig, (his group
was separated from: Bird CompBiay
whicb was nationalised and that com-
pany remained with the Heilgere
Group.

1 am iost bringing to tile notice of
the hon. Minister that 2,300 workmen
are starving In my area tor tbe last
two years. Today, (he Miti'ster of In-
dustry front Bihar rushed to t»IW. It
was decided there would be a vital de-
driort’on A take owt today. You will
be *u@rlrte« t« Imow that the CW«f
Minirter <ff «har afittauaced on the
radio on 'be Tftt Jlove*iib«r that Ow*
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ernm” had takeii over tbat factorr.
It w«s written ia tbe bcex” ptdjUAheil

by the Bibar Govenunent. (intmtip-
tion*}

MR. CHAIRMAN: What bawiMted
then?

aHEI A. K. ROY; Alter that, no
progress has been made.

MR. CHAIRMAN: Today wmething
has happened or not,

SHRI A. K. ROV: You jufit note it
down. Today, be was told that tbe
Government is reconsidering its policy
towffrds sick industries. As per the
answer given by the Minister of Indus-
try only yesterday to me, for two years
2500 workmen are stfrvlBig. An8 their
fasoiUes, totalling 20,000 peg”le Jbr two
years, were assured by the Govemmifflit
that their company would be taken
over and now tbey are being told that
the Governntent is ifetracini its policy
and it will not be taking over.

Mft. CHAIRMAN: You have said it.

SPRI A. K. ROY; One more thing
I like to teU you. There may be two
causeil lor sickness. One may be tecS-
nological. Here I may tell you that
taking over tbe factory may mean in-
curring of loss. iSTiere technologicalbr
th« factory 's sound, it can be taken
over. Another news I am telling you..

(fatemtptioTM)

MIL CHAIRMAN: Do not teU me
news.

SHRI A. K. ROY: At this point I
would Uke to mention that one is techr-
moiogtcal.

MR. CHAIRMAN: What is the other?

SHRI A. K. ROY: Another Is ocga-
nirationat I teU you that only two
months back the Gevemment came out
with a poUcy that any industry with
more than Rs. 2 crores of capital or
ftxerf assets, and having more than
1,000 employew w;U be taken over. But
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In some engineering works, ev«n though
as per the Government they had fixed
assets of more than Rs. 3 crores, run-
ning a capital of more than JHs 6 cror”
and emptoyeee numbering 2,900, still
they were not taken over. I like to say
that while replying to this Budget the
Finance Minister must clarify the lat-
est position of the Government because
his statement has created an image or
had an impact which has directly hurt
all those fftaning people who are the
victims.

MRL CHAIRMAN: Have mercy on us.
It is 6.30. ~r. Bhim Singh, are you
r«ally very serious to say aometbing at
this hour?
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN); Sir, 1
am really interested in taxing people’s
money; 1 am not Interested In taxing
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peopili€» patieooe. Tberelore, 1 vhall SHRI R. VENKATARAMAN-; Man
be veiT bri«l and answer only the Is mortal It is not always that the

points Uurt have besc raiMd. The de-
~“te ba» gooe on imeral lines, as il
we were reviewing tlw wbole economy.
I personally would not very much ob-
ject to a review ct the entire economy,
provided It I« ol a general natuie, for
which answers have got to be given.
Thbereiore, I shall try to deal with all
.points, whether they come under rule
216 or not, so that I may give the aa-
awers to those points that have been
raised.

Prof, Chakraborty Is a very intelli-
gent person. 1am sorry he Is not here.
He told Us a story ot the General who
was sitting In the citadel and then be
was losing all the battles outside. One
day be suddently found that though his
inrormation was that his army was
winning everywhere, he found the ene-
Tny in his citadel!

MR. CHAIRMAN: Must be Nawab of
Awadh]

SHBI R. VENKATARAMAN: I
thought it was something of a shadow
. being cast on coming events and if be—
the enemy on that side—comes to my
*ide, I have no objection. The main
point he made was that the Prime Min-
irter had said that the economy is grim
whereas the Finan(“e Minister has been
saying that the economy is having so
encouiKglng trend. Both are reconcil-
able; they are not contradictory to each
-other. When the Prime Minister said
that the economic situation is grim, she

mentioned all the various problems
that are facing the country. When I
«aid that there la a hopeful sign. I,

mentioned the new trends in produc-
tion, in transpoiTt in power generation
*etc. and I said that if the improvement
that has beetti witnessed in the first
squarter of 1981-82 la maintained, 1
vould be able to come with a much
ietter picture towarda the end of the
year when 1 prestht the neoct budget.
Then, Dr Subramaniam Swamy said,
w*lf you praent the next budget,"

MR. CHAIRMAN: At he will
not present the budget. That is sure.

younger man survives the older man,

MR. CHAIRMAN: In that case, he
will have to join yOur party and be-
come Finance Minister,

SHRI R. VENKATARAMAN: The
next point be mentioned was that the
inflation rate is going high in our coun-
try. He gave a picture of gloom, say-
ing that it is galloping. I have got
figures of tile rate of Inflation publish-
ed In the World Development Report
of 19S1. These are the figures of aver-
age inflation during 1970 to 1979 in vaii*
ous countries: Bunna 121 per cent,
Sn Lanka 12.3 per cent, Pakistan 1&A
per cent, Bangladesh 1ft.8 per cant,
Japan 82 per cent, UK. 13.9 per o«nt
and India 7.8 per cent. Therefore, his
whole argument, “nd he took consider-

\ able time In building it up, stands de-
~polished.

"*PROF. MADHU DANDAVATE: In
Chile and Vietnam, it is higher.

SHRI R. VENKATARAMAN: But is

UK. Chile and Vietnam? Is Japan
Chile and Vietnam? If you say that
Japan and UK. are CliH* Vietnam,
I defer to your superior iudgment.

What can I do?

The next point he said was that tbe
trade deficit is increasing and it must
be met by Import substitution. The
Import substitution has a limit. In fact,
one of the reasons why we have to im-
port li that our plans are of a much
higher order than what our Installed
capacity is. I will give only one ins-
tance to prove that. Our plan for
power generation In tbe Sixth Five
Year PUn i1s 19.500 MW, The InsUUed
capacity of the BHEL at the rate of
3300 MW per year, will be 17.000 MW.
We will have to Import 2500 MW of
electrical equipment if -we want .to ful-
fil our plan targets. If we do not Im-
port, then w» will have to rtcoDcfle
with having only 17000 MW, which
means that a large area dt the couotry
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will go without power and our deve-
lopment both in agriculture and indus-
try will suffer. This is the explana-
tion for import.

He has also said that we should not
borrow from the World Bank. 1 have
only to say to him that the Party which
rules the West Bengal State, has ap-
proached the Government for propos-
ing a number of projects for the World
Bank assistance. I do not know whe-
ther I should take a cue from him and
drop these proposals. I hope, it is not
what he meant. At any rate, even if
he says so, I will not do it because the
djjyelopment of the country is more

important than securing a debating
JStoinl over here.

Mr. Namgyal spoke about the diffi-
culties particularly of the Ladakh area.
The Government is fulLy aware of this.
In fact, the special provision that has
been made for Jammu and Kashitjijf
and the provision for power in LadaV.T*
area will take care of some of
points which he has raised.

Shrimati Patnaik  complained that
the Gadgil Formula was inadequate for
Orissa. Orissa has a per capita in-
come wh'iCb is below the national aver-
age. And on that score, under the
Gadgil Formula, Orissa will be entitled
to share in 20 per cent additional cen-
tral assistance. The Gadgil Formula
provides for 60 per cent assistance on
the basis of population. 10 per cent on
the basis of tax effort, 10 per cent on
the oasis of SC&ST population and 20
per cent on the basis of per capita In-
come below the nalional average. On
that account, Orissa gets a higher per
capita central assistance than the aver-
age of other States. Actually, in the
Sixth Plan the per capita central as-
sistance to Orisfia is Rs. 301 whereas
the average for all thp States is Rs. 258.
Orissa has no reason to complain be-
cause we have given them ama alumi-
nium plant, the Paradip berth has been
provided and a fertiliser plant has also
been provided. I hope, other people
Flu not coraplfl4|i that a lot of things
h@ve been only to Orissa and
not to others
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Shri Suraj Bhan has complained that
inadequate provision has been made
for SC&ST. The Sixth Plan provides
for Rs. 2030 crores which Includet Rfl.
470 crores for tr bal areas and its. 600
crores for Scheduled Castes. 1 think,
his information is wrong. He did not
get the facts correctly,

Shri Chiranji Lai Sharma, who was .
himself a Minister in Haryana, wanted
that a refinery at Karnal should be es-
tablished. He himself knows that the
location of the refinery is under exa-
mination by the efl"pert committee I
will ofl'er him all my best wishes that
the expert committee may give its re-
oommendationg in favour of KamalL

The next point he raised was about
P'avi-Beas water, which is under dis-
pute. Poth the States have gone to the
Supreme Court. Fortunately, the Law
Minister has now been asked to medi-
ate and find a solution. I hope the
Law Minister will succeed where the
parties hive not been able to succeed
between themselves.

Shri Mahajan complained about the
increase in money supply. I must ex-
plain this position. The Reserve Bank
Bull<Bftin, which gives M-3, includes
time deposits; and t!me deposits include
savings. Therefore, the mere fact that
M-3 has increased does not necessarily
mean that the money supply has in-
creased. We wish to point out that
while Government are quite alive to
the problem of monetary expansion,
and have taken several steps to curtail
it, M-3 by itself need not necessarily
disturb the hon. Member. We have
taken measures to Increase the .cash
reserve rat’o from 6 to 7 per cent. We
have increased the statutory liquidity
ratio from 34 to 35 per cent. We have
increased the bank rat(> by one per
cent. 711 this will take care of the
difficulties with regard to money sup-

ply.

Beore I go to the other points, I will
mention a few things which Shri Unni-
krishnan ha® r*ds«d. He waot*d to
know the total amount of our foreign
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debt. A* on 30& Juae, ItWl our ex-
ternal debt was Rs. 1S,394 crorce. Th«
IMF loan of H». 5,000 crores will be
drawn ov”r a i>eciod of three jvara. In
the ilrst jeor we will drmiv *s. 1,200
croree, in the second year around Be.
1,600 crores and the balance in the
third year.

So lar as debt texvicioj ie concerned,
it ifi really a matter of concern fo the
nation, which Shri Unnlkrishnan has
rifdUtly laked. 1 to “int out that
the penrd»i(t>le or prudwit limit of iebt
wrvicing ratio is 20 per cent o* the
export earnings of a country. In the
year 19B381 the debt servicing ratio
of our cotmlry was only 15 per cent.
In the year 1981-82, I am very happy
to inijrm you, the debt servicing ratio
will come down to 13 per cent. It is
true that when we Iwrrow a large
ao”oyjxt, the money will be spread over
a considerable period. But we have
borrowed up till now at very low and
concessional rate of interest; in most
cases it was aid under the Aid India
donsortlum, IDA and other instru-
ments, under which we were not pay-
ing any interest, bul only a service
charge of about one per cent. There-
fore, if you average the total borrow-
ings at different rates of interest, the
r*ayment obligation _is very low for
us. I wish to clear dny possible mis-
imderstanding in the public that by
hpiTowlng this Rs. 5,000 crofres the
country is going to incur a very heavy
debt repayment liability, which it will
be difficult to bear,

Shri Unnikrishnan made one point
that posterity will suffer on account of
this vetry heavy debt. A number of
these borrowings are for projects which
will inure not only for this aeneration
but for future generations for centu-
ries. For instance, a dam, a power pro-
ject or some of these industries will
serve not only this generation, they
will serve for 100 years or more. I ask
thli question: why should thla genera-
tion bear the witire cost, while the suc-
ceeding generation U Koing to iha | fe*
becdkefitT Therefore, there Is an ohUga-
tloa on the part of the suecwdlng ge~
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necatlon also to share the cost wlifcb
we lire fatcuniafe, and that is wrréof
debt PcvaFmMt, whiA wtil fall on ttiat
VnwrsiUon. TherefoM, there Is noth-
ing WMng ki «ur mnrrrlog debts pro-
-vMed fh«y are wiWn prudent Ibnlts.

The «tli® pojp t* wbklcb >*re made In
the course of the speech were mainly in
the nature of requests for various
Things in their particular constituen-
cies,

MR. CHAIRMAN;
minutes to 9.

It is aireacy 10

SHRI R. VENKATARAMAN; I am
going to ftnsb. There are requests for
various things in the congtltueocy
which It will not I>e possible for me to
answer In the course of this reply to the
debate. I wiU take note of tbhe ot "
Doints which have been raised, partt-

'fcularly matters relating to the oe&stl-
"+Vencies, and “ve

them satisfactory
i'"*wers in course of ttme.

A think the House for tbe patience
and for the consideration thown.

PROF, MADHU DANDAVATE; "me
boa. IVtiniska said in his r«)ly MWt
many points outside the Supplemen-
tary Demands were raised bp the spea-
kers, Piepse take note of them. That
is all.

MB. CHAUIMAN: Yes, thank you.

There “re some cut motions moved
by Shri Rama”atar Shastri, Shri Cfean-
dradeo Prasad Vema, Shri G. M. Ba-
natwalla and Shri Subodh Sen. They
are not present here. So 1 AaU iwt
all the cut motions to the vote of the
House.

All the cut rm>«oni toere put and
neffottoed.

MR, CHAIRMAN: 1 shiU now put
Sui”lementary Demands for Grants
(General) far 1981-62 to the vo4» of
the House.

The question is:

w'"That the rewectlve «upplM«oUry
sums not exceedinf the affKnmnts on
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Revenus Account and Capital Ae- lowing demands entered in the pecond
tount ghown in the third column of column thereof—
Order Paper be granted to the Pre-
sident out of the Consolidated Fund Demand Nos. 7, 10, 13, 14, 18; 24;
of India to defray the charges that 30; 42; 48; 55, 59, 62; ‘10 1, 96. 98,
will come in course of payment dur- and 108 »

ing the year ending 31st day of

al

March, 1082, in respect of the fol- The motion was adopted.

Supplemantary Demands for Gronis (Gemeral} 1981-82 poted by Lok Sabha

No. of Name of Demand Ampunt of Demand for Gerant
Demand voted by the House
1 -] 9
Revenue ‘Ehpit&l
Ras. Ras.

MINISTRY OF AGRICULTURE
7—Department of Food
MINISTRY OF CIVIL SUPPLIES

10—Ministry of Civil Supplies . : . . . . 69,000
MINISTRY OF COMMERCE

13—Textiles, Handloom and Handicrafts . . . . %8,70,37,000
MINISTRY OF COMMUNICATIONS

14—Midistry of Communications . . : : i r5,50,000

18—Capital outlay on Posts and Telegraphs
MINISTRY OF DEFENCFE

24-—Clapital outiay on Defence Services

-

MINISTRY OF ENERGY

s0—Department of Power . . . . . . 1,46,00,000
MINISTRY OF FINANCE v

uvv.O‘tbu Expenditure of the Ministry of Finance

MINISTRY OF HOME AFFAIRS

48—Clabinet . . . . . . . : 98,476,000
s5—Andaman and Nicobar Intands . . . . . ! B,00,000
MINISTRY OF INDUSTRY

sg—Tadwiries , ' A . . v . 1,000

MINISTRY OF INFORMATION AND BROADCASTING
-fa—~-loformation and Publicity . . v . . 6,00,00,000

10,00,00,000

(2,538,500

20,04,46,000

1,000

[3,000

14,99,00,000

108,00,00,000

9,10,01,000
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MINISTRY OF PETROLEUM, CHEMICALS AND FERTILIZERS

70-iPetrbleum and -Petro-Chemicals Industries

jti-r*hemicals and Fertilizers Industries

department o f -ATOJvilGenergy

~~Atomic Energy Research, Develapment and

Jjpduatrial Projects
DEPARTMENT OF ELECTRONICS

(gft"Department of Electronics i

department of OCEAN DEVELOPMENT

108— Department of Ocean Development

APPROPRIATIGN .(NO. 5) BILL,
lasr

THE ]VroiS®eR OF ;PINANCE
(SHRI R. VENKATARAMAN); Sir, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fimd of
India for the services of the financial
year 1981-82.

MR. CHAIRMAN: The question .is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82.”

The motion was adopted.

SHRI R. VENKATARAMAN: sir, I
introdiicet the Bill.

Sir, I beg to move*:
“That the Bill to authorise pay-

ment and appropriation of certain
further sums from and out of the

Revenue Capital
Rs. Rs". .
21,56,00,000
1.000
1.000
t,0S;41,00 28,54,000
4,46,000

Consolidated Fund of India for the
services .of "~ e financial.”ear ,J,981-
82, be taken into corisideratibhr”

MR. CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1981-
82, be taken into consideration.”

Thg motion was adopted.

MR. CHAIRMAN: We shall take up
clause-by-clause consideration of the
Bill.

The question is:

"That clauses 2 and 3 and the
Scheduled stand part of the.Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

*Published in Gazette of India Extraordinary, Part II section 2, dated

10-9-81.

tintroduced/moved with the recom mendation of the President.
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MR. CHAIRMAN: The question is:
“That clause 1, the Enacting

Formula and the Title stand pei't
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI R. VENKATARAMAN: Sir,
I beg to move;

“That the Bill be passed.”

»

MR. CHAIRMAN: The question, is:

“That the Bill be passed.”

The motion was adopted.
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20.55 hrs.
PAPERS LAID ON THE TABLE-
Conid.

Notification exempting Coffee from

WHOLE OF Export Duty.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table a copy of Notification
No, 202-Customs (Hindi and English
versions) published in Gazette of
India dated the 10th September, 1981
together with an explanatory Note
exempting coffee from the whole of
the export duty leviable thereon,
under section 159 of the Customs Act,
1962. [Placed in Library. See No. LT.
m2800/81].

,-20.56 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Sep-
(ftcVrilber 11, 1981/Bhadra 20, 1903
(Saka).





